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LOK SABHA DEBATES 

LOK SABHA 

FTiday the 7th April, 1961/Chaitra 17, 
1883 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAftR in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 
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I shall read it in English also. 

Shri Shahnawaz Khan: (a) Tenders 
for the construction of piers and abut-
ments and their foundations have 
been opened on 18th March, 1981 and 
are under examination of Northem 
Railway. All the private land requir-
ed for the project has been acquired. 
Land acquisition work in respect of 
Nazul land however, is still in 
progress. 

(b) By March 1964, provided steel 
work for the girders is received in 
time. 
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Shri AJit Singh Sarhadi: May I 
ask whether this bridge will be avail-
able tor pedestrian traffi.{: as well as 
vehicular traffic? 

Shri Shahnawaz Khan: It will only 
be a railway bridge. The matter 
whether a footpath will be provided 
there is still under consideration. 
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Mr. Speaker: There are a number 
of Questions. He has also answered 

some supplementary questions, We 
should not take so much time on one 
question. 
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S('hool for Nurses at Hindu Rao 
Hospital, Delhi 

·1382. Shri Ram Krishan Gupta: 
Will till' Minister of Health be pleased 
to refer to the replY given to Unsar-
n'd Question No. 668 on the 2Jrd 
Novt'mber, 1960, and state: 

(a) whether the Scheme to start 
nurses school attachpd to Hindu RaD 
Hospital to train nursl's in the inte-
grated course of public health and 
basil' education has been finalised; and 

(b) if so, the dl'tai Is thereof? 

The Minister of Health (Sbri 
Karmarkar): (a) Yes, Sir, 

l b) The course of training extends. 
to 3. years. Generally 12 students 
are admitted to the course every year. 
However, due to paucity of accom-
modation only six students have been 
admitted this year and the course 
started on the 1st April, 1961. The 
nurses who qualify from this training 
school will be required to render at 
least two years service in the H08-
pitals of the Delhi Municipal Corpora-
tion, 

8bri Ram KrIsbaD a.pta: In view 
of the fact that there is an acute 
shoN,e of nunes in Delhi, rna,. I 
know whether this traininc proaramme 
will be extended to other place&! 
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Shri Karmarkar: Yes, Sir. In fact 
I tind that about 24 establishments 
have taken advantage of this scheme 
of the Government of India. 

Dr. M. S. Aney: Does it refer to 
female nurses but to male nurses also? 

Shri Karmarkar: This refers to 
female nurses but I appreciate the 
necessity for male nurses also. 

Dr. Sushila Nayar: Is it a fact that 
there arc trained nurses without jobs? 

Shri Karmarkar: It is likely. 

Manufacture of Ayurvedic and Unanl 
Drugs 

·1383. Shrl Nanjappan: Will the 
i i ~  of Health be pleased to state: 

(a) whether then' is a proposal to 
bring manufacture of Ayurvedic and 
Unani drugs under legislative control; 

(b) If SO, whPlhn the States have 
oeen consulted; 

(c) the results of such consultations; 

(d) when Gov('rnment are likely to 
place the Bill before Parliam£>nt; and 

(e) whether it is necessary to set 
up an enquiry committ£>e or refer the 
proposal to a high power council 
befor£> legislative action is under_ 
taken? 

The Minister of Health (Sbrl 
Karmarkar): (a) Yes, the proposal to 
control the manufacture of Ayurvedic 
and Unani drugs i~ under considera-
tion. 

(b) and (c). State Governmentsl 
Union Territories were addrllSsed by 
this Ministry. Thirteen States and 
Union Territories have agreed to the 
proposal and two States have expres-
sed some doubts regarding the control 
that can be exercit;pd over Ayurvedic 
and Unani drugs. 

It is not possible at present to "7 
precisely as to when the Bill for con-
trollin. Ayurvrdic and Unani meeti-
ciDes will be broupt before the 
Parliament. 

As the question of controlling 
Ayurvedic and Unani medicines has 
been examined from all aspects, it Is 
not considered necessary to set up an 
enquiry committee or to refer the 
propos a I to a high power council, 

Shri Nanjappan: May I know how 
far the work of preparation of a phar-
mapopoeia of Ayurvedic and Unani 
drugs has progressed and to whom 
has th(' work been entrusti'd? 

Shri Kannarkar: That is also under 
eonsideration of the Ayurvedic Re-
search Council. It has not progressed 
very far; we hope to have it expedit-
ed. 

Shri Palanlyandy: May know 
whether the Governmpnt has given 
any thought to improve the slddha 
mf'dicin(' ~ ~ m prevailing in Tamil 
Nlld? 

Shrl Karmarkar: Yes, Sir. 

Shri Nanjappan: May I know whe-
ther the final decision has been taken 
n·garding till' establishment of na-
tional herbaria and what are the 
places whl're they will be located! 

Shri Karmarkar: The Ayurvedic 
Res('arch Council has ~ mm d d 

th(' establishml'nt of herbaria in 
dif'ferent parts of the cOllntry. We 
are proposing to develop one in Poona 
at the present moment. We would 
Jikl' to have h('rbaria in dift'crent 
parts uf the eountry as early as 
possibl('. 

Dr. Su. ... Ua Nay.r: Is it a fact that 
one of the major diffic-uities In the 
way of Ayurvedic pharma("opot'ia is 
lack of standardisation of the Ayur-
vedic drugs. If so, what steps have 
been takpn to enllure the gtandardi· 
sation of these dru,,, and have the 
Ayurvedic physicians havl! aare«!<! to 
the standardisation? 

Sbri Kannarkar: To all thl! thrp8 
questions, the answer Is: ~, Sir. 
With respect to .tandardiution, It ia 
a c:liftlcult prOpolition and especially. 
J am told, when different drug. and 
poweds are mixed, it h811 not yet 
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been found scientifically possible to 
separate them. But we hope that 
they will evolve some methods of 
standardisation for that purpose. 
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Bhakra Dam 

+ 
{
Shri Ajit Singh Sarhadi: 

°1384. Sardar Iqbal Singh: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whl,ther it is a fact t11at sche-
dule of completion of Bhakra Dam 
has bl'cn allowed to be changed from 
May, 1961 to D('ccm\x>r, 1961; 

(b) if :;0, the extra I'xpenscs involv-
ed in this change of the target date; 
and 

(c) whether it is due to the mishap 
to the hoist chamber? 

The Dt;puty Minister of irriptiOD 
and Power (Shri Bathl): (a)Yes, Sir, 

(b) Abollt Rs. 1.50,000. The extra 
cost is due to the continued employ-
ment of the establishment engaged on 
grouting operations for a longer 
p£'fiod. 

(c) While the change is partly due 
to the hoist chamber mishap, it is 
principally due to the increase in 
scope and intensity of the grouting 
operations, independent of the Hoist 
Cham\x>r mishap. 

Shri AJIt SiJll'b Sarhadl: At the 
time when the accident to the hoist 
chamber took place, it was stated that 
the total cost would be RI. 55 lak •. 
Later, it was said that the extra cost 
..... ould be Rs. 5 craTes. May I know 
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what are the items involved and why 
such a rise in cost has become 
necessary? 

Shri Hathi: The amount of Rs. 5 
crores is not because of the mishap 
to the hoist chamber. The figure of 
Rs. 55 lakhs was given because it 
related to the repairs of the machinery 
and generating sets and other things 
and also some civil works. This Rs. 5 
crores include other items also. For 
example, the increased drilling and 
grouting which were necessitated in 
the foundations, independent of the 
accident. It is also in respect of the 
increase in the cost of the land for 
Bhakra dam, the increased cost of 
establishment for the Bhakra canals, 
etc. All these make up Rs. 5 crores. 

Shri Ajlt Singh Sarhadi: Is it not 
a fact that the increased drilling and 
grouting is also due to the danger in 
the right shoulder of the works 
because of the accident to the hoist 
chamber and the filling up of water 
there? 

Shri Hathl: It is not because of the 
accident to the hoist chamber. After 
We went up to level above 1450 ft. 
we found that the foundations requir-
ed more grouting. It was not as a 
consequence of the accident of the 
hoist chamber, but independent of 
that. 

Sbrl AJit Singh Sarhadl: Is it not a 
fact that the total height of 760 ft. 
was visualised at the very outset, 
about six months earlier to the acci_ 
dent of the hoist chamber? 

Shrt llatbl: As the work proceeded, 
this came to light and therefore 
grouting has to be done. 

Shrt Goray: May I know what wu 
the original estimate for groutin, and 
what is the estimate now? 

Shrt BathI: I am afraid I would 
require notice for that. 

Shrt D. C. Sharma: May I know it, 
by the end of December, 1961, the 
Bhakra dam will be completed fUlly, 
or whether there i4 any apprebenaion 
that the date may be extended fur-
ther? 

Shri Hathi: As at present, we think 
that the date will not have to be 
extended. The only thing that I can 
say is there will be no delay in res-
pect of irrigation benefits. Irrigation 
will continue and the benefits will 
accrue. 

Shri Ram Krishan Gupta: May I 
know whether the Government have 
examined the recommendations of the 
high-power committee appointed by 
the Punjab Government and, if so, 
what action do the Government pro_ 
pose to take against the officers who 
are responsible for the increase in 
expenditure? 

Shri HaW: I think aetion is to be 
taken by the Punjab Government. 

Mr. Speaker: Shri Goray. 

Shri Ram Krlshan Gupta rose-

Mr. Speaker: When I call an hon. 
Member and when another hon. Mem-
ber also gets up, it is rather difficult 
for the Minister to answer. Can the 
Minister answer two questions at a 
time? 

Shri Goray: Is it not a fact that 
much more grouting is now ~  

to be necessary than was originally 
thought ot? 

Shri Hathl: Yes; I think so. 

Sbri Goray: What will be the per-
centage of the increase? 

8hrl Hathl: I have not got the 
figures with me at present. I know 
the grouting is more. 

8hrl Goray: When it is more now 
than was thought of before, It .. a 
real danger and it may make matte" 
worse! 

Shrl HathJ: The lrouUn, hal 
Increaaed; there 11 no doubt about 
that. But I have not got the tleuru 
showing by how much It baa Increued. 
It has increued, and there is no deny_ 
ing that tact. 

Slut AJlt '...... S.,.Iaadf: Is thJa 
further Ir0utfn, baled on the recom-
mendation of the Kho.le CommfttM 
appointed ill ~  ot the accident 
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or has some further consultation taken 
place with some other experts also 
for this purpose? 

ShrJ Hathl: It is on the recommen-
dation of the Board of Consultants. 

Train Accident at Nagpur 

+ 
-1385 r Shri Assar: 

• "\. Shrlmatl Maftda Ahmed: 

Will the Minister of Railway!! be 
pleased to state: 

(a) w 11£'ther it is a fact that there 
was an accident to a passenger bogie 
at Nagpur on the 17th February, 1961 
as 11 result of which 67 passengers 
were Injure!!; 

(ll) if ~ , thl' reasons for th\! acci-
dent; and 

(e) the action taken against the 
persons responsible for tht' accident? 

The Deputy Minister of Railways 
(Shrl Sbllhnawaz Khan): (a) to (c). 
At about 11.30 hours on 17th February, 
1961 whilp fixE' bog ips were being 
backed for attaching to Down 
Bombay·Howrah Mail at Nagpur 
Station, the same got ddached from 
thl' engine, rolled away and bumped 
into the remaining portion of the 
tram. 

Tlw cause of the accident was 
failure of Railway staff to observe 
relevant rules. Disciplinary action is 
being taken by the Railway Adminis-
tration against the staft held responsi-
ble for the accident. 

Shri AIIIar: Is it not a fact that 
accidents of such a nature have 
increased in the last two months and 
may 1 know what steps have been 
taken by the Government to stop such 
aC'Clc1ents? 

Mr. Speaker: Have the accidents 
ir.creased? 

JbrI SbalUlawu JDaa: No, Sir. The 
number of accldanta, on tbe odaer 
hane!. is showing a downward treM. 

Sltri Assar: My question was 

Mr. Speaker: The han. Member 
assumes one thing and then wants to 
know whether it is a fact or not. It 
does not arise. 

Shrl AssaI': Accidents of such a 
nature. 

Mr. Speaker: God alone knowli 
what 'such a nature' is The han . 
Member only assumes that in view 
of some facts the accidents are 
Increasing. The han. Minister says, 
'No'. A further question does not 
arise. 

Shri B. K. Gaikwad: May I know 
whether the injuries caused by the 
accident were of a minor nature or 
of a serious nature, and how many 
railway cmployees were injured 
thpre? 

Shri Shahnawaz Khan: One person 
was grievously injured. 26 received 
minor injuries, and others received 
slIpNficial injuries. 

Shri B. K. Gaikwad: What is the 
break-up of the others? 

Shri Shahnawaz Khan: I do not 
have the break-up. 

Dr. M. S. Aney: May I know if any 
compensation has been given to the 
i nj lll'l'd persons by the Government? 

Shri Shahnawaz Khan: No claims 
have been received yet. 

Shri Subhnan' Ghose: The hon. 
Minister said that disciplinary action 
IS being taken against those who are 
responsible. May I know to what 
class they belong? Do they belong to 
Class IV or Class III or to still higher 
classes? 

Sbri SlIahnawaz KhaD: Action in 
such cases is taken against any il~ 

way employee concerned, irrespective 
of the class or category he belongs to, 
provided the responsibility is fixed on 
him. 

!Hall SeN=. ma.e: 1 want to 
know the class in this particular C81e. 
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Sui Sbahaawu Khan: In this 
particular case, it is the Class III staff. 

Trainin, Schools on Railways 

"'1386. Sbri Bam Saran: Will the 
Minister of Railways be pleased to 
:litate: 

(a) whether the Committee appoint-
ed to survey the facilities provided 
in training schools on Railways and 
to recommend measures to standardise 
the curriculum and the syllabus of 
training has so far given any report; 

(b) whether the Committee hal; 
recommended measures for further 
improving the training of Gazetted 
Officers on the Indian Railways; and 

(c) the main d{'lails of such report 
and recommendations? 

The Deputy Minister of RaIlways 
(Shri Shahnawaz Khan): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A copy of the report will be 
l ~d on the Table of the Sabha as 
soon as printed. 

Sbri B. K. Gaikwad: May I know 
what facilities arc provided to the 
trainees of such training schools, and 
may I know the number of such 
training schools and the number of 
t.rainees therein? 

Mr. Speaker: He asks what are the 
facilities provided for them. 

Shrl B. K. Gaikwad: How many 
such training schools are there? 

Shri Shalmawaz Khan: The train-
ing is for the railway employees who 
are in service already and those who 
were selected by the Railway Service 
Commissions. On the railways we 
have a very large number of schools 
and a very large number of trainees 
under training. I do not have all 
the figures with me now. 

Sbrl &am Saran rose-

Mr. Speaker: The hOD. Member who 
bas tabled the main Question did not 
let up ftnl 

'" ~ ~ : Wi It!ifT ;;IT l ~ 
~ ~ ~~~~l  ~ ~~ ~ -

~ ~ ~ if; ~  if; ~ orr IflIT ~ 
f<'" ~  ~ ? 

lm~~~ ~ ~~~ 

ifi ~ ~, ~ ~ rrr. if; f;;ni ~ I nrit 
f.lim if,j q;;t ~ ftflIT \lfrn"i t 

Ciyman Pilots 

+ 

{ 
Shri S. M. Banerjee: 

·1388. Shri VaJpayee: 
Shrl BraJ Raj Sinrh: 

Will the Minister of Transport aa.d 
Communications be pleased to state: 

(a) whether Defence Ministry have 
agreed to take some of the trained 
civilian . pilots now unemployed; 

(b) if so, how many; and 

(c) other steps being taken to pro-
vide employment to these trained 
pilots? 

The Deputy Minister 01 ClTlI 
Aviation (Sbrl MolUuddln): (a) and 
(b). The scheme regarding the selec-
tion for the Indian Air Force of the 
unemployed civilian pilots trained at 
the Civil Aviation Training Centre, i. 
under the consideration of the Minis-
try of Defence in consulation with the 
Union Public Service Commission. 

(c) Although the Government do 
not undertake any respomlibility tor 
providing jobs to the civilian pilots 
traint:d at the Civil Aviation Trainln, 
Centre, the following decisions taken 
by Government will aSlist in reliev-
ing the unemployment p08ition:-

(i) The upper age limit for 
recruitment to the POSt of 
Assistant Aerodrome Offtcer 
has been relaxed by ftve 
years in favour of the pilots 
hsving 200 hours of 1010 
ftyin, experience. Six vacan-
cies In the (fr8de of Assbtant 
Aerodrome Oftkel' bave re-
cently been advert1led 
throug the U.P .s.C. 
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(ii) The Indian Airlines Corpora-
tion is likely to recruit about 
10 pilots shortly and the 
vacancies would be advertis-
ed through the Press as soon 
as a final decision is taken. 

(ili) 

(iv) 

Funds have been provided for 
opening of 15 new flying 
clubs in the Third Plan 
Period. 

A decision has been taken to 
grant subsidy to Flying Clubs 
for Satellite Centres openl'd 
by them and a detailed 
scheme is under preparation. 
The opening of such satellite 
clubs will create demand for 
more pilots. 

Shri S. M. Banerjee: The hon Minis-
tn stated yesterday that a letter has 
been addressed to all the unemployed 
pilots by the D.G.C.A. 1 want to 
know whether it is a fact that the 
lettpr has been addressed to the 
civilian pilots to know whether they 
are still unempyoled and whether they 
want to serve in the Air Force or in 
the Civil Aviation Department. I 
want to know also how many of them 
haw' replied, and wheth('r the letter 
has been sent to all of (hpm. 

Shrl Mohluddln: The DGCA has 
not asked them whether they w"ant 
to serve in I.A.F. That is a quite out 
of tht' way statement. What I said 
yesterday was that the letter has been 
addressed with a view to elicit infor-
mation from those who have not 
renewed their licences and perhaps 
also to others, as to what are their 
addresses, what are they doing at the 
present moment, etc. 

Sbrl BraJ Raj Slnrb: Item (2) of 
the statement says that certain deci-
.ions have been taken to relieve 
unemployment amongst the clvWan 
pilots. May I know what is the esti-
mate 01 the Government according to 
these decisions and how many pUots 
.hall be employed? 

Shrl MohladclJD: I have stated 
yesterday that lAC wlll recruit about 
9 to 10 pilots. There will be recruit-

ment for six assistant aerodrome 
officers. Some relaxation will be 
made as regards the age limit. They 
will have to appear before the Public 
Service Commission for it. I cannot 
say how many will be employed. but 
these are the avenues open for them 
to get employment. 

Shri S. M. Banerjee: The hon. 
Deputy Minister stated that only ~  

unemployed pilots have renewed theIr 
licences and others have not. May I 
know whether it is a fact that those 
who are unemployed have renewed 
their licences at least four times? I 
want to know the number of those 
who have renewed their licences, 
those who have not renewed and what 
is the total number of unemployed 

pilots. 

Shri Mohiuddin: I have already 
stated that according to the informa-
tion available in the office of the 
DGCA, we can give exact informa-
tion only in regard to those who have 
renewed their licences. That infor-
mation. as I said, is 33. As regards 
the others who have passed the exami-
nation from the CATC, what they are 
doing at present, why they have not 
renl'wed their licences, letters have 
been addressed to them and we will 
get the information if they reply. 

Shri S. M. Banerjee: On a point of 
order. The Estimates Committee, in 
their 115th report have devoted a 
special para to this. My point of 
order i~  I want to know whether 
Government have considered the 
report of the Estimates Committee, 
because the Minister says something 
and it is something else in the Esti. 
mates Committee report. We do not 
know what to do about this particular 
case. 

Mr. Speaker: There is no point of 
order. The point is clear. Unleu 
those who have got themselves trainee! 
renew their licences, it is clear that 
they do not want to take to this job 
at all; they will take to some other 
job. The Minister has said once, twice 
and thrice that he can give informa-
tion with regard to those pilots who 
have got their licences renewed. 
Beyond that there is nothing more. 
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Shri Braj Raj Singh: On 23rd 
February, 1960 you were pleased to 
refer this matter to the Estimates 
Committee. The Estimates Com-
mittee, in their report submitted to 
the House on 24th March last have 
said .... 

l\lr. Speaker: He need not read it; 
let him put the question. 

Shri Braj Raj Singh: Government 
say only 33 pilots are unemployed. 
The Estimates Committee say that 
out of 118 pilots trained, only 26 were 
employed in the last year. Accord-
ing to their figures, 92 pilots remain 
unemployed. What is the explanation 
of the Government? The Committee 
have also referred to correct figures 
not being maintained by Government. 

Mr. Speaker: Neither Shri Banerjee 
nor Shri Braj Raj Singh drew the 
attention of the Minister to the fact 
that he has given a different figure, 
whereas the Estimates Committee say, 
on a definite reference made to them, 
that out of as many as 118 pilots 
trained, only 26 are employed. Why 
should he not put that question instead 
of raising a point of order? 

Shri Mohiuddin: I am afraid there 
is some misunderstanding about it. 
As I have stated, DGCA has informa-
tion regarding those who have passed 
and have renewed their licences from 
year to year. As regards those who 
have passed, but have not renewed 
their licences, that information is 
being collected. 

Mr. Speaker: I believe the refer-
ence I made the other day was in 
pursuance of the information that was 
elicited that as much as RB. 40,000 or 
even something more than that is 
being spent by Government on each 
pilot for training and there seem to 
be a number ot pilots who are not 
employed. Then hon. Members want-
ed to know why there is SO much 
wastage. In that context, I referred 
the matter for detailed examination 
by the Estimates Committee. Whether 
the question is put in that form or 
not, the Minister must take the House 
into confidence why there Ibould be 

this wastage. After once or twice 
renewing their licences, absolutely in 
despair they may not get their 
licences renewed at all. There seems 
to be an amount of wastage. I never 
knew I referred this matter to the 
Estimates Committee. I would like to 
know the position from the hon. 
Minister. If he is not able to give, let 
this be discussed for half an hour 
today or tomorrow. 

Shri S. M. Banerjee: You may allow 
a discussion today, because the Minis-
ter replied yesterday and he has got 
all the material. We have also got 
all the material. 

Shri Braj Raj Singh: Can I quote a 
letter? On 24th June, 1958, thp lAC 
wrote to the Government saying: 

"It will thus be seen that we 
require only 42 pilots more during 
this year to fill up our establish-
ment. For the future, our annual 
requirements for release on an 
aV9rage of 10 pilots per year to 
the Air India International and to 
meet the losses due to resigna-
tions, medical reasons, etc. will 
range between 30 and 35 pilots." 

The letter was signed by Shri P. C. 
Lal and dated 24th June, 1958. 

!\fl'. Speaker: I am not going to 
allow further discussion on this 
matter. Next question. 

Shortage of Doctors In Orissa 

·1389. Shri Kumbhar: Will the 
Minister of Health be pleased to state: 

(8) how many Ayurvedic, Homoeo-
pathic and Allopathic Hospitals, Dil-
pensaries and Primary Health Centres 
are running without Doctors at pre-
sent in Orissa District-wise; 

(b) what steps are being taken by 
the State and Central Governments to 
fill up those vacancies; and 

(c) if not, the reasons therefor? 

The MInister 01 Healtb (Slid 
Kal'lll&l'kar): (a) to (c). 'n1e infor-
mation is being collected and wllJ, 
when available, be laid on the Table 
01 the S&bha. Under (b), I would Uko 
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-to add that I understand that the fol-
lowing steps are being taken by the 
·Orissa Government for meeting the 
situation: (1) Increase in the admis-
sion strength of the S.C.B. Medical 
·College, Cuttack. (2) Another medi-
.cal college has been opened at Burla. 
(3) The . superannuated medical 
· officers, who are found to be physi-
· cally fit and mentally alert are being 

~- m l d fn'ely l'ven after their 
·60th year. (4) 100 posts were adver-
tised on all India basis for r,'cruiting 
100 doctors. (5) N('gotiatlons have 
· been start('d with the Government of 
West Bpngal for aeputat.ion (If 300 
doctors. (6) There is a proposa I for 
starting another medical college at 
Berhampur with 50 dmi i ~  

Shri Kumbhar: May I know Sir 
whether it is a fact that old doctors 
und new astrologers are far oottl'r 
than new doctors and old astrologers 
and if so, whether there ~ a pro-
posa] under thl' consideration of 
Orissa Government to appoint old 
doctors and old retired doctors for 
runnill!( these dispensaril's and h<.s-
pitals? 

Shrl Karrnarkar: I heard 'old doc-
t.ors', but beyond that I was not able 
to follow. 

Silri Kumbbar: May I know Sir 
whether there was a proposal under 
Orissa Government's considl'ration to 
appoint old ret.ired doctors for run-
ning these hospitals and dispen,aries? 

Shrl Karmarkar: I have already 
said that thl.' Orissa Govprnment ~ 
appointing freely superannuated 
medical officers who are found fit even 
after the 60th year. 

ShrtmaU Reftaka Ray: The Minis. 
ter said that there are negotiations 
with West Ill-llgal Government by the 
Orissa Government for i~ doc-
tors from Calcutta. Is it not a fact 
that though there are a number ot 
doctors available in Calcutta, they are 
reluctant to go to rural areas in 
Orissa due to inaecurity ot tenW'e, 
because it is a temporary appoint-
ment? 

Shri Karmarkar: I have no infor-
mation. 

Shri Sadhan Gupta: May I know 
whether any overall assessment ot the 
shortage of doctors in Orissa has been 
made; if so, what is the result? 

Shri Karmarkar: Regarding the 
primary health centres we had an 
asse,;sment made 'Some three or tour 
months back and we found that out 
of the 2400 primary health centres 
which had then been established the 
shortage was about 20 per cent. The 
State Governments are doing their 
best to fill them up. 

Dr. Sushila Nayar: In '/iew of the 
fact thal there is an overall shortage 
or doctors in India and there are sur-
plus doctors in some States, as for 
instance in West Bengal, cannot the 
Government of India see to it that 
the trained personnel, tecimical per-
sonnl'l, medieal or otherwise, are used 
on equal tl'rms irrespective of the 
Statl's that they belong to? 

Shrl Karmarkar: There is no res-
triction. In fact, we have advised the 
State Governments which are short 
of doctOE to take their doclors from 
the surplus areas and we haVe also 
advised the surplus areas to give 
their doctors to areas where there is 
shortage. We are doing all that we 
can. But we cannot see to it that it 
is done. 

~  ~  ~  ~  iflIT ~ ~ 

~~ i~  ~~i ~  

~~i ~~ ~~ ~ 

iftr ~ ? 
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Shrl CblDtamODl PaDipahi: May I 
know what according to the Govern_ 
ment of Orissa is the total number of 
doctors required by them duriDg the 
Third Plan period and what is the 
actual shortaJe? 
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Shri Karmarkar: We have asked for 
that information. I have said that 
the information is being collected. We 
have written to them and we are 
awaiting that information. 

Shri Chintamoni Panirrahi: The 
State Government submitted its Third 
Plan to the Union Government and it 
was discussed by the Planning Com-
mission and also by the Health Minis-
try. The shortage of doctors in the 
Third Plan in Orissa must have been 
known. 

Mr. Speaker: The hon. Member says 
one thing. The hon. Minister denies 
it. He said he has called for the 
information and he has not n'ccived 
it. 

Shri Venkatasubbaiah: May 
know whether in view of the overall 
shortage of doctors in the country 
this Government proposes to suggest 
to thp various State Governments to 
introduce a short-term medical course 
so that doctors may be readily avail-
able. 

Shri Karmarkar: Regarding short-
term ('ourses there was a discussion 
in the last mepting of til(' Central 
Health Council. Two State Govern. 
ments proposed the introduction at 
the licentiate course. The Govern-
ment of India after giving the best 
consideration to the problem thought 
that it was for the Stat£' Government 
to adopt the course which they 
thought proper. Regarding the licen-
tiate course there is so much to be 
said on both side of the question and 
therefore we thought it was tor the 
State Government to settle that ques. 
tion. So tar as we are concerned, we 
are thinking in terms ot promoting a 
scheme, what we call the "medical 
assistants scheme". They will not be 
doctors but they will &lsist the doctors 
wherever they are necessary. 

Sbri ChiDtaIMDl PlUdpaJli: May I 
know what aJlotment has been made 
to the Government of Or.... for 
i!stablishing a third medical college 
at BeJilampur? 

9IIrl KaI'lllU'kar: That Question Is 
under consideration now, becauae 
i:!eftnite plans tor this year's alloca-

tion from the budgeted allocations 
have yet to bE' made. 

Shrl Blrendra Bahadur Siq'hJI: 
May I know whether the pay given 
by the Government is so attractive 
that the doctors are willing to take 
up government service? 

Shri Karmarkar: No, Sir. Our 
requirements have expanded much 
more than the supply of doctors. At 
the present moment we have 60 medi-
cal colleges and 6,300 admissions. 
When those medical colleges matur, 
and the medical graduates come out 
I am sure there will be no shortage 
of doctors. But during the last Second 
Five YeaI' Plan our work plans tor 
development have so much increased 
that we are rathf'r falling short even 
with the best of goodwill on the part 
of everybody in the matter of doctors. 

Shri Thlrumala Rao: The hon. Minis-
ter said that the Central Government 
is thinking of instituting a course for 
medical assistants. May I know the 
duration of that course, the type of 
training that is proposed to be liven 
and the nature of work that these 
medical assistants are expected to do? 

Shrl Karmarkar: We have alreaely 
two such para-medical personnel. 
One is sanitation personnel and the 
other is public health personnel. I 
think they have a training for about 
2l to 3 years. The course for medical 
assistants will be common to the 
other two sections excepting that 
these m£'dical assistants will be given 
a lIttle refresher course In elemen-
tary knowledge about dhlease anI! 
medicine so that they will be able to 
serve under doctors as their assistants. 

*nto. ",1 
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Shri D. C. Sharma: May I know 
il the target fixed for construction of 
roads during the Second Five Year 
Plan in Himachal Pradesh has been 
achieved? 

Shri Raj Bahadur: It has been 
more than achieved. In fact, during 
the Second Five Year Plan period the 
financial allocation was Rs. 427.50 
lakhs. In the first years they spent 
Rs. 400.07 lakhs. In the last year of 
the Plan the expenditure is estimated 
to be of the order of Rs. 178.86 lakhs, 
taking the total to Rs. 578.93 lakhs 
against the allocation of Rs. 427.50 
lakhs in the Second Plan period. 
Regarding the mileage also the target 
has been more than achieved. 

IDStItattl lor ~ In Fishert .. 

"'1391, Shri MaDlyanpdaD: Will the 
Minister of Food &Del Apiculture be 
pleased to refer to the reply given to 
Starred Question No. 606 on the lit 
December, 1960 and state: 

<a> whether any, and if so, what 
steps have been taken for ItartinC the 
institute for training Fisheries Opera-
tiTeS; 
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(b) whether any equipment for 
starting the institute has been pro-
cured; 

(c) if not, what steps have been 
taken for procuring the same; and 

(d) when will the institute be slart-
ed? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) to (d). 
A tentative scheme of the institute has 
been drawn up. The training of 
this type is new to the country and 
it may be necessary to obtain the 
serviceR of a foreign expert to draw 
up a detailed project report. No 
t>quipment has so far been purchased 
for the institute and this will be done 
after a detailed project report has 
been prepared and approved by Gov-
ernment. It is not possible to say at 
this stage when the institute will be 
started. 

Shri Maniyangadan: May I know 
whether any negotiations have been 
~ d with any foreign country for 
th(' purpose of finalising this scheme? 

Shri M. V. Krishnappa: Not yet. We 
m<ly have to do it as soon as we get 
the experts from foreign countries to 
prepare the scheme. 

libri Manlyal1&'adan: Have they 
decided as to which foreign country 
they are going to approach? 

Shrl M. V. Krishnappa: We have 
not yet decided. We may ask the 
F.A.O. to send us an expert in this 
matter. 

Sbri PalanJyandy: Recently I have 
seen a news item in the papers that 
American collaboration is going to 
take place for deep-sea fishing. May 
I know whether the Government will 
take that into consideration and have 
American collaboration as far as this 
institute is concerned? 

Shri M. V. Itrishnappa: That news 
item refers to fishing industry. In 
the last two or three years fisning In-
dustry is fast developing in India. 
A number of companies have been 
formed on our coasts and witb Ameri-
can collaboration and Japanese col-

laboration some more are coming. The 
hon. Member refers to a fishing com-
pany which is going to be established 
at Vishakhapatnam in Andhra. 

Shri KocUyan: May I know what 
kind of training is to be imparted In 
this institute and what is the estimat-
ed cost of this scheme? 

Shri M. V. Krishnappa: This insti-
tute Is mainly to train skippers, Mas-
ter fishermen, mates, engine drivers, 
boat and shore technicians and various 
other categories. According to the 
tentative scheme it costs about Rs. 77 
lakhs in the Third Plan. 

Shri Kunhan: May I know how lon, 
it will take to finalise this scheme and 
start the institute? Will it be finalis-
ed in the Third Plan or will it go over 
to the Fourth or the Fifth Plan? This 
question has been asked in this 
House several times. It is nOw said 
that it is under consideration. May I 
know how long it will take to con-
sider this matter? 

Shri M. V. Itrlshnappa: This ques-
tion has been asked for the first time 
on the floor of this House. We want 
to S{'f' that this training institute at 
Cochin comes into existence as early 
as possible because the country re-
quires a lot of the!le technical people 
as we are already exporting Its. 8 
crOff's worth of fish to foreign coun-
tries. The industry is fast develop-
ing. We require a lot of trained peo-
ple and the Government are very 
anxious to start thl!! institute. 

Shrt B. K. Galkwad: May J know 
whether people belonging 1.0 the com-
munity of fishermen alone will b. 
admitted in these training institute. 
or others also'.' 

Sian M. V. KrlsbDappa: People 
from all part!! of India will be ad-
mitted. 

Mr. Speakei': The Quelltion is 
whether people belonginr only to 
the community of fishermen will be 
admitted in that institute'.' 

8br1 M. V. ltrWaaappa: The ftnt 
preference would be ,Iven to the 
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educated youngmen from the haher-
mE'n's community and the next pre-
ference to others. 

Shrl Manlyangadan: Last time when 
the question of the fishermen's traIn-
ing Institutc was raised, it was said 
that both the States of Kerala and 
Bombay wanted the institute and that 
it 'll'as dccided to have one institute 
in each State. As the institute for 
the training of fishermen is more 
important it was thought that it 
would be' started immediately. Since 
the other institute is going to be 
~ li d this year, may I know 
thl' reason for the delay in the estab-
lishment of tht' training inst.itute at 
Cochin? 

Shri M. V. Krtshnappa: This pro-
mise was madt' onlv three months 
ago. SincE' then, ~ experts in our 
i i~  sat and prepared a tentative 
~ m  The Bombay institute was 
~ l d earlier bee-a use it does not 
rf"quirt' much of tee-hnie-al equipment 
and things like that. It is an educa-
tional institute where we will train 
di~ i  levf"! fisheries officers. So, in 
l ~  of that institutE' we can go 
ahf'ad without much E'quipment. But 
this institute at Cochin is ant' in 
which we require a lot of equipment. 
and that is the ~  for the delay. 
We are engE'r to start it as early 
as possible. 

Power Supply In Deihl 

+ 
r Shrl Bishwanath Roy: 

·1394. ~ Shri p. C. Borooah: 
l Sbrj Ram Krlshan Gupta: 

Will the Minister of IrrlratioD and 
Power be pleased to state: 

(a) whether the generating machi-
nes of thl' Central Power House in 
Delhi on the western bank of Jamuna 
have been seriously affected on ac-
count of a sudden stoppage of water 
in the Jamuna river whose main 
stream is now flowing along the eas-
tern bank; and 

Ib) if 50, what action has been 
taken to sa.,.. dtslontlon of poww 
IU'J)pl1 to Delhi. 

The Deputy Ministe.r 01 Irrlgatiun 
aml Power (Shri Hatht): (a) No, The 
position is that flow of water from 
the main stream on the eastern bank 
of river Jamuna, to the intake chan-
nel of the power house, dropped con-
siderably on 20-3-1961, due to sudden 
fall in the river level, reducing there-
by the quantum of cooling water 
available to the power house. 

(b) Immediate silt dredging ~

tions were started in the intake chan-
nei, and construction of a temporary 
sandbag bund across the main stream, 
for diverting the water to the western 
bank was undertakpn by the Delhi 
Electric Supply Undertaking. The 
bund was completed on 31-3-1961. 
Then· was no dislocation (If power 
supply. 

Slut Bishwanath Roy: May I know 
whether any spedal step i~ being 
taken to avoid this type ot technical 
difficulty that has arisen at present? 

Shrl Hathl: We have asked the 
Delhi Electricity Supply Undertaking 
to have a cooling tower, as that might 
obviate that difficulty. 

Shri Ram Krlshan Gupta: From the 
statement I find there Is construcUon 
of a temporary sandbag bund acros!' 
the main stream. May I know 
whether there Is any permanent pro-
posal so that the' trouble may not 
occur again? 

Shri Hathi: That is why I have 
suggested the installation of a cooline 
tower. 

8hrl D. C. Sharma: May I kno .... if 
any attempt is being made to make 
Delhi sell-sufficient, so far as supply 
of er.ergy is concerned? 

Shri Hathi: So far as coolin, 
water Is concerned, Delhi depends 
upon the' Jamuna water. But. soate-
timel, it gets silted up and dredging 
ba to be done. In orap.r to avold th1I 
~ l , we are tbinkln, of liavtna 
a coolln, tower, wbid! will avoid thts 
d1f'ftculty permanently. 
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Panchayats and Panchayat SamlUea 

+ 
J Shrt Shree Narayan Do: 
L Shri Radba RaDUlD: 

Will the Minister 
Development and 
pleased to state: 

of Communlt,. 
Cooperation b. 

(a) whether it has been decided by 
the Delhi Administration to give 
~  financial and executive powers tn 
the Panchayats and Panchayat Saml-
ties: 

(b) if so, the nature of such powers 
delegated to them; and 

(c) whether the Administrations or 
other Union Territories have done so 
or propose to do so? 

The Deputy Minister of Communlt,. 
~ m  and Co-operation (Shrl 
B. S. Murthy): (a) Yes, Sir. 

( b) Gram Panchayats are made ret!-
ponsible for aU development pro-
grammes of Delhi Administration, in-
cluding C.D. programme at the 
village level. The Block Developmenl 
Committees, which have been recent-
ly redesignated as "Block Panchayat 
Samitis", have been given functions 
like preparation and execution or 
development plans for the block, ap-
proval of Panchayat budget, etc. A 
Committee with the Chief Commle-
sioner as Chairman is examining the 
proposal to enhance the powers of 
these bodies by channdling throUCb 
them all civic and developmental 
functions which are at present beinl 
performed by the Delhi Municipal 
Corporation in the rural areas or 
Delhi. 

(p) The position differs from one 
territory to the other. There ar-
statutory Gram Panchayats and 
Tehsil Panchayats in Himachal Pra-
desh. Both have developmental func-
tion.. There is a proposal to entrust 
more functions, powers and resources 
to TehsU Panchayets. In Kaafpur. 
Tripul'a aDd AncIIaman II: Nlcobar JtI. 
wds steps u. betng taken &0 set up 
I'IIMhay. for the ftnt time. 

Shri Shree Narayan Das: 'rhe hon. 
Deputy Minister has stated that some 
proposals are under consideration of 
the Chief Commissioner. May I know 
the approximate time that he will 
take to finalise the proposal? 

Shri B. S. Murthy: I cannot vouch-
safp for the time that will be taken. 
But it will be done as ,;xpectitiously 
as it could be done. 

Shri Shree Narayan Das: May 
know how the powers enjoyed by the 
panchayats and panchayat samitie" in 
Delhi COmpal'l'S with those of their 
countprparts in Rajasthan and other 

l ~ 

Shri B. S. Murthy: Rajasthan has 
got a Sta tf' Legislat urI' whereas Delhi 
IS a Centrally administered territory 
where thl're is no Legislature. There-
forl', panchayat TIlj in Delhi terri-
tory cannot be compall'd with 
pan('hayat ruj in Rajasthan 01' any 
other State. 

Shl'i Shree Naral'an Das: I wanted 
to know how the powers that arc 
given to the phanchayats and pan-
chayat samities in Delhi compare 
with th(' powers given tf) similar 
organisations in other States. 

Shrl R. S. Murthy: In the ~  

when' panaphayat raj has been in 
i~ l  ann where panchayat ~ mi

tics and tehsil samities have been 
elected, there is devolution of powers 
whereas in the panchayats in Delhi 
SUitt' and other C(mtraily-adminis-
tered territories it is only delegatio. 
of power. 

Shrtmau &enuka Ray: In the d ~

gation of powers, have adequate 
safeguards been made for thOse who 
are backward like Schedull'd ~ l 

and Schedu\('d Tribes or woml'n? 

Sbrl B. 8. Murthy: Women, Sche-
duled Castes, Scheduled Tribes and 
other backward clasllel! are beinl 
taken good care of. 

Mr. Speaker: Women art' not back-
ward c1UBes. 

.... S. Murtb7': !laid "and 
other backward classd'. 
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Mr. Speaker: How could women be 
mentioned along with other backward 
classes? 

Shri B. S. Murthy: In the question 
there was reference to women also. 
Then'fore, I said that women, Sche-
dul{'d Castes, Scheduled Tribes and 
other backward classes arc being 
looked after very well. 

Shrimati Renuka Ray: That is a 
very vague statement. What is con-
cretely being done so that they eet 
adequate representation? 

Shri D. C. Shanna: "backward 
classf's and others" in this context 
means womCTl arc also backward 
classe!. . I 

Mr. Speaker: Very well. 

Shri Raghubir Sahai: I would like 
to know whether there is any idea 
of introducing model legislation based 
on the thrpp tier system for these 
Union l l i i ~ includi:lg Delhi 
and, if so, what steps are going to be 
tak('n in that dir('rtion',' 

Shrl B. S. Murthy: I cannot vouch-
safe for [he feasibility of the three 
tier ~ m in the CentraTIy adminis-
tert'd areas. But the question is 
actively bf'ing pursued and we have 
alr£'ady been in touch with the Home 
Ministry. which is in char((e of these 
terri tories. 

Shrl Venkatasubbalah: On the sug-
gestion of the Balwant Rai Mehta 
'Committee, va'Fious legislations have 
bf'cn passed in different States for thf' 
decentralisation of powers. May I 
know whether Government will con-
sider the qUl'stion of formulating an 
atl India pattern for the decentralisa-
tion of powel'S in various States suit-
'ed to their conditions? . 

Shrt B. S. Marth,.: The Balwant Rai 
Mehta Cmmittef' has never suggested 
any such set up or one pattern. It 
has gi'''E'n the option to the States. 
Tht' National Development Council 
has also agnoed that each State can 
have its own pattern of panchayat 
Ta;, provided certain fundamentals 
;arE' a,reed upon. 

~ 'fro ~  ~i ~~ m 
~  it ;;rnt qT m ~ orrft ~, 

~ ;rr;r ~ ~ ~  orrft ~, ~~ 'mf ~ 
'li'fT ~  ~, ~ q ~~ l i~ 

~ I ~  CJm "fi'l <reT ~  ~ flfi m 
i ~~~~~ ~~i  

~ ~ ~ m ~ <tT ~ ~ m 
it ~ ~  ~~, ~ ar.t it? 

Shri B. S. Murthy: I think it is a 
very large question which requirE.s 
consultation with all the States. 

Mr. Speaker: The hon. Minister 
says that they can only give advice 
and the action has to be taken by the 
State Government. There are diffi-
culties peculiar to each State and 
even where decentralisation has been 
effected by States, they have not 
started with the same plan of decen-
tralisation of powers to panchayats. 
There are various grades and so on. 
How can it be answered on a single 
question during the Question Hour? 

~i q'IQ' ~ : ~ ltft ~ ;,-
"f.'f,T f'f. ~ ;f.T ~  ;f.t ~

fr:rm: ~ ~ Cf.i W"f,q ~ I 4'. ~ 
~  ~ flfi ~ ~~ ~ ~ ~ 
mlf'l"i1:T <Rf.i it. ~ 'fUi 'f<:Tj li ~ 

~  ~ i  ~ 

Shri B. S. Murthy: I have already 
stated that the question is being ac-
tively pursued with the Home Minis-
try. 

"t' ~ ~  'PIT l ~ 
1f'JfT ~ i i i~ f.t: ~ ~ ~l  ~ t 
f'f. ~ ~ i  ~ ~ ~ ~, , ~ , 

" , ~  If'i ~ ~ i~ ~ 

~~ ~~ ,~~ 

1Z'f ~  ~ it m ~ Tm t 
~~ ~~~~  

8hr1 B. S. Marth,.: A committee has 
been appointed as far as· this matter 
is concerned. The Mayor has re-
qUe5ted for some time m ~ to COID4! 
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with proposals for giving more powers 
and more functions to the Panchayats 
without the Corporation getting Into 
the field. 

Sbri Balraj Madbok: What steps are 
bping taken to avoid overlapping of 
the powers of the Corporation and 
the Panchayats? The Corporation 
has jurisdiction over the villa;:e 
areas, so have the Panchayals. What 
steps have been taken to rcmr,ve this 
<lverJapping? Is then' any plan for 
that? 

Shri B. S, Murthy: Thl' l ~ i  of 
giving more powers and resources to 
tht' Panchaya(s in Delhi is under 
examination. A committee has beE n 
appointed with representatives of the 
Ddhi Administration and the Delhi 
Corporation to examine this question. 
The committee hl'ld its first meeting 
;Jl1d ill it the l ~  asked for som(' 
(,me more in ordpr (0 place the pro-

~ l  for channelling all th,' deve-
Jopnwntal activities to the Panchayatll 
and Block Panchayat Samitis before 
thl: Corporation and obtain. their 
,approval. 

L:&nd Slide on Imphal-Tamen,lonl 
'Road 

+ 
"1397. (Shri Raghunath Singh: 

\.. Shri L, Achaw Singh: 

Will the Minister of Transpart and 
ConaMunlcatloDS be pleased to state: 

(a) whether it is a fact that on the 
3rd March. 1961. ten workers were 
burif'd alive and three were injured 
whrn a land slide swept over their 

l d~id  camp in the night on thp. 
lmphal-Tamenglong road; and 

(b J if so, drtails ~ 

The Minister fIf State In tbe MI .... -
try of Transport and ConunanJcation. 
(Shri Raj Bahadur): (a) and (b). A 
~ m  i i ~ the requir"d intor-
T7ntiO:1 is as undpr: 

STATEMENT 

The land slid on the Imphal-
'I'amenglong Road involving the death 
of tpn labourers and injury to three 

/ ;08 /Ai) LSD-2. 

---others occurred at about 8 A.M, on 
the 3rd March 1961. The land slide 

~ due to very lieavy and incessant 
rains. At the time of the land slide, 
the labourers were in their huts 
which were located On the hill side 
cleared for the purpose, The labou-
rers were employed by the local 
Bharat Sewak Samaj who have 
undertaken some works on the road. 

One labourer who escaped the acci-
dent. had apprehended the land slide 
and advised others to remain outside 
the huts but they did not pay heed 
to his warning ana continued to re-
main Inside, 

The injured persons hav£> been 
admitted to the hospital where they 
are recouping. The Bharat Sewak 
Samaj have sanctioned some interim 
relief to the families of the cJi!cl!'ased 
labourers and they -are considering 
the question of giving further grants 
to thl' bereaved families. An enquiry 
is being conducted into the accident. 

..n ~ f«e: : ~ ~ ii If.T 

~ it ~ ~ ~ m \'ft;T ~ liITZA 
~ fTIf I If' ~ :;m;:rr ~ frr. 3!l 
~ "fmr.r D'if lIT 1fT mi, ~ 
m ~ ~ ~ ifi f"flf ~ 1f\ .. ~ ~ 

~ lIT ~, ~ 0flfI' mr 1fT ~ 
!flIT ~ Ir,T ~ t frr. ~i  mr..=r 
i ~~~~  

,,) 'mf ~  mnr m. lllIT ... 
i ~ Y.oo lI'o itmtr ~~ 
it trf ~  ~ ~ 1fT I 'fJf ifi ml'!'-
fnR ~ m If\ .. - ,,~ ~ lfT 

V'R ~  -nr ~ .,.,. "fq' 11ft ,.. I 
~ ~~, .... ~ 

~  'JITifJr. ;:fr ~ 77ifm" , 

Sbri AmJad All: In view or (llt· tact 
that such occurrenc('S w('rf' fft·q Uf'nt 
previously l~ , may I know ~ l ~  

quatf." pr('('sutionllry m ~  w!'re 
not takl'n to "avl' human Jj ~~ 

Sbri Raj Babadur: It would he lIr, 
prpciat<'d by thE' hon, M{'mb"r tillot 



Oral ~  APRIL 7, 11161 Oral Answers 9866 

such accidents arc', of cO'Jrse, due (0 
f()rce majeure that is. superhuman or 
natural forces. The elements were 
ra(hpr inclement or unkind. There 
Wl' heavy downpour con(imwl,s\y and' 
th'.' land.ilid(·s oCl.'urred. One of thl 
survivors, howevl'l', has said that he 
warned all th!' people that they 
shou ld lea V!' their huts am! go to a 
safer plac!, bl'l'au.'e (hen' was inn's-
sant rain for such a long time. But 
t1wy did not and soon aft!'!' that un-
fortunately (hI; Hcddent occurn'd. 
The Manipur Administration hai ask-
ed the Principal Engineer pf the 
Manipur Public Works Departml'nt in 
conduct an enquiry. The point about 
pn'cllutions to IIvoid such accidl'nl s 
so fill' as is possibll' will also be 
borne in mind. 

Shri S. M. Banerjee: It is clear 
from the statement that thi, road was 
lw'ny ('onstruded under thl' auspices 
of the Bharat 5ewak 5amaj. I want 
to know whether these workl'l's W("',' 
~m l d temporarilv and whet her 
they belonged to the' Public Work.· 
Department or whethl'r they wPrI' 
contract labour. 

Shri Raj Babadur: The road ',\;;" 
being constructl'd not by the Bhar;lt 
S,'wllk Samaj as such. Th,' road is 
b"ing constrUt'led by the Manipur 
Administration. The Bhalat 5ewak 
S:mw.j had thl'ir workers or !abour"rs 
I'mploYl'd on somp portions of i1 is a 
part of their programme. 

Shri Chintamoni Panigrahi: Mav 
lbk 011\' question? . 

Mr. Speaker: I have allowed a 
numlwr of qupstions. Next question. 

NancaJ FerUUker Faetory 

'1398. Shrl AJIt SlRlh Sarbadl: Will 
the Minister of lrriptlon and Power 
be oleRsed to ~  

\ II) whether it is a fact that the 
Nania) fertilizer factory is lying idle 
after completion due to lack of sup-
p'\' of POWl'f RN'Ordine to sl'heduiE'; 
and 

1 b) if so. ..... hen the supply is going 
to be given to enable it to staft 
workin,? 

The Deputy Minister or Irri,atioD 
and Power (Shri Hathi): (a) No, Sir. 

tb) Does not arise. 

Shrj Ajit Singh Sarhadi: May 1 
just ask as to when the Nangal ferti-
liser factory was scheduled to start 
and when has it started. 

Shri Hathi: In December 1960 they 
wanted 1,500 to 2,000 kilowatt power 
which was supplied. 

Sardar Iqbal Singh: May I know 
whether any power has been given 
to this fertiliser factory from Gangu-
wal or Kotla Power House also? 

SlIri Hathi: I think it is in one grid. 
Today 70,000 kilowatts are being 
supplied. 

Shri liar ish Chandra Matbur: What 
is the programme of power genera-
tion and what is the requirement of 
this factory? 

Silri Hathi: The Nangal fertiliser 
factory would require 160,000 kilo-
watts. The position is this that thE' 
Bhakrn Power House is today giving 
70,000 kilowatts. The third unit will 
bl' generating in June 1961; the fourth 
in August 1961 and the fifth unit in 
1961. This 70.000 kilowatts will be 
st!'pped to 90,000 kilowatts this April 
and further steppIng up would be to 
11 0.000 kilowatts bC'tween thE' 15th 
a:Jd 31st May, 

Sllri Achar: May I know whether 
there is a proposal also to produce 
heavy water in this factory? 

Shrl Bathl: That is not within the 
purview of this Ministry, 

Shri Barish Chandra Mathur: Is 
the hon. Mini!;ter aware that the 
power generated itt Bhakra-Nanga! 
WIll not be utilised by this factory 
becausE' only one compressor out of 
three is workin/{ and it would be difti-
('ult for the power to be properly 
utili!'ed? 

Shrj Hathl: So far as the Punjab 
Electricity Board is ('oncerncd, they 
are given this schedule of r(>qulre-
ments and that is how thE'Y want to 
meet it. 
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Sbri Ajit Singh Sarbadi: What was 
the original schedule of supply to this 
fuctory and what is the capacity that 
Is lying idle now because of the non-
supply? 

8lari Bath!: As I said, the factory 
would ultimately require 160,000 kilo-
watts. 

Shri Ajit Singh Sarhadi: No, what 
was the original schl'dule of supply 
tn 1959? 

Shri Bathi: They started testing in 
December, 1960. Then they wanted 
1.500 to 2,000 kilowatts. That was 
given. There was one week from the 
26th January to the 2nd February 
when full power could not be suppli-
ed It was only for a week because 
the second plant came into operation 
On the 2nd February and since then 
their requirement is met. 

Shri Ajit Singh Sarhadi: How much 
of the capacity of tht· Nangal fertI-
liser factory is still lying idlc ~  

of lack of supply? 

Shrl Bathi: It is not lying idle. 

Sardar Iqbal Singh: May I know 
whether it is a fact that Kotla and 
Nangal Power Houses havf.' supplied 
electricity to this i i~  factory 
and they havp cut short their pro-
gramme of supply to other industries? 

Shri Bathi: I havc no information 
about that. 

Sbri Ka .. lliwal: The han. Minister 
said that there is no lack of supply 
of electricity. May I know why there 
II a shortfall in the production of 
fertilisers in this factory? 

8hrl Batbi: That is not for this 
Ministry to say. I dl1 not know. 

Sbri Barish Chandra Matbur: A 
batch of han. Members ot Parlia-
ment had ,one to Bhakra-Nangal 
only last week. When we were then' 
WE' were told that the Bhakra Power 
House was already generating 80,000 
kilowatts and it would b<' able to 
,t'nerste much more than the factory 
can take. We also went to the factory. 
W(' found that only one m ~  

was working in the factory. One was 
under repairs and another had been 
taken away to France. They say that 
it would not be possible to work it 
for alloUwr year and a half. The 
Bllakl'a Pow('1' House authorities told 
us (ha' they did not know ...... . 

MI'. Speaker: Han. Member i!l 
answering Shri Sarhadi. 

Shri BariSh Chandra Mathur: I am 
just asking th(' hon. Minister wht'ther 
he knows ..... 

Shri Hathl: I have said in my state-
ment that then' is no shortai!' of 
power. 

!>Ihri Barish Chandra Mathur: It is 
the other way about. r want to know 
what they are going to do with this 
power' bccause the authorities do not 
know that. They were scheduled 
only to supply to this fac.tory and 
thf.' factor:v is not in a pMltion (a use 

it. 

Mr. Speaker: This is a ronveN;t'! 

question. 

Shrl Barish Chandra Mathur: What 
is the hon. Minister going to do with 

i~ powpr which is going to be 
l ~ next month? 

Shri Bathl: Thc demand for power 
i~ very great as the han, Member 
knows. If thc fertiliser ~  does 
not want it or cannot utilis£' it. it 
will be sold to nthl'r ~ m  

Smuullnr by Airliner 

"1399. Shrl Asor: Will the Minis-
t!'r of Transport and Communlntlon" 
be l ~ d to statp: 

(a) whether it is a fact that a Sky-
m ~  airliner owned by Spve 1 ~ 

Airlin( was compelled to land !'i rnjl .. ~ 
away from Nagpur on the 20th March. 
198] : 

(b) if lIO the details tlv,\'(·r;(. 

(C) whe'hf'r it j~ I' fae' t',;,1 mllny 
valuables and watrh(", ~  found 
In that plane; and 

(d) It so, the detailJ; ~ 
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The Deputy Minister of Civil A via-
tion (Shri Mohiuddin): (a) to (d). A 
Sky master aircraft, of the Seven 
Seas Airlines, operating a non-sche-
duled freighter service from Luxem-
bourg to Tokyo took off from Bom-
bay for Bangkok at approximately 
0430 hours 1ST on 20th March, 1961. 
Aftf:T about I! ~ the aircraft ex-
perienced engine trouLle and began 
to lose height. The aircraft ultimate-
ly er!l!h-landed at a distance of appro-
ximately 3 miles from the Sonegaon 
aIrport. The aircraft was extensively 
damaged and two of the eight erew 
members received minor injuries. 

The aircraft carried, among other 
things, one package of jewellery 
~  weighing one kilogram and 
fOllT packages of watcllC's weighing in 
all 60 kilograms. 

Slirl Assar: It is n1l'ntioned in the 
~ , ,m  that th£' aircraft carried, 
among other things. on!' package of 
jPw!'llery stones weighing one kilo-
gram and four packages of watches 
Weighing in all 60 kilograms May I 
know whether these valuables hav!' 
bN'n frozen by tIl(' GnVt'rnnl('nt? 

Sllrl Mohluddin: TllPSP eargoes were 
found on the aircraft. They contain-
"d a proper list in th(' llIanif£'st. They 
wen' guarded hy th(' Central Excise 
otlicNS and the poliCE'. nnd when the 
next plane arriVe>d they were loaded 
and ~  away. We are concerned 
with thE' enquiry regarding thE' reasons 
for th!' acrident to ~ aircraft. 

Rhrl Sadhan Gupta: May I know 
to whom this aircraft be>'ongs and 
wh('l'f' it was l i ~ to? 

Shrl Mohiuddln: As mentiond in 
the ~ i  it belonged to the Seven 

~ i li ~ and it was on its wav 
to Tokyo. . 

Shrl Sadban Gupta: To what coun-
trv does this Seven ~ Airline be-
long? 

~ l MObluddln: J think ;t i~ T". 
~ d in U.S.A. 

!Wr. Speaker: The> l ~~  inr. !I III' IS 
rver. 

WRITTEN ANSWERS TO 
QUESTIONS 

Inaugural Flights by Air India 
International 

41387. Shri Dinesb Sinrh: Will the 
Minister of Transport and Commu-
nirations be pleased to state: 

(a) whether Government have any 
say in selecting invitees to go on In-
augural flights of Air India Inter-
national; and 

(b) if so, on what basis are persons 
invited? 

The Deputy Minister of Civil A via-
tlon <Shri Mohiuddin): (a) This is a 
purely domestic matter for the Cor-
poration to decide. 

(b) The selection of invitees Is 
made by Air India International on 
commercial considerations as well as 
to build up public relations and pub-
licity. 

All India Institute of Medical Sciences 

~  Shri V. p. Nayar: Will the 
Minist.er of Health be pleased to state: 

(a) whether it is a fact that the 
construction of Out Patient Depart-
ment in the All India Institute of 
Medical Sciences has been given on 
contract to a private contractor; 

(b) what if any was the spec;al 
reason to give such work to a privatI' 
contractor and not entrusting thl, 
work to the C.P.W.D. or the National 
Building Construction Corporation 
Ltd. of the Governmf'nt of I"dia; anti 

(C) whether it i~ a fact that thi, 
work was not advprtised in the papers 
and only tende>rs were privatel\' in-
vited from selE'cted firm; and 

(d) whether a COPy of the state-
ment showing the details of effere; 
made by each firm for this work will 
be lnid on the Table? 

Thr Minister of Real1h <Sbrl Kar-
nt:t!'kar): (a) Yes. Sir. 

till There was no special 0~  It 
was. however, agreed in 1958 that the 
C'onslruct'on works of the Institute 
may bt' t'xecuted through an agency 
other than the C.P.W.D. 



9871 Written Answers CHAITRA 17, 1883 (SAKA) Written ~  --. (c) It is not a fact. 
(d) A comparative statement is 

given below: 

COMPARATIVE STATEMENT 

Estimated cost-Rs. 30,24,822. 

Name of firm Tendered amount 

1. MIs. Santokh Singh Rs. 30,48,922'00 
B.A. & Bros. 

2. Mis. Tirath Ram Rs. 31,84,082: 11 

lmphal-Gauhati Telegraph 
Communications 

*1393. Shri L. Acbaw Sln«h: Will 
the Minister of TraDsport and Com-
munications be pleased to state: 

(a)whether it is a fact that land 
t:irl'uit lines for telegraphic communi-
cation between Imphal and Gauhati 
were cut and dislocated since Decem-
b,'r 1960 by activities of Naga hostiles 
and telegrams arc despatched by 
ordinary mail; 

(b) whether any arrangement was 
made for despatch of the telegrams 
by wireless; and 

(c) if so, whether all the telegrams 
are despatched by wireless or only 
some are despatched by wireless clnd 
<lthers by ordinary mail? 

The Minister of Transport and 
Communications (Dr. P. Subbaray&n): 
ia) Yes, the land circuits are at times 
dislocated and then some telegrams 
41re sent by ordinary mail. 

(b) Yes. 

(c) Messages are cleared over the 
wireless link to the extent possible 
and the rest are despatched by Air 
Mail. 

Mobile Libraries OD N.F. Ballway 
and S. Ballway 

*1316. Shri OIlDWl Ali KhaD: Will 
the Minister of RaUwaY5 be pleased 
to state; 

(a) whether Government have 
finalised the scheme of introducing 
mobile libraries on the North-East 
Frontier and the Southern Railways; 

(b) if so, when the scheme is to 
~ m  mto eXistence; and 

(c) the cost of th(' scheme': 

The Deputy Minister of Railways 
(Shrt Shahnawaz Khan): (a) Yes. 

(b) On the Southern Railway It 
will take a few months more before 
the libraries art' brought into eommis-
~i  On the Northeast Fronticr 
Railway, one of the libraries is ex-
pected to be brought into use some-
time in June 1961 and the other soon 
after. 

(t') Rs. 72,000 approximately on the 
Southern Railway and Rs. 11,000 ap-
proximately on the Northeast Fron-
t il'r Railway, for introducing the 
scheme. 

All India Institute of Medical Sciences 

·,'!too. Shri V. P. Nayar: Will the 
Minister of Health be pleased to stale: 

(a) whether it is a fact that the 
work foe Agricultural supervision of 
the work of construction of Out 
Patient Department and Hospital 
Buildings in the All India Institute 
ot Medcal Sciences proposed to cost 
over Rs. 3 crol'cs has been given to 
two firms of Architects in Delhi and 
if so, the names of the firms; and ' 

(b) what were the terms offered by 
the two firms as against the olTers 
made by other competitor8 fOr the 
work of Architects? 

The Minister 01 Health (8hrl 
Iannarkar): (a) The work of cons-
truction of the O.P.D. Block estimat-
ed to cost Rs. 57.61 lakhs has been 
awarded to Messrs. Kanvinde and Rai 
and Messrs. Mastel' Sathl' and 
Kothari, two firms 'of ~ i l 
jointly. It is proposed to entflLlt the 
construction of the Hospital buildings 
estimated to cost Rs. 265.80 lakhs to 
the same firms. 

(b) A comparative statement i. 
Jaid on the Table of the Lok Sabha. 
[See Appendix IV, annexure No. 84) 
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Malaria 

*1401. Shrl L. Achaw Sinrh: Will 
the Minister of Health be pleased tu 

state: 

(a) whether the attention or Gov-
ernment has been drawn to a recent 
discovery by some medical experts 
that monkeys carry malaria parasites 
and a new problem has arisen in the 
malaria eradication programme In 
India; and 

(b) if so, thp extent to which the 
programme is affected? 

The MinISter of Health (Shrt 
Karmarkar): (&) and (b), Thl're Is 
at pn'sent no concrete proof to sub-
stantIate the theory that malaria is 
'Jlle of those dis('ase.; and infactions 
WhIch are transmItted by m ~ to 
human beings, On thp basis of tile 
avaIlable evidences and existing con-
ditions in India, It is considpre<i thaI 
sImian malaria is not TIkl'!y to pos!' 
any problem in the su('('essful impll'-
mt'ntation of the Malaria Eradication 
Programme in India, 

Escalator at Delhi Railway station 

·1402. Shri P. C. 8orooah: Will th(· 
i i~  of Railways be pleased to 
stalp: 

(a) whether an escalater has been 
installl'd recentlv at the Delhi Rail-
way Station to . facilitate passenger 
traffic from the platform to the over· 
t.lrid,e; 

(b) if so, at what cost; 

(r) what is its capacity; and 

(d) whether similar escalators arc 
proposed to be installed at other 
'llujor stations in the country? 

The Deputy Minister of Railways 
,Sbrl Shahnawa. KhlUl): (a) Yes, 
.. nd is expt'<'ted to be functioning 
;hortly. • t i 

t b) Tht' cost of manufacturl' and 
Installation is expected to be approxi-
mately rupees one Jlkh and fifty 
thousand. 

(c) The capacity of the escalator is 
to carry about 6500 passengers ,per 
hour. 

(d) This will be considered in thl! 
light of experience of the USe of the 
escalator at Delhi Main. 

Power Generation in Punjab 

-1403. ~ l i Ajit Singh Sarhadi: 
l ~ l D. C. Sharma: 

Will thl' Minister of Irrigation and 
Power be pleasl'd to stale: 

(a) whdher it is a fact that here 
an' po.,sibilities of l i l~ power 
to tl1l' l'xtl'nl of 30 lakhs k.w, from 
Ihe watt'l'S of Chf'nau which flows 
Ihrough Indian territory; and 

(h) J!' ,0, wltat ,:tep, arl' bl'ing 
takf'll to illlplemen\ \\1al pussil.lilily 
In \'il'\\' or tilt' empha,is on power and 
,:t"c'l in our policy'? 

The Deputy Minister oj 
and Pow .. r (Shri Ha:hi): 
SIr, 

Irrigation 
(a) Y,'3, 

(b I Jimi ~  reconnaissance' sur-
\'l'Y.' and invp,tigations have been 
taken UP. with a view to preparing a 
MastPf Plan for power gPlleration 
from thl' watprs of this River. 

Tt'lt'phone Connections in RaJasthaa 

"892 ( Shri Onkar Lal: 
.. . l Shri Panrarkar: 

Will the Minister of Transport ud 
Communil'ations be pleased to state: 

(al the number of new telephone 
connl'rtions given in Raja;;than during 
1959-60 and 1960-61 and the number 
of applications still pending district-
wise; and 

(b) the total amount spent in thl..s 
l'onnf'etion during the abovE' period! 
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The Minister of Transport and Com-
mUJdeations (Dr, p, Subbarayan): 
(a) (i) the number of new telephone 
connections given is as follows: 

During 
1959-60 

794 

During 
1960-61 

(upto 31-1-1961) 
904 

(ii) A statemf.'nt showing th(' num-
ber of applications still pending 
district-wise is laid on the Table of 
the Lok Sabha. ISee Appendix IV, 
annexure No, 85], 

(b) It is not possible to detf.'rmine 
the expenditurf.' on giving of indivi-
dual telephone connections. Tht' 
total expenditure debitable to tele-
phones Incurred during 1959-60 ~ 

about Rs. 5.7 lakhs and ~  1960-
61 (upto 31-1-1961) was about 
Rs. 3.4 lakhs. 

IIK'ome from Passenger and Goods 
TraMe 

2893. Shrl Pan«arkar: Will thc 
Minister of Railways be pleased to 
state the income from goods and 
pas5enger traffic at the Jalna station 
on the Central Railway during 195"-
60 and 1960-61? 

The Deputy Minister of Railways 
(Shri S, V, Ramaswamy): The income 
from goods and ~  tralYk ot 
thp Jalna station during 1959-60 and 
1960-61 is furnished below: 

(Juo .. is Tolal 

Rs. ~  

1960-111 7,79,IlZ4 , ~, l  ~  

(Upto 
,~ -  lr\'.' 

Tf'lepbone Connections in 0 ..... 

ZSM. Shrj Panprkar: Will the 
i i~  of Transport and tommuDI-
('atlons be pleased to state: 

(a) the number of new telephone 
connection given in Ori!!sa durme: 
19f1O-61: 

(b) the total amount spent thereon; 
and 

(c) the numbel' of applications still 
pending for connections'! 

The Minister of Transport and Com-
m i ~ i , (Dr. P. Subbarayan): (a) 
407 (Upto 31-1-161 I. 

(b) It is not possible to assess the 
total expenditure in giving of indiVI-
dual telephone connections al'curate-
ly. Th(' amount sopenl directly un 
the provi-:ion of telephonc ('onlll'ctions 
dUl"lng 19(j0-(il upto 31st January 1961 
was of the order of Rs. 1.05,000. 

(c) 577. 

Sinkinr ot S.S. 'indian Navilator' 

2895 {Shri Kalika Sln«h: 
'. 8hl; Ram Shankar Lal: 

Will the Ministt>r of Transport sn. 
Communil'atioru; be pleased to reter 
to th(' reply given to Starred Ques-
tion No. 51 on thl' 16th February, 
I!Hll and stat!': 

(a) thc result of ftndings of sink!n" 
of th(· S S. 'Indian Navigator' in the 
English Channel and death ot 13 ra-
Illen of "Indian Suec('ss"; 

(b) the estimated valU!' of goods 
lost thel'f.'lIl; 

(cl possibility ot l ~i  the 
~ l and Ow gOOd!!; 

(d) book value of the vessel 
its tonnage; and 

and 

(!') the l i ~ 10 pl'rRonnd, it 
any'! 

The MbUster of State In the MbWI-
try 01 TralL!lpOrt and Commantl'Jltlonl 
(Shrl Raj Bahadur): (a) The pr('ll-
minary enquiry into the ainklng of 
S.S "Indian Navigator" has not yet 
bt-pn ('ompieted pl'nding thp. arrlval 
of an important witness who i < at 
present in II hO.'pital in UK. It Is 
(>xpceted to b(' rompleted shortly. 
Tlw t'nquiry into thf.' dl"llth of 13 Sf'y-
ml'n of S.S "Indian Success" has Iiso 
bl'en h(!ld up pending the arrival of 
an Important i ~  who i~ It prO!-
~  ~idl  India 
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(b) This may become known only 
when the enquiry is completed. 

(c) This is a matter for the under-
writers as the vessel has been aban-
doned by the India Steamship Co. 
Ltd., Calcutta. 

(d) H!'r Gross Registered Tonnage 
was 7660 and net tonnage was 4540. 
Thl' book value is not known but 
the insured valuf' of the ship was 
£ 4,75,000. 

«(') Only one seaman ex-Indian 
Navigator is missing and is presumed 
to ha\"(' lost i~ life. However, thir-
teen members of the salvage party 
ex-Indian Success are missing and ~ 

bdif'vf'd to have lost their lives. 

Waiting List of Candidates 

2896. Shri Kumbhar: Wil\ the Minis-
ter of Railways be pleased to state: 

(a) whether the Ministry maintains 
waiting Jist of the candidates for 
future appointment in services grade-
wisp; 

(b) if so, the number of dld ~ 

grade-wise on waiting list during the 
Se('ond Five Year Plan period year-
'Nbc in various Indian Ral1ways and 
his secretariat So far; 

(c) the number of did ~  

among them appointed so fa"r; and 

( d) th ~ num ber or candidates 
among them belonging fo Scheduled 
Castes and Scheduled Tribes? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No. 

(b) to (d). Do not arise. 

Sugar and Wheat Supplied to Orissa 

2897. Shri Kumbhar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the quantity of sugar and wheat 
supplied to Orissa district-wise dur-
ing 1960-61 so far; 

(b) the quantity out of it consumed 
then, district-wise during that period, 
so far; and 

(el thc balance of stock, if any. at 
present? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
to (c). According to information fur-
nished by the State Government. the 
position for the period April 1960 to 
February 1961 is as under: 

(in metric tons) 
----

SUGAR WHEAT 
Di5trict 

Qty. Qty. Qty. Qty. 
received consumed Balance received consumed Balance 

. __ . ~----
I 2 3 4 5 6 7 

I. Cuttllck 9,176 8.414 762 6,935 6,935 rThe quantity 

1. Balasore 
I of wheat 

3,345 3114 121 2,300 2,300 I ~li d from 

3· Balagir 775 691 84 817 RI7 
I ntral 
I Stocks to 
traders is 

4· Dhankanal 853 805 48 430 430 I assumed to 

Ganjam 
I have been 

5· 4,Z,13 4,178 5S 1,043 1,043 I consumed. 

Kalahndi 
~ Information 

b. 558 S06 32 230 230 I about the 

Kcon;hnr I stocks carried 
i· 339 311l 21 123 123 I by retailers 

and other tra-
8. Koraput ,~  1,504 34 I ders from time , 

I to time, is 
9. Mayurbhanj . 1,070 994 76 1,030 1,030 I not available 

Ph"lbani 256 
I 

10. 206 So 16 16 l 
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------------~----

2 3 4 

--------

II. Puri 2,049 1,927 

12. Sambalpur 3,793 3,425 

13· Sundel'garh 1,997 1,834 

------"--------------.-

Medical Training for Women in Ori;:sa 

2898. Sbri Kumbhar: Will the 
Ministpr of Health be pleased to 
state: 

(a) the number of women under 
Medical Training and in service at 
present in Orissa State; 

(b) the number of Scheduled Castes 
and Tribes among them under train-
ing and in service in that ~  and 

(c) what kind of special facilities 
art being - i ~  to the women of 
Scheduled Castes and Scheduled 
Tribes in recruitment for training and 
service? 

The Minister of Health (Sbri 
Karmarkar): (a) to (c). The infor-
mation is being collected and will be 
lais on the Table of the Lok Sabha 
in due course. 

Caterinr Contractors on Railways 

2899. Shri Kwnbbar: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of contractors run· 
ning tea-stalls, pan stalls, fruit stalls, 
bookstalls and restaurants on various 
Indian Railways as on the 31st March, 
1961; 

(b) the number of contractor! 
among them belonging to Scheduled 
Castes and Scheduled Tribes; and 

(c) it not, the reasons therefor? 

The Deputy MInister of RaUways 
(Sbrl 8. V. Bamu'Wamy): (a) to (e). 
The informatiOn is under collection 
and will be laid on the Table of the 
Sabha. 

------
5 fi 7 

.-_ .. _--.-- r---122 3,569 3,569 

368 5,046 5,046 

163 5,234 3,234 

J 

Edible Mushrooms 

2901. Sbri V. P. Nayar: Will the 
Minister of FoOd and Agriculture be 
plcasl'd to state: 

(a) what is the position of the 
availability d pdible mushrooms in 
India; and 

(b) how does the food value ot 
mushrooms compare with other vege. 
tables'! 

The Minister of Arriculture (Dr. 
P. S. Deshmukb): (a) Edible mush-
rooms are not cultivated in India. 
They grow wild in summer and dur-
ing the rainy season. 

(b) Food value of mushrooms com-
pares favourably with other velle-
tables. It consists of 92 per cent., 
water, 4.0 per cenl. protein, 0.3 per 
cent. fat, 3_5 per cent. carbohyhdrates 
and traces of phosphorus and postash. 
Mushrooms provide small quantities 
of vitamin A, but are a good source 
of vitamin B. 

V ana·Mahotsa \'a 

29OZ. Sbri V. P. Nayar: Will the 
Minister of FOOd and A&'rtculture be 
pleased to state: 

(a) the progress so far made in the 
schemes under ''Vana-Mahotsava'' and 
the amount spent so far on such 
schemes; and 

(b) what is the number of surviv. 
ing trees at present as estimated? 

The MInister 01 A,rtculture CDI'. 
P. S. DflIIIuaukb): (a) and (b). Vana-
MahC'tuva was inauf\lrated in 1950. 
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,Thl' number of trees planted and sur-
viv(:d during the period 1950 to 1958 
arf' mentioned below: 

~  Trees planted Trees 
Survived 

._----"---------

~~  4,43.15,000 1,71'\ F,ooo 

J~J~ I 3,5H,21.000 1,76.S6.cco 

J ~~ 4.22,43,000 , ~,~  

19', 2,3S,52,cOO <,I<;.6(,oeo 

19"'4 3,17,39·000 I,S7.47.00c 

19" 3,97 ·40.000 , ,~7 000 

19" i , ~~  I , ~~, 7 

~ - 4·3h.0l,lIC'7 2.11 .Ff ,('43 

I J~ ~ 3,(,7.10.742 1,94,9(,,{'7S 

------"--

: 959. Whilt· replying to Unstarred 
l ~ i  No. 143 in the Rajya Sabha 

Oil 1;-8"1960 an assurance was given 
HUlt thl' required inCormation would 
tw . aid on thp Table of the Sabha. 
Thl ~ ml  is being colh'{'ted and will 
hi 'upplled shortly. 

i!'l60. Information i" not yet a\'ail-
i1bJe. No l'xpenditure is incurred in-
(llrtr·tly hy the Central Govl'rnment. 

Commf'rl'ially used Timber 

2903. ~ l V. P. Nayar: Will the 
Minister of Foml and Agriculture be 
~ d to statr: 

1\) what an' comparative values (If 
olfTerl'nt ,;p!'('il's of commercially USI·d 
h,.bt'r, ('quated in terms of corres-
p'mding valUl's of Teak wood (Tpc-
h,n:,l grllndis): 

'b) what proportion of non-conven-
t'f nnl timb!'r is now estimated to be 
""{'d in Govt'rnml'nt constructions; 
and 

.:.) whl'ther ther£' is any programmt' 
;(' ,ncrt'8!'!' the lise of non-convl'n-
l;o:lal timbt'f in th£' plape of teak in 

~ i m by or for Government 
(11 India? 

The Mlni5ter of A(1'icultare (Dr. 
r S. DMhmukb): (a) The market 

prices of ordinarily useful timbers 
vary from about Rs. 4 to ~  9 per 
cu. ft. of sawn timber. The prires 
of teak vary from about Rs. 12 to 
nearly Rs. 50 per cu. ft. of sawn 
timber according to size and quality. 

(b) This information is not avail-
able. 

(c) Yes. The Government of 
India have set up a Central Board 
for rational allocation of timber whose 
function inter alia is to scrutinise 
indents for timber from Central Gov-
ernment under-takings and public 
sector enterprises with a view to sug-
gest use of substitutes for high qua-
lity timber wherever possible and to 
promot[' the setting up of seasoning 
kilns and treatment plants so that 
secondary timbers can be ;J tilised 
after proper seasoning and preserva-
tive treatment in the place of high 
quality timbers. The Government of 
India have also been impressing upon 
the State., from time to tim!' the 
urgent nl'!:'d of utilising secondary 
species of timber atter seasoning and 
preservativl' trt'atment. Besidl:s. the 
For£'s\ Rl'search Institute has been 
carrying out researches on substitu-
tes for teak. 

Research S:ationl> under I.C.A.R. 

2904. Shri V. P. Nayar: Wi1l th(' 
Minister of Food and Agriculture b' 
pleased to state whether the Gove.m-
ment of India have considerd Lhe 
desirability of appointing an I'xpert 
committee to review the work of the 
Research Stations under the I.C.A.R 
like the Coconut Research Station at 
Kayangulam and Institutes like the 
National Dairy Research Institutl''! 

The Minister of ~l l  <Dr. 
P. S. Deshmukh): No Expert Commit-
tee to review the work of all the Re-
search Institutes and Stations Is con-
sidered neC(ssal;-' for the present. So 
far as the Central Coconut Research 
Station. Kayangulam, which is under 
the Inciian Central Coconut Commit-
t!'e. is concerned. five Expert Com-
mittees have reviewed the work of 
this Stahon so far. The work of thc 
National Dairy Research Institutf' is 
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proposed to be reviewed by an ad hoc 
.committee of Experts. 

Coconut and Arecanut Palms Diseases 

2905. Sbri V. P. Nayar: Will thl' 
Minister of Food and Agriculture be 
pJeasl-d to state: 

(a) whether the GovernnlL't1t of 
Indiu have considered the desirability 
or using radio-active isotopes ;n in-
vestigating tht' diseases of coccnut 
and arecanut palms; and 

(b) wht'ther any of the ~ i m i  

attachl'd to these i i i ~ !'las 
taken special training in using isoto;>cs 

in research? 

The Minlst.er of ~ l  (Dr. 
P. S. Deshmukh): (a) Yes. 

(h) One Plant Physiologist tl'f)tn t!1E!, 
~ l Coconut Research Stlltion. 

Kayangulam has b,'en train('cl :-0 far. 

Central Coconut Researl,Jj ~ i , 

Krishnapuram 

2906. Shri V. P. Nayar: Will the 
Minis\(-;' of Food and l ~ bt· 
pl(,ased to state: 

I,!) what is the total amount sJ)(.nt 
during thl:: last three Yl'ars, upto 1st 
January, 1961 on the Central Coconut 
Re earch Station at Krh,hnapuram in 
KITala State; and 

I b) what IS the total amoullt spent 
in I i) Equipment for Laboratori'.!f, (ii) 
Sa laries and Allowances, (iii) Library'? 

The Minister of Alricultare (Dr. 
P. S. Deshmukh): (a) and (b). In-
formation is being collected &'d will 
bl' :aid on the Table of the ~  

Qukk Growlq Varletl_ 01 ChlekeD 

2907. Shrl V. P. Nayar: Will the 
Minister of Food and ~ l~ l l  be 
l il~ d to state: 

(a) what, if any. is the pl"1.JlramlJ1(> 
of Government of India :0 develop 
qUIL'k growill. varieties of chicken 
for !abl(' purposes eod wildt, if any. 
15 :'ll' targl!! :for the 'l'bird l'w.· Year 
Plan; and 

(b) whl'thcr a statement will be 
laid on the Table showing details of 
experiments carried out on l·ertain 
special breeds intended for fatten in, 
for the table, imported recently in 
1959-60 or 1960-61 from the U.S.A.? 

The Deputy Minister of ArriClulture 
(Shri M. V. ItrisbDaPpa): (.) No, 
thel'(' is no special programme for 
the development of quick ,rowin, 
varietips of chicken for table purposes 
and no targets for this purpose have 

been laid. 

(b) A statement is given below: 

STATEMENT 

Ulldl'l' a Scheme of the Indian 
Council of Agricultural ~  run 
With thl' t('chniral guidance "f ~,~  
experim"nts on production of &!bieltg 
for table purposes have been catrled 
out by {e('dln, day-old chick!! Wlth 
different r'llions. So far three trials 
conduded with different ,roups of 
birds have shown thE' followinJ{ re-

sults: 

(i) In the first triiii ... lth ~ 
Rhode ~l d Red, i ~ 
Hampshire, White i~  
and ~  bred chicks, an 
averagE' weight per chick of 
31.\ lbs. was achieved In 12 
w('cks. 

(ii) Ir.' tiU' second trial CO'lduct.cd 
with '093 chicks ot tht, abovp. 
bret.>ds IItn averagE' weight of 
.. bout 3 fbs. ~ achieved in 
14 weeks. 

(iii) In the third trial conducted 
with 2052 White Ro('k ('hicks 
and average weight of 3.31 
Ib5. was achicvr'd ill 10 weeJu. 

In the fir.;! two trials ~ progeny 
of chicks and eggll impoMed earlier 
under the T.C.M. programmt' from 
O.S.A. were used, whereas in 
the third trial the im~  

were conducted with white rock 
chicks imported from Israf'i. 

lila' addition to nonnal f4Peds fhl' 
ratiOlUl fed to the chlckll contained 
flP.cd lupplf.'tnents like> ~ .. nidUj.n 
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Mycellium, blood meal, mineral mix-
ture, vitamin supplement, shark liver 
oil, coccidiostate feeds. 

Arecanut Re.>earch Station, Palode 

2908. Sbri V, P. Nayar: Will tl.e 
Minister of FOOd and Agrkulture be 
pleased to state: 

(a) what was the object of setting 
up the Arecanut Resf'arch Stati'Jn 
under the I.C.A.R. at Palod£'; 

(b) whether Government have re-
C('ivt'd any requl'st for help from the 
Kerala Government or the Govern-
ment of Travancore-Cochill before the 
reorganisation of States in fighting 
the diseases of Arecanut palms; and 

«(') if so, the action takf'n thereon? 

The Minister of Arriculture (Dr. 
P. S. Deshmukb): (a) The Station is 
und('l' the Indian Central Arecanut 
Committee and not under the Indian 
Council of Agricultural Researth. It 
was l·stablished to tackle regional re-
search problems of the areeanut palm 
including the diseases which affect it. 

(b) Yes, from the erstwhi:e Gov-
ernment of Travancore-Cochin who 
submitted a scheme for investigating 
the yellow leaf disease. 

(r) In dew of the proposed setting 
up of the Palode Station, the State 
Government were informed that it 
was not necessary to have another 
scheme. The State Government 
agreed with this view. 

Per Acre Yield of Arecanut 

3909. Shri V. P. Nayar: Will the 
Minister of FOOd and ACriculture be 
pleasE'<! to state: 

(a) how does the average per acre 
yield of Arecanut compare in the 
various States; and 

(b) how does the average per acre 
yield of India compare with other 
Arl'canut prodUcing countries? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) 

State Average 
per acre 
yidd 

Quintals 
I. Kerala 3' :! 
, Mys,)rc 3' 5 
). Assam " S 
4. Maharashtra ~  
5. West Bengal ~ 
h. Madras. 3'1 
7. Andhra Pradesh :. 4 

(These fligures relate to the year J959-60) 

(b) 

Country 

I. India . 
2. Pakistan 
" Burma 
4. Malaya 
5. Ceylon. 

Milk Yield 

Averagl' 
per acre 
yield' 

Quintals 

34 
3'8,. 
5'4 
~ ~ 

10' : 

2910. Shri V. P. Nayar: Wili the 
MiniRtel' of Food and Agriculture be 
pleased to state whether Governmen t 
of India has any specific programmes 
in hand to help the State!> where the 
milk yield of catUe, buffaloes and 
goatR is poor and if so, what are the 
details of such programmes? 

The Deputy Minister of A,riculture 
(Shri M. V. Krishnappa): Develop-
ment and improvement 'Jf cattle is 
the responsibility of the State Gov-
ernments. To assist the State Gov-
ernment of India have sponsored the 
following ~ m  

(1) All-India Key Village Scheme 
which aims at an all round 
improvement in milk yield as 
well as draught capaCity of 
catUe and buffaloes in select-
ed development blocks. 

(2) Gaushaia Development 
Scheme which aims at the 
conversion of selected gau-
shalas as cattle breeding-cum-
milk production centres. 

(3) Scheme for rehabilitation of 
nomadic catUe breeders and 
the preservation and Im-
provement of stocks .nain-
tained by them. 
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(4) Under the scheme of round-
ing up of stray and wild 
cattle, unclaimed productive 
cattle of the Hariana breed 
from Delhi, Punjab and 
Western U.P. are being allot-
ted to bonafide breeders, in 
non-descript areas in other 
States. This is expected to 
improve the milk production 
in the,e areas to a limited 
E:xtent. 

(5) Cross-breeding scheme under 
which jersey bulls arc used 
on an experimental basis for 
erading up of local cattle. 

(6) Approved bulls of milch 
breeds of cattle like j ~, 

Red Sind hi, Tharparkar and 
Sahiwal and of Murrah bulfa-
loes are maintai;ll'd at the 
Central Artificial !nse;nina-
tion Centre, Bangs lor,' for 
supply of scml'n to various 
States. 

(7) A research schem,! has been 
initiatl'd in the State, of 
Bihar, Orissa, We,;t Bengal, 
Kerala, Himachal Pradesh 
and Madras to ascertain 
wheth£'r the milk production 
in non-descript areas can be 
increased by selective loreL,d-
ing Or by grading up ur by 
cruss-breeding with .T.ilch 
breeds. 

(8) Recently a scheme for breed-
ing of milch goats has been 
sanctioned for being taken up 
in Kerala. Under this 
scheme, it i:; inl,,;,ded !o 
cross local goats with import-
11d Saanen breed for high 
milk production. There is 
also a proposal fOr starting a 
ioat development scheme in 
Himachal Pra:lesh under the 
Third Five-Year PIliP. 

Per Capita J m ~i  o! Milk In 
Kerala 

zen. SlIri V. P. Nayar: Will the 
Minister of Food and A(1'lrulture bt 
pleased to state: 

(a) whether it is a fact that the 
per capita consumption of milk is the 
poorest in Kerala, among the Indian 
States; 

(b) what special consideration or 
help has been given to improv.:! the 
position of Kerala in this regard; an:; 

(c) whether it is also a fuet that the 
average milk yield of the cow and 
the buffalo in Kerala is the lowest in 
India and, if so, for what reasom? 

The Deputy Minister 01 Arrlculture 
(SlIri M. V. Krlshnappa): (a) Ac-
cording to the Livestock Cen3us, 1956, 
the lowest per capita consumption of 
milk including milk products is in 
Assam (1'29 oz.) follOWed by Kerala 
(1.46 oz.). 

(b) Attention of the HI)'l'ble Melll-
bel' is invited to the repiy given to 
i~ Un.,tarrl'd Question N,). 29111 of 
date 

(el So far as average annual milk 
yil·Jd p:.'r eow is concerneJ, Kerula 
ranks above Assam, Bombay. Jammu 
and Kishmir, Madhya Pradesh, 
Mysorr', Oris,s, Rajasthan, Wpst 
Bengal, Himachal Pradesh, MalllpUl 
and Tripura. In respect of averagl' 
annual milk yield per she·bulfalo als(\, 
Kerala rauks abovc Assam, Madras. 
Orissa, Ka!lhmir, Himachal Pradesh 
and Manipur. Full d il~ are avail-
able in the "Agricultural Situation in 
India" (March and Octobl'r 1959 
issues) issued by the Economics and 
Statistics Directorate. 

The low milk yield in Kerala is 
primarily due to non-existencl' of re-
cognised breeds. 

~ Meat 

2912. Shrl V. P. Nayar: Will the 
Minister of Food aDel l l l ~ he 
pleased to state: 

(a) what arc the variet:(,,; of ~ 

whose meat ~ exported from India; 

(b) what an' the hahitah 01 these 
trogs; 

(e) what i~ l~ annual ~ il iJl  

as estimated; and 
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(d) what is the foreign exchange 
earned by the export of frogs in 1960-

Bl? 

The Deputy Minister of Agriculture 
(Shri M. V. Krlshnappa): (a) On ly 
frog legs are proccssed and c,,"porte::l 
The varieties of frogs comnlOniy U3Pr'! 

arl:': 

(i) Raila tlgl'ina and nUIlJ. h('x', 
dactyla. 

(n) Th,· habitats of thf'sl' frog,; are 
p()nds, tank.;, paddy fields and r.mall 

: ll'eam.s. 

«(') Frozen frogs afC mainly PI'OCP:; 
,I'd in K!'raJa and MY"'Jre Staies. 
Th" annual production in Mysore J~ 

('stimated to be about 35,000 lbs. As 
regards Kl'rala, thl' latt'st annual pro-
duction figures are not available. 
Howev!'r, thp production amounted ttl 
about 1.43,000 lbs. during 1958-59. 

(d) As 'frog' is not speeifif'd sppa-
rately in the Tradl' ClassifiC'ation. nIJ 
information is available about the 
fon'ign exchange l'al'lll'd by the ('x-
!Iurt of this item. 

Frog Farming 

2913. Sftrl V. P. Nayar: Will lt1l' 

M:nl,;tl'l of FOOd and l l ~ be 

p\"asl'd to statl' whether in vil'\\' of 
th!' impro\"ng l'xports ')f frog mC'a! 
and tht, (,llmparatively l'asy culture or 
frog" thl' Government of India have 
ll~  plans to ('nl'ourag(' frog farming? 

The Deputy Minister of Agriculture 
(Shrl M. V. Kristonappa): No. Ir, 

howc\·er, any proposal for the en-
('oul'ag,'mf'nt of frog l:ulture art' rl'-
('I'ivt'n from State l ml ~  who 
are primarily concern('d with this 
subjt,(,!. the ~ m  of India 
would ~ prepan'd to l:on,ider them. 

Price 01 Fror Meat 

29IC. Shri V. p. Nayar: Will the 
Minister of Food and Arriculture be 
pipa:,pd to stat£' whether the Govern-
ment (If India a:'" aware of lhe prices 
of fl"Ug-meat exported from India in 
im ~  foreign markets and if so, 
how these prices compare with the 

prices of prawns, shrimps and lobs-

ters? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): The infor-
malion is not available. 

Export of Crab Meat 

2915. Shri V. P. Nayar: Will the 
Minister of Food and Agrkulture be 
pleased to state: 

\ a) whether India is exporting any 
crab-meat at present; and 

(h) what, if any, is the scope fOr it'? 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b). 
No. as crab.3 arc not at prest'nt landed 
in suffiCiently large quantities for 

~ i  for export. 

Lessons in Agriculture Etc. 

2916 Shri V. P. Nayar: Will the 
i i ~  of FOOd and Agriculture bc 
pleased to state: 

(a) whelh,'r therl' ), any scheme be-
fort' thl' Government of India ~

by Uni versitv students could take 
lessons in ~ i l agriculture, pauL 
tr:\! farming 01' animal hushandry: and 

(b) whpther the SCOPe rI introduc-
ing courses and instrudion in these 
subj('C'ts in Colleges has been con-
SIdered? 

The Minister of Agriculture (Dr. P. 
S De,hmukh): (a) and (b). There is 
no ~ l scheme under which Uni-
vel'Sity students not stUdying fOr agrl_ 
l'ulture and allied courses COuld take 
lessons in practical course could poul-
try farming or an;mal husbandry. 
~ syllabus for Instruction In the 

Universities is a matter for those In-
stitulions but it does oot appear to be 

~  to prescribe such instruc-
tions for thOSe who are not interested 
In a study of agricultural subjects 

~  Procrammes of FIsheries 

2911. Shr! V. P. Nayar: Will the 
Minister of Food IlDd A,ricultlll'e be 
pleased to state: 

I a) the research programme in hand 
in the matter of fisheries technology 
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at the Research Station in Ernakulam; 
and 

(b) the progress made in each pro_ 
gramme'! 

The Deputy Minister of Agriculture 
(Shrj M. V. Krishnappa,: (a) The re-
~ l l programmes relate to work on 
fish spoi:age problems, varioUs as-
pec's of ~ i  fish and fish pro-
d ~ , evolving of quality standards 
for d.'fferent fisheries commodities, 
problems connCoCted with freezing, 
chilling and pickling of fish. Improve_ 
ments m methods of curing fish and 
production of fish oil and manure. 
Studies are undei'taken on the material 
used for fabricating fishing gear, the 
desIgn and comparative efficiency of 
this gear and methods to prt'serve it. 
Investigations on boat timber are also 
conducted. Evolution of new designs 
of fishing boats of various sizes and 
preparation Of their ~i i i  are 
other important programmes carried 
out at the Station. 

(b) The Central Fishcries Technolo-
gical Research Station was initially 
established with a Craft and Gear 
Wing in the year 1957. The Proces-
sing Wing was added to it in the year 
1958. The progress made in the var-
ious research sf'hemes at thp Central 
Fisherit's Technological 'Research 
Station is given below:-

~ ~i  Wing: 

(i) Studies on trimethylamine test 
for spoilage of prawns have shoNn 
that the test could be used for the 
marine prawn.;. but is of little value 
for backwater prawns. 

(ii) Investigations on the fresh 
prawns have shown that the later 
hauls were in fairly fresh condition 
while, earlier hauls were unsuitable 
for ~i  and. therefore, prawns 
are needed to be iced on board. 

(iii) Studies on dE'lerioration. stor-
age and nitrogenous extractives of 
prawns were continued. 

(iv) Investigations on the quality of 
prawns handled in freezing factorles 
were extE'nded to trace the factors re-

sponsible fOr the high bacterial load 
in the finished products. 

(v) The work on the standardization 
of the quality of various fishery pro-
ducts was taken up. The samples re-
ceived from factories were l ~ d 

free of charge. The products ex-
amined were canned prawn, canned 
sardine, frozen praWn and lobstcr, 
prawn shell powder, dry prawn plup. 
cured fish and cur:ng salt. 

(vi) Observations havp shown !IIU.! 
fish curl'd at low temperaturl' were 
better than the fish ('ured at atmos-
pheric pressure. 

(vii) Technical advice was rendet'ed 
to the fishing industry on various pro-
b:ems referred to it. 

emfr. alld Gear Wing: 

(a) New designs of boat.:; of V81-i()us 
~i  were evolved and their ~ il

cations were prepared. 

(b) Marini' plywood coated With 

fireglass resin was found suitabll' (or 
small boat building. 

(e) Technical advice was r<mdered 
to boat owners in the selt'clion of 
marinp engines for their fishing boats. 

, Ii DitTprent sampl<'s of machlnt'-
made and hand-made twinp!, ~  

analysl·d. 

((') Studies on Indian Sun· hemp al\d 
Italian Sun_hemp wert! carried ouI. 

(f) Studies On th!' etTecls of th!' 
different fish net preservativl's on thE' 
popular g!'ar material were continued. 

(g) A numher of trawls werl' di"lri-
gnf'd and fabricated. 

Deep Sea Flshln, 

ZI19 Shrl V. p. NaJar: Will the 
i i ~  of FOOd and Apiclllture be 
pleased to state: 

(a) what are the programmes en-
visaged at present far deep ~  fishing 
in the Third Five Year Plan; and 

(b) how mu<:h is the targett'd in-
crease in fish landings on account of 
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such increased activity in deep sea 
fishing? 

The Depaty Minister or Arriculture 
(Shri M. V. Krishnappa): (a) The 
programmes envisaged for deep sea 
fishing in the Third Five Year Plan 
relate to mechanisation of fishing 
erafts, exploratory fishing, improve_ 
ment of landing and berlhing facili-
ties and tlnandal assistance to fishing 
enterprises. 

(b) The increase in fish landing on 
account of these programmes is esti-
mated to be about 2 lakh tons by the 
end of the Third FiVe Year Plan 
p!,riod. 

Commercial Exploitation of WadKe 
Bank and Pedro Bank 

the 2920. Shrl V. P. Nayar: Will 
Minish'r of Food and Arrlculturc hI' 
pleased to state: 

(a) whether the Gov(,l'nment of 
India have l'ol!t-ctt'd thl' n('cessary 
data for ('ommercial ('xploitatiol1 pf 
(i) Wadgp Bank (ii) the Pedro B,1I1k: 
and 

(b) i r so. th!' l't'ft'n'n{'{'s of 
data as apppal' in various 
('alinns? 

such 
publli-

The Deputy i i ~  Of Arriculture 
(Shrl M. V, Krlshnappa): (a) Data lire 
bt·ing eolleeted by the Government of 
India Offshore Fishing Stations at 
Tuticorin and Corhin regarding the 
fishing potential in Wadge Bank and 
Pedro Bank. 

(b) The data are being studied and 
it will be some time before they arE' 
published. 

Fisheries Potential of Wadre Bank 

2921 Shrl V. P. Nayar: Will the 
i ~~  of Fo"td and ACriculture be 
~l d to state: 

(III whdher the Government of India 
ha\"e any programme In hand or in 
vif'\\' for the inn'stigation of the fisher-
it's potential of the Wadgc Bank; 

(b) what, if any, is the estimated 
yil'ld which the Wadge Bank is cap-
ab1t' of. at t.he pnd of the Third Fivp 
Yl'ar Plan: and 

(c) what are the important com-
mercial varieties of fish in the Wadge 
Bank and the seasons tor each? 

The Deputy Minister 01 Arrlculture 
(Shri M. V Krlshnappa): (a) Yes. 
Data regard'ing the fishing potential 
of the Wadel' Bank are being collect-
ed by the Off-Shore Fishing Stations 
at Coehin and Tuticorill. 

(b) It is not possible. on the baSIS 
of exploratory fishing of new grounds. 
to estimate the yield at the end of the 
Third Five Year Plan. 

(c) With thl' ,data available at 
prE'sent. it is not possible to indicate 
the seasons for spe<.·ific varieties of 
I1sh found in the Wadge Bank Per-
rl1f'S and Rock eods from hle impor-
tant "ariel IPS 

Oil Sardines and Mackerels 

2922. Shri V. P. Nayar: Will the 
Mill:s(l'1' of FOOd and Arriculture ~ 
pka,pd 10 stat,.' 

(a) whet her the Governmen t of 
India al'!' awarp of the soure('O Lorn 
whiC'h th£' oil sardinps and mackerels 
availablp in great quantities in s('asons 
in thp Malabar coast orginate: 

(b) whether any work is being 
carried on in finding out the mO\'e-
mt"nts of shoals of sardines and mac_-
kpr('/s from the origin to the Jandin!(s; 
and 

(c) jf so, with what ~ 

The Deputy Minister Of Arrlculture 
(Shrl M. V .. Krlshnappa): (a) Sar!!l-
nes and mllckerels. which Oct"ur in 
large numbers in the Arabian Sea. 
particularly on the Kerala and Mysore 
coasls. come nPar the shOT'f! tn large 
shoa's during the September-Feb I'll 
ary period. 

(b) Studies to Ihis effect are in pro-
gress at the Central Marine Ftsneries 
Research Institute. 

(c) Aspects of habits. mo\'eml'nb. 
breeding. growth etc., ha\'e bet>n all-
certalned but the picture j:< inromplcte. 
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AssIstance INm Indian Navy for 

Fisheries Department 

2923. Shrl V. P. Nayar: Will the 
Minister of FOOd and Agriculture be 
pleased to state: 

(a) what assistance has the Fisheries 
Department of the Government of 
India received from the Indian Navy 
in the collection of data necessary for 
the commercial exploitation Of the 
high seas; and 

(b) whether there are priodical dis-
cussions on the co-operation for the 
above purpose between the Indian 
Navy and the Fisheries Department? 

The Deputy MbUster 01 Agrlculture 
(Shri M. V. ItrishDappa): (a) Data on 
tempertature and the sea water sam-
ples obtained by the Naval vessels 
during their work are sent to the 
Central Marine Fisheries Institute, 
Mandapam Camp. 

(b) Yes; between the Defence Min-
istry and Agriculture (which includes 
fisheries department) Ministry when-
ever need arises. 

Bights lor Exploitation 01 Wad,e Bank 

Z924. Shri V. P. Nayar: Will the 
Minister of FOOd aDd Agriculture be 
pleased to state: 

(a) what are the rights for the 
exploitation of Wadge Bank as at 
present, for (i) India (ii) Ceylon (iii) 
Pakistan; and 

(b) whether there is any agreement 
on this between the three countries? 

Tbe Deputy MinIster Of Apieulture 
(Sbrl M. V. KrtsImappa): Ca) and (b). 
The information for replying to this 
Question is bein, collected and will be 
placed on the table of the Sabha .. 
lOOn as possible. 

T.B. bt caUle 

zt!5. Sbrl V. P. Nayar: Will the 
Minister of Food &D4 AaTlealtare be 
pleased to .tate: 

(a) what is the estimated incidence 
of Tuberculosis in cattle; 

108 (AI) LSD--3. 

(b) how is the percentage of in-
cidenCe at present as compared to 
1951; and 

(c) what if any, are the schemes to 
control the spread of Tuberculosis 
among cattle, especially milch cattle? 

The MlDl8ter of ApIcu1ture (Dr. P. 
S. Deshmulth): (a) and (b). No sur_ 
vey has been made about the incidence 
Of tuberculosis in cattle in the coun-
try and consequently no precise in-
formatiOn about it is available. 

(c) A secheme for the control of 
tuberculosis amon, cattle and buf!aloee 
in organised herds in the country 
ia under consideration. 

Ulle of Conoentrate. In Cattle F*-

2926. 8brl V. P. Nay.r: Will the 
Minister of Food and Apiculture be 
pleased to state: 

(a) whether Government have any 
scheme to popularise the use of con-
centrates in the feeds given for cattle; 
and 

Cb) what are the 'concentrates' now 
recommended and what is the esti-
mated production of each concentrate 
as also its retail selling price? 

The Deputy Minister of Apiculture 
(Shri M. V. Krbbaappa): (a) The 
Ministry 01 Food and Agriculture 
(Departmental Agriculture) hal 
under consideration the establishment 
of four cattle feed compounding fac-
tories during the Third Plan to be 
located one each in Bombay, Calcutta, 
Madras and Delhi. These factories 
will producl' balanced concentrates 
for teeding animals. Supplies of con-
centrates to village co-operatives In 
the milk sheds of the various dairy 
schemes have also been Included In 
the Third Plan. Besidel, undp.r the 
Key·Village Ichrme feedin, of 
balanced rations is auo being popu-
larised. 

(b) By-product. of mUling, 011-
crushing Industry and other InduI-
trial by-product. whJch could be 
utilised for stock-teeding are ,Imeral-
Iy recommended. Concentrates usc4 
tor stock feed in, In different are .. 
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of the country depend largely on 
their local availability and prices, The 
availability of main concentrates for 
use as ration of all animals including 
cattle as estimated by a Joint Com-
mittee of the Indian Council of Agri-
cultural Research and Indian Council 
of Medical Research in .1954 is as 
under: 

Concentrate Quantity 
million tons 

Oilcakes 2'88 

Mai:z:c 1 '70 

Barley 2'34 

Gram 3" 59 

Cot ton-seed 1.2S 

Brans 1 '97 

Pulsc-ehunnies . I' 24 

The retail prices of the concentrates 
depend upon various factors of pro-
duction, local supply and demand and 
generally widely varies in different 
inarkets. The wholesale prices of 
somp of the concentrates as on 24-3-
1961 is, however, given below: 

Coneent rat cs Pril'c in Centn' 
Rupees per 
maund on 
24.3.1961 ------.. --.-.---.---.--.-----

GroundnUI Cake 

CoeOllnut Cokt, 

Seasamum Cake 

Cott!)n Seed Cuke 
(und('cort icnt cd) 
Mustard Cake 

Linseed Cake 

Cott lIn Seed 

Gram 

Barley 

12'(,2 

14'12 

17' 17 

S'77 

11'57 

11'46 

14'74 

1(,'50 

11' 50 

li'55 

Bumbay 

Kozhikexle 

Bombay 

Bombay 

Kanpur 

Bombay 

Bombay 

Patna 

Harur 

Bomblly Wheat Brall 

Rice Bran ~ ~ d ll  __ . 

FOOd AdultentloD 

1ft" Sbri V. P. NaJar: Will the 
Minister of Food aDd AIrlealt1U'e be 
pleased to refer to para 19'4 of the 

report for 1960-61 of the Food De-
partment and state: 

(a) the maIn features as revealed 
from the examination of 2520 samples 
of food, in respect of adulteration; and 

(b) what percentage of the samples 
analysed were sub-standard, in the 
matter of purity? 

The Deputy Minister of Food and 
Apiculture (Sbri A. M, Thomas): (a) 
and (b). The laboratory in the Depart-
ment of Food is not concerned with 
analysis of samples under the Preven-
tion of Food Adulteration Act, which 
is done by the Public Health labora-
tories. The Food Department labora-
tory deals only with samples which 
are received in the course Of the 
Food Department's own work, e.g., ia 
connection with purchases for the 
Defence Services, examination of 
stocks with the department, etc. 

Imported FoodrraJns 

2928. Shri V. p, Nayar: Will the 
Minister of Food and Arriculture be 
pleased to state: 

(a) how much of t.he foodgrains im-
ported On Government Account in 
1960_61, were shipped in Indian Flag 
Ships as against U.S. Flag Ships; and 

(b) what if, any, is the difterence 
in freight in the two types of vessels? 

The Deputy Minister Of Food and 
A&'riculture (Shrt A. M, Thomas): (a) 
The quantity of d i ~ imported 
from U.S.A. on Government Account 
in 1960-61, shipped in Indian Flag 
Ships as against U.S. Flag Sh:ps is 
given below:-

Figures in Approx. 
Thousand Metric 

Tons. 

Indian Flag Ships. 

U.S. Flag Ships. 

35 

2358 

(b) Usually the freight of U.S. Fla, 
vessels is about double than that of 
the non-U.S. or Indian Flag vessels 
but that excess in freicht is met by 
the U.S. Go\'e'rrunent by way of • 
subsidy from their own funds. 



Written Answers CHAlTRA 17, 1883 (SAKA) Written An8tDer3 
9900 

Food Advisory Panel 

2929. Shri V. P. NaJar: Will the 
Minister of FOOd aDd Apiculture be 
pleased to state: 

(a) whether tIlle Scientific Food 
Advisory Panel set up in 1959 has 
been requested for advice on the bet-
ter utilisation far foods of cattle 
which are useless for any other pur_ 
pose; and 

(b) if so, the result thereof? 

The Deputy Minister of Acricultare 
(Shri M. V. Krlshnappa): (a) Atten-
tion is invited to reply to part (b) ot 
Unstarred Question No. 2283 asked by 
the Hon'ble Member on 27th March, 
1961. In view of the position stated 
therein, the question of obtaining the 
advice of the Panel on production or 
consumption of beef does not arise. 

(b) Does not arise. 

Export of Vanaspati 

2930. Shri V. P. Nayar: Will the 
Minister of FOOd and Agriculture be 
pieased to refer to para 33' 1 of the 
annual report of the Food Department 
for 1960-61 and state: 

(a) whether the incentive scheme 
for stimulating the exports of Vanas-
pati has been modified in 1961 by the 
Government of India; 

(b) if so, the details then."Of; and 

(c) the reaSOn for such modification? 

The Deputy Minister of Food and 
A&Ticulture (Shri A. M. Thomu): (a) 
and (c). The ~ i l  of the incentive 
scheme for stimulating exports of 
Vanaspati introduced in October 1959 
remain unchanged, although the quau-
tum of copra allowl'<i to be imported 
under the scheme is being ftxed from 
time to time with reference to prevail-
ing price trends and other relevant 

~ as under: 

Period during wh- Quantity of copra allo-
ieh Vanaspati "C'.d to be imported. 
~ d __ . __ _ 

Oct. S9-M'lIch 60 

April 6o-Dec. 60 

Januar y -June 1CJ61 

~ of the f.o.b. w-
bc: e>f Vanaapati cx-
p1rtcd 

109 of the f.o.b. va-
lue of Vana'Pati ex-
ported. 
I ton per Ion of Va-
napal i exported. 

In addition to copra, manu.factut'en. 
cum-exporters of Vanaspati are also 
allowed to ~  chemicals and equip. 
ment reqUIred by them to the extent 
Of 15 per cent. of the f.o.b. value ot 
Vanaspati exported. 

CoateDts of Cotton seeds 011 In 
Vaaaspaus 

2931. Sbrl V. P. Nayar: Will the 
Minister of FOOd and Arricultare be 
pleased to state what is the average 
~  of cotton-seed oil in the follow. 
mg brands of Vanaspllti: (1) Dalda 
(2) Pakav (3) Hath as compared to 
other brands at present? 

The Deput,. MiDJster of Food and 
Agriculture (Shri A. M. Thomu): 
,!he average content of ~d oil 
m the under-mentioned brands of 
Vanaspati during January_February, 
1961 was as follows: 

Brand 

Dalda 

Pakav 

Hath 

Percentage Of 
cottonseed oil 

The cotton-seed oil content of V"nas-
pati manufactured by other lactoriee 
during the same pt'riod varied from 
nil to 36'9 per cent. 

Colorlsatlon 01 VanaspaU 

2932. Shri V. P. NaJar: Will the 
Minister of FOOd and Apiculture be 
ph-ased to state: 

(a) what arc the specific resea/'ch 
scheml's considered by the committee 
01 expcrli on colorillatlon of vanas-
pati; and 

(b) where has each approved 
scheme worked? 

The Deput,. Mtn1.ter 01 Food and 
Apiculture CSbrt A. M. 1'110III&I): (a) 
The following four ~ m ll III'(' under 
consideration by the rommittee of 
experla: 

J. The WI(> 01 ratanJot root dye. 

2. The use of an alcoholic extract 
of turmeric. 
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3. The use of copper chlorophyll. 

4. The use of a yellow colour pre-
pared from 4,4' dihydraxy 
2' 6' tetra tert-butyl diphenyl 
methane. 

(b) (i) Work On these schemes has 
been done at the following laborator-
ies, seriatim:-

1. Central Drug Research In-
stitute, Lucknow. 

2. Central Food Technological 
Research Institute, Mysore. 

3. Research and Development Or-
ganisation, Ministry of De-
fence, New DeIhl 

4. National Chemical Laboratory, 
Poona. 

(ii) Further work of a confirmatory 
nature as well in regard to non-toxi-
city of the suggested colours other 
than the alcoholic extract of turmeric 
is in progress at various l l~  

All india Institute of Medical Sciences 

2933. Shrl V. P. Nayar: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that the AU 
India Institue of Medical Sciences had 
been decorated and a special shamiana 
had been erected t() receive the Queen 
of England, during her visit to the In-
stitute, ~  

(b) what is the estimated cost of de-
coration and the shamiana; and 

(c) who met the expenditure? 

The Minister Of Health (Shri Ear_ 
markar): (a) Yes, Sir. 

Cb) The actual cost incurred Is as 
follows:-

(1) Decorations-

(i) By C,P.W.D.-Rs. 3,000, 

(ij) By private contractor-
Rs. 3.000. 

(2) Shamiana, dais, chairs, duries, 
ec. (for accommodating 3500 guests) 
Rs. 5,500. 

(C) The All India Institute of Medi-
cal Sciences, New Delhi. 

All India Institute of Medical Sciences 

2934. Shri V. p. Nayar: Will the 
Minister of Health be pleased to lay 
On the Table a statement showing the 
following details of the construction 
of buildings costing over Rs. 5 lakhs 
for the All India Institute of Medical 
Sciences since 1st January, 1958 to 
15th March, 1961: 

(i) the name of work; 

(ii) the name of Architect en-
gaged; 

(iii) the fee paid or agreed to be 
paid for Architect; 

(iV) the papers in which the re-
quirement of Architects were 
advertised, with dates of in_ 
sertion; 

(v) the quotation submitted by 
each competitor; and 

(vi) the reason, if any, for not 
choosing the lowest offer? 

~ Minister Of Health (Shri Kar-
markar): A statement containing the 
required information is laid on the 
Table. [See Appendix IV, annexure 
No. 86). 

All India Institute of Medical Sciences 

2935. Shri V. P. Nayar: Will the 
Minister of Health be pleased to lay 
On the Table a statement showing: 

( a) the names of each construction 
work completed or begun since lst 
January, 1958 up to 15th March, 1961 
for the All India InsUtute of Medical 
Science, New Delhi; 

(b) the newspapers in which, with 
date or dates, tenders for each work 
were invited; 

(c) the number of tenders received 
in each with the names of tenderers 
and the rates quoted; aod 

(d) the details Of the tender accept-
ed and the reasons therefor? 
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The Mlnister of Health <Shri Kar-
markar): Information is being collect-
ed and will be placed on the Table 
01 the Sabha in due course. 

All India Institute of Medical 
Sciences 

2936. Sbri V. P. Nayar: Will the 
Minister of Health be pleased to state: 

(a) what are the committees of 
All India Institute of Medical 
Sciences functioning at present and 
who are the members of each; and 

(b) whether a copy of the rules in 
force, in respect of the All India Insti-
tute of Medical Sicences and each of 
its committee as regards constitu--
tion, powers, procedure and qualifica-
tions of members will be placed on 
the Table? 

The Minister of Health (Shri 
Karmarkar): (a) The statement at 
Enclosure I contains the required 
information. [Placed in Library. 
See LT-2820/61]. 

(b) (i) A copy of the All India 
Institute of Medical Sciences Rules, 
1958 and All India Institute of Medi-
cal Sciences Regulations, 1958 are at 
Enclosures II & III respectively. 
[Placed in Library. See No. LT-
2820/61]. 

(ii) A copy of the Ru1e9 relating 
to the Building Committee is at 
Enclosure IV. [Placed in Library. 
See N. LT-2820/61J. 

(iii) ,Rules rela t ng to the otber 
Committees are in Enclosures refer-
red to at (i) above. 

All India institute of MedIcal 
8ctences 

293'7. Sbri V. P. Nayar: Will the 
Minister of Health be pleased to 
state: 

<a> what is the amount spent u 
on 15th March, 1961 on design, con. 
struction and supervision of works In 
the AIl India Institute of Medlcal 
Sciences; 

(b) how many items of such work 
had been given to tenderers who had 
not given the lowest quotations; and 

(c) what is the difference, when 
totalled up between the lowest offers 
received and the rates at which 
work was given by All India Insti-
tute of Medical Sciences for the 
works referred to in part (a) abovel 

The Minister of Health (Shrl 
Karmarkar): (a) Capital Expendi-
ture upto the end of March, 1961 
was Rs. 2,71,01,652. 

(b) Four such items were awarded 
to contractors and one to Architects 
for works awarded by the Institute 
after it became autonomous. 

(C) Rs. 227,762:38. 

SmaU-pox In IDdla 

2938. Shrl D. C. Sharma: Will the 
Minister of Health be pleased to 
state how many persons died of 
small-pox in India during the last 
three months and the help rendered 
by the Central Government for vic-
tims of the disease in the country? 

The MInIster of Health (Shrl 
Karmarkar): The number of deaths 
trom small pox in India reported 
during the period from week ending 
7-1-1961 to week ending 18-3-1961. is 
as follows: 

States/Union Territories No. of deathl 

Andhra Pradesh 159 

Assam. Z5 

Bihar. II 

Delhi . II3 

Gujarat 538 

Himachal Pradesh 

Jammu &: Kashmir Not available 

Kerala 45 

Maharaahtra l,z38 

~  Pradcah 14 
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Madras 

Manipur 

Mysore 

Orissa 

Pondichcrry 

Punjah 

Rajasthan 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

335 

7 

J03 

50 

2J8 

341; 

44 

._--_. ---------
The Government of India have not 
received any request from any State 
Government for assistance to the 
victims of this disease. 

Pilot projects as part of the pre-
paratory measures needed for the im-
plementation of the National Small-
pox Eradication Programme during 
the Third Plan pE'riod were started in 
one district of each State and in the 
Union Territory of Delhi during 1960-
61 at a cost of about Rs. 33 lakhs to 
the Central Government. 
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Inland Water Transport Committee 

r Shri Ram KrishaD Gupta: 
2940. ~ Shtl ~  
L Sbrl D. C. Sharma: 

Will the Minister of TraaIIport lID" 
Communications be pleased to refer 
to the reply given to Unstarred 
Qut!stion No. 92 on ~ 15th Novem-
ber, 1960 and state: 

(a) the latest position about the 
examination of recommendations of 
the Gokhale Cotfunittee on Inland 
Water Transport; and 

(b) wbleh of the reMaining reeom.. 
mendations have been implemented 
80 far? 
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of Assam, West Bengal, Bihar, Uttar 
Pradesh, Madras, Andhra Pradesh, 
Orissa, Kerala, Punjab and Madhya 
Pradesh on the recommendations 01. 
the Gokhale Committee have been 
received. They will be placed before 
the Road and Inland Water Tran$-
port Advisory Committee at its next 
meeting. Final decision on the 
recommendations will be taken 
thereafter. 

Model Town Planning Lerislation 

20'1 ,-IShrl Ram Krishan Gupta: 
v. . '---"IShrl Paogarkar: 

Will the Minister of Health be 
pleased to refer to the reply given 
to Unstarred Question No. 101 on the 
15th November 1960 and state the 
further progress made in the finali-
sation of Model Town Planning 
Legislation? 

The Minister of Health (ShrI 
Karmarkar): The Model Town and 
Country Planning Act is being studied 
by the members of the Committee of 
Ministers set up by the Conference 
of State Ministers for Town and 
Country Planning held in Bangalore 
in November, 1960, and this Com-
mittee is expected to meet in the end 
of April, 1961 to finalise their recom-
mendations. 

Committee on Waste Land 

~ i Ram Itrlshan Gupta: 
Shrl Pabadta: 
Shri Bhatt Darshan: 

194 

Shrl Panprkar: 

Will the Minister of Food and 
4&Tlculture be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 99 on the 16th November, 
1860 and itate the further propus 
made so tar by ~  Expert Commit-
tee appointed inCOQJlec:tion with 
cultivable waste land in the country? 

Be MIDIiIter fA ~  CDr. 
P. I. .........811): 'nle CommIttee 
hal aIoce submitted rePorts in respect 
of Bihar, Andhra Pradesh, Iretala, 
~  J ~ .. a.w1 MyIO(e in 
addition to the repOrts oil Punjab 

and West Bengal. The reports for 
Madras and Jammu & Kashmir have 
been drafted and will be finalised 
shortly after further discus.sions with 
the State Governments concerned. 
The Committee has also visited Uttar 
Pradesh, Maharashtra and Gujarat 
and the draft reports will be prepared 
shortly. The reports in respect of 
the remaining States, viz., Rajasthan, 
Assam and Orissa will be prepared 
after the State Governments have 
furnished the required data. 

Paradlp Port 

r Sbrt Ram Krlshan Gupta: Shrl R. C. MaJhl: 

1943'1 Shrt Subodh Bansda: 
Dr. Samantslnhar: 
Shrl Panprkar: 
L Shrl D. C. Sharma: 

Will the Minister of TnDspon 
aDd COIDJDanlcatioaa be pleased to 
refer to the reply given to Unstarred 
Question No. 91 on the 15th Novem_ 
ber, 1960 and state the up-to-date 
progress made regarding the develop-
ment of port facilities as Paradip in 
Orissa? 

The Minister 01 State In tbe Minis-
try 01 Traasport and COIDJDlUlicatiOllll 
(Shrt Raj Babadur): An expendi_ 
ture of Rs. 28,73,483 was expected to 
be incurred up to 31st March, 1961. 

Experiments for evolving a suitable 
layout for a coastal harbour in 
Atharbanki creek are in progress at 
Central Water and Power Research 
Station, Pocna. 

HydrographiC and check survey ot 
the bar at the Mahanad1 are beln, 
carried out regularly. 

BlWting port facllitiC!ll at Paradlp 
are:-

(j) Shore facilities. 

(a) three temporary wooden jeltietl. 

(b) tour .t&cklnc yards. 
(C) one inQ?ection bungalow (nev. 
in, completion). 
(d) one .Ix roomed Itora,. 
lodown-cum-tlde watchers shed. 



Written Answers APRIL 7, 1961 Written Answers 9910 

(e) one temporary workshop. 

(f) one temporary dry dock. 

(ii) Harbour Crafts: 

(a) one tug. 

(b) one pilot vessel. 

(c) three survey launch. 

(d) one sailing craft. 

(e) two L.C.T. 

(n one Dumb.barge. 
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Certificate of Competency for 
MaSters 

2946. Shri Raghunath Singh: Will 
the Minister of Transport and Com-
munica.tions be pleased to state how 
many persons got the certificate of 
competency of Masters for foreign 
going ships through examinations 
conducted by the Ministry of Trans-
port and Communications during 
1960? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): During the 
year 1960, 52 candidates were declar-
ed successful in the Master (Foreign 
going) Examination conducted by the 
Ministry of Transport in India. 

Leprosy in WeSt Bel1l'al 

2947. Shri S. M. Banerjee: Will the 
Minister of Health be pleased to 
state: 

(a) whether cases of leprosy are on 
the increase in West Bengal; 

(b) whether at present there are 15 
lakh cases of lepers in Calcutta and 
it.!! contiguous areas; and 

( c) if so, the steps taken by Gov-
ernment to check this growinl 
menace? 

The Minister of Health (ShrI 
Karmarkar): (a) In the absence of 
thorough surveys at an interval or 
5 years, it cannot be stated whether 
the incidence of leprosy in West 
Bengal is On the increase or not. 

(b) It is esUmated that there are 
about twenty thousand lep1'Ol7' 
patients in Calcutta and about tbree 
and a half lakh cases in the whole 
of West Bengal. 

(C) There are 2397 beds for lsola-
tion and indoor treatment of Ieproq 
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patients in 11 leprosy institutions 
maintained by the State Government, 
Missionaries, Local Bodies etc., In 
West Bengal. 

There are also 144 out-patient 
leprosy clinics, centres etc. out of 
which 24 are maintained by the State 
Government and 90 are maintainea 
by Local Bodies, Committees etc. 

Out of the 16 Leprosy Treatment 
Centres sanctioned under the inte. 
gratea scheme for the control or 
leprosy, 8 centres have already been 
t)pened and the remaining 8 are 
being opened. 

Leprosy patients are also being 
treated in General Hospitals, health 
centres and clinics. 

Capitation grant is paid to 6 leprosy 
institutions, managed by Missionaries 
and Local Committees, for their 
maintenance. Grant-in-aid is also 
paid to the Local Bodies and Hind 
Kusht Nivaran Sang (Paschim 
Bangiya Shakha) for carrying out 
anti_leprosy work in the State. 

Thefts at Ports 

2948. Sardar Iqbal Singh: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the number of thefts committed 
in the Bombay, Calcutta and Madras 
Port Trusts during the period 1960-61; 
and 

(b) the number of persons arrested 
and the total amount ir.volved in 
these thefts? 

'!be MlnJster of 8tate In the MIDIs-
try of Tra.Dsport and Commanicat.loa8 
(Sbrl KaJ Babadur): <a> The number 
of thefts committed in the Bombay, 
Calcutta and Madra Port Trusts dur-
ing 1960-61 are as follows: 

Bombay (upto January 6J) 396 

Calcutta J9S 

Ahdru (upto January 6J) 

Information regarding the number 
of thetts at Bombay and Madras Port 
Trusts during the months ot February 
and March is awaited. 

(b) The number of persons arrest-
ed and the total amount involved, in 
these thefts are as follows: 

Bombay Ca1curta Madras. 

Number 
involved 420 7 ~ 238 

Value of cargo }{s. J{s. Rs. 
Pilfered 4.,06.522 1,9H,U'3 17,43c 

Conference of Municipal CorporatJoas 
at Bombay 

2949. {ShrJ Damanf: 
Shrl P. C. Borooah: 

Will the Minister of Health be 
pleased to state the important 
decisions that were taken at the 
second conference of Municipal 
Corporations in India recently held at 
Bombay? 

The Minister 01 Health (ShrI 
Karmarkar): A copy ot the decisioM 
taken at the Second Conterence of 
Municipal Corporations in India held 
at Bombay is laid on the Table. 
[Placed in Library. See No. LT-2821/ 
6I]. 

Direct Telephone Lluk betweea 
NamauJ &Dd Cb&rkbJ Dadri 

1950 {Shrl Ram Krlsb&D Gupta: 
. Shrl Ra .... hw.r TUlt1a: 

Will the Minister of Tra.upoI't &Del 
Commanlca't10Da be pleased ~ ltate: 

(a> whether Government b.ve 
received any proposal from Punjab 
Government for llnkln, direc:tly 
Narnaul with Charkhi Daclrl by 
t.elephone; and 

(b) if 10, actlon taken thereon? 

The Min.... 01 TraII8pon .... 
COamuIDIcatIoDs (Dr. P. 8ubb&raY&D): 
(a> Yes. 
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(b) Rent and guarantee terms have 
been forwarded to the State Govt., 
but their acceptance has not so far 
been received. 

Oil Seed Research Station at 
Ludhiana 

{Shri Ram Krishan Gupta: 2951. Giani G. S. MusHr: 

Will the Minister of Food and 
Agriculture be pleased to Istate: 

la) whether it is a fact that Gov-
ernment arc considering a proposal 
to establish at Ludhiana a Pirrcom 
station for research in oil seeds; and 

(b) if so, the details of the scheme? 

The Minister of Agriculture (Dr. 
p. S. Deshmukh): (a) Yes. 

( b) Ou t of 21 cen tre.s of the Pro-
it'd for Intensification of Regional 
Hescarch on Cotton, Oilseeds and 
Millets, one is located at present at 
Patiala. This centre was originally 
proposed to be set up at Ludhlana 
but the Government of Punjab ex-
pressed its inability to provide land 
rl'quirl'd for the centre. As the posi-
tion was not quite satisfactory, thr 
question of shifting the centre from 
Patiala to Ludhiana was subsequent-
ly again taken up with the Govern-
ment of Punjab and the Stat£' Gov-
ernment has now agreed to allot 20 
acres of land for the farm and 2 
acrl's of land for the buildings of 
the PIRRCOM centre within the 
campus of the Agricultural College 
at Ludhiana. The centre will be 
shifted to Ludhiana as soon as the 
laboratory and the office buildings of 
the centre are constructed. 

The objectives of the PIRRCO'M 
are-

Ca) to organise re.earch on cotton, 
oiLseeds and milJets on cross... 
commodity basis; 

(b) to create a standing organisa-
tion for tacklm, acrlcu1tural 
problems relating to these 
ct'OS'S an relilonal balls; 

'(c) to organise research on the.e 
important cl'OJliS in a manner 

which will ensure maxlmum 
efficiency coupled with econo-
my; and 

(d) to enable research on inter. 
related agricultural problems 
pertaining to these crops being 
carried out by a band of 
scientists working as a team. 

The Patiala centre undertakes research 
on Toria and Tara-mira. 

The staff sanctioned for the PIR· 
RCOM centre consists of a Head of 
Centre with an Agronomist, an 
Entomologist, a Plant Pathologist, an 
Agricultural Chemist, an Oilseeds 
Breeder together with the requisite 
staff of lower categories. 

Agricultural Collere, Ludhiana 

It J Shri Ram Krishan Gupta: 
952. L Shri Rameshwar Tantia: 

Will the Minister of FOOd and 
Agriculture be pleased to state at 
what stage is the proposal to raise 
Government Agricultural College and 
research Institute, Ludhiana to a 
modern re.sidential agricultural uni-
versity on the pattern of the land 
grant colleges in the U.S.A.'? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): The Government 
of Punjab have sbmitted a proposal 
for grant of financial assistance by 
the Central Government for tile 
establishment of an Agricultural UnI-
versity at Ludhiana. In 1960, the 
Government of India appointed a 
Four-man Committee to assist the 
State Governments in formulating 
their proposals for the ·establishment 
of Agricultural Universlties. Th,ls 
Committee recently visited the 
Punjab and after examining the pro-
posal for the m ~ ot an 
Agricultural University in the Punjab 
has submitted its report to the State 
Government. The report is at .pre-
sent under the consideration of the 
State Government. 

The question regarding the estab-
lislunent of Acricultural Universities 
in the country during the Third PlaD 
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period is still under the consideration 
of Govt. of India. After a decision 
is reached the proposal of the Gov-
ernment of Punjab will receive due 
consideration alongwith similar 
requests received from other States. 

Heart-Lang Machine 

2953. Shri Pahadia: Will the 
Minister of Health be pleased to 
state: 

(a) wheher a successful heart 
operation was performed in Bomba.f 
at Nair Hospital with the aid of the 
first India made "heart-lung 
machine"; and 

(b) if so, whether Government 
have any idea to manufacture this 
machine On large scale and supply 
it to every big hospital? 
The Minister of Health (Shri 
Karmarkar): (a) Yes. 

(b) It is too early to take any 
decision to manufacture this machine 
On a large scale, as it is yet in an 
£'xperimental stage. 

Imphal Municipality 

2954. Shri L. Achaw Singh: Will 
the Minister of Health be pleased to 
state: 

(a) whether a Fiat Car was pur-
chased by the Chairman of the Imphal 
Municipality for official use; and 

(b) if so, whether the purchase has 
been approved by the Manipur Ad-
ministra tion? 

The MiDJster of Health (Shrl Kar_ 
markar): (a) Yes. 

(b) The approval of the Manipur 
Admini!tration to the expenditure in-
curred on the purchase of the car has 
not yet been sought by the Imphal 
Municipality. 

II'IIIl Pooct 

Z955. Shrl Kal1ka SiDa'h: Will the 
Minister of Fooc1 IIIU1 ~ be 
pleased to state: 

Ca> the approximate percenta,e of 
flah ,ood to the total food available 
in India; 

(b) the approximate averale daily 
citcli or &11 in IndIa: 

(c) the increase or decrease in the 
availability of fish over the last four 
years in approximate figures; 
(d) the achievement of the various 

Deep sea fishin: sub-stations; and 
(e) the latest technique and equip-
ment emplOyed in fishing, giving the 
nU'1lber of trawlers and other sea ves-
sels engaged in fishing? 
The Deputy Minister of Apiculture, 
(Shrl M. V. Krishnappa): (a) No in-
formatiOn regarding the percentage of 
fish fOOd to the total food available 
in India i~ available. However, the 
per capital availability of fish during 
1958 was estimated at about 2.31 kg. 
(b) About 2,250 metric tons. 
(e) The total production of fish 
during the last four years is as fol-
lows: 

1956 
1957 
1958 
1959 

Metric tons 
10.12 lakhs 
12.33 lakhs 
12.64 lakhs 
8.23 lakhs 

In 1959, there was a decline in the 
landings of fish due to the failure of 
sardine and mackerel fisheries. 
(d) The Deep Sea Fishing Station, 
Bombay, and Off-shone Fishing 
Stations at Tuticorin, Visakhapatnam 
and Cochin have been undertaking 
exploratory fishing operations with 20 
mechanised fishing vessels, with a 
view to charting of fishing ,rounds. 
They have also been training candi-
dates in modem deep sea fishing met-
hods. 
(e) The Stations have been using 

mechanised devices for fishing, includ-
ing use of different types of trawls 
and other boards. The number of 
Government and private trawlers and 
and their vessels engaged in fishing 
is about 40. This is exclusive of 
about 40. This is exclusive of about 
1600 small mechanised boats opent-
ing from the coast. 
Flooc1 CODtrol. In Putf ~  

!t56. 8JdII-ChlaUmOftJ PaDIpaId: 
Will the Mim.ter of JrrIpu.. aDd 
Power be pleased to state: 

Ca> Whether the work of openln, 
the Jamua Muhana or cut in the dis-
trtet of Purl in 0riJJa tor dtlC'harl'e of 
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ftOOd waters has been completed by 
now; 

(b) if not, what progress has been 
achieved .0 far in this respect; 

C c) the total amount of money esti. 
mated to be spent On this project; and 

Cd) the amount of money spent so 
far? 

The Deputy Minister of Irrigation 
and power (Shri Hathi): (a) to (d). 
The requisite information is being 
collected and will be laid on the Table 
of the House as SOOn as possible. 

Remodelling of Stations on E. Railway 

2957. 8hri Subiman Ghose: Will the 
Minister of Railways be pleased to 
state: 

(a) whether some stations of Eas-
tern Railway are now being remodell. 
ed; 

(b) if so, the names of the stations; 
and 

(c) whether station working rules 
have been framed for their remodell-
ing? 

The Deputy Minister of Railway_ 
(Shri 8. V. Ramaswamy): (a) Yes. 

(b) Sealdah, Dum Dum In., Bar. 
rackpur, Kalyani, Pinjrapol, Baktar-
nagar, Nimcha, Asansol, Andal, Sita. 

rampur, Mughalsarai, Gaya, Bar· 
wadih and Son Nagar stations. 

(c) Yes. 

Theft of Copper Wire 

2958. Shri Subiman Ghose: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) what was the loss of circuit 
hours in Telephone and Telegraph 
services separately, monthwise during 
1960 in West Bpngal, Bihar, Orissa 
and Uttar Pradesh as a result of 
theft of copper wire; 

(b) the length and weight of copper 
wire stolen during this period; 

(c) the quantum of copper wire re· 
covered from miscreants; 

(d) the number of accused appre-
handed and number of accused con. 
victed; and 

(e) how many cases are pending 
relating to this matter? 

The Minister of Transport and 
Communications (Dr. P. Subbarayan): 
(a) The information is being collect-
ed and will be placed on the Table of 
the Sabha as early as possible. 

(b) to (e). A statement is given 
below. 

STATEMENT 
Information !'egarding copper wirethefts in the West Bengal, BIhar, 

Uttar Pradesh and Orissa P.&T. Circles during 1960. 

Weat Baugal Bihar Orissa Uttar 
Pradesh 

(b) Length and weight of copper wire 900' 8 kID 779'2 km 209 km 384'0 kIn 
stolen. • . . . • 63394 kg 45493 kg 13067 kg 27226 q 

(c) Quantitr of copper wire recovered 
from IJUlCft8nts . • • S40 ta 197 kg 27'2 kg 278'5 kg 

(4) No. of ICCUSed apprchandcd 266 4 8 .... -.: 59 ... ~, 
No. of accused conVicted 21 I Nil 18 

(,) No. of C8sca pending relating to 
to thiI matter. . . • uS 61 60 679 
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Production of Crops 

2959. Shri Muhammed Elias: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) what is the total amount of 
land utilization throughout the coun-
try 'during the years 1959-60; and 

(b) what is the total amount of 
crop production specially paddy and 
wheat in all the States during the 
years 1959-60? 

The Deputy Mlnlster of Agriculture 
(Shri M. V. Krishnappa): (a) The re-
quired information for 1959-60 has not 
yet become available from the States. 
A statement giving information for 
the latest years, viz., 1957-58 is laid on 
the Table. [See Appendix IV annex-
ure No. 88]. 

(b) A statement giving the a11-
India area and production of principal 
crops in 1959-60 is laid on the Table. 
(See Appendix III anneure No. 89). 

Tiruvanoamalai Station 

2960. Shri Dharmalinram: Will the 
Minister of Railway be pleased to 
state: 

(a) whether Government have ac-
cepted to provide a covering top at 
Tiruvannamalai railway station on 
Southern Railway; and 

(d) if so, when the work will start? 

The Deputy Minister of Railways 
(Smi S. V. Ramaswamy): (a) Yes, Sir 
But the work could not be taken up as 
yet due to paucity of funds. 

(b) It is proposed to include the 
work in the Works Programme for 
1962-63, subject to the availability of 
funds. 

Postal Inspector of Tiruvannamalal 
(Madras State> 

2961. Sbri DbarmallDpm: Will the 
Minister of Trasport and Communica-
tions be pleased to state: 

(8) whether any complaints have 
been received by the Central Govern-
ment regarding the activities of the 

Postal Inspector of TiruvannamalaI, 
North ArcDt District, Madras State; 

(b) whether a corruption case Is 
pending against him; and 

(c) if so, the action taken thereon7 

The Minister of Tran.'IpOrt and Com-
munications (Dr. P. Subbarayan): 
(a) and (b). Yes, Sir. 

(c) The case is under investigation 
by the Special Police. 

Postal StamPs 

2962. Sbri Dharmalingam: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether there is any proposal to 
continue to print stamps with the pic-
tures of Thiruvalluwar and Bharathi-
yar; and 

(b) whether there is any proposal 
to print stamps with the pictures of 
other great men of South India in the 
near future? 

The MinIster of Transport and Com-
munications (Dr. P. Subbarayan): 
(a) No, Sir. 

(b) There is no immediate proposal 
under consideration. 

Derailments on ViJlupuram-Katpa41 
Line (Southern Railway) 

2963. Shrt Dbarmalingam: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that derail-
ments occur frequently on the line 
between VilJupuram and Katpadj in 
Southern Railway; 

(b) it so, the number of derail-
ments that occurred during 191e, 
1960 and 1961 90 far; 

(c) the reasons therefore; and 

(d) the steps taken to remedy the 
situation? 

Tbe Deputy Minister of Railways 
(Sbrl S. V. Ramaswamy): (a) and (b). 
The number of derailments on the 
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Villupuram-Katpadi section of Sout-
hem Railway during these years 
was:-

1959 
1960 
1961 
(upto 
20-3-61 ) 

4 
5 
Nil 

(c) Causes of these derailments 
were:-

Failure of Railway Staff - 6 
Failure of Mechanical 
Equipment - 3 

Total 9 

(d) Remedial measures, an indica-
tion of which has been given in the 
'Rpview of Accidents' supplied to the 
Hon'ble Members along with the 
Budget papers, continue to be taken 
by the Railway Administration to re-
duce the incidence of accidents. 

Over-Bridge at Thana 

2964. Shri Assar: Wil the Minister 
of Railways bE:' pleased to state: 

(a) whcthL'r it is a fact that a preg-
nant women dide on the 11th March, 
1961 in an accident while crossing the 
Railway line in Thana; 

(b) whether it is a fact that acci-
dents often take place on that spot as 
there is no over-bridge to go to city; 

(c) whether it is a fact that several 
n'pn'sentations have been made to 
Railway Authorities and Railway 
Minister also in this regard; and 

(d) if so, what decision has been 
takell by the Railway Authorities 
about the construction of over_bridge 
there? 

The Deputy Minister of Rallw.,. 
(Shrl S. V. Rama.<Jwamy 1 : (a) Yes, 
not on 11-3-1961 but on 10.3.1961. 

(b) No, Sir, A foot over_bridge 
exists at the Kalyan end or station 
connecting all the platforms for use 
of the bona fide passengen:. There 
were three cases (two in 1960 and one 
in 1961) where trespassers were 
run over and killed. 

(c) Yes, Sir. Representations have 
been received by the Central Railway 
Anthorities. 

(d) Provision of an additional foot 
over-bridge across, all the railway 
lines is under consideration. If this 
scheme is approved by the Railway 
Users' Consultative Committee and 
necessary funds become available, the 
work will be taken up in the year 
1962-63. A proposal has also been re. 
ceived from the C.P.W.D. for an over-
bridge on the Eastern Express High_ 
way, near Kpori Colony, Thana, at 
mile 19120-21. The scheme will be 
planned for execution if the Road 
Authority agrees to bear their portion 
of the eost according to the extent 
rules and indicate the year when they 
would be able to provide funds. 
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Rates of Masonary and Earth Work 

2966. Shri Kumbhar: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
rates of masonary and earth works 
on India Railways differ from Railway 
to Railway and State to State; 

(b) whether such rates of the 
Railways are much higher than the 
rates of the States where the work is 
being executed; and 

(c) if sO, the reasons therefor? 

The Deputy Minister of 
(Shri S. V, Ramaswamy): 
Sir. 

RaJlways 
(a) Yes, 

(b) and (c). It is not possible to 
generalise in this matt£'r. Compari-
son of rates of a few items will not 
give a correct picture. The entire 
work which comprises a number of 
Individual items as well as terms and 
conditions of contract and period of 
completion will h8ve to be taken into 
account. Under similar conditions of 
work, there cannot be much difference 
in total cost, as the works are execut-
ed by calling for open and public 
tenders. 

Motor Accidents in UoJon Territories 

296'7. Shrimall lIa Palehoudhurl: 
Will the Minister of Traosport aad 
Comman1catioaa be pleased to state: 

(a) the total number of motor acci-
dents which took place in each of the 

Union territories during each of the 
years 1959 and 1960; 

(b) the number of persons, who died 
as a result Of these accidents during 
each of these two years in the terri-
tories; 

(c) the number of motor drivers 
arrested, challaned and convicted 
separately in each of the territories 
during each of the years; and 

(d) the quantum of compensation 
paid, if any, to the dependents of the 
victims of the accidents during each 
Of these two years in each of the terri-
tories? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (d). The 
infonnat.ion required is being collect-
ed from the Union Territories and 
will be laid on the Table of the House 
as soon as it becomes available. 
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Jaairl Lands in OrIssa 

2969. Shri Kumbhar: Will the 
Minister of COlDJDunlty Development 
and Cooperation be pleased to state: 

(a) whether almost all the village 
chaukidar and Jhankars belong to 
Scheduled Castes and Tribes and other 
Backward classes who are serving on 
Jagiri land9 in Orissa; 

(b) whether nO agricultural assis-
tance is being given to them on loan 
and cash for land improvement  and 
more production from their Jagiri 
lands by the Community Development, 
NES, Panchayat and Cooperative 
schemes as given to Ryotwari agricul-
turists; and 

(c) what steps Central Government 
propose to take in this regard specially 
for OrissB State? 

The Deputy Mln.lster of Community 
Developmellt. aDd Cooperatloa (Sbrl 
B. S. Murthy): (a) to (c). The in-
fonnation has been called for from 
Ute Orissa Government and will be 
laid on the Table of the House when 
received. 

Import of Ho .... 

mo. Shrlmati na Palcboudhurl: 
Will the Minister of Food allcl Apt-
eulture be pleased to state: 

(a) whether it is a fad that an 
agreement between the Government of 
India and representatives of organisa-

tions connected with horse racing 
and breeding has been arrived at in 
connection with putting some sort of 
levy on the import of foreign horses 
for purposes of racing; 

(b) if so, details thereof; 

(c) when it would become effective; 

and 

(d) the approximate amount Of the 
levy which would accrue to Govern-
ment annually? 

The Minlster of 
p. S. Deshmukb): 
such agreement . 

Agriculture (Dr. 
(a) There is no 

( b) to (d). Do not arise. 

Bi,b Selection Grade Posta in P. " T. 

2971. Shri J. R. Mehta; Will the 
Minister of TraIISPOrt and Communl-
catioll1S be pleased to state: 

(a) whether it is II fact that the 
High SelectiOn Grade Posts (Scale 
Rs. 335-15-425) in the post offices 
are being approtioned between the 
officials of the Inspectors ot Post 
Offices cadre and the Lowers Selection 
Grade Officials from the General Line, 
on the basis of a 50!50 formula; 

(b) whether it is also a fact that no 
such formula operates in the R.M.S. 
lide where 100 per cent such posts go 
to the Lower Selection Grade Officials; 

(c) whether it is also a fact that the 
avenues of promotion for the Lower 
Selection Grade officials have been 
worked out to be about 2 per cent and 
those for thl' lnspt"Ctors of Post Offices 
cadre officials abou! 21 per cent; and 

(d) if so. what stl'PS Government 
propose to take to safeguard tbe 
rights of the Lower Selection Grade 
officials in the postal Wing? 

The MiDb&er of TraDsport aDd Com-
maDlc:atlODll (Dr. P. Sabbarayua): 
(a) Yes Sir. 

(b) Yes. 

(c) H.S.G. posts available for the 
promotion of L.S.G. officials ~ about 
5% of 1..S.G. posts. In the CUe of 
I.P.Os. the ratio is about ~  
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(d) Inspectors of Post Offices are 
selected from the clerical cadre by 
meens ot a stiff competitive examina-
tion. The Lower Selection Grade om-
cials comprise of those who are not 
able to come through the Inspectors 
of Post Offices Examination. They are 
promoted from the clerical cadre 
113rd by selection and 213rd on the 
basis of seniority-cum-fitness. The 
question of safeguarding the rights 
of the Lower Selection Grade officials 
does not arise. 

Water SupPly in Ma.D.lpar 

29'72. Sbri L. Aehaw 8iD&'h: Will the 
Minister of Health be pleased to state: 

(a) whether Tube-well sinking has 
been found to be unsuccessful in Manl-
pur; 

(b) whether open tank system for 
water supply schemes has been found 
safe and free from <.'ontamination; 

(el whether pipe water system h8!l 
been adopted at some places in Manl-
and 

(d) the names of places where vil-
lagers are supplied with pipe water In 
Manipur? 

The MiDlster of Health (Bhrl Kar-
markar): (a) Yes. 

(b) No. 

(c) Yes. 

(d) Pipe water supply !!Chemes are 
being implemented in the following 
villages: 

Tolloi. Khubong Khunou, Maiba, 
Seilmet (mp Mission H.Q.>. 
Mapum, Tungam, Padang, Tlng-
kong, HaschUll and Pallong. 

1% hn. 

MOTION FOR ADJOURNKENT 

TusPA8B INTO lNDIAlf TrauuiOllT ON 

KATHUA BoRDa AJC1) FDmfG 8Y 

PAIOBTAJCI TIIoon 

Mr. Steak.: I have received notice 
of an adjournment motion and two 

108 (Ai) L&-4. 

Calling Attention notices relatiRl to 
the serious situation arising out of 
the entering of the Pakistani troop. 
in Indian territory and opening fire 
on Indian troops On duty on the 
Kathua border of Jammu and KashInlr 
on the 5th April, 1961. 

Any hon. Minister willing to make 
a statement? What is the position? 

The Minister of Defence (8brl 
Krishna Menon): We have seen a copy 
of this adjournment motion after the 
House sat. At present we have no 
information on this, whether the facts 
alleged are true or not. It Is a 
serious question. Tomorrow or at the 
next sitting of the House, whatever 
information is available we will place 
before the House. 

Shrl Ra(hunath SlllI'h (Varanasi): 
Sir. it is not audible. 

Mr. Speaker: He says that he law 
the adjournment motion only after 
the House sat. he will get informa-
tion and he will place it before the 
House on the next day. 

May I know trom the hon. Mem-
ber. Shrl Assar, how he got thi. infor-
mation? 

Sbrl Aaar (Ratnagiri): It has come 
in the newspaper. (lnterruptionl) . 

Mr. Speaker: If all Member •• peak 
im l ~l  how can I hear? 

8br1 Aalar: All newspaperll contain 
thi:;. This happened on the 5th April. 

Sbrt B.qblUl&th 8""": It is In The 
The Scaterman. I have put a 8hort 
Notice Question a 110. 

Mr. 8peaker: Hon. ~m  .. y 
that this haH appeared in all the 
new.papers. 

Sui ........ tIa 81q1a: It hal come 
in The St.atnman, TM Hindun4n 
Time., The lndt4n E.rpt:'eu. Ill! ~

papers. 1'hiI happened on 5th April 

evenlnt· 
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Mr. Speaker: I will leave it to the 
hon. Minister. It occurred on the 
evening of 5th April. Many news-
papers have featured this. I would 
like to know why the hon. Minister 
has not got the information. 

The Prime Minister and Minister 
of External Affairs (Shrl Jawaharlal 
Nehru): Presumably, Sir, because it 
is not considered important enough 
to send us information. Anyhow, we 
have not received any information 
from th!' local people. We have asked 
them to send information. We have 
not received it. Sometimes it so hap-
pem that rather petty incidents occur. 
Of course. these petty incidents have 
occurred frequently on the border. 
People an' in a nervous state in the 
border, facing each other. Somebody 
lets off a gun in the air or some-
where, and somebody else does so. 
Anyhow, we have received no infor-
mation at all. As soon as we receive 
it .... 

Shrl Rarunath Singh: One Indian 
soldier is killed on Indian soil by the 
armed torces of Pakistan. 

Shrl Jawaharlal Nehru: I have no 
information of any casualty. Where 
has the han. Member got this infor-
mation from? 

Mr. Speaker: I believe the hon. the 
Prime Minister has been shown the 
newspaper cutting. 

Bhrl Jawaharlal Nehru: I have got 
ftve cuttinis trom the newspapers. 

Mr. Speaker: There is no killin, 
there? 

Sut Jawabarlal Nehru: As far as 
know. there is no casualty there. 

Mr. Speaker: Then how does Shri 
Raghunath Singh get the information? 

Shrl A. M. TarIq (Jammu and 
Kashmir): May I point out that theR 
thin,s are happening at leaat once a 
week on the Pakistan-India border'? 
So I would request you Sir, and. 
throulh you, the Leader ot the HOUle, 

if possible, to give us a statement as 
to how many such things have hap-
pened during the last three months. 
Yesterday one of our officers wu 
taken away, and today it is on the 
Kathua border. Let us have some 
kind of information from the Defence 
Minister or the Prime Minister, and 
let us have a complete picture before 
us. 

Shrt Jawabarlal Nehru: The ques-
tion of a complete picture is another 
matter. It is perfectly true that some 
petty incident frequently happens on 
that border. Apart from such inci-
dents, something that is very irritat-
ing and distressing is that petty acts 
of sabotage occur, not on the border 
but inside our territory. And that Is 
done, we have no doubt, by people 
who have come across the border. 
There are any number of petty 
acts of sabotage occurring. 
There is no doubt about it, and we 
have given information on this in 
answer to questions about these act. 
of sabotage. But I do not know what 
full statement is required about the 
matter. I do not know how the hon. 
Member says that one Indian soldier 
has been killed. I see no reference 
to it .... ~  

Shrl Raghunath Sinrh: One soldier 
was taken away yesterday. 

Shrl Jawabarla1 Nehra: Is it this 
incident or some other incident that 
the han. Member is referring to? 

-Mr. Speaker: Does the hon. Mem-
ber refer to this incident or some 
other incident? 

Shri Raa"hanaUa Stach: saie! 
yesterday's incident. 

Sbri lawabarlal Nehru: No, Sir. 
So tar as the other incident is con-
cerned, it is a completely difterent 
type of thing, and we are enquiring 
about it. I do not think anybody hu 
been killed. I do not even know it 
anybody has been wounaed, I do Dot 
know. But I bope to be able to say 
as soon as we let to know whether 
any person has been wounded or HL 
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Mr. Speaker: Yesterday the Home 
Minister said that he had received a 
telegram that Mr. Bhattacharjee was 
shot at and that he had received a 
bullet injury. 

Shri lawaharlal Nehru: Yes, Sir, 
tnat is true that he was shot at; but 
whether he was hit or not was not 
quite certain. (Laughter). 

An Hon. Member: He was wounded. 

Shri Jawaharlal Nehru: I do not 
see anything humourous about it. The 
fact is that there were two persons 
on that border, Mr. Bhattacharjee and 
another person. 

Shri S. M. Banerjee (Kanpur): Mr. 
Ghosh. 

Shrl Jawaharlal Nehru: We got 
information about this from the other 
person who happened to come away, 
who escaped. He said that he was 
shot at. He could not say-because 
he was in the process of escaping-
whether Mr. Bhattacharjee was hit 
and, if he was hit, whether he was 
seriously hit or mildly hit. Mr. 
Bhattacharjee, according to thiJ 
report, was taken away by the Pakis-
tanis who were on the border, and 
we can only get information about 
his injury or his being hit or not, 
from the Pakistan Government, as is 
normally done in these things. We 
havl' no other source of information 
about them. 

Shrl S. M. Banerjee: Yesterday 
from the telegram the Home Minister 
stated .... 

Slut J.w ...... 1a1 Nelina: The tele-
gram is to the effect that he was fired 
at with a bullet. They were fired at 
too. And, possibly, he was hit, 
because he was seen l i~ down. 
That is all. Whether he was actuaUy 
hit or he was falling down to eleape 
the bullet is not clear. Anyhow, he 
was taken away whUe the other per-
IOD who WAI with him escaped. He 
could not ,ive any InfonnattOll, 
because he .... in a fturry to ncape. 

We can get more information only 
tram the Pakistan Government who 
presumably have this person in their 
custody. We have approached the 
Pakistan Government about it, and 
we are awaiting their reply. That I. 
the position. 

Shri Chlntamoal Panlrrabl (Purl): 
What is the condition of the officer 
who has been kidnapped? 

Shrl ,Jawaharlal Nehru: I do not 
know. J can only get that informa-
tion from the Pakistan Government. 
There is no other means for me to 
get the information. 

Shri ChlDtamonl Panlrrabl: From 
our High Commissioner. 

Shri A. M. Tariq: Our Deputy Hip 
Commissioner is there. This is a very 
serious matter. One of our ofticers 
has been taken away. Why does It 
take so much time to get information' 
Cannot the Deputy High Commis-
sioner get the information? 

Mr. Speaker: They are asking wtt. 
ther the Deputy High Commissioner 
could not be asked to go .... 

Shrt Jawabarlal Nehru: The Deputy 
High Commi88ioner has been asked. 
He has approached the Pakistan Gov-
ernment. the East Pakistan Govern-
ml'nt, and he has not received a reply 
from them yl't. Tn tact, lome kind of 
a reply was given to him that the')' 
are communicating with their Central 
Government, or some such thing. That 
il all. There ill no meanl of our ret-
ting information from the Deputy 
High Commissioner other than throuJh 
the Pakistan Government at the pre-
sent stage. There il no other witness 
or any other person who can live 
information. We have. therefore, to 
walt for the Pakistan Govemment"l 
reply. They have. In tact, issued 10,. 
kind of communique about this matter 
on behalf 01 the Paklltan Govera-
ment. It la,s the blame entirely on 
Mr. Bhattacharji; It sa,. that he WM 

i~ to elicit infonnation or lOme-
thine Jike that, and. therefOft, M wat 
eaptured. That II their Ildto of the 
1tOr7. 
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Shrl Tyart (Dehra Dun): TIl.t ia 
not the question today. 

Mr. Speaker: I shall dispose of the 
adjournment motion of the day. TIle 
hon. Prime Minister says that he ha§ 
no information, and that he will 
gather the information and place it 
before the House on Monday. Will 
that be possible? I am talking about 
the present adjournment motion. 

Shri Jawaharlal Nehru: If I may 
say so, the only information that we 
are likely to get is about his present 
state of physical health. 

Mr. Speaker: I am not talking of 
Mr. Bhattacharji. I am talking of 
the entry of Pakistani troops in Indian 
territory. 

Shri Jawaharlal Nehru: Yes, 
shall; but, as far as I can see.-I 
have read all these five accounts in 
the newspapers-in spite of the head-
lines, if you read the accounts, they 
show that some rather irresponsible 
firing took place on both sides, and 
nobody was hit. This kind of thing 
is so frequently happening. I do not 
know what more information I could 
give. If I have any more informa-
tion, I shall naturally place it before 
the House. 

Mr. Speaker: In view of the state-
ment of the hon. Prime Minister, I 
do not give my consent to this 
adjournment motion. Of course, it is 
unfortunate that broad headlines and 
streamer headlines should be given 
to such matters and the time of the 
House should also be taken away in 
this mann£"r. Of course, such incidents 
are occurring from time to time. 
Anyhow. the Prime Minister will get 
80me information. I am not allowing 
this adjournment motion. The calling-
attention-notice will be called on such 
day as when the hon. Prime Minister 
will be present here and be able to 
get some information and place it on 
the Table of the House if possible. 

Sh.rt Jawallarlal Nebna: I shall 
certainly do that. I would only be, 

to be excused, because early next 
week, I shall be out of Delhi. 

Mr. Speaker: For the whole of the 
week? 

Shrt Jawaharlal Nehru: No, on 
Monday and Tuesday. 

Mr. Speaker: That is so even with 
regard to the Bhattacharji incident? 

Shri Jawaharlal Nehru: As soon al 
information comes, whether I am here 
or not, that will be placed before thl' 
House. 

Mr. Speaker: The adjournment 
motion is disallowed. Consent is not 
given. The calling-attention-notices 
will be called on Wednesday. 

Shrl Chlntamoni Panlgrahi: What 
about the Bhattacharji incident? 

Shri JawaharlaJ Nehru: On this. 
any information that we receive will 
be placed before the House on 
Monday. whether I am here or not. 

Mr. Speaker: So far as the Bhatta-
charji incident is concerned, I do not 
know what Government propose to 
do. If they get information even on 
Monday, they will place it before the 
House or inform the House of it. 

Shri Jawaharlal Nehru: If there 
is any information. 

Mr. Speaker: Whatever information 
is available may bE' placed before 
the House. It there is any informa-
tion, it will be communicated to this 
House on Monday. If not, it will 
stand over to some other day. 

12.13 hra. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPoRTED INCIDENCE or POLIO IN 
EPmEMIC FORM IN 80MB DJBTRICTS 
or ANDHRA PaADESH. 

Shrl Vlswaaatha Reddy (Rajam· 
pet): Under rule 197, I beg to call 
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the attention of the Minister of Health 
10 the following matter ot urgent 
public importance and I request that 
lle may make a statement thereon: 

"The reported incidence of polio 
in an epidemic form in the districtl 
of Krishna, Guntur and Nellore of 
Andhl"a Pradesh and the steps 
taken to prevent the infection." 

The Minister of Health (Shrl 
J[armarkar): A report intimating a 
mild outbreak 01 poliomyelitis in the 
Krishna and Guntur districts of 
Andhra Pradesh was received by the 
Government of India from the State 
Director of Public Health on the 16th 
Karch, 1961. It was stated in that 
report that there were 26 cases of 
poliomyelitis in the Vijayawada 
Municipality, 12 in the Masaulipatam 
Municipality and 86 cases in 20 
Tillages in the Krishna district. The 
recovery rate was reported to be fairly 
high and the mortality rate low. As 
the type of virus infection was not 
known, the Director of Public Health, 
Andhra Pradesh, requested the Indian 
Council of Medical Research to send 
an investigation team immediately to 
nsit the infected areas in the Krishna 
and Guntur districts and find out the 
actual type of virus responsible for 
the infection, and to advise the State 
public health authorities in regard to 
the line of control measures to be 
taken for meeting the situation. 

From October 1960 till the 25th 
March. 1961, 270 cases of poliomyelitis 
have been reported in Andhra Pra-
desh out of which there have been 
7 deaths. The district-wis.. ~l  ot 
the incidence of the iisease are 
reported to be as follcwlI: 

Krishna-230 casel, 'j deaths 

Guntur-25 cases 

West Godavari-6 c8lles 

Kharnrnam--S cases 

Nc)]ore-3 cases 

Nizamabad-l case. 

,.. poliomyelitis was not a noti1lablc 
disease, the local medical praetftienen 

were not reporting the cases which 
carne to them tor treatment. The real 
incidence of the disease might, there-
fore, be higher than that reported 

The age group a1!ected is mostly 
below five years. 250 c.c. of Salk 
Vaccine available in Hyderabad hal 
been scnt to the affected localities for 
giving prophylactic inoculations to 
the contacts. It may be stated, how-
ever, that it takes a considerable time 
for immunity to develop amongst 
those who are given prophylactic 
inOCUlation and therefore, the results 
of this measure may not be nottce-
able immediately. 

One of the Deputy Directors General 
of Health Services visited Vijayawada 
and Guntur district and discussed the 
situation with the local, municipal 
and district health officials, the Princi-
pal of the Medical College, Guntur, 
and later with the Directors of Publlc 
Health and Medical Services, Andhra 
Pradesh. The local bodies have been 
advised to pay special attention to the 
improvement of sanitary conditiona, 
such as the disposal of refuse and 
night-soi! and anti-fly measures and 
chlorination of water supply, etc. 
Steps have been taken to intensify 
the Health Education Programme In 
relation to this disease by way of 
lectures, group discussiona distribu-
tion of literature and the special 
health education staf'1' of the Directo-
rate of Public Health, Andhra Pradesh, 
is taking up this programme inten-
lively in the affect(.>d districts. A 
special symposium was arranged tor 
the medical profession to familiarise 
them with the latest developments In 
relation to treatment and prophylactic 
measures with regard to poliomyelJtls. 
Steps have also been taken by the 
State health authorities tor the isola-
tion in bed ot all children with tever 
pending diagnosis, and for prolon.red 
care of paralysed cases to provIde 
maximum recovery through physio-
therapy. Action has also been taken 
by the State Government to make tbe 
disease compultorily notifiable. 
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The incidence of the disease is now 
reported to be on the decline. How-
ever, measures to control it effec-
tively are being continued. 

Two teams, one of the Indian Coun-
cil of Medical Research from the 
Haffikine Institute, Bombay, and the 
other from the Pasteur Institute, 
Coonoor are carrying out investiga-
tions to establish the nature of the 
virus and other factors responsible for 
the present outbreak of poliomyelitis 
in Andhra Pradesh. The results of 
these investigations are awaited. 
Unless the nature of the virus is 
exactly established, the use of the 
available poliomyelitis vaccine may 
be of little or no avail. However, 
steps are being taken for the procure-
ment from abroad of a supply of 
vaccine so that there is no delay in 
resorting to this measure on a scale 
considered justified. The experts are 
of the opinion that there is no imme-
diate indication for resorting to mass 
immunization against the disease. 

I have just received information 
that arrangements are being made for 
securing 100,000 doses of the vaccine 
concerned from the USSR immediately. 

Shrl T. B. Vittal Rao (Khammam): 
The hon. Minister has said that steps 
are not to be taken for immunisation 
on a mass scale, but I find that already 
the disease is spreading from district 
to district. Already, there was some 
mention by the Health Minister of 
Andhra Pradesh that he was expect-
ing some doses of tbe anti-polio 
vaccine from the USSR and USA. 
May I know whether that has arrived! 

Sbri Karmarkar: That is what I 
have just stated to the House. I have 
just stated that arrangements are 
being made tor the immediate supply 
of 100,000 doses of the required vaccine 
from the USSR. 

IIr. Speaker: Has it arrived? 'l'bat 
is what the bon. Member wants to 
know. 

Urgent Public Importance 

Shri Karmarkar: It has not yet 

arrived. 

Sbri T. B. Vlttal Rao: May I know 
when it is likely to arrive? 

Shri Rami Reddy (Cuddapah): May 
I know whether it is a fact that there 
are no facilities for storing this vaccine 
in the district headquarters, and if so, 
what steps are being taken in this 
matter? 

Shri Karmarkar: Steps are also 
being taken to store it properly at a 
certain temperature. 

Shrl Rami Reddy: Is it a fact that 
there are no facilities? 

Shri Karmarkar: The facilities are 
not adequate. That is a fact. But, 
facilities are being created. There is 
nothing difficult about it. 

Shri T. B. Vittal Rao: When is this 
vaccine expected from the USSR" 

Shri Karmarkar: Arrangements are 
being made. I have no idea when it 
will arrive here. It will take some 
time to manufacture the vaccine, if 
they have not got in stock already. 
But, immediate arrangements are 
being made. As I said before, the 
incidence of polio is on the decrease. 

There is another factor which I wish 
the House to appreciate about this 
polio. Unless the virus is isolated, 
even vaccine of any kind will not do. 
lt has to be carefully weighed and 
steps for that are being immediately 
taken. In the meantime, the incidence 
itself fa ,oint down, and perhapt It 
may not be necessary to immunise the 
population. 

Sbri Thirumala Rao (Kakinada): 
~  the attention of the Minister been 
drawn to a statement made by an 
expert from Bombay in a recent semI-
nar of the doctors and experts held at 
Vijayawada that there is no recognisec! 
treatment for polio. 

Shrl Ka.rmarkar: That is not a fact. 

Sbri 'l'bInuaaIa Ilao: In view ot the 
fact that there is no treatment, may 
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I know what the Ministry of Health 
is doing with regard to this by way 
01 research and investigation to find 
out the proper remedy? That is what 
I want to know. 

8hri Karmarkar: It is a long-term 
measure. There is the Virus Research 
Institute in Poona. ;t is a fact that 
apart from symptomatic treatment of 
those who may be suffering, there is 
no specific treatment for the disease. 
Therefore, the protective measures are 
either immunisation by vaccination or 
better cleanliness to avoid spread of 
the disease. Both are being taken. 

8hri Venutasubbalah (Adoni): The 
hon. Minister just mentioned about 
rural areas. May I know whether any 
arrangement has been made to supply 
this vaccine in the rural areas to the 
primary health centres through mGbilf' 
vans! 

Sbri Karmarkar: I am quite sure 
that the Andhra Pradesh Government 
will take all necessary iteps even in 
the rural areas. 

12.%1 bn. 

PAPERS LAID ON THE TABLE 

GOVl:RNMENT ASSURANCES. PROMISES 

AND UNDERTAKINGS 

The Minister of ParJ1ameDtary 
Atraln (ShrI Satya Narayan 8lDha): 
I beg to lay on the Table the following 
statements showing the action taken by 
the Government on various assurances. 
promises and undertakings given by 
the Ministers during the var:ous Ses-
sions of Second L'Jk Sabhll: 

(,) Fint Statement 

(i.) Supplemenl2r\' 
Statement No. ItI 

(iii) Supplementary 
Statement No. VII 

Cv) SupplcmentlUy 
Statement No. XII 

Thirteenth Session, 
1'}61. (S"Appendix 
IV • annexure No. 
90) 
Twelfth Session, 11)60 
(Sa Appendix IV, 
annexure No. 91) 

Eleventh Session, 11)60. 
(Su Appendix IV, 
annexure No. 92) 

Tenth Setsion, 1960. 
(Sit Appendix IV, 
anneltun: No. 9J) 

(v) Supplementary 
Statement No. 
XVII 

(tit) Supplementary 
Statement No. 
XXIII 

Eighth SessJon, 1959 
(S" Appendix IV, 
annexure No. 94) 

Seventh Session, 19S9 
(S •• Appendix IV, 
annexure No. 95) 

(vii) Supplementary Sixth Session, 1958. 
Statement No. XXI (S" Appendix IV, 

annexure No. 96) 
(viii) Supplementary Fifth Session, J958. 
Statement No. XXV. (See Appendix IV, 

annexure No. 97) 

lUI bra. 

BUSINESS OF THE HOUSE 

1'be Minister of Parllamentary 
Malrs (Sbri Satya Narayan SlDha): 
With your pennission, Sir. I rise to 
announce that Government Business 
in this House during the week com-
mencing 10th April will consist of-

( 1) Further discussion and voting 
on the Demands for Grants 
relating to the Ministry of 
Commerce and Industry; and 

(2) Discussion and voting on the 
Demands for Grants in respect 
of the Ministries of Defence. 
Community Development and 
Co-operation, Steel. Mines and 
Fuel, Food and Agriculture 
and Finance. 

1UU bra. 

PAPERS LAID ON THE TABLE 
-Contd. 

NOTIFICATION tINDER MOTOR VF.HICL&!I 

ACT 

Tbe Mlnl.ter of State In tIae MIDIIIV7 
of Transport and CommaD ...... 
(Sbn RaJ Babaclar): I be, to lay on 
the Table a copy of Notiftcation No. 
H (T)14-925 /58 published in Himachal 
Pradesh Gazette. dated the 3rd 
December 1960, makin, certain amend-
ments to the Punjab Motor Vehlcl .. 
Rules, 1940, all applied to Him.ebal 
Pradesh, under .ub-lIecfon (3) 01 
Section 133 of the Motor Vehicles A.et. 
1939. rPlaced in Libf.4'11. ~  No. LT-
2818/81). 
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NOTIJ'ICATJON UNDER EsSENTIAL CoM-

MODrru:s ACT 

The Deput,. MInIster of Food aDd 
Apiculture (Shri A. M. Thomas): 1 
beg to Jay on the Table a copy of Noti-
fication No. GSR 388, dated the 18th 
March, 1961 under sub-section (6) of 
section 3 of the Essential Commodities 
Act, 1955. (Pl.aced in Library. See No. 
LT-281 9/61]. 

lUI hn. 

PUBLIe' ACCOUNTS COMMI'ITEE 

THIRTY-SIXTH REPORT 

Shri Barman (Cooch-Behar-Reserv-
ed-Sch. Castes): I beg to present the 
Thirty-sixth Report of the Public 
Accounts Committf'e on the Audit Re-
port on the Accounts of the Damodar 
Valley Corporation for the year 

- ~  

lUI! hn. 

ESTIMATES COMMITTEE 

HmmRED AND SEVENTEENTH AND 

HUNDRED AND TwENTY-SIXTH REPORTS 

Shri Daaappa (Bangalore): I beg to 
present the following Reports of the 
Eltimates Committee:-

(1) Hundred and Seventeenth Re-
port on Action takcn by Gov-
ernment on the recommenda-
tions contained in the Fitty-
fourth Report of the Estimates 
Committee (First Lok Sabha) 
on the Ministry of Defence-
Ordnance Factories (Organi. 
lIation and Finance). 

(2) Hundred and Twenty-sixth 
Report on the Ministry of Food 
and Agriculture (Department 
of Food). 

11.111 hn. 

LEAVE OF ABSENCE 

Mr. Speaker: 'nle Committee on 
Absence of Members from the i i~ 

of the House in their TweAty-third 

Report have recommended that leave 
of absence may be granted to the 
following Members for the period. in-
dicated against each:-

(I) Shrl A. K. Go-
palan 

(2) Shri Chandikesh-
war Sharan Singh 
Ju Dec. 

(3) Shri V.N. Swami 

2ISt November, to 
15th December 1960. 
(Twelfth Session). 

14th November to 
16th December, 1960 
(Twelfth Session). 

2nd December to 
16th December,I960 
(Twelfth Session). 

(4) Shri J. Ramesh- 14th February to 30th 
war Rao March, 1961 (Thir-

teenth Session). 

~  Shri U. Muthura- 14th FebruaI}' to 13th 
malinga Thevar April, 1961 (Thir-

teenth Session). 

(6) Dr. M. V. Gan- 14th February to ISt 
gadhara Siva March, 1961 (Thir-

(7) Shri B. Pocker 

teenth Session). 

14th February to' 7th 
April, 1961 (Thir-
teenth Session). 

(8) Seth Achal Singh 14th February to 28tb 
February, 1961 (Thir-
teenth Session). 

(9) Shri Narasingha 14th February to 13th 
Malia Deb. April, 1961 (Thir-

teenth Session). 
(10) Shri R. Kanab- 14th February to 13th 
sabai April, 1961 (Thir-

teenth Session). 
(II) Shri K.K. Warior 28th February to 20th 

April, 1961 (Thir-
teenth Session). 

(12) Thakore Shri Fa-14th February to 4th 
tehsinh;i Ghodasar March, 1961 (Thir-

teenth Session). 

(13) Shrl Atulya Ghosh 14th February to 14th 
March, 1961 (Thir-
teenth Session). 

(14) Shri A. Doria- 14th February to 15th 
swamy Gounder March, 1961 (Thir-

teenth Session). 
~  Shri K. Ashanna 14th February to 14th 

March, 1961 (Thir-

(16) Shri Kansari 
Halder 

teenth Session). 

5th December, to' 
23rd December, 1960 
(Twelfth Session) 
and 14th February to 
13th March, 1961. 
(Thirteenth Session). 

(17) Shri Joginder Sen 27th February to 2I1t 
ManJi March, 1961 (Thir-

(18) Sardar Baldev 
Singh 

teenth Session). 

14th February to ICth 
March, 1961 (Thir-
teenth Session). 
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: take it that the House agrees with 
the recommendations of the Committee. 

Some Bon. Members: Yes. 

Mr. Speaker: The Members will be 
informed accordingly. 

lU3i hrs. 

ELECTION TO COMMITTEES 

ESTIMATES CoMMITTEE 

Shri Dasappa (Bangalore): I beg to 
move: 

''That the Members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
.thirty Members from among them-
selves to serve as Members of the 
Committee on Estimates for the 
term beginning (In the 1st May, 
1961 and ending on the 30th 
April, 1962." 

Mr. Speaker: The question is: 

"That the Members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 
thirty Members from among them-
lelves to serve as Members at tho 
Committee on Estimates for tha 
term beginning on the 1st May, 
1961 and ending on the 30th April. 
1982." 

The motion was adopted. 

PUBLIC ACCOUNTS COMMITTE!: 

Sbrl Barman (Cooch-Behar-Reserv-
ed-Sch. Castes): I beg to move: 

"That the Members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
309 of the Rules ot Procedure and 
Conduct of Business in Lok Sabha, 
fifteen Members tram among them-
selves to serve as Members of the 
Committee on Public Accounts for 
the term beginning on the lst May. 

1961 and ending on the 30th April. 
1962." 

Mr. Speaker: Motion moved: 

"That the Members of thil 
House do proceed to elect in the 
manner required by sub-rule (1) 
at Rule 309 at the Rules at Pro-
cedure and Conduct of Business in 
Lok Sabha, fifteen Members trom 
among themselves to serve al 
Members ot the Committee on 
Public Accounts far the term 
beginning On the lst May 1961 
and ending on the 30th April 
1962". 

Shri T. B. Vittal Rao (Khammam): 
I want to move an amendment to 
this Motion. So I request that W. 
may be taken up tomorrow, beeaWlt! 
I tound this in the order paper only 
today. I suggest this may be taken 
up tomorrow so that we can gi .... 
notice of amendment. 

Mr. Speaker: Is it amendment to 
the Motion. 

Shrl T. B. Vlttal Rao: Yes. 

IIr. Speaker: I will waive notice 
anei allow him to move it now. 

Shrl T. B. Vittal Rao: I be, to 
move: 

That at the end at the Motion, 
the following be added: 

"and that the Chairman ot 
the said Committee be nominat· 
ed tram the Members at the 
Opposition". 

The nomination ot the Chairman 
at the Public Accounts Committee a 
done by you generally. We have 
been asking in this House tor several 
years that the Chairman at the Com-
mittee should be drawn from the 
Opposition. In several ot the State 
Le,islaturell, for example, Andhra 
Pradesh, the Leader of the Oppoll-
tion Is the Chairman. 

Mr. Speaker: Does it requlr. an 
amendment of the rulel?-It it re-
quires an amendment of the rulca, the 
rulca have to M limended. I am 100II-
In, into it, 
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Sbri T. B. Vittal Rao: Anyway, my 
brief point is that the Chairman of 
the Committee should be nominated 
from amongst the Members of the 
Opposition. This healthy practice is 
already in vogue in some State 
Legislatures. 

AD HOD. Member: In Madras also. 

8hri T. B. Vlttal Sao: This question 
was discussed at the Conference of 
the Chairmen of Public Accounts 
Committees convened by the Chair-
man of the Public Accounts Commit-
tee of this Parliament. It was dis-
cussed at great length in the Confer-
encc. I am told though the proceed-
tngs are very confidential, that that 
this was raised and it was almost to 
be decided that the Chairman should 
not be from the ruling party. 

So I very strongly make this sug-
gestion to the Government. Or we 
may amend the rules so that we can 
have the Chairman of the Committee 
from among the Members of the 
Opposition. The rules do not prevent 
it from being done. 

Mr. Speaker: This amendment i~ 

before the House. 

Sbri Braj Raj SiD,h (Firozabad): I 
support Shri T. B. Vittal Rao on this 
point. May I submit that in the State 
of U.P. also the Chairman of the 
Public Accounts Committee is a Mem-
ber from the Opposition? In order 
to create the utmost confidence in the 
people, this should be acceded to by 
Government. I think they should 
have no objection to this. I feel that 
this does not require any amendment 
of the rules. It is up to you and 
within your discretion to nominate the 
Chairman from the Opposition. 

Mr. Speaker: Very well. 

Tbe Minister of Parliamentary 
AJr&ln (Shri Satya Narayan SIDha): I '0 not know about this. It is for you 
to decide. I do not know whether 
the rules have to be amended for Uti! 
or It can be done without any 
amendment. But I would like to 
IUbmlt that this is a conventioll whlcb 

we have been following so far, and 
no change should be made at the fag-
end of this Parliament. (Interrup. 
tiems). Absolutely). 

Shri Braj Raj Singb: What is his 
objection? 

Shri Satya Narayan Sinba: That is 
my submission. By interrupting, I do 
not think they will force me to state 
my objection. All that I say is that 
this is my submission. It is for the 
Chair and the House to decide as 
they like. 

Mr. Speaker: I allowed the amend-
ment without notice. I will put the 
amendment also to vote. My feeling 
is that it is not as if the rules stand 
in the way. It is for the Speaker 
to nominate the Chairman of the Com-
mittee under the rules. On a prior 
occasion, I considered this matter. 
According to the practice in the 
House of Commons, it appears that 
the person who was the Financial 
Secretary in the previous Govern-
ment is entrusted with this task and 
is made Chairman of the Committee, 
so that there may be responsible 
criticism. It there is a chance of the 
Opposition coming into power, very 
often their criticism will be very 
reasonable. I do not mean that the 
criticism of the Opposition here is not 
reasonable. But there is no recognis-
ed OppOSition here. That is my diffi-
culty. My predecessor had ruled in 
tf:tis connection that if any party 
eonslsted of at least 50 Members-to 
form a quorum-he WOuld recognise 
It as the Opposition. I have been try-
ing to get such an Opposition form-
ed, but it is not in my power to do 
so. That is why I have not been 
able to make that appointment, though 
I find eminent men In the Opposition, 
who would certainly flll that place 
properly. I was not able to do 10 for 
want of an orpnlsed Opposition. 
'nlerefore, let us wait patiently until 
the next elections and see whether 
an Opposition of this kind m ~  

I am in agreement with the prin-
ciple because It is in the interest 
of Parliament. The Finance Minister 
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is in charge of the finances of this 
country. To assist him two commit-
tees have been appointed: one is the 
Estimates Committee and the other 
is the Public Accounts Committee. 
Originally, the Finance Ministers 
themselves were in charge of the 
Public Accounts Committee. It is 
unfortunate that in some State, in-
spite of best efforts the Minister seems 
to be in charge of it. It is wrong; 
it ought not to be so. It is entirely 
a matter for the House and the non: 
official agencies to criticise -the Gov-
ernment, The expenditure is done 
by the Government; the estimates are 
prepared by them. The wealth of 
advice and experience of the non-
official section must be placed be-
fore the House. Therefore, it is quite 
in keeping with this that the sug-
gestion that non-official Chairman, 
drawn from the Opposition, ought to 
be there, has been made. I agree with 
it in principle, but I have been find-
ing this difficulty. 

As the hon. Minister for Parlia-
mentary Affairs has just now said we 
are at the fag-end of this Parlia-
ment. Let me not make an experi-
ment now. God willing, if we meet 
next after the General Elections we 
shall try to give effect to it. 

Shri M. R. Masanl (Ranchi-East): 
Sir, I am sure that your statement is 
eminently satisfactory to all sections 
of the House and in·· view of that I 
suggest the question of pressing that 
amendment does not arise. 

Shri T. B. Vlttal Rao: Sir, I with-
draw the amendment. 

The amendmfmt ~  by leave wi.th-
drawn 

Mr. Speaker: The question is: 

"That the members of this 
House do proceed to elect in the 
manner required by sub-rule (l) 
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business 
in Lok Sabha, fifteen members 
from among themselves to serve 
as members of the Committee on 

Committee 

Public Accounts for the term 
beginning On the 1st May 1961 
and ending on the 30th April. 
1962." 

The motion was adapted. 

12.34 bra. 

PUBLIC ACCOUNTS COMMITTEE 

Mono!'>; RE: ~  OF MEMBERS 

OF R.uY A SABHA 

Shri Barman (Cooch-Behar-Reserv-
ed-Sch. Castes): Sir, I beg to move: 

"Tha t this House recommends 
to Rajya Sabha that they do agree 
to nominate seven members from 
Hajya Sabha to associate with the 
Committee on Public Accounts of 
the House for the term beginning 
on the 1st May 1961 and ending 
on the 30th April, 1962, and to 
communicate to this House the 
names of the members so nomi-
nated by the Rajya Sabha." 

Shri SadhaD Gapta (Calcutta-East): 
Sir, I wish to submit that in view of 
the discussion that was taki/1i place 
on the last motion, it may not be 
understood that we have any eroU.le 
against the outgoing Chairman . or 
anything at that Bart. We wish to 
thank the outgoing Chairman of the 
Public Accounts Committee. He hal 
done a good job. The amendment wal 
suggested only as a matter ot ~i

ciple. 

8brt BarmaD: I am grateful for the 
kind remarks made by the han. Mem-
ber. 

Mr. Speaker: There was nothing 
personal in the discussion that took 
place. The outgoing Chairman hu 
done exceedingly good work. I have 
always appreciated the work done by 
him. 

8hr1 D. C. S""'" (Gurdaspur): We 
all endorse what you have said. 

Mr. Speaker: The question II: 

"That this House recommend.t to 
a.Jya &abha that they do all'" to 
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nominate seven members from 
Rajya Sabha to associate with the 
Committee on Public Accounts of 
the House for the term beginning 
On the 1st May 1961 and ending on 
the 30th April 1962, and to com-
municate to this House the namel 
.f the members so nominated by 
the Rajya Sabha." 

The motion was adopted. 

11.1' Ian. 

-DEMANDS FOR GRANTS-Contd. 

MINISTRY OF TRANSOORT AND 

COMMUNICATlONS-Contd. 

lb. Speaker: The House will now 
take up further discussion and vot-
in, on the Demands for Grants under 
the control of the Ministry of Trans-
POrt and Communications. The Hon. 
J4i,nilter of Transport and Commu-
nieatioDi. 

'!'be MbUlIter 01 TraDsport aDd Com-
_..acatlcms (Dr. P. SabbaraYaD): ~ 
r began yesterday, I wish to thank 
llon. Members who complimented the 
working ot the Department in the 
PAItt year. My colleagues the Minis-
ter for Shipping and the Deputy 
Minilter for Civil Aviation have 
answered the points that were made 
by hon. Members who spoke before 
them. There are two Or three Mem-
bers who spoke after them and who 
made certain remarks on these two 
Departments which I shall deal with 
in the course of my speech. 

In the first place, u Mr. Masani is 
very anxiou! to ro away, as he hal 
,ot an engagement, I would deal with 
his remarks. He was quarrellin, with 
the way allocations have been made 
fo!" thf" Railways and tht' road trans-
port. I am sure Mr. Masani realises, 
81 much as I do, that the railways are 
a national asset and therefore we 
should not do anything to injure the 
working of thE' railways. J do feel 

that road transport wil1 have a 
future. ~ he has himself said. the 
building of railways is more casU,.. 
than the building of roads. There-
tore, wherever roads could be utilised. 
no railways need be built. Govern-
ment will try their best to see that 
this policy is adopted. But at the 
lame time, I would like to warn Mr. 
Masani, because he is a person who 
is so enamoured of the private sector, 
that there is the danger of the public 
lector coming into road transport .. 
well. 

Most of the State Governments ~ 

in favour of road transport being 
n!!.tionalised because they feel it will 
add to their income, and 81 Mr. 
Masani realisel as much as I do th ... 
revenues given to the States are :lot 
ample enough for their work and 
therefore they have got to think of 
increasing their revenues and road 
transport i. one of the things they ar .. 
considering. ~ it is, we have stop-
ped them trom doing it till the end 
ot the Third Plan. But at the same 
time there is this aspect and I am 
sure hon. Members will keep this in 
mind. 

[MR. DEPUTY-SPEAKER in the Chair] .-
Mr. Masani remarked that we did 
not possess enough guts, as he called 
it, in this Department to let mono 
aUocationstor our services. ~ my 
hon. colleague explained, it is not 
always possible in this world to ,et 
what you want. You can try no 
doubt and I can assure Mr. Masani 
that we have tried our best. But there 
are priorities in planning with which 
the Government as a whole havA 
agreed. Therefore, having agreed 
with the planning and the priori tie! 
given to it, we will trl' to abide by 
them and not press tor things which 
are not easily available because we 
are dealing with lbDited amounts. A. 

-------~ -~------------ --------------------------
.Mov""d with the recommendation of the President. 
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it ia, there is a complaint that taxe. 
are going up. It the plans are to be 
tulfl.l1ed properly, taxes have to go up. 
I can. say in defence of my colleague, 
the Fmance Minister tha t he has tried 
to do his best to raise our finances 
within the ambit available to him and 
not PUt heavier burdens on the 
populace. As it is, he has given some 
idea of what he will be able to do 
when the Finance Bill is introduced 
and some of the taxes which hon 
Members contended lay heavHy ~ 
the poorer sections of the population 
he has said he will try to mcut them 
half-way by the reductions he ha3 
announced during the course of his 
speech on the General Discussion on 
the Budget. 

With regara to the point .nade by 
Mr. Tariq,-I see he is not here-on 
the amounts that are j ~ !opent on 
advertisements On touri3ts to this 
country, have really paid dl id d~, 

because aCl'ording to the estimate of 
the Reserve Bank itself. Wt· 'lave got 
as much as Rs. 20 crores last year by 
way of foreign exchange from thea@' 
tourists and the expenditw'c on tCllr-
ism by way of advcrtisements is only 
about 3 per cent of what we ha\e got. 
Then·fore. hon. Members will realise 
that this amount has beer: well t.tHis-
ed for the purpose ot attlacting 
teurists. It is no use d i i ~ in 
our country for tourists because that 
will not get us foreign ex! hange. 
Advertisement has got to be done in 
foreign countries .md therefore we 
have got to pay for our advc.rtise-
ment in foreign countrie;:. ClInsider-
tng that ours is a verv smaH pro-
portion of what is being spent by 
other countries, I ~ sure the hon. 
Members will realise we have d:ml" 
the best that we can ir. trying to 
attract more tourIsts from abroad ... 
(Interruption!! ) 

Mr. Depaty-Speaker: Order, order. 
Lobby talks should not be carried ill-
side the Chamber. 

Dr. P. Sabb&rayaa: I think this wlJJ 
go on increasin, 81 I feel that peo-

pIe are getting interested in touriam 
We are holding a seminar 'Visit ~ 
Orient' in Delhi by the middle of tbi. 
month and it is meant to pubJicise to 
the other countries, especially of the 
west, that we are interested in tour-
ism and it will show what is bein, 
dane and what is "here in this coun-
try which they can usefully visit and 
what interests them. 

Of course my colleague has dealt 
with hotels, etc. The department is 
trying to do what it can by way of 
providing proper accommodalion. Shri 
Tariq complained that some of these 
hotels charge more than is necessary 
and that tips are beini asked by 
servants in these establishment. But 
I can tell Shri Tariq, because I am 
acquainted with the West as well, that 
inspite of notices bein, put;n the 
visitors hall that nO tips need be paid 
tips are as much asked for in the 
West. If you are going to vit1il the 
country again, they know who you are 
and if no tips are paid then you let 
a different treatment from the 'leuon 
who gives the tips. As a mdtter ot 
fact in Asoka Hotel It is clearly said 
that no tips may be paid because we 
are getting by way of percentage on 
the bill some amount in ordcr to be 
distributed among the servants ot the 
establishment. Therefore, ,~  are 
asked not to tout for tips. I think 
they do not do, as far as I 1cnow be-
cause they know they are going to ,et 
a certain amount from the percenta,e 
charged for tourl!ltR in thc bill. That 
is as far as Shri Tariq goes. 

Shrl Nausb.lr Bharucha (Ea!t 
Khandesh): He has gone. 

Dr. P. Sabbarayan: He is ,UII alive; 
gone does not mean anythlnlt to me. 
He is ouuide the House but he h. ,un 
alive. 

All I have told Shri Muanl. we shan 
try and do whatever we can In order 
to improve our roach. & hP. hlmnlf 
found. seven tonne" and tnane" CaD-
not go over the present brid,es or 
surface we have now· Therefol"r 
what it needed I. to stren,tllen ~ 
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bridges and the improvp.ment of the 
surfaces which we are tryinJ: to do. 
One hon, Member talked about the 
express ways and he rather objected to 
them because they will mean a lot 
of money. I think Shri Milsani differs 
from him on this because if reaily 
quick traffic is to go on our roacSs, 
these express ways in congested areas 
are as necessary as the other roads. 

With regard to civil aviation, r 
think my hon. friend has dealt wiLh 
it quite effectively because th£:re wall 
not much criticihn. 

Shri Braj Raj Singh (Firozabad): 
What? 

Dr. p. Subbara:yan: I say 10 

deliberately. The Indian Airlines 
Corporation are now putting forward 
a scheme by which faster planes WIll 
be run on the trunk routes with more 
passenger accommodation because we 
are finding that the accommodation in 
our viscounts which are eaminJ( us 
profits are not enough til carry tile 
passengers. I can tell the hon. 'Mem-
bers that on Bombay-Delhi and Delhi-
Calcutta 1'trutes. there are long wait-
inJ( lists and people do not find it easy 
to get passages even durinJ: the course 
of two weeks. That reall:v shows that 
faster traffic and faster tlLmes wlll 
earn more profit. That is being at-
tended to. We are having a pliln by 
which faster planes will be put into 
service, provided we get the finances 
for it. That 'if' of course is there. I 
am sure if my hon. calleaeue the 
Finance Minister will give us the 
money that is needed we can prove 
that the profits that will be earned 
will pay for the foreign exchange that 
may be necessary for t.his purpose. 

The hon. Speaker has allov.'ed ft half 
an hour debate today or tomorrow and 
J think the points relating to pilots 
will be dealt with at that time. At 
the same time I want to tell my hOD. 
friend Shri Braj Raj i ~  that we 
are trying our best to see that these 
pnots are employed but because of 
the introduction of futer plano. I 

also want to warn him, that the num-
ber of pilots needed by the airlines 
Corporation woula be less than what 
it is today. Because if we have faster 
planes, there will be less planes to 
fiy and therefore the pilots thD t would 
be needed for that purpose will be 
less than what wetieed at the present 
time. With the Dakotas going. hon. 
Members will find that there will be 
less places available for tl'aiTled pilots. 
I agree with Shri Braj Raj Singh that 
the sum that we are spending on these 
pilots is really a large &mount and it 
should be seen as far as possible that 
these pilots should be utilised. As my 
hon. colleague has said the Defence 
Ministry has been approached and 
they have been trying to do what they 
can to absorb some of these pUots. Of 
course as my hOn. friend the Deputy 
Minister said, age comes in the way 
because they recruit younger men for 
the Defence Service! and some of the 
people who have been there on our 
waiting list are old enough. We have 
therefore altered the ruies with re-
gard to the aerodrome officers and 
deputy aerodrome officers which my 
hon. colleague the Deputv Minister 
talked about. The Public Service 
Commission who, I hope, are the re-
cruiting authority will be able to deal 
with these people as the age-limits 
have been raised and therefore, they 
are eligible for selection as assistant 

~ ~  officers .... ,. (Interrup-
tions.) 

Shri S. M. Banerjee (Kanpur): 
What happens to the money c;pent on 
them? 

Dr. P. SubbaraJ&D: My dear Sir, I 
cannot hear what you say. But I 
may say that We are trying to do the 
best we can. 

Shrt S. M. Buerjee: U they ~ 

employed as aerodrome officers, they 
cease to be pilots. 

Dr. P. SubbarQaa: U they cannot 
be employed is pilots, they have to 
be employel as something else; there-
fore, we are trying to cure the UD-
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employment problem. We have no 
places for these pilots as pilots .... 
(lnte-rruptions). You do not seem to 
understand what I say. My hon. 
friend is always interrupting in a way 
which carries us nowhere. I refuse 
to yield to him; unless he has a point 
of order he cannot speak .... (Inter-
ruption). 

Mr. Deputy-Speaker: Order, order. 
The hon. Minister may continue. 
What I am saying is that we are 
doing whatever is possible to absorb 
these and save them from being un-
employed. If they cannot be used as 
pilots, they will be used as aerodrome 
officers. Does the hon. gentleman 
mean that they should not be em-
ployed as assistant aerodrome officers 
and that they should be left in the 
air? 

Shri S. M. Banerjee: Wh"lt is that 
trainin, for? 

Dr. P. Subbarayan: There have 
been a lot of complaints about the 
postal department. I admit there is 
cause for that. A case was cited; a 
telegram was sent and it reached the 
addressee after a week. Whenever 
anything of this kind has come to my 
notice, I have said that money spent 
on the telegram should be returned 
to the person who sent the telegram. 
01' course, as my hon. friend, Shri 
Tiwari said, that carries them no-
where. 1 admit that telr-grllm is sent 
because they want to give urgent In-
formation to somebody else. When 
he does not get even that, the money 
may be returned so that no cost may 
be incurred. AIl the same, something 
more has to be done. A person 
arrives at a station but there is no-
body to receive him; he haa sent a 
telegram asking some perllOn to come 
to meet him. I admit there il thit 
mconvenience. We are trying to do 
what we can to eradicate tIIis .rt ot 
thing. Buf the trouble is that some-
timet the lines are down and IOme-
times we have to send the telelfMllIUI 
by post because there it no channel 
available for this purpose etc. But 
We' are trying to do the best we can. 
I can assure my bon. triend.t that our 

officers from the Director General, 
Posts and Telegraphs dOwn to the 
Directors themselves are trying to see 
in what way this could be eradicated 
and telegrams could be made to reach 
the people in time. The same pomt hal 
been made about the post-card which 
Shri Tiwari complained was posted in 
Lucltnow on the 30th March but 
reached him in Delhi on the 7th 
April when it should have reached 
him the next day. I admit that 
these things happen. But if they 
will calculate the numbers that are 
being sent, considering the numbers 
that are being sent, I do not think we 
are as bad as we are represented to 
be. Trunk telephone calls in 1948-49 
were 2,300 million. In 1959-60 they 
had risen to 3,800 million. Last 
year, 1960-61, there were 4,000 million 
calls. Therefore, hon. Members will 
realise that we are workin, a,airwt 
time. I am sure-and people have 
told me-that since the last budget, 
things are a little better than they 
were. 

Shri NlUlllhlr Bharucha: Therl! il 
something wrong with the figurec. 
<Interruptions) . 

Some Hon. Member.i: Millions or 
lakhs? 

Dr. P. 8ubbarayau: 1 beg your par-
don. They are in lakhs. The trunk 
lclepbone cills have risen from 5'4 
lakhs to about 37'7 lakhs. Therefore 
you will lIee the dlftkulties undl'r 
which we work. The telephone con-
npctions, trom 120,000 in 1948-49, have 
risen to 4,24,000 in J959-60 and 5,12,000 
in 1960-61. Telegral1'Ul have rilen 
from 27 lakhs to 40 lakha last year; 
therefore, you wilI lee, with the 
limited amount of equipment we have 
in our poslelSi'>n, in Ipite of all that 
we do, it il nl)t easy to catch up with 
the demandJ that are lfI'owinl ao 
rapidly as they have done durin, the 
put yean. 

Our pl.n was to have 4,Il00 more 
poet offtc:es opened at the end of the 
second Plan. ~ It ii, we Mve ~

ad 5,781. It is a BtUI' over 1,210, 
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over the Plan target for the second 
Five Year Plan. 20,000 more post 
offices have been brought to daily 
delivery. The percentage of this has 
risen from 35'8 to 39'3 during the 
period of one year. 

Shri Nausbir Bharucha: I do not 
think it is in one year: 20,000 post 
.offices opened ih one year. There is 
something wrong. 

Dr. P. Subbarayan: It is absolutely 
correct. Shri Naushir Bharucha has 
.evidently not read the hand-out. 

Shrl Nausl1ir Bharucha: Is that 
20,000 in one year or in five years. 

Dr. P. Subbarayan: Five Years. 

The Minister of State in the Minis-
try of Transport and Communications 
(Shrl Raj Bahadur): 'l1rle Minister has 
said that 20,000 more post-offices have 
been brought to daily ddivery system. 

Dr. P. Subbarayan: Not post-offkes 
established, but old post-offices which 
were delivering, say, only three times 
a w.'ek, have lx-en brought for daily 
delivery. Then, 200 lines have been 
replaced by speedier form of trans-
port. 140 new tp]egraph offices have 
been opened during 1960·61. 83 new 
telephones exchanges have been es-
tablished and 120 long dis:3nce public 
·call officl's were opened at various 
places. Co-axial cables were com-
plett-'d or renewed on the Delhi-Agra-
Kanpul'-Lucknow routt', and from 
Lucknow and Kanpur there is a 
direct dialling system as they will 
know. But it is not so easy to get 
it for long distances like Delhi-
Bombay or Delhi-Calcutta, because 
the laying of co-axial cable is slow 
.and cables are not produced as quick-
ly as we want. As it is, the factory 
that we have at Rupnarainpur is only 
producing about half that we require 
and are able to consume. There it 

.a proposal now to establish a second 
factory for cables. 

Then there is also a proposal to 
.establish a second factory for tel.-

phones, because we find that what ie 
being manufactured by way of auto-
matic telephones is not enough for 
the automatic telephone demands that 

. are coming to us. Therefore, we have 
proposed that there should be a 
second telephone industries factory so 
that We could get more automatic 
telephone machines which can be put 
into the required places; everybody 
demands automatic telephones and 1 
admit it is a better thing than the 
ordinary telephone we possess. 

Many hon. Members have complain . 
ed about the procedure of billing. 
All the trouble arose because all ac-
counts were centralised in Delhi. We 
have now decentralised these offices 
and we are opening billing offices at 
almost all important centres, and I 
hope the billing system will improve. 
There have been complaints that 
people have been over-charged. I 
know and I have been making cn-
quiries about this matter. Sometimes 
I find that they are correct. I am 
having it enquired into to see how 
it came about and to see that the diffi-
culty does not arise for the public. 
If they know what their calls arc-
and some of them say that they keep 
accounts-and if they get a bill which 
differs from what they have got in 
their accounts, natural)y they are dis-
satisfied and they complain. WI' are 
trying to see how this can be (' .Idi-
cated so that the bills furnishll will 
be equivalent to what the subscribers 
might have kept an account of lind 
they will know what the Bill exactly 
is. 

Some hon. Members from Gujarat 
complained about not having a sepa-
rate circle in Gujarat: It has now 
been decided, and I am able to tell 
hon. Members, that shorUy a circle f(lr 
Gujarat with the office of a Post-
mater-General will come into place, 
and the Posts and Telegraphs Board 
have already approved of it. We 
teel that every State, if it can have 
it should have a postal department 
of its own so that they will know 
what the complaints of the people 
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are and they will be able to find out 
what necessarily each State requires. 
That is why our policy has been to 
try and see if we could have separate 
postal circles for each State as it is 
constituted today. The Kerala circle 
will also come in, with a Director, be-
cause, at present, it does not justify, 
according to us, a Postmaster-General, 
though we found that in the case of 
Mysore, they want it to be upgrade 
to Postmaster-Generalship. and that 
is also being done with regard to 
Mysore. 

There is a complaint from Shri 
Radhelal Vyas-he is not here now-
about the Madhya Pradesh cireJe. 
I am sorry it is not possible to have 
a Madhya Pradest Circle, because, 
with all the efforts that have been 
made by The Madhya Pradesh Gov-
ernment themselves, it has not been 
found possible for them to allot us 
any buildings where the new offices 
could function. I can tell Shri 
Radhelal Vyas that there arc very tine 
buildings belonging to the Posts and 
Telegraphs Department in Nagpur 
which will go waste if that cirele is 
abolished. And when you cannot get 
a place where you want to 
place the office, then it is much 
better for them to remain at 
Nagpur itself. But we are doing one 
thing to satisfy the demands of the 
people. We are separating Madhya 
Pradesh from Rajasthan. The Rajas· 
than Director will only have to do 
with Rajasthan. Today, the people of 
Madhya Pradesh have got some of 
these offices attached to the director-
ate at Rajasthan in Jaipur, and Borne 
parts of the directorate are attach-
ed to the Postmaster-GenerRI at 
Nagpur. In order to 3ee that only 
one officer need be there for the 
Madhya Pradesh people to be able to 
deal with, we are transferring 811 
these to the Nagpur circle so that, to 
a certain extent, what was complain-
ed of by Shri Radhelal Vyas II fftlly 
met and he could be satisfted. So, 
now they will have only one circle to 
deal with, because the State Govern-
ment and the people, if they have 
any complaint, need deal with only 
one circle. 

108 i ~  

As far as the Tuticorin and Man,.-
lore ports are concerned-as usual 
there has been quite a lot of alitatfon 
and a lot of demands from people 
outside--I can assure them that both 
are included in the third Plan. 

13 hr ... 

I would also like to tell hon. Mem· 
bers that we have been recenUy 
elected to the Internatfonal Maritime 
Organisation which deals with ship. 
ping. You will find that we are find· 
ing a place in the world organisation 
with regard to shipping which shows 
that our shipping interests are bein. 
taken care of because tbia ia an organi. 
sation which deals with the idea ot 
traffic etc. What is more we have 
been taken into the Conference which 
is, among the Commonwealth coun-

i ~, dealing in shippin, and we 
have been allowed to carry 40 per 
cent. of the traffic to the European 
ports by our shipping. As it Is, we 
are carrying only 36 per cent. and, 
therefore, it is rather an advanta,e-
ous position that we have been able 
to get the Conference people to atree 
to a percentage hi,her than what we 
are carrying at the present moment. 

Well, Sir, I think, I have almost 
dealt with most of the points U ... t 
were made and I once Blain want to 
thank the hon. Members for the kind 
cooperation they have given durl", 
the last year. Finally, Sir, I woule! 
like to pay a complaint to my officel'll 
who have worked under very difficult 
circumstances, who have done the 
best they could and, I am lure. th.,. 
will try to eradicate the faults that 
may be there. 

8bri A. M. Tariq (Jammu and 
Kaahmir): What about toumm? 

Mr. Depatl-8peaker: Order. order. 
That has already been answered. The 
hon. Member was not present here. 

Dr. P. 8ablluaJ'&D: I have alread7 
dealt with tourism when my hon. 
friend wu not present here. 

IbrI A. M. TuIq: Slr, I just wam 
to put one quation. ft. hall. 
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Minister was kind enough to tell us 
that they are spending only 3 per 
cent. of what we are getting in the 
form of foreign exchange. It is not 
a question of only 3 per cent. There 
is Air India International. They 
have got their own budget. After 
all, these 14 crores of rupees are not 
for the tourist publicity. I would 
like to have an assurance from the 
hon. Minister i1 we can save some 
money, and whether he is going to 
have an enquiry committee which can 
advise the Government to save some 
money. 

Dr. P. Subbarayan: The money 
which is earned from tourism itself 
goes into the account of the Air 
India International. Same thing in 
the casE' of the Indian Airlines Cor-
poration also. 

Shri Goray (Poona): We have rais-
ed certain points which are not cover-
ed at all by the hon. Minister's reply. 
For instance .... 

Mr. Deputy-&peaker: The other two 
Ministers tried to deal with the points 
that had been made by the hon. 
Members who spoke earlier. 

Shri Goray: There was one point 
about the recognition of the union 
which all of w raised here. I 
would be very much happy if the 
hon. Minister says something about it. 
There are so many other points. 

Dr. P. Subbarayan: I think, 1 have 
broadly dealt with the question of 
Union. It is no. ~i l  in my 
hands. It is in the hands of the 
Home department and the Labour 
department and there is the decision 
of the Government as a whole that 
these unions should be de-recoenised 
till we ftnd some other alternative 
for it and that is being worked out 
in the Labour department. 

Sbri Manay (Bombay City Central-
Reserved-Sch. Castes): I had made 
out a point regarding the grievances 
of the scheduled castes employees of 
the Ministry. I am sorry to say th. t 
no Minister has touehed that point. 

Dr. P. Subbarayan: With regard to 
the point raised by the hon. Mem-
ber, I am having it looked into. I 
am not able to say anything definite 
to him at the present moment. 

Mr. Deputy-Speaker: Am I requir-
to put any cut motions separately? I 
find no hon. Member wants me to do 
so. Therefore, I shall put all the cut 
motions together. 

is: 

The cut motions were put and 
negatived. 

Mr. Deputy-Speaker: The question 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the P::,esi-
dent to compLete the sums neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
the heads of demands entered In 
the second column thereof against 
Demands Nos. 86 to 96 and 133 t\. 
137 relating to the Ministry or 
Transport and Communications." 

The motion was adopted 

[The mottons of Demands for 
Grants which were adopted btl the 
Lok Sabha are reproduced below-
Ed.] 

Dl:MAND No. 86--MINISTRY OF TRANs-
PORT AND COMMUNICATIONS 

"That a sum not exceeding 
Rs. 64,12,000 be granted to the 
President to complete the sum 
necessary to defray the char,es 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Ministry of Transport 
and Communications'." 
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DEMAND No. 87-INDIAN POSTS AND 
TELEGRAPHS DEPARTMENT (INCLUDING 
VVORKING EXPENSES) 

"That a sum not exceeding 
Rs. 68,68,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Indian Posts and Tele-
graphs Department (including 
Working Expenses) '." 

DEMAND No. 88-POSTS AND TELE-
GRAPHs DIVIDENDS TO GENERAL RE-
VENUES AND ApPROPRIATION TO RE-
SERVE FUNDS 

"That a sum not exceeding 
Rs. 10.60,37.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Posts and Telegraphs 
Dividends to General Revenues 
and Appropriation to Reserve 
Funds'." 

DEMAND No. 89-MERCANTILE MARINE 

"That a sum not exceeding 
Rs. 69,98,000 b(> granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Mercantile Marine'," 

DEMAND No. 90-LTCHT-HouSES AND 
LIGHT-SHIPS 

"That a sum not exceeding 
Rs. ] ,38,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come - in courSe at 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Light-houses and 
Light.ships'." 

DEMAND No, 91-METEOROLOGY 

"That a sum not exceeding 
RB. 1,83.42,000 be granted to the 
President to complt'tf' the sum 

necessary to defray the char,es 
which will come in course of 
payment during the year endin, 
the 31st day of March, 1962, in 
respect of 'Meteorology'." 

DEMAND No. 92-OVERSEAS COMMUNI-
CATIONS SERVICE 

''That a sum not exceedin, 
Rs. 1,33,88,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course at 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Oveneas Communica-
tions Service'." 

DEMAND No. 93-AVIATION 

"That a sum not exceedin, 
Rs. 6,04,03,000 be granted to the 
President to complete the sum 
necessary to defray the charles 
which will come in course of 
payment during the year ending 
t11l' 31 st day of March, 1962, in 
respect of 'Aviation'," 

DEMAND No. 94-CENTRAL RoAD FuND 

"That a sum not exceedfn, 
R3. 4,00,03,000 be granted to the 
President to complete the sum 
necessary to defray the char,es 
which wilI come in course ot 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Central Road Fund'," 

DEMAND No. 95--COMMUNICATlONa 
(INCLUDING NATIONAL HIGHWAYS) 

"That a sum not exceedin, 
Rs. 5,97,67,000 be granted to the 
President to complete the sum 
necessary to defray the charles 
which will come in course ot 
payment during the year endin, 
the 31st day at March, 1962, In 
respect of 'Communications (u.. 
eluding National Highways)'." 

DEMAND No. 96-MTBCELLAJIfEOUII Da-
PARTMENTs AND OTHER EXPENDITOD 
lINDET! THE MINISTRY OF TRANIPOIIT 
AND COMMUNICATlOMB 

"That a sum not exceed.lnc 
Ra. 2,54,25,000 be rranted to the 
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l?resident to complete the sum 
necessary to defray the charges 
which will come in course ot 
payment during the year ending 
the 31st day ot March, 1962, in 
respect ot 'MisceIlaneous Depart-
ments and other Expenditure 
under the Ministry ot Transport 
and Communications." 

DEMAND No. 133-CAPITAL OUTLAY ON 
INDIAN POSTS AND TELEGRAPHS (NOT 
MET mOM REVENUE) 

"That a sum not exceeding 
Rs. 18,69,34,000 be granled to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 3lat day of March, 1962, in 
rellpect ot 'Capital Outlay on 
Indian POllts and Telegraps (not 
met from Revenue)'." 

DZMAND No. 134-CAPITAL OUTLAY ON 
CIVIL AVIATION 

"That a sum not exceeding 
Rs. 3.99,58,000 be granted to the 
President to compltete the sum 
necessary to defray the charges 
which will come in course ot 
payment during the year ending 
the 31st day of March, 1962. in 
respect of 'Capital Outlay on 
Civil Aviation'." 

DDtAND No. 13S--CAPITAL OuTLAy 
ON PoJtT8 

''That a sum not exceeding 
Rs. 2,84,48.000 be granted to the 
President to complete the Bum 
necessary to defray the char,es 
which will come In coune ot 
payment durin, the year endin, 
the 31st day of March, 1962, in 
respect ot 'Capital Outlay on 
Ports'." 

I>BMAJm No. 136--CAPITAL OuTLAy ON 
RoADII 

~  a sum not exceeding 
Rs. 29.48,92,000 be granted to the 
President to complete the Bum 
necessary to defray the charps 
which will come in course of 

payment during the year en-ding 
the 31st day of March. 1962. in 
respect of 'Capital Outlay on 
Roads'." 

DEMAND No. 137-OTHER CAPITAL OUT-
LAY OF THE MINIsTRY OF TRANsPoRT 
AND COMMUNICATIONS 

"That a sum not exceeding 
Its. 12,30,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962. in 
respect of 'Other Capital Outlay 
of the Ministry of Transport and 
Communications· ... 

13.05 hrs. 

MINISTRY Of' COMMERCE AND INDUSTRY 

Mr. Deputy-Speaker: Now, we wi!! 
lake up the discussion on the De-
mands for Grants under the control 
of the Ministry of Commerce and 
Industry. As usual, the time-limit of 
15 minutes will be there except in 
the case of spokesman of the various 
Groups. 

DEMAND No. I-MINISTRY OF COM-

MERCE AND INDUSTRY 

Mr. Deputy-Speaker: Motion moved: 
moved: 

"That a sum not exceedin, 
Rs. 70,87,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1962. in 
respect of 'Ministry of Commerce 
and Industry'." 

DEMAND No. 2-INDUSTRDS 

Mr. Deputy-Speaker: Motion moved: 

"That 8 sum not exceeding 
Rs. 18,10,07.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
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which will come in course of 
payment during the year ending 
the 31st day of March. 1962. in 
respect of 'Industries' ... 

DEMAND No. 3-SALT 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 49.21.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1962, in 
respect of 'Salt'." 

DEMAND No. 4--COMMERCIAL INTELLI-
GENCE AND STATISTICS 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 85,51,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ot 
payment during the year ending 
the 31st day of March. 1962. in 
respect ot 'Commercial Intelli-
gence and Statistics· ... 

DEMAND No. 5-MIsCELLANEOU8 Dz-
PARTMENTS AND EXPENDITUU UNDaI 

THE MINISTRY OF COMMERCE AND 

INDUaTRY 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceedin, 
Rs. 2,16,20,000 be granted to the 
President to complete the lum 
necessary to defray the charles 
which will come in course of 
payment during the year ending 
the 31st day of March, 1982, in 
respect of 'Mi.ce1l8lleoua Depart-
menta and Expenditure under the 
Ministry of Commerce and Indus-
try'." 

DEMAND No. 0~ ..... rrAL OUTLAY OJ' 
THE MnasTRY 01' CoKllOllCZ AND IN-
DUSTRY 

Mr. Depat1-8peaker: Motion moved: 

''That a sum not exceedina' 
Rs. 2'.44.29,000 be granted to the 
President to complete the aum 
necessary to defray the charles 
which will come in course of 
payment during the year ending 
the 31st day of March 1982 in 
respect of 'Capital Outiay of' the 
Ministry of Commerce and IndUl-
try· ... 

Shrl V. P. Nayar (Qullon): Mr. 
Deputy-Speaker. Sir. the discuaJona 
on these demands assume a particu. 
lar significance this year as it hap-
pens to be the first year of our Third 
Plan. The chapter on 'Industries and 
Minerals' in the Draft OutUM of the 
Third Plan begins thus: 

"The industrial plan for the 
period 1981--68 has to be IOV-
erned by the over-ridinl need to 
lay the foundations for rapid In-
dustrialisation over the next 11 
years. if long term objectiv.. in 
regard to national income and 
employment are to be achieved." 

Therefore. it is imperative that we 
should find out what is the exact 
state of our industrie. at present, 
whether we have been able to buUd 
a solid foundation. 

Sir, in the recent yearl, I .".., 
there have been some welcome tea-
tura whJch have clone lOme Iood to 
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the industrial economy of our coun-
try. We appreciate the steps taken 
by the Government in these respects, 
in so far as they go, especially the 
emphasis which has been rightly 
placed on the heavy industries, the 
enlargement of the public sector, 
trends of increasing production a lit-
tle dIversification in foreign tra'de and 
also the increasing activities of the 
State Trading Corporations. But, I 
am afraid, these measures are incom-
mensurate with the needs of our 
country and the reason which I attri-
bute to this is that in our industries 
and our trade the Government have, 
by their continuous action,allowed 
certain vested interests to grow into 
the position of monopolies. And this 
is also 8 danger which has been 
warned against in the Draft OutLme 
of the Plan. Therefore, today 1 want 
to confine myself to this point be-
cause to me it appears to be more 
important than the other points. 

It is well that We remember the 
Directive Principles of the Constitu-
tion in this regard, because we seem 
to forget them quite often. In the 
Constitution, as you know, Article 
39(b) says: 

"that the ownership and control 
of the material resources of the 
community are so distributed as 
best to subserve the common 
good;" 

and Article 39(c) says: 

"that the operation of the eco-
nomic system does not result in 
the concentration of wealth and 
means of production to the com-
mon detriment;". 

I put this simple question: has the 
Government by its activities been res-
ponsible for bringing a condition 
which will warrant a conclusion that 
the Government have been trying 
their best to see that economic power 
does not get concentrated? And the 
answer which I find is, 'No'. That is 
because We know that these Direc-
tive Principles cannot be enforced in 

a court of law. But, neverthele'ss, 
these are the principles that the Gov-
ernment are bound to follow in the 
governance of the country and my 
charge is that the Government have 
not cared to adhere to the Directive 
Principles in the Constitution. We 
know that monopolies in our economy 
still hold the same position which 
thcy held. New monopolies have 
been created, no doubt, in our indus-
tries. We know that the installed 
capacity is not being utilised in 
several cases. The percentage of non-
utilisation might differ from, say, 15 
per ccnt to almost 75 per cent or 80 
per cent. I do not want to go into 
the details. The lists are all before 
us. But the fact is that even the 
E,t:matcs Committee had to make an 
observation about the grant of new 
licences to the monopolists them.-
selves. 

The Estimates Committee report 
which was presented only yesterday 
or the day before, after giving th" 
details and the modus operandi by 
which firms in a monopolistic posi-
llon manage to get new licences al-
though their capacity has not been 
fulfilled, observes: 

"Something more conerete and 
positive should be done than 
hitherto, which admittedly has 
not been attempted." 

In the same page, the Committee say: 

"Meanwhile, the Committee 
would suggest that a survey of 
holdings in the industrial field by 
the various groups of industries 
and business houses may be un-
dertaken, if not already done," 

That is again the question 1 would 
like to ask. In spite of there being 
so many reports, from none of the 
reports do we get an idea as to the 
holdings of these monopoly interests 
in particular industries. I have tried 
my best and in vain to find out whicb 
group holds. bow much percentage of 
the industry or means of production. 
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We know in some cases there are 
rough calculations. We also know 
that in certain industries where mono-
polies existed even from 1950 or lIK8 
and additional capacities have been 
licensed to a large extent, such ad-
ditional licences have been given with 
a preference to those who operate the 
monopolies. Take cement, fOr example. 
Shri Manubhai Shah is smiling and 
probabl:,' laughing, but I can tell him 
that 50 per cent of cement production 
in India today is controlled by that 
group of capitalists who in cement 
industry will be known as the As-
sociated Cement Company. They are 
not in the cement industry alone. 
The Associated Cement Company 
today controls 50 per cent of the pro-
duction of cement as it did in 1952. 

The Sahu-Jain group controls today 
20 per cent of the entire cement pro-
duction of India, as it did in 1952 or 
1953, although additional capacity has 
been licensed for the manufacture of 
several lakhs of tons of cement. 
Therefore, on the one hand we find 
that even the existing capacities are 
not utilised to the full. If they are 
utilised in full, there is greater scope 
for additional employment, addition-
al production and some advantages to 
the consumer also. But even when 
they do not use this capacity, fresh 
licences are given. The reason given, 
is, these people could not utilise the 
existing capacity in full because they 
could not get enough raw material-, 
imported or indigenous. Whatever the 
reasons, We are not worried about it. 
But the fact remains that monopoly 
interests, like the ones I mentioned, 
are not allowed to grow merely by 
omissions, but by definite acta of 
commission on the part of Govern-
ment, to help maintain their mono-
plies. 

I shall deal with four or five in-
dustries in detail to drive home m;y 
point. We all know that wmco stl1l 
have a monopoly in match indUltr)', 
though We may not know the per-
centage of control. Lever Brothen 
still maintain their hold on the soap 

and hydrogenated oil industries. The 
Indian Oxygen and Acetylene Com-
pany has a large controllin, interest 
in the production of welding ISses 
and industrial gases. The Imperial 
Chemical Industries have a definite 
monopoly over certain chemlcall, 
though not all. The Binanis and 
Kamanis control the bulk of produc-
tion of non-ferrous metals, which 
are essential. The Metal Box Com-
pany and the Indian Tinplate Com-
pany are also in monopolistic poSi-
tions. 

This is not in one relion alone. U 
you go to the south, a place which I 
know better, a company called Parry 
and Company controls five IU,U 
mills. It has a distillery and hu,e 
fertilizer plant etc. and it functionl 
as agents for several ftrma. The Simp-
son and Company controls 40 or eo 
concerns. All these are certa.lnly 
monopolists. I do not know the per-
centage of control of any particulu 
industry, because that is not given in 
any Government publication. 

I may agree with the filW"e liven 
in the report that industrial produc-
tion now stands with an Indez of 
170· 4, we cannot claim to have reach-
ed the stage of super-abudance 10 
far as any commOdity is coacerned. 
Let alone that; we are not produclD, 
enough even for OUr demands, eVeD 
in one item. This is reftected also In 
the prices. 

When there is an increue in iadua-
trial production in a planned ecouo-
my, it is natural for anyone of us to 
expect that labour which produces 
the goods will get more and the COD-
sumer for whom it is produced will 
be able to get more goods at lesser 
prices. But what do We tlnd? Al-
though the index of industrial pro-
duction has reached ftcure of 170·f 
we find that the worker who returDI 
to capital for f!Very rupee, RI. a· ae, 
does not get the fair deal whJch 
oUJht to be his. The consumer hu 
to pay an increaain. price for almost 
f!Very commodity. 

But there is one thin.. 'l11e 1Dcnu-
eel productiOn has meant tor the 
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capital something which none of us 
expected, because we find on an ana-
lysis of industrial profits, that when 
labour does not ,et a proper share, 
to which I wiII come later, the net 
profits after taxation has recorded 
amazing figures. You can expect a 
normal profit of 10 or 15 per cent, 
but in the case of some industries, 
taking the index as 1950-100, 1.be 
index of profits has touched zw)8 in 
jute textiles, 602 in silk and woollen 
textiles, 398 in the engineering in-
dustry, • 222 in paper and even in 
electricity it is 205. In chemicals it 
is 226. Therefore, the advantage of 
increased production has been solely 
labour has not been rewarded duiy 
to the capitalists of this country and 
for the increase in production. 

This makes it necessary for me to 
take the case of certain specified in-
dustries and ,ive figures. I would 
lI.ke the Minister who is going to re-
ply to correct me if I am wrong 1 
have taken all the figures from the 
CeMUI of Manu.factu.rers, 1958 and 
prepared a statement. I do not have 
time to read the whole statement. 
will read only iIOme extracts. I have 
chosen five industries. Taking sugar, 
from 1961 to 1958, the value added by 
manufacture increased from Rs. 22'9 
crores to Its. 36' 3 crores, i.e., over 60 
per cent, but the total wage bills in-
creased only by 22 per cent. The net 
profits index reached 201 :2. Employees, 
other than labour, increased their 
emoluments by 40 per cent. Wages 
calculated as percentage Of the value 
added went down from 27 to 22i per 
cent. 

In the cement industry, from 1961 to 
'168, valUe added by manufacture rose 
W'Om fts. 7'Z3 crores to RH. 12 crores; 
i.e., welt over ZW) per cent. Wage 
.,01s :ncreased by 38 per cent. The 
nle bills are classifted as workers' 
.nd non-'WOrkers' bills. Non_worken' 
"llls went up by 135 per cent. But 
share of 'WOrkers' wages rose only 
from 221 to 25 per cent. 

In the chemical industry, from 1951 
to 1951, value added by manufaeture 

jwnped up from Rs. 14'4 crores to 
Rs. 37' 5 crores i.e., over 250 per cent 
Workers' wage ,bills rose by 75 per 
cent, non-workers' by 150 per cent. 
and profit index jumbed from a mere 
11 to 226. The share of wages declin-
ed from 2H to 15i per cent. This is 
almost the case with non-ferrous 
metals also. In non-ferrous metals, 
value added rose from Rs. 5'3 crores to 
Rs. 11' 6 crores; i.e., more than 50 
per cent. Wage bills increased only 
by 32 per cent, while non-workers' 
bills rase by 71 per cent. The percent-
age of wages on the value produced 
went down from 37 to 22 per cent. 
This is amazing. 

In the engineering industry, on 
which Goverrunent seem to have much 
hope, the value rose from Rs. 29 crores 
to Rs. 62 crores; quite good, it is over 
100 per ("ent. But profits also rose 
from an index of 109 to 398 and the 
share of wages increased only from 
20 to 30 per cent. It is neeessary, :fur 
us, therefore, to assess the position of 
the monopolists. It is gOOd to see 
that there is increased production in 
the industries, but to whose advantage? 
That i~ the question I ask. 

Sir, I was saying that in the cement 
industry the monopoly still continues 
as it does in others and additional 
licences have been given to A.C.C. 
along with others. It is rurprising 
that thc Chairman of the AC.C., Mr. 
Kbatau, at the annual general meet-
ing held on 20th January, 1961, stated 
that the new cement factory sanction-
ed to be built at Durg in Madhya 
Pradesh was kept in abeyance be-
caUse there was a glut in the cement 
market. Sir, We all know the value of 
cement in construction, and some of us 
do require cement. I have never 
known a time since the> war when 
cement was in glut. 

fte MlDWer of IDdutrJ (Bhrl 
Muuabbal 8bah): Sir, the hon. Mem-
ber need not expn!llS any !rurprise. 
This HOUSe had been concerned for 
two long yean, we had to close down 
allD08l 20 per cent. productiOn in mo.t 
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of the cement factories during the 
year 1958-59. 

Shri V. p. N&1ar: You do not say 
there is glut when 1.here is no buyer Or 
when the goods are in stock, unsold. 

Shri Manubhai Shah: There was a 
Oreal glut. 

Shri V. P. NaJar: But what is the 
price of cement? Tht glut is such that 
when we want to export our cement 
we have to subsidise the A.C.C. and 
other manufacturers. The cost of pro-
ductlon in India as inflated and shown 
by the manufacturers is such that we 
haVe no ent.ry into the world market 
unless Government subsidises to a 
certain extent. We know that the raw 
material is the cheapest, the labour is 
the cheapest, and yet it is impossible 
for US to export cement unless the 
Government rushes to their aid with 
subsidies. Where is t.he glut? Let 
Shri Shah come with me. I am pre. 
pared to take him this evening to t.he 
market in Delhi and get him cement 
from the black market. I can give 
that challenge. If he has time let him 
come with me. 

Sbri Manubbai Shah: Today the 
situation is difterent. He was saying 
that there was no glut since war. I 
just reminded him of the facts. 

Sbri V. P. Na,ar: There might have 
been some aocumulation, but the prices 
were fantastic. I am referring to a 
speech delivered by Mr. Khatau on 
20th January, 1961. I am not refer-
ring to a speech delivered by Mr. 
Khatau some five years ago. The 
licence was given for a factory to be 
ataMed by them at Ourg In Madhya 
Prade.h. Mr. Khatau "Ys that it did 
not come into existence because there 
was a glut in cement. They wanted 
lOme foreign exchange. He auuftd 
the general meeting that u Govern-
ment had gl yen high priority for Im-
port they w:n now 10 alone with It. 
That is the .... y in which the mono-
polist8 operate. 

Sir, strict controls ouaftt to be d-
ereaed .. &inat the powth Of mono-

polists. When the Company Law was 
dil;cussed in tws House III 19:)4-55 we 
pointed out cel·t.ain necessary chanies. 
They had absOlutely no effect. What 
have you done? You haVe restricted 
by certain provisions the number of 
dlrectorships which a person can 
hold. You have also made a provis-
ion that a particular managing Iliency 
can manage only a certain number of 
compamea. We insisted at that time 
that there should be a liIni t on the 
entire capital of managed companies 
which could be managed. That sug-
gestion was thrown out. What iii the 
pomion today by a Managing Agency? 
The position now is that although the 
man&&ini agencies in terms of the 
number of companies managed by 
Ulem have conformed to the limitat-
ions prescribed by the Act the volume 
of money which they control and the 
volume of production which they con-
trol has never been reduced. Yester. 
day, Shri Morarka-I do not find him 
here now-told me that if the Com-
pany Law says that a particular per-
SOn can hold only 20 director.hips 
there were other methods to control II 

company and that was by acquisition 
Of shares in private names. We know 
that this also can be done. 

Even apart from that, what is the 
list that we have. With all the amend-
menta made to the Company Law 
we find that the meara of production 
which ought to lubserve the bett In. 
terests of the community accordin, to 
the Constitution have come to this 
stale that an analy.is of ten of the 
top managinl 84(encies starting from 
Messrs. Andrew Yule "Co.,-I do 
not have time to read the names of 
all of them-and ending with Shaw 
Wallace for 1958-59 showlJ that ten of 
these companies manage 208 companies 
as on 31st Mareh, 1959, and the total 
paid up capital of these 208 managed 
companies aggregate to 8 very .-nail 
sum of Ra. 54'7 crofes. I asked a 
question year before Jut. If J remem-
ber correctly, as to what wall the 
total turn over of the Blrla .rroup. 
'!'he Minister aMWered that the total 
turn over of the Blrla group mlnUi 
their operationl In the atoek market 
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was again a very small sum of Rs. 80 
crores. 

1 want to know what is the position 
today Of these monopolies. The Min-
ister has a Company Law Administra. 
tion under him. I believe, though 
these figures are not going to be 
different they are nevertheless avail-
able. I want to know what is the 
total capital controlled by the indus-
trial houses of the Tatas, Birlas and 
the Dalmias-these are undJoubtedly 
there among the monopolies-and 
others in the first ten. 

Again, from an analysis of 100 big 
companies given in the study of Cor-
porate Sector made by the Research 
and Statistics DivisiOn of the Company 
Law Administration, I find that five 
or six companies belong to Tatas, 
the Birlas haVe concerns like the 
Kesoram textiles and Hindustan 

~, the Dalmias have other com-
panies, whereas the Government has 
only four or fiVe like the Hindustan 
Machine Tools. What is the present 
position? How much of capital i~ 

C"ontrolled by them? I remember, one 
of the visiting European economists 
wrote in a recent issue of the Econo-
mist (London), his study revealed 
that certain dynasties-that is the 
word he has used-have got entrench-
ed in Indian Industry and Commerce. 
He has said that they do not have 
much of public confidence, they have 
mixed interests and mixed results and 
they are interested in mercantile in-
dustry, finance, industry and commerce 
stock and other things. 

My point is, it is because Govern.. 
ment ~ allowed their continuous 
policy of issuing new licences and 
conferring favours that these mono-
polies have grown up into a big 
stature. As a matter of fact, I cannot 
think of anything le!;S except to say 
that these monopoly interests, these 
vested interests in our industry have 
assumed the position which a car-
cinoma has in a human body. The 
cancer is so malignant that ~l  we 
rernovt!' it without any merqr there Is 

no future for our country and the in-
dustrial foundation of our country 
could not be made as solid as it ought 
to be and as is envisaged in our Plans. 

I shall deal with one more small 
point before I resume my seat. It ~ 
much bearing on the point about 
which I have been saying so far. I 
would request the Minister to take 
this House into confidence and give us 
the figures, becauce it is impossible, 
however much we make our Reference 
and Research Branch work, to get any 
idea about the control exercised by 
any group. We know as a matter of 
fact that monopolies thrive, they are 
allowed to thrive and they thrive to 
the very serious detriment of our 
economy. In the publications these 
figures must be given. I would also 
snggest one thing. In Britain there 
is, what is called, the Commission on 
the Monopolies. I think, if my memory 
does not fail me, by Act 40 of 1948, 
the Monopolies and Restrictive Prac. 
tices Act passed by Parliament, a Com-
mission has been appointed and re-
ference can be made to them fOr in-
vestigating into the affairs of any 
company. I also remember having 
read a report of this Commission 
about a company functioning in the 
United Kingdom and also in India-
the Indian Oxygen and Acetylene Co.-
where the enquiry by the Cornmision 
revealed that the British Oxygen and 
Acetylene Co., which also has a mono. 
polistic position so far as gas is con-
names and the enquiry rexealed that 
with other companies under different 
names and the enquiry revtaled that 
the controlling shares of all these com-
panies were with the British Oxygen 
Co. We do not know how it operate!!! 
here. 

Weare all keen to know only this. 
The Government should take Us into 
conftdence and tell us which indus-
trial house or dynasty, whatever It 
m!ly be, has any controlling share. 
We ('annM for that matter analyse all 
the 2000 companies. It is impossible. 
But these well known houses, these 
wen kno'.vn Industrial empires, peo-
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pIe whom we know to be worth 
nothing and who are malung a big 
indusLrial empire in the course Of 30 
or 40 years, at least can be looked into 
and the mformation filven. I am sure 
the hon. Minister can gi ve the details 
because he has the Company Law 
Administ.ration under him which from 
the repOlts published seems to be 
rather efficient. They must have all 
these figures. It is only a question of 
taking us into confidence and divulg-
ing the figures. I hope when the Min-
iste: replies he will inform us about 
it. 

Sir, I would resume my seat with 
one last request. I hear that the Gov-
ernment-this has no connection with 
the point that I haVe raised-is fixing 
the location of the second heavy elec-
trical plant. The hon. Minister who 
is new may not know that the Mem-
bers of Parliament from Kerala have 
addressed a letter jointly to the Min-
ister, for which 1 do not think We have 
received a reply yet-probably Gov-
ernment may take some time-but I 
say, judging from any consideration, 
whethc>r it is regional, or lack Of de-
velopment, or convenience of port or 
anything, although I do not claim to 
have seen all the technical data and 
all that, as these are matters which 
can be subject to little adjustments 
here and there, Government must take 
a decision to give that factory to 
Kerala, and if that decision is not 
taken, all of us wiJI have to resort to 
some other step to lodle our protest 
because, in so far as OUr State is 
concerned, it is a questiOn of life and 
death. Once again, r request the hon. 
Minister to give us the information 
which We require. 

Sbrl Blmal Gbose (BalTackpore): 
My hon. friend, Shri Nayar, has 
spoken about the monopolists in the 
Industrial field. I want to conftne my 
observations to the problems Of ex-
port trade primarily, and. before that, 
[ want to say a few words on fhe 

public sector undertakinp. 

On public sector undertakings J 
wad tl) say three things. F'intly, 

there is the question of capital struc-
public sector undertakiOis, and, 
thirdly, their accountability to Parlia-
ment. I will not dilate on this isaue, 
because this matter is under the con-
sideration of Government and both 
the hon. Minister and the Prime Min-
Ister have stated that Government are 
considering this problem. But I 
would like to know whether they have 
come to any conclusion. 

Shri Manubhal Shah: Without any 
loss of time 1 can assure this House 
that as soon as Government or the 
Cabinet comes to a conclusion I shall 
lay a statement about the policy on the 
Table of the House. 

Shri B1maI Ghoae: The second point 
is about the contribution made by the 
public sector undertakillis to the 
Government revenues. There is a 
statement in the explanatory memor-
andum on the Central budict, An-
nexure 17, and at says that the return 
has been of the order of 0'51 per cent. 
of the Government investments. This 
point was raised during the debate 
last year also and the hon. Minister 
for Industry replied to that in anger 
last time: "show us any company 
where the return has been low. After 
aU, Government circulate the annual 
reports of these undertakings. If 
there is any difficulty, it might be 
pointed out to us." The bon. Finance 
Minister stated in the other Houae 
that all companies are not commercial 
companies and, therefore, no com-
parison with private industry can be 
made. I should like to know which 
are the commercial concerns, how 
many of them there are, what is the 
Investment in the commercial con-
cerns and what are their returns. 

Sbrl n ..... b ChaDdra Mathur (Pali): 
He is a very thoroulh student of 
economics. Has he not looked into the 
run explanation given for the whole 
thin" 

8hr1 BImaI GbOM: Where? 

8br1 Bartab CbaDdra Mathar: AIao, 
l~ a number of companies are yet 
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to go imo productioIL You have to 
wan for some time. He was referring 
to the return of .05 per cent. 

8brt BJJD&.l Ghose: The hon. Mem-
ber may refer himself-he 1& alao a 
very thorough student-to the publi-
catIon which has been circulated by 
the hon. Finance Minister. 

Mr. Deputy-Speaker: That is Ule 
difficulty; both the hon. Members are 
ver'Y thorough students. 

Sbri V. p. Nayar: Some do not PIliS 
the examinations; they fail. 

Shri Bimal Gh08e: I find from the 
statement in the explanatory memor-
andum that there are about 5 depart-
mentally-run concerns and about 67 
or 68 autonomous bodies and Govern-
ment comparues, out of which 4 de-
partmentally-run concerns and 23 
autonomous and Government com-
panies are administered by the Com-
merce and Industry Ministry. I do 
not know what is happening to the 
other Government concerns. Weare 
concerned not only with the concerns 
which are administered by the Com-
merce and Industry Mirustry, but all 
the public sector undertakiIlis. There-
fore, in the third place, I sholl!d like 
that the Government should take some 
step SO that all the public sector under-
takings may be brought under one 
Departmental control so that we shall 
know as to what is happeniIli. Now 
they are scattered over the different 
departments of the Government. It 
may be that the indust.riea under the 
Defence Ministry cannot be brought 
under thil category. But the other 
commercial concerns should be 
brought under the control of one 
single department. 1 would also sug-
gest that that department should be 
under the charge of a separate Minis-
try. We have been hearin, about in-
dustrial empires in the private sector. 
But if We take all the industrial 
undertakiIliS under the Government 
together, that will be an empire much 
hilger than the private industrial em-
l»h .... 

Each private industrial house which 
is an empire has, in additiOn to many 
executives and managers, a man ot tbe 
calIbre of a Birla or a Tata or a Jain 
at the head of that concera In the 
case of Government, it is one Minister 
who is looking after the undertalungs 
apart from many other subject. I do 
not think that 18 a happy positioa 
There should be one Minister in charge 
of all the government concerns. 

Before I come to export, I want to 
mention in passing another point. I 
want to inVIte the attention of the 
hon. Minister to the comments made 
by the Estimates Commrttee in their 
122nd report on the working of the 
NIDC. The Estimates Committee says 
that the NIDC has not served one of 
its primary objectives aIld that it is 
more financing than a developing 
agency. Government should consider 
whether it should have a separate ex-
istence. 1 plaCe the RehabilitatlOn In-
dustries Corporation in the same cate-
gory. Why it has been set up, and set 
up under the administratiVe control of 
the Commerce and Industry Ministry 
is something which 1 cannot under-
stand. This should come under the 
Finance Ministry. Since these are 
financial institutions, they should come 
under the Finance Ministry. There 
seems to be some confusion, at least 
in my mind, as to how different in-
stitutions of the same nature are ad-
ministered by different departments of 
the Government. 

Further, the Rehabilitation industr-
ies Corporation has been set up at a 
time when the Rehabilitation Minister 
says that he is going to wind up the 
Ministry. In the course of one year, 
the Rehabilitation Department will 
be wound up. Then what will hap-
pen to the Rehabilitation Industries 
Corporation? Will it continue? Why 
cannot there be one institution for the 
provision of long-tenn ftnance., as 
there is in the case of short-term 
finance? There is the Reserve Bank 
which does many things, including SUP-
plying agricultural {\nance, ftnanclng 
of amall industries, of course not by 
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the Reserve Bank directly but through 
agricultural c(H)peratives or throu,h 
the State Bank, and many other 
functions. So, the Industrial Finance 
Corporation might be utilized for 
channelling long_term finance. 

Now, I come to the question of eX-
ports. The position with regard to ex-
ports is not satisfactory. I am sure 
the Minister in charge of it, whoever 
he is, knows it. During the Second 
Plan period, the export on an average 
was a little less than Rs. 615 crores 
per year. The export during the year 
1960 shows an improvement of about 
Rs. 14 crores over 1959. But there is 
no caUSe for satisfaction, ~  the 
increase was due to increase in prices, 
whereas the quantity exported has 
gone down, which is a serious matter. 
We should not be satisfied. After all, 
only prices have increased. Now, 
what is our requirement? Even if we 
do not take the question of develop-
mental imports, into consideration, our 
requirements of exports would be of 
the order. accordIng to my calculation, 
Of about R'I. 700 crores-Rs. 500 crorea 
for maintenance, Rs. 100 crores for 
servicing of foreign loans, unlesl, of 
course, (a) we can get fresh loans, or 
(b) can ~  extended time for pay-
ment. and about Rs. 60 croretI or 70 
erores fOr meetIng d ~ payment 
in the private !leCtor. There is al!1O the 
questiOn Of interest that has to be paid 
and capItal that will be repatriated. 
So all told. It will come to about 
Rs: 700 crores. 'Mte elltlmat.es of our 
exports during the Third Plan &C-

cordlnl{ to the PlannlnK Commlalon 
1'$ of the order of RI!. 890 ~ J'f'r 
year. So, what Is the prospect of rea-
acltlng the ftlfUre of R!I. 890 erores or 
700 croretI? 

Coming to the quest!on of exports, 
besides ~ Germany. all other coun-
tries are faced with dl ll~J i  It III 
not as If We alone al"f' fItclng dltllcul-
ties. The international market II be-
comln« more and more competitive 
and we have additional cHfftrultiefl In 
the fact that ~  \11 the 'f"m'opean 
Common l«a.T\te\ Senem!. MnC!l. 
seems to be integrated to the Cam-
mOn Market and get!! ~ l  de'\'elop-

mental aids. South America seems to 
be integrated to the American Mar-
ket and gets special facilities. We 
have not got any empIres and we have 
no colonies which wDl help us. 

Then, our costs are also higher. We 
have disadvantage in our transport and 
freight rates because We are further 
apart than many countries outside of 
J:'pan from international markets. 

How should this problem be met? 
The problem has two aspects. One 
is the immediate aspect and the other 
is the long-term aspect. About the 
immediate aspect, of course. We must 
try to improVe our position and for 
that, ,-ariolls suggestions are made. 
Export promotion councils have been 
set up. Many export fa.cilities are 
gIven. ConcesslOM are riven. 
Drawbacks rae g:Iven. But still eX-
portl! have not Increased. There hal 
bf'en n proposal made by the erstwhile 
hon. Minister Of Industries and Com-
merCe that private Industrialbts must 
export even at the cost of lome ION, 
say, 10 per cent, of their production. 
That may be good. That may be ac-
cepted as a temporary measure but 
that cannot work.. a lonK J'f'rlod 
!IOlutIon because If We are prlced out 
that will not lIerve as a real lIolutlon. 
Thf'refore we have to Ie.-to the Ion,· 
term aspect of the problem. 

About the long_term problem. it Is 
a ~ l  of two thlnp appearing to 
merIt consideration. 'Mte ftrst thlnll 111 
researrh about f'xport markfOtl, Where 
can OUT mm dj l~ t1nd a market? 
'Mtat has to be taken In hand. 'Mten 
who will do It'? PrIvate ~  

wfll not do It. m~  hu to 
take It \11). J think Government can 
do no bfottf'r than utilll1f! the State 
Tradlnr Co",ontlOn far that ptJrpotIe. 
that I.. far undM"taktng nport I'f!-
lMn'h and ftnd out where the J)01'slblll-
tift'! for d ~l l l  ~ In vanml. 
market.. are. Thf!V "hould all10 l'Itab. 
11m lndudrlal mu .... u"'-In cmrf"f'ent 
DArt!! of th. world til) f.hllt oth" roun-
tries mav 1mow what our ('f)I11modlt-
\es m 1M ..ma.t can be g\ven tt 
them. It ~ ~  'rnd\n« Cot-
~  tabl U'P th\1I won. \t w\" ~ 
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a labour of love. There will be no 
profit and Parliament must be ready 
to give money to the State Trading 
Corporation even if there should be 
any loss because it is developing ex-
port markets which will help the 
country in the long run. 

In this connection, I should like to 
know what the functions of the State 
Trading Corporation are. They are 
not very clear although they have 
been stated many times, whether 
they are for expanding some items of 
our export trade in the commodities 
which we are now exporting or for 
finding new markets. Here also 
there are two problems. One is the 
retention of present exports and the 
other is the promotion of our new 
commodities. As everybody knows, 
about 45 per cent of our exports are 
accounted for by three commodities, 
namely, jute, cloth and tea. If we 
add minerals and metals, the per-
centage will be over 50 per cent. 
That is a very unfortunate position. 
It is a very vulnerable position. We 
must try to diversify our markets. 
That means that we must try to find 
out new markets. I find every day 
questions in Parliament being asked 
as to why our export trade in cloth 
has gone down. It wlll go down. 
The export of British piece goods had 
gone down. We cannot have the 
traditional markets all the time 
because as the developing countrle!l 
come up, they first try to produce 
consumer goods. We shall be losing 
consumer goods and goods produced 
by light Industries In thMe countries. 
For some time we may have these 
advantages and we shall try to take 
advantage of this faclUty but In the 
long run we must be prepared for 
this fact that In our traditional 
markets we shall lose some of the 
present position. That has to be 
made up by other commodities. 
Therefore more ef'Ports for promotinll' 
new exports are needed now. 

When we try to survey what the 
possibllltle, are, we ftnd that In the 
world export trade there are ftve or 

six categories. In three or four 
categories I feel we shall have no 
chance whatsoever. For example, in 
machinery and transport equipment, 
chemicals, minerals, fuels, oils we 
shall have no chance of exporting. 
This constitutes about 40 or 50 per 
cent of world exports. Then there 
are manufactures. I think we shall 
have very little chance of developing 
our manufactures for export markets 
in competition with, say, the Euro-
pean countries, America or Japan. 
The only field I find is in regard to a 
few items, that LS, food, drinks, 
tobacco ....... . 

An Hon. Member: There is pro_ 
hibition. 

Shrl Bimal Ghose: Prohibition Is 
not there outside. 

These items are beverage, tobacco, 
food materials including animal and 
vegetable oils and fat but excluding 
fuel. These constitute about 35 to 40 
per cent of world exports. We can 
make some efforts there to increase 
our exports. I think the field where 
we have the most chance is in regard 
to food industries, that is. processed 
food industries and sO forth. So I 
think that some effort .should be 
made in this direction. 

I should like to know from the 
hon. Minister in charge as to what 
are the directions In which he 
expects that our exports can Increase. 
Does he expect that we shall have a 
very large amount of manufactured 
exportg'? Of course, we are all 
proud that our engineering industries 
have Increased their export!!, but will 
Increase by a few croreg of rupees 
more. maybe, Rs. 5 crores. Rs. 10 
crares or R'3. 15 CTores. But that 
dOE'!! not solve the problem. That Is 
good. We must try to get that, but 
we must have !tlzeable exports of the 
order of Rs. 110 crores. Rs. 60 crores 
or R.'1. 100 CTOt'f.'!I. Then onlv we can 
be sure. Unless thIs problem Is 
solved. our future Is really very 
dark both In renrd to the Imnlemen_ 
tatfon of the Plan and maintaining 
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o>ur day-to..day requirements because 
so long as we cannot increase our 
exports we must depend upon foreilD 
countries for aid for our Plan efforts. 
For the two Plans we have depended 
upon that and probably should do so 
for the Third Plan and probably for 
the Fourth Plan also. But shall we 
be able to depend upon foreign 
countries for aid for eternity? 
Therefore, more attention should be 
devoted to this question. I should 
like to have an answer from the hon. 
Minister in charge as to how he 
considers that this problem shall be 
tackled. 

Shri A. C. Guha (Bara.sat): Mr. 
Deputy-Speaker, Sir, in dealing with 
this Ministry I should first say that 
this is not really one ministry. Pre-
viously the subjects belonging to thLs 
Ministry used to form part of our 
different Ministries. Commerce was 
a separate item. Industry was a 
separate item. Public sector indus-
tries were also under a separate 
Ministry. Company Law was also 
separate. This has become almost an 
unmanageable thing not only for the 
hon. Ministers or the Ministry but, I 
think, also for this House to consider. 

In its annual report of 370 pages I 
find that there is hardly any mention 
of the commerce side of this Minis-
try. There iB one chapter of about 13 
or 14 pages on foreign trade. That 
Is the only thing that we can ftnd In 
this report about the commerce 
section of this Ministry. Similarly, 
for the public sector Industries also 
there Is very scrappy mention. So I 
suggest that If the Ministry Is not 
dJvlded, at least there should be 
dlJrerent departments and the annual 
reports should be divided Into dHrer-
ent parts just as It Is done In the case 
of the Transport and Communications 
Ministry and the Food and Agrtcul-
ture Ministry. They supply different 
reports tor tood and tor agrteuJture. 
Similarly, for transport and tor J)08t8 
and telegraphs they supply two dHrer-
ent reports. Similarly, this MlnJItry 
should at leart come before this 

m~,  with dl ~  J ~ on ~ 

dift'erent departments of th.Ia Minis-
try. 

Then I shall say about the working 
of this Ministry. It will be admitted 
that India has made Immense Indus-
trial progress during the last few 
years. There is no denying that our 
industrial development bas not only 
been' of the traditional type but there-
has been a diversified type of Indus-
trial development and opening up of 
new fields In industry and also new 
underdeveloped areas in the country. 
So, from that point ot view the 
achievement of this department and 
of the Government In this respect 
will surely be considered commend_ 
able. But, Sir, developmenf In Indus-
try or economy should be taken as a 
meang to an end. This development 
must have certain lIoclal ends. What 
are the social ends which we have In 
view In this development? The social 
end has been put In our Conlltltutlon 
as also in the Industrial policy reso.. 
lutlon and In some other resolution" 
pas.'led by this House. J can say broad-
Iv that the IIocial pUrpo!e ot our 
development works h to reduce the 
inequalltif', In Income and to make 
our development broad-based, our 
industry broad-bued and to see that 
the condltlonll and amenltle/! of lite 
and standard of lIvfn, are ameliorat-
ed Also. one of the main purposes 
of our Industrtal development or 
economic pollcv ~ that there should 
be decentralisation of the economl(' 
forCeR and productive resoufCf's of 
thl" country. ]/'rom that point of 
vif'w, T think we are not movtnlf 
tawards the Implementation of that 
policy. 

T generally would not like to refer 
to anythlnlr mentioned In the ~
mll ~ Committee, because r am "Ilr" 
thf' GovemmPnt or the Mlnilltry win 
t'onslder f'Very report of the 1!!Irt1-
m ~ Committee and f'Very ~  

mendatlon of the ,"""lImate!! Commit. 
tee wlJI recelVf' their due con"'''f'r8-
tion Still. r would like tl'l mention 
In th'" connt"Ctlon. thE' J'!'1)Ort rub. 
mftt,.d to thts HouM" onl". two day. 
a (FO relfBrdfnl!' the Devf'l/'1l'ft'1f'nt WlnJ!' 
of , ~ M1nl!!frv Tt ha'l ~ ~  
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that Government should see that 
their own policy is implemented. 

The Committee il ~  

"The Committee consider that 
Government should take all posi-
tive steps necessary to giye 
effect to their own policy of 
broad-basing the industrial sector 
on the lines suggested therein. 
Meanwhile the Committee sug-
gests that a survey of holdings 
in the industrial field by the 
various groups of industries and 
business houses may be under-
taken, if not already done." 

Sir, in this connection I would like 
to draw the attention of the hon. 
Minister to certain revelations made 
in three issues of November and 
December of a Bombay journal-
Economic Weekly. I am surprised 
that Mr. Nayar has not mentioned 
that document. I think that document 
must have attracted the attention of 
the Ministry. It is is really a painful 
reading to see that certain houses have 
been controlling certain empires, or 
more than empires, and the entire 
economy of the country, if this 
tendency is allowed to go, will be 
under the stranglehold of certain big 
industralists. The economic policy of 
the Government will be frustrated if 
this tendency is not checked. So J 
hope the recommendation made by 
the Estimates Committee on the 
Development Wing would be given 
due consideration and a Ilurvey will 
be made on the holdings of the difter-
ent industrial houses on the industry 
and commercial concerns of this 
country. 

In thls connection I should say that 
even the industrial estates whiCh are 
supposed to sponsor medium-size or 
small_scale industries are abo to a 
certain extent going to the big 
capitalistR. These industrial estates 
were really intended to help the low 
or medium income people who cannot 

take much risk and who have not 
the necessary know-how and techni-
cal knowledge; and yet I find-I think 
the Minister himself will admit-that 
in most of the cases the advantage 
has been taken by big capitalists 
and the really middle-class or low-
income group people have not been 
able to take much advantage of that 
offer also. 

In thls connection I would like £0 
refer to the activities of the financing 
organisations of Government, like the 
NIDC, RIC, IFC and so many others. 
I do not know why difterent organi-
sations have been set up for lending 
moneys for setting up industries. There 
.should be only one organisation. But 
if there are more organisations they 
should be on the basis of category or 
size of industries.. Some of them may 
be for big industries; some for smal-
ler industries and some may be for 
middle-sized industries. For the 
middle-sized and .small industries, we 
have State Finance Corporations. In 
this connection, I would like to refer 
'to the recommendations of the Esti_ 
mates Committee. It has said that 
the NIDC has not been fulfilling the 
purpose for which it was established. 
Its main purpose was to promote 
industries, but now it has become 
just a loan-giving organisation. For 
that purpose I think the IFC il good 
enough. I do not know 'why there 
should be this duplication of overhead 
charges and duplication of establlsh-
ments tor running ))arallel organisa-
tions under two different Ministries. 

Sir, I am sorry to say that s0me-
times this duplication is due to the 
pel'SOnal ambitions of the Ministries. 
The NTDC may have an origin like 
that. The IndUstrial l'inance C0rpo-
ration may have been under one 
Ministry. A certain MInister or 
Ministry may think that that Ministry 
also should have a similar orpnisa-
tian. This attitude should not be 
allowed to continue. I think an 
these thfn(tq should be ratioualUed 
and ~ should be a ratlona1bec! 
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po-licy about the working of these 
financing organisations. I feel these 
financing organisations should really 
devote their resources and technical 
knowhow for promoting indu.stries. 
In this connection, I particularly want 
the hon. Minister to see that the 
newly started Rehabilitation Indus_ 
tries Corporation may not be turned 
.into just a loan-giving organisation. 

Shri V. P. Nayar: RFA. 

Shri A. C. Goha: The RFA is 
now wound up. This is the new form 
of R F A-it has come out of the 
ashes of the Phoenix-the R F. A. 
There Ls enough scope for starting 
new small_scale industries in the 
rehabilitation areas and the R F C 
should devote its energies only to 
this. and not give loans to industria-
lists or industries situated in Calcutta 
and some big cities. Its sole pur-
pose should be to initiate and pro-
mote small scale industries, cottage 
industries, within the rehabilitation 
area where refugees can be engaged. 

Then, Sir, I ('orne to the National 
Industrial Developmnt Corporation. 
A few years ago I raised certain 
po'nts about the working of the 
Industrial Finance Corporation. I 
think similar allegations could also 
be levelled against the present tend-
ency in the National Industrial 
Development Corporation. The report 
submitted to this House is mealTe 
and scrappy. They should follow the 
pattern of report that is now being 
placed by the Industrial Finance 
Corporation. The report of the NIDC 
!:hould be on the lines of the report 
of the IFC. The parties getting loans 
from the NIDC should also be men-
tioned, particularly if any of the 
parties are in any way aasociated 
with the management of the NIDC. 
It is a painful thing when we ftnd 
that one of the parties that got over 
Rs. 110 crores loan from the NIDC 
was a member of the Board of NIDC. 
I do not say the investment Is Dot 
so1lDd. The investment it quite 
sound. sun it gives a colour, it 
1011 (Ai) LSD-8. 

gives a particular picture of the 
working ot the NIDC. 

Sbri Manubbai Shah: Is it Ra. 1 
crore and 10 lakhs? You said 110 
crores. 

Sbri A. C. Guha: Yes, I am sorry; 
it is Rs. 110 lakhs. 

Mr. Deputy.Speaker: Some hOD. 
Member here whispers that today il 
the day of these errors! I do not 
say the investment is unsound. 1 
know it is quite sound. Still it 
should not be said in respect of a 
Government sponsored institution 
that the members of the Board are 
getting benefits out of the funds of 
the institution. This has also been 
mentioned by the Estimates Com-
mitee that the parties getting the 
loans might have been quite compe-
tent to get the loans from the usual 
channels, that is from banks or other 
sources. The NIDC should devote 
Its funds for the promotion of indus-
tries and should help those who are 
not usually able to get loans anll 
accommodation from the normal 
market or banking concerns. That 
should be the policy of this imtltu_ 
tion. 

1C brs. 

Then, about the State Tradin, 
Corporation, I know that it haa been 
doing gOOd business and has a1&o 
been giving some dividends to Gov-
ernment. But that is not the purpo,e 
for which the State Trading Corpo-
ration was formed. I agree in thil 
respect with the observations of Shri 
8imal Ghose that the State Tradin, 
Corporat.ion is not jUlLt a commercial 
concern to earn some revenue. It hal 
Rot a sort of monopoly in ,o;ome com-
mercial transactions tor which it 
charges Commissions without doln, 
much So it is not very dimcult to 
carn certain profits. But thl' real 
purpose of the Corporation should be 
to opt"n new lines of aport and open 
up nMV market, for the l'xport ot 
our commodities. r think there 1. • 
Reseal'(!h ~  in the State Tradin, 
Corporation. and that ~ i  should 
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devote its energies to find out what 
ltrc the ncw markets and what are 
the new commodities, manufactured 
or minerab or semi-finished goods 
etc., which can be exported to those 
markets. That should be the main 
purpose of the Corporation, not just 
doing ordinary commercial business, 
as it is generally, doing at present. 

About the Development Wing cer-
tain things have been mentioned. 
But I would endorse the recommen-
dation of the  Estimates Committee 
that there should be zonal offices of 
the Development Wing. Government 
~ ld not encourage ~ tendenl:Y 
tlwt ~ d  engaged in some item 
of commerce or industry should have 
to come to Delhi and flock the office 
of the Development Wing and do all 
sorts of things which may not be 
quitf' l'ommendable. So if there arl' 
lour or five zonal offices, I think this 
rUsh to Delhi will be II":;sened and 
then' may bf' more speedy disposal 
of work and less opportunity of 
,orruption in the business <'ommunity 
as also in th(' Government adminis-
trat.ion. So I would ,uggest that the 
opening of zonal offices of the 
Development Wing should be consi_ 
dered by the Government. 

About export, I think Shri Bimal 
Ghose has devoted most of his time 
on t.hat subject. I \vould also like to 
say something about this in passing. 
Orll' thing is, in spite of the high 
prices ot some of our export commo_ 
dities, the value of exports in the 
last six months of 1960 wa5 Rs. 14 
crores less than in the corresponding 
pl:'riod of the previous year. That is 
R somewhat dismal feature of the 
export trade. For the Third Plan I 
think the draft or provisional esti-
mate is that we shOUld somehow find 
foreign exchange of Rs. 2,600 crores. 
I think atter the increase in the total 
investment of the Third Plan this 
Rs. 2,600 erores may go up to any_ 
thing like Rs. 3,000 ('rores. We shall 
have to repay our loans l~  WI:' can_ 
not put off that evil day indefinitely. 
Some day we will have to repay our 
loans. So we must develop our own 

resources. -'1'ne ambition of the Third 
Plan is that a self-sufficient or self. 
generating economy should be creat_ 
t!d. But unless we can have sufficient 
f'XPOJt commodities and sufficient 
export earnings, that ambition or aim 
of the Government cannot be fulfil-
led. So there should be a special 
endeavour for promoting our export. 
I should say that the present pattern 
of the drive for export is more or 
less in the normal course. There 
should be something more, a better 
drive and greater initiative in this 
matter. Without ignoring our tradi-
tional exports, we should try to 
develop new items of export. 

It is real1y painful that even the 
exports of some of our traditional 
i m~ havC' bel'!l going down, as for 
example textiles which was mention-
ed by my han. friend Shri Bima! 
GhosC'. With regard to tea also, last 
year we had Rs. 6 crores less of 
"xport; and also in the cast' of jute 
good..;. So far as jute goods .are 
concl'rncd, the value might not have 
~  down. but the quantity has 
sun'lv gonp down. As regards tea, I 
think' the main difficulty is about the 
quality. Tpa gardens are changing 
hands very rapidly and after they 
ha\'{' changed hands the quality of 
t('a has deteriorated and the gardens 
are not properly maintained. The 
circumstances in which the owner-
ship or management of the tea 
gardens have been changing and the 
circumstances under which the tea 
gardens are being managed after such 

~  are subject-matters, I think, 
for serious consideration. We have 
suffered both in quality and quantity. 

In this connection, I would suggest 
to the Government to consider whe_ 
ther' the tea gardens cannot be 
nationalised. Previously. I was not 
in favour of i~ proposal. Rather, 
I thought that tea gardens should 
~  be nationalised. But the way in 
which the tea gardens are changing 
hands and the way in which after 
such transfer the tea gardens are 
being managed and the consequent 
reduction in quantity and detertol1l-
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tion in the quality of tea,-all these 
are serious matters for the Govern-
ment to consider whether these should 
not be nationalised, so that our 
exports of tea may be maintained. 

Then I should like to come to jute. 
It is an evil day that the Govern-
• ment decided that in regard to jute 
the Government policy would be 
guided on the advice of the Indian 
Jute Mills Association, known as 
IJMA in short-even from the time of 
the Korean boom, that has been the 
policy of the Government. During 
the last session, while piloting the 
Bill to amend the Forward Contracts 
Act in this House, the hon. Minister 
Shrj Kanungo gave Us the hope that 
the anomalies and speculations in 
the jute trade would be I'emeaied, 
and on tllat expectation the House 
passed that Bill. But nothing has 
happened after that. The speeulatlvl' 
tendencie,; in the jute market have 
gone on as befOl·e. I think within 
two or three months after the pas-
,sing of that amendment. when the 
hon. Minister went to Calcutta to 
address a meeting of the forward 
market office bearers, he had to con-
fess that nothing had been achieved 
after the passing of the amendment. 
After that, the Government have 
taken certain powers to themselves 
under the E9sential Commodities Act. 
But there again, the Jute Controller 
has been asked to use those powers 
only in consultation with the IJMA. 
This sort of surrender of the initia_ 
tive of the Government in the matter 
of their economic policy to an indus_ 
• trial body is rather dangerou.s and 
should not be encouraged by the 
House. The Jute Controller should 
. not be put under the guidance and 
supervision of the IJMA. The Jute 
Controller should be given full 
initiative to take action himself. 

Only one more point and I have 
done. About the public sector indus-
tries. I think in the Third Plan a 
certain amount, Rs. 450 crores, bas 
been taken as the income from the 
public sector industries. But I ftnd 
that out of Rs. 800 crort!s invested in 

the public sector industries, so long 
our return has only been Rs. 3 crores; 
that means 0'2 per cent. My hon. 
friend Shri Harish Chandra Mathur 
has protested that most of these 
industries have not come into pro_ 
duction. I know that. But a large 
number of these industries were set 
up . .,ome six or seven years ago . 

Under this Ministry, again, I think 
there is about Rs. 70 ~  invest-
ment in the industJ'ies under the 
Ministry, and we have got a return 
of only Rs. 3 crores. There again, 
the returns have come mostly from 
the StatE' Trading Corporation, the 
Hindustan Machine Tools Limited and 
Sindri Fertilizers. I know H. N. T. 
has bt>en doing axcet'dingly well. In 
rcgard to Sindri the profit as also 
pl'Odul'tion have been going down, 
and it is apprehended that for the 
nC'xt two or three years, or for even 
a iongPr p!'l'iod. Sindri would not be 
as good l~ it was. Sindri requires a 
thorough examination and enquiry by 
th(' Government. It was a bad thin, 
for Government to have al10wed 
Sindri to go down that way which 
has bl'l'n oceupying a plac(' of 
national pride. 

That is all that I wish to say. -Mr. Deputy-Speaker: Then' i~ an 
announcement to bp made. Soml' hOIl. 
Ml'mbl'rs desir(' that if the House hns 
to sit 10ngE'r, that is, after 6 r.M. then, 
they ought to be intimated in advance. 
Hon. Members would recoll(>('1 that 
thC' hon. Speaker had declare·d that 
thr're would be a half-an·hour di , ~

sion taday. Therefore, the Houlle ShAll 
have to sit up to 6-30 p.m. today. 

~ .11( .. ~  : ~ 

~, Prt ~ -r.r ~ ~ 
~ i j  ~ "'''' ..... '''q ~ q-~ .. I 
ron ~ A ~ 4'131., refl if 130 
~ q-r t I  • ITt ~ji l , l If>T 

l l ~~~  

tHo if ~ '""" it ~ 
0IJ11m 't3fi ~ ~ lIIllt'iOT 1'm tfr I 
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['Jft p1'T ~,,  

it tfl..,."q'j if; ~~ lffl: ti*T ill ~ 
":(. \9 X X ~ it tr{ ~l  f<:fII;ft ~ '1ft 
~ I ~ it ~ ti*T <ir ~ 
moo if; ,~~  ~ ""'" ~  

~ ~ it ~~ ,  , ~ qr t I 
~ ~ ~  ;;rcr. ~  ~ ~ 

~ ~J ~ t!fuq ~ I ~ 
~ \90 ~ m  qr ~ qR ~ 
~~ ;;ft ~ ~ ;ft.,. lTiiT ~ ~ 
~ m~ I  .  - ~ 

-gqol - ~ lff\" ~  iti ~~ 

~ ~ ~~~ ~ ~m ~ 

IATlff mrr. ~ W irn it '41 i.I1 PI '" 
nfu''ir ~ ~ it. f6"<:T it m-m ~ 
~ ~i  I rt:q. ~~ ~ '1irtfll" ~ f'1i f'it'f-
~ ~~ '1i) ~ i ~J f:;;r;;;iT ~ 
If,( , ~ l1R' ~ it tfT ~ l-  ~ ff'fT 

f:;;r.,-!r. am ~ ~-~~~-Tmf 
Ifi( ~~~~ ~ ~~ itt I ~~ l  '1ii ~ 
~  ~ml  ~  ~ ~J ~  l ~ ~ 

~~~ .,. ~ ~ ~  ~~ i ~

'lfro it. ~ l it .,. m rrrq qR ~~ --
~ l it ~ m-u ~ !flfT .,. "AT :;;rri" J 
~  ~ ifiii'" i{ <fi ~ i i  if; ~ ll1: 

~  1ffT ~ ~ f'1i ~~ ~ ilt.". 
~  I ~ i  ~ J  ~,  ~m lfi1 
~~m if; ~  it ~ ~ l  it 
~  ~~ ~ qR ~li -l~ NfT ~ 
A>lfT ~  ~, ~  ~ '1irli ~ ~ I '{qi{ 
~ ll  ~~ if; ~ m if; ~~ ~ ~ 

ftftlTlT ~ qR ~~i  ~i - l  f«lf t 
~~ ~~J  ~ I ~ ~ ~  ~, 

~ «4.+4If<1 If'T ~ ~~ ~ « 
~ ~ ,  rn-firhm ~ ~ l~ lfi1 
m ~~ ~  '"TTl ~ I {q ~ 
~ t rm .(1'1' ~ .,.q-'lq IfimfA ~ 
~  ~ lTq ~ I ~ ~~~ lfiqtt it 
~ m ij~~~ ~ 

-m t ~ ~  ~ 1fif lfAlftlf 

~ it '1ft flfilfT t, ~~ Rll if; 
~ i ~~~~~ 

~ ifR <rt ,rro ~ ~  ~i  ~ ~ 

~ ct'r ~ 4' ~ elfT.,. fu;n;rr 
~ ~ , ~ mli if; ~ lm  ~~~ 

f<flT if; am ~i  it ~~ i - ~ ~

tffu1iT !fiT ~ itm 'fi W t. +i'l·fNlil 
~ :;;rr ~ ~ I ~ orm !fiT ~ ~ 
, ~ ~ ~ ~ f'1i ~ ~ <!ffif ~ 
~  ~ f'1i ~ tfrn ~ U mit 
~~~~~~ , m~ 

~~ ~ f:;;r.,-if; ~ lIT '1iW ~~ ~ 
~ ~ ~ I ~- ~ ~ i ~ <ir qtt 
~~~ f<flT 'l7T ~ i -r<liT<f ~ ~ I 
f-mt it l ~ '1ft ~  t f'1i;;ft -~ 

'q'q:;g< ~~m  Rll it 'l7Tli ~ ~ ~ 
~ ~ i l  if; l ~ OIiT-:rft l ~ 

q-r ~ it ~ tfT :;;rfct ~ I ~ 

~ <tiT fqq:;rfm ~ ~  ~i i  ~ ~ 

~ ,  ~~ -.rri ~  ~ lii"'!f if; 'nf11C 
~~ m ~ I ~ If?: :;;r) ~  ~, ~ 

i l ~  if;r ~~ I ~ ~ i l  

lfi1 ~  qR '0 "'PHi., '1i'T ~  ~ I 

<fit ~~ fillT '1iT ~ ~ ~  

~~~~~~~~~  I 
~ l;q1i ~~ if; ~ ,,~ 

:;;rR' ~~ ~ ~ ~  ~~~ ~ 

«(+4lfd' ~ ~ fiflT if; ~ lii  :;;rrft ~ m-
fsQAqik ~ '1iT ~ ~ ~ ,  

~~~ ~~~~lim 

~ ~~ mil' , ~ ~l  :;;rT"n' ~ ~ 

~ iff ~m  ~ mlf A;1fT ~ ~ , 

~ q ~ i  if; orR if lll i~ 

~ ~ I ~ ~  ~~i~ ~  
~, ~ i  m ~, m  it i~ ~ t. ~ 
~ it ttW'lIQiji! ~ ~ t I ~

i ~~~~~  

m'If fq;ft t ~~ If<'rT ~ t f1w; ~ 
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~ PI" ~  

~~,ll ~ ~  l ~  liT"1 ~ rrlf'f ~ ~  

"JI"T .hIT ~ ~ "!'m'f ~, '3'icf"T ~  
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~ ~~ ~ rn 11ft If>'TtmT rn I 
Mr. Cha1nDau: May 1 know it any 
Members at the Socialist Pal·ty, Gana-
(an Ira Parishad and Republican PartJ 
wish to take part in thill debate?-
None 

Shri B. Patil. He is absent. Shri 
N. R. Muniswamy. 

Sbrt V. P. NaJar: He aels the chanc. 
in the absence 01 others. 

Shrl N. B.. MlIDJawamy (Vellor.): 
Let.·it be by any chance. 

At the outset, I welcome our new 
Minister to this hu,e talk which he h.u 
undertaken. We all know thal thi-i 
Ministry is IOmethina like a tin)' 
Imlpire consiBtina ot 8everal d ~  

ment.. Nobody knows where it end. 
and the labyrinth of these d m ~ 

La MIC'h that It will take lome time lor 
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rShri N. R. Muniswamy] 

~ Minister to get acquainted with it. 
At the same time, I hope with the able 
a·ssislance of his j1.mior colleagues, he 
will be able to put forth things v('ry 
well. 

Let me now make a few t.bserva-
tions about the salient featurc"s of tbis 
Ministry. Generally, the prosperity or 
• country depends upon the commer· 
cial transactions which it d~  

and the assets it possesses in this 
country and in other countries. That 
is the test to judge of the prosperity 
of a country. But here we arc start-
ing with a feoreign exchange at its 
lowest ebb and We have to make our 
country as prosperous as any other 
country. Certain policies have to be 
evolved towards that end. The recent 
announcement of the expor'.-import 
policy has been modelled in such a 
way as to encourage exports, at tnt: 
same time not to neglect imports. ~  

are integrated in such a way that a 
~ l  is struck and export is more. 
This policy is all right. 

I shall make certain observations 
regarding the import and import policy 
and its structuTe. The Controller of 
Exports and Imports is dealing with 
all aspects of export and import. The 
only suggestion which I wish to make 
for the consideration of this House as 
well as the Minister is this. It would 
be better if we bifurcated the export 
and import into two different parts. 
There should be a controller of exports 
and a controller of imports instead of 
having one controller of imports and 
exports. It can be supervised by one 
of the Ministers if they can have 
things done in a compact way and do 
not miss any intricate or minute detail 
and do not allow it go out of their 
attention. With regard to these items 
of expOTts and imports, they need not 
necessarily be on an  ad hoc basis. It 
is always better to give exports region_ 
wise, to particular countries, to western 
countries, to eastern countries, etc. 
Exports and imports must be raUona-
lised in such a way and they should be 
region-wise and not item-wise. This 
may look rather odd. But when I 
examined the practice obtaining In UK 

and the United States, I do not find it 
is like ours. Possibly, we have chalk-
ed out our programmes and our 
methods based on the experience of 
some other countries. We can, how-
ever, examine the method which I have 
suggested and introdUCe this innova-
tion if it is practicable and feasible 
and will lead to greater efficiency in 
the disposal of petitions for licences. 
Again, the policies are charged twice 
a year. It takes a long time for a 
person to file his application and get 
his application processed and sanction-
ed. Instead of having a long time of 
three or four months, we can minimise 
that period by eliminating the unneces-
sary procedures and see that the appli-
cations are disposed of in the quickest 
possible spaCe of time. I know a par-
ticular person has filed his application 
for a certain import licence. But he 
has taken three or four years to gE't it. 
Several factors creep in by the time 
he gets permission. There is the price 
factor; the prices shoot up. Sometimes 
the exporting countries are ready to 
give the goods but the importing coun-
try is not willing to take them. But 
by the time the importing country is 
willing to take the goods, the prices 
go up and many things happen. This 
point has to be kept in view. 

Now, Sir, the Khadi Commission is 
being given about Rs. 89 cr?res for 
the Third Plan. The object bel·jnd the 
scheme is no doubt laudable. But un-
fortunately when I went through the 
report of the Public Accounts Com-
mittee, there is a sorry tale to tell. The 
observations made are not only disap-
pointing and frustrating but it comes 
to our notice that in its actual func-
tioning and working there is a ,ood 
deal of irregularity and injustice. Feo. 
pIe for whom certain benefits were 
intended, the poor people, do not get 
thOSe benefits; they are diverted some-
where else. Ultimately the man who 
gets benefit out of this is not the man 
who needs it. So, this should be reor-
ganised in such a way !.O ~  

we may have a proper check 
over every item of it. I als') 
wish to say that we should get 
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it decentralised. The State boards at 
present function under the direction of 
the Khadi Commission. Instead of 
having it constituted like that, Gov-
ernment can distribute the funds to 
the States so that each State board 
can have autonomy. At the Centre 
we have one and it is supposed to be 
vigilant but its working and inspection 
and examination are not so accUTate. 
r also understand how certain proce-
dures are bypassed. I need not go into 
the details. I am sure the report given 
by the Public Accounts Committee will 
be looked into and the G<>vernment 
will take heed of the remarks contain-
ed in that report. It is one of the 
Committees of Parliament which has 
opened our eyes in many things. Many 
people come to Parliament and they 
go through the proceedings How-
ever, but for the labours of these two 
Committees, we may not be able to 
know much about the irregularities 
and things like that. We are now be-
ing flooded with the reports ot the 
Estimates and the Public Accounts 
Committees. They are doing exacting 
work and the hon. Members could not 
find much time to be present in the 
House; they spend so much of their 
time in the Committees. So, I think 
the Goveroment would give thought 
to i~ and see that it is rectified and 
that the recommendations are imple-
mented. 

I may here be permitted to refer to 
one paragraph in this report and r will 
quote only one gentence: 

"The Committee are gravely con-
cerned to Bee such an unsatisfac-
tory state of affairs. They are 
firmly of the view that the whole 
scheme and the mechanism of illt 
operation requires a thorough 
check-up if the tax payers' money 
set apart for khadi schemes is to 
be well spent and on the intended 
purposes. The Committee trust 
that Government will pay timely 
attention to this. The Committee 
would like to know further deve-
lopments in this matter." 

I have read it because it is more 
e/'fuctive than my savin, that the Gov-
ernment should do this. r have quoted 
the above passage from page 20 of the 
Report of the Public Accounts Com-
mittee--34th Report, Second Lok 
Sabha. 

Now, r shall go to the other aspects 
-about the STC. It was originally 
Intended to have some business deal-
ings and commercial transactions, 
with countries which have a monolithic 
form of Government, on a Government 
to Government basis. Now we are ex-
panding its scope and functions. It is 
all very good. We stand to gain thCTe-
by; We arc able to find out the market 
where our commodities could be sold. 
We need not confine ourselves only 
with regard to iron ore, cement and 
some other things. The hon. Minister 
will bear with me, it I have to repeat 
something which I have said lor a 
long time inside and outside this 
House-that is, about the leather busi-
ness. So far as the leather small-scale 
industry is concerned, the STC pur-
chases shoes the shoes from these 
small-scale industry owners and they 
make their own profit because they 
have to meet certain expenditure in 
connl.'ction with this trade. If there i~ 
any loss or any rejection in Moscow 
Of these things and it they refuse to 
take delivery of certain items because 
they are not according to some speci-
fications, they are not returned back 
to our country but they are not also 
paying the value for these shoes. The 
poor man expects Rs. 26 or Rs. 27 per 
pair; but Rs. 4 or 5 is retained till the 
green fiag is shown from Moscow. 
That money Is being deducted from 
the amount given to the perlons here; 
not even the rejected shoes are return_ 
ed to him. I think there II lome 
lacuna in the agreement that we have 
entered into with Moscow. Whatever 
be the case, I wish they agreed to pay 
cash and carry. We are having 10 
many methods of payment. We are 
having even the rupee payment agree-
ment. We import goods on rUpee pay-
ment balil, that is to .ay, we import 
them Into our country and we pay 
rupees-not other foreign nchange. 
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[Shri N. R. Muniswamy] _ -.-The utilise those rupees for purchas-
y . t 

ing some other articles. For ms ~ , 

let us say, they purchase commodlty 
'A' from our country utilising the 
rupees paid by us. But then, they 
tak-e these commodities from our coun-
try to theirs with a view to re-export 
thl'm to some other country. Our trade 
representatives in these countries must 
tind (Jut the market for such commo-
dities. If they find that such commo-
dities or goods taken from India 
against the rupee payment are ~

('xported to some nther countries, that 
mu,;t be oujl'ctl'd to. The Ih"1/I.'; th"t 
they get should be for their own use 
and not for re-export; if they are 
meant for re-export, the deferred pay-
ffi'rnt basis would be better than the 
rupee payment basis. It looks ~ 

though payment is a very i ~  thing 
for us beeause we believe that we are 
saving money through it. But we must 
['emembcr that what ultimately hap-
pens is this: What we would other-
wise have got by way of profit is being 
deprived, and the people arp deprived 
of the profit than what it would other-
wise have ba'll if it Wt:Te deferred 
payment. So, I should rather go in 
for deferred payment. I wish the 
Mtnistel' looks into thIS a'lll"C: "nd 
se('s whether there is any magic in this 
rupee payment at all. I should say 
that there is nothing in it except that 
we go to the people and say: "Oh, 
We are not losing anything; we are 
not sending anything away but We al'f' 
getting money and saving money 
through rupee payment." We know 
that when the goods are manufactured 
and taken away by other countries 
and again, when they are sent back 
to S()me other countries, they make 
huge profits, and we get nothing. 
Therefore it looks rather shabby. It 
should ndt be taken as if We are not 
awaN' of the thing. I know the Minis-
try has an efficient Secretary and I 
would request him to put a check and 
plug the hole and see that such thin«s 
art' not done. We cannot tolerate it. 
The Government must issue instruc-
lions or orders to our trade represen-
tative!! and embassies and uk them 

to give publicity to these matters, in-
cluding the production of goods by 
our country. 

I have not bc-en to many foreign 
countries, but I have been lucky in 
having seen one or two countries, and 
there, I have seen that there is not 
much publicity given to the produc-
tion and achievements of our country. 
Therefort, I wish that instructions are 
issued to see that this aspect of the 
matter IS understood and adhered to. 

I now wish to say a few words about 
Sindri Fertilisers There has been 
much agitation about the fall in pro-
duction there and the minds of the 
people and ours in this House have 
b('cn much excrcised over it Initially. 
we thought that the Sindri fertiliser 
factory is a gem or a jewel in our 
country of which we could be very 
proud, because Wt! thought it would 
add to our production and aid our eco-
nomic growth and position in the years 
to come. Such high hopes have been 
held out to us. But then, we are noW 
importing fertilisers, because the pro-
duction there has gone down. There 
are various reasons for it. Sometimes 
it is said that there have been factors 
beyond our control. If there are any 
such things over which we have no 
control, We can understand. but where 
there are things over which we can 
have control, and if we do not exer-
ciSe the control, what would happen? 
ThE'y say that the machinery has worn 
out;' that there is much wear and tear 
of the machinery; that the jigs or some 
such things have worn out or are not 
available. These are technical terms; 
we cannot understand them. Weare 
just laying. But I know that there is 
something wrong there. I also know 
that, afttr all, the human element is 
there, and when the human element 
is present, it must have a complete 
check and investigation done into the 
matter. But they do not do it. What 
they do is. tlH!y simply look into the 
production, and then say "Oh it is 
producing; let it go on." Ultimately. 
We know what the loss in productIon 
has been. And they 'A no glvm. 
excuses. One can give plenty of 
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excuses, and anybody can give excuses. 
Tha t is easy. The easiest thing one 
can do is to give excuses? But then 
We have to accept these excuses, in the 
absence of any other information. 
There is no other go, except to accept 
those excuses, having incurred losses. 
I do not want thinlirs to be done in this 
way. The authorities should see that 
the fertiliser factory is set right, and 
the pergon who is responsible for not 
looking into the matter should at least 
lx> warned or demoted or d ~ d d 

and not upgraded. This matter has to 
be looked into, because it is very im-
portant, and the things proauced there 
an· important raw materials for fur-
: her production. 

The fertilisers have to be distflbuted 
prop!"l"ly. I know that the fertilisers 
are distributed to thp States and the 
Stail's in turn distributl' them to the 
co-operative societies. But ultimately 
nobody ltets them. Only one or two 
moen get th€'1Tl and they I:"et more and 
mor(' of it! 

An Hon. Member: Black marketin,:. 

Shri N. R. :Wuniswamy: Of eours€' 
ther(' may be black marketing here 
and there. But I cannot say that black 
mCirketing is practised in this matter 
uniformly everywhere. But th(, point 
is, the method of distribution must be 
looked into and it must be seen that 
this particular commodity is eiven to 
the cultivators in abundant measure 
and in time. •. 

~ regards the NIDC, my hon. 
friends ShTi Bima! Gbose and Shri 
A. C. Guha have referred to It. 1 do 
not wish to repeat what they have 
said. But I know that the NlDC 11 
presided over by the Minister of Com-
merCe and Industry. 

Mr. Chairman; The hon. Members 
time has run out. 

Shri N. R. MUDinramy: I .hall finish 
in a minute or two. I am sorry. nu. 
body is presided over by the Minister 
of Commerce aJld Industry and the 
Miniater of Industry is ita viee-chair-
man. In one sense, it is very ,ood, 

because the presenct' of the Ministers 
attracts the industrialists to come 
there, and if the Minister is there, the 
people can very well negotiate with 
bim directly. But then what happens 
is, the whole concept of independence, 
autonomy, freedom, etc., is lost. What 
is proposed by the NIDC under the 
ehairmamhip of the Minister may not 
be, and perhaps cannot be checked up, 
for, the departments know that the 
body is presided over by the Minister. 
They will say, "We l~d not have any 
check ovcr it. We shall pass it on." 
It happens like that in this cast'. The 
idea with which the NIDC was set up 
wag that it should be an instrument, 
an autonomolls body, to ~ that there 
is a balanc€' and integration of all the 
industries. But, as a matter of fact, 
that ~  Of the work is not attended 
to. Except financing, there is no other 
function discharged by this body. The 
qu"t'stion whether it could be presided 
ovcr by a non-official should be conai-
den·d. If it is a non-official who pre-
sides over this body, I think there 
should bp no objection or any ground 
for us to say that it should not be so. 
Whatever may be the case, the Elti-
matl'S Committe<', for instance, haa 
recommended that the existence of 
this body is not necessary, on the 
ground that its functions are bem, 
('xercised by the other ftnancine agen-
cies. Though I do not eo to the ex-
tent of eliminating this organisation 
from its cxistenre, I only insist thlt 
Instead of its being prelided over by 
the Minister, it should be presided 
OVl'r by a non-omcla!. 

Time is a,ainst me, and J conclude. 

Dr. Krbhnalwamy <Chingleput): 
Mr. Chairman, I agree with my bon. 
friend Shri A. C. Guha that the Mlni.-
try of Commerce and InduRtry il I 
veritable CK'can and h.. who attempts 
to deal with all the topic. would hard-
ly lIuccaod in toucbin, even the veri 
fringe of the lIuPJect. Let me congn-
tulate my hon. friend Shrt K. C. Raddy 
havlne auumed the ~ d- i  ot 
this very di1llcult Mini.try. He is 
assuming control ovet' thl8 Mlni.uy at 
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a very difficult period and althouib h. 
is supported be very many able collea-
lues of his, I would wish him only to 
approach many of these questions with 
an open mind. 

Mr. Chairman, before I deal with 
all these main topics, I should like to 
stress the important contribution which 
has been made at GATT by our dele-
aation. It is a great pity that this 
House did not have the opportunity 
of debating the GATT. The increas-
ing trade is a solvent of moot. of the 
world's needs and I am glad to find 
that the delegation at GATT had 
pointed out that the common market 
of Europe should not be inward-look-
ing but be outward-160king. It i~ a 
basic fact that we have to bear in 
mind: that trade rather than aid should 
be the main concern of most of the 
developing countries. I am very glad 
that this has been emphasised and I 
only hope that it will continue to be 
emphasised in subsequent conferences. 

I should like to concentrate on only 
one topic. What is the outlook for 
exports today? I must confess that 
the outlook fOT exports is very grim. 
The basic issue that is facing us today, 
an issue which has not been faced by 
the Planning Commission is that we 
do not earn enough fron: our exports 
even for the maintenance of the import 
requirements so that our factories may 
be fully employed. It is a double loss 
because the installed capital remains 
un utilised and because we are also re-
ducing the gap for increasing our 
expOTts, how to increase exports at 
least to a level which covers the main-
tenance of import requirements is the 
basic issue that is facin, us. In one 
sense, this is the minimum which w. 
have to achieve, for, even if this be 
accomplished, a substantial import 
component of our capital has to come 
trom aid, loans and private invest-
ment, all three of which are eztre-
mely chancy. Even if we cover our 
maintenance requirements, our deve-
lopment is dependent on highly ez-
traneaul factors. Thl. OUlht to Iu-.. 

as a perspective for a consideration of 
our export policy. 

My hon. friend pointed out 
that the Planning CommIssion has 
gone into this matter, but w.th 

~  respect to the experts in 
that body, I might POlr.t. out 
that they have under-c3timated 
the amount of expOTts that are neces-
sary. The Planning Commission points 
out that we would have Rs. 814 crores 
of imports and we would have exports 
to the extent of Rs. 690 crores, and 
that Rs. 124 crores would be uncover-
ed each year. But I would like to 
suggest that the gap to be covered 
would actually be much larger. Sir 
Alexander Macdougal, analysing OUT 
export problem at the Advertisers' 
Conference pointed out that by 1970 
we should have exports of the order 
of Rs. 1500 crores and unless this be 
done, it would be impossible for us to 
cover our current requirements and 
also the interest payments that we 
would have to make as well as our 
maintenance import requirements. No 
doubt, there are obvious hardships in 
the way of' increasing exports in the 
short run, but it is the duty of this 
HOuse as well as of the MinistTy to 
consider what the policies are that we 
have to follow if we are to do much 
better than what the Planning Com-
mission has envisaged or the exports 
hitherto have envisaged. 

What are the essentials that we have 
to bear in mind in promoting exports ? 
It is clear that we have to oroduce 
suftlciently so that we have a surplus 
for exports, secondly, that we have to 
produce it at the right cost and thirdly. 
that we have to sell our expol"t ltems 
where it is saleable. Of course, under 
this last heading, market research and 
publicity are absolutely indispensable 
and I do wish there was a great deal 
more of concentration on all these 
factors 

Now, I should like the House to bear 
with me for a while when I go over a 
few statistics for the beneftt ot those 
who wish to follow what exacUy our 
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difficulties are. It is true that llldus-
trial production ~  increased by about 
7 per cent per annum since 1951. In 
1961, the production index is 180 com-
pared to 100 in 1951. But, I would 
like to point out to the House that the 
older industrial commodities, like, 
cotton, jute and lea, which constitute 
half of the weight in the production 
index of industries have not risen by 
more than 2 per cent per annum. This 
is indeed a very ominous thing which 
has to be taken into account by any-
body who wishes to plan for an in-
crease in our exports. As everyone 
realises, when We are having a deve-
loping economy, due to the infla-
tionary u:-ges, due to the increase in 
money-incomes in our community, 
there would undoubtedly be an In-
crease in domestic demand and unless 
our production increases there would 
not be a sufficient surplus for export 
however much we might have rigid 
controls. 

What is it that we have done 
hitherto to ~ i  an increase in !he 
production of our traditional com-
modities? They are valuable earners 
of foreign exchange and although 
their export may not increase as fast 
~ that of newer commodities, let us 
realise the fact that we have neglec-
ted  the bulk of OUr export-earners 
and imposed maximum restrictions 
on the expansion of tea, jute and 
tl'Xtiles. When the prices of tea and 
jute w('ce very high, we mopped up 
the ~ l  levying hefty export 
duties and since industries in our 
country did not purse a wise policy 
of ploughing ~  profits, this was a 
Vftry good thing to do. But, then, 
our duty should not have ended with 
merely mopping up the profits. Surely, 
we should have allocated at leut a 
portion of these dues for meeting the 
needs of these industries. In other 
words, We should have performed the 
function whicn a good buslneu ftrm 
performs of doing what it does with 
the reserves. That was not dcme. 
What is the result? We did not s'Bbi-
liS(> either the jute industry or the 
tea Industry or the textile indUJtr)'. 
It ill signlftcant to note that the pro-

duction of jute in 1960-61 is the same 
as it was in 1955 and during the past 
two years the fall in the production 
of our jute has been about 25 per 
cent. Had we created a buffer-stock 
earlier, just what the industry 
demanded there would have been no 
diversion of land from jute to other 
crops. That is possibly one of the 
explanations which has been given by 
certain critics. But, at any rate, it 18 
~ problem which ought to be gone 
mto more thoroughly. 

Now, Sir, when we talk of stabili-
sing the tea industry, J should like to 
bring to the notice of the HOUle 
certain facts. In Malaya where re-
l ~i  of rubber has high priority, 
pOSSIbly the highest, great progrels 
has been achieved. What has been 
our progress in the matter of replan-
ting of tea and what steps have we 
taken to improve the quality of tea 
which is very important from the 
point of view of securin, new 
markets ? Indeed, I was amazed when 
I read a document which was recent-
ly i5sul'd and which contains statistic. 
from the official sources to the etrect 
that the prices of our inferior tea 
which i~ inferior compared with the 
tea produced jn Ceylon, are only 
nominal. The result has been that 
other countries which have produced 
rru>re and which have producl'd better 
quality tea have made vast InroadJ. 
Ceylon has not only captured a good 
portion of the market in the United 
Kingdom but also captured the lIon-
traditional markets of Australia and 
New Zealand. Those ot us who have 
listened to the Planning CommissIon 
sometimes get. an awry impression 
that the traditional exports have no 
future and that all that We have to 
do is to rely on the new ~  

~  I wish to point out to my 
friend!! that although the new ,rowth 
export5 are very important, they 
would take time to rrow. However 
much we may attempt to increase 
their exporb, whatever mllht be Ihe 
methods of publJcity that we mt,ht 
try to put Into operation, It "Gel 
.tand to reason that the incr"le In 
I'lq)Orts of the new trOWth type ,,111 
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not be more than about 50 per ~ , 

that is on an absolute magnitude it 
would be not more than 7 or 8 or 10 
crores of rupees, at the ~  Now, 
this is really a matter which ought to 
be taken into account and I do wish 
that a great deal more of attentiull is 
paid not only to the production of 
these things and the improvement in 
the quality of these types of articles 
but also in the publicity that should 
be done. It is necessary in this matter 
because the traditional needs are those 
which have a low income elasticity 
and unless we make up for the low 
income elasticity by a certain amount 
advertisement, which is much more 
importan t in the case of nl'W gro\, th 
exports, there is not a possibility of 
these articles picking up. Bu I, t 11(' 
main interest should be to ('oncentra!L' 
on in:'reased production. 

Even in th(' case of tea. we S:lW, CiS 

We konw, an export. duty levi'_'d, and 
as J havt' pointed out that little was 
done to stabilise that industry. Somt' 
figun·s arc' very revealmg and I shall 
giv(' them to the House. While our 
production has incre3s('d by onl;;: 17 
pel' ('ent from 1951 to 1959, in th(' 
caSe of Ceylon it has increased by 
about 35 per cent and in the case ot 
British East Afr;ca it has i ~l d by 
about 117 per cent. Even after 
making some allowance for the fact 
that in British East Africa they 
started from ~ , the significant 
rise by 117 pel' cent is something 
which we ought to takf' into account. 

Sir, about textiles, it is a sorrowful 
tale. The working party on textiles 
recommended certain positive steps 
which we have not been abl(' to im-
plement. We are still having the old 
archaic machinery and it is time we 
realised that we ought to have a much 
~  mocrernisation of the textile 
equipment and that We should not 
hesitate to recommend these strong 
measures particularly if we wish our 
textile exports to shoot up. As it is, 
what we have 'done is to make the 
domt'stie market unprofitable for the 

consumer without improving the pros 
pect,; for better exports abroad. 

Now I shall deal with the othel' 
thing which has been dealt with by 
hon. friend Mr. Pam only this 
morning. Only this morning I reud 
that the Food and Agriculture Minis-
ter did want the sugar industry to 
improve so that it might be possible 
to export sugar on a large scalc. It 
is a laudable idea to have increased 
exports of sugar and although l ~  

ponsibility for sugar production does 
not fal! direetly within the province 
of the Commerce and Industry 
Ministry, stili, when it comes to in-
creased exports, I suppose, the Com-
ml'rcc and Industry Min\stry will 
have something to say by way of at 
least a suggestion oj' advice to their 
friends of the Food and Agriculture 
Ministry. Ll't us l't'alise that the 
suga;' industry is in most precarious 
poliUon, It is time some of u,; 
spokl' out the truth on the.; matters. 
We are producing sugar at twi,'e the 
international price today and we have 
takpll no posilivl' steps to inl'l'ease 
the ';U:'1'O,(' conl('nt of cane in UP. 
which wc should have done long ago 
and on which We have been silent all 
thl'sl' days. The sugar cane CPS5 

fund has not been utilised for this 
pU'pose and it is significant to llote 
that the Government of India has not 
used its undoubted pOwer to bring 
pressure on the State Governmcnts 
at least to see that this sugar cess 
fund is spent for research and also 
for impl'oving the sucrose content of 
the sugarcane. In that event, the 
prices paid 10 sugarcane growers 
would be more than justified. 

Now, Sir, where the vield is high, 
as in Maharashtra, ~ have been 
forced, I am sorry to say, to haVE a 
land cC':ling which ~ ld never have 
been imposed on the sugar fann". 
That will reduce the yield from the 
sUlar farms very effectively. The 
sucrose content of sugar produced in 
Maharashtra, 1 am infonned, is 
certainly as hiah as in Java or Philippi_ 
nes and acC'ordlng to the proposals 
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made by Shri Chavan, the Chif!f 
Min:sll;i' of Maharashtra, we have t.o 
transfer the surplus land 10 eO-<lpera-
tive sugar factories where the yit"lrl 
is 30 per cent less ~ thereabout. 
Surely this i~ not a profitable way of 
Our dealing with vital commodities, 
which might have a great export 
future, 

15 hrs, 

I am only mentioning these instan-
ces to point out that unless we are 
willing to adopt a fresh and new ap-
proach to thesc problems, it will nol 
be possible for us to increase Ollr 
exports appreciably, It is time thllt 
We increased our exports appreciab-
ly and gave them a higher priority 
than what Wf' have donc in the past. 

Som(' of my hon. friends have 
pointed out that we arc having many 
import-saving industries in our 
country. It is all to the good to have 
these import-saving industries, parti-
cularly when their capital is financed 
by aid. But have we taken carr to 
find out that once an indus!ry i, in-
stalled, the maint,inance imports ar(' 
really a vital factor which have to be 
taken into account? Sometim('s it 
happens that industries are installed 
and they cannot work to more than 

~  or one-sixth of tll('ir 
capacity, It also stands to reason that 
while import-saving might check the 
growth of imports for-a period, it 
c.annot be said with any degree of 
confidence that in a developing 
economy, we will not have more and 
more increase of imports. 

That itself should highlight the need 
and the imperative necessity tor our 
having a basically radical policy in 
promoting .exports much more than 
what We have done in the rut. 
Surely, and this is my main theme, 
we have to rely only on Our traditional 
exports for the next 10 to 12 years 
and we have to see to it that we have 
a greater amount of eamin,s in 
exports. It is not all darkness 8& Is 
pointed out by certain reports. While 
it is perfectly true that from the poln t 
of "jew of tbe world: there wilJ not 

be any significant increase in the 
traditional export, in which India has 
specialised: it is also true from 
another point of view that our com_ 
petitors have been able to seCure a 
good ,pro.portion of the markets for 
themselvE'$, The one great pain that 
wc find about our traditional exports 
is, from the Planning Commission 
downwards, the v hav(' adoptcd a 
traditional approach to our traditional 
exports. Traditional exports can unly 
be improved if we adopt a radical 
and revolutionary attitude, as I point-
ed out. The time has come Wht'll 
some of us sho.uld" point out to. the 
great experts of the Planning Com-
mission that the export ot some of 
these raw materials does not betoken 
that it bears thc hall-mark of n 
colonial economy, but that it is an 
absolute necessity, 

Indeed, if one examines the growth 
of trade with Eastern Europl:' and 
So.viet Russia, one will find that it h 
the traditional commoditif's which are 
very much in demand. I welcome 
any increas(' in tradt, of a ,Iobal 
character. I welcoml:' the' incr('ase in 
trad!' with Eastel'l1 Europe and the: 
Soviet Union for an entirely dit'l'{'rcnt 
renson. It may be political, J wel-
com I:' it b{'caus(' that wilI give us 8 

~  .oC evolving an east.ern GATT, 
which would probably keep expan-
sionist China under check .. I do t('t'l 
that  that is a point. of view which Wt' 
have to bear in mind from a political 
point. But the main thing which wt' 
have to concentrat(' on is that in-
vestment priorities should be gl:'ared 
to th(' export an gIl:', 

The question whcthl:'r the St.-I.e 
Trading Corporation should be given 
thiC' responsibility is a very minor 
matter. In fact, I feel that that in:;lI-
tution will not be able to promote 
exports at all. It is thprp {or anothf:'T 
P\lrposc, But I do think that it we 
are able to increaSe productio.n in 
our country, the very tact ot an in-
crease in agricultural prooucti\'ity 
will certainly lead to a greah'r am01,U\t 
of good!l being avaiJablf:' for exports. 
Th .. modp.rnisation Of textilE' and jute 
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industry should have a very much 
higher priority than ever before. 

I do not want to repeat the argu-
ments that I put forward on a previous 
occa$ion that in all these matters we 
have io realise that organisation is as 
much scarce as resources, foreign ex-
change or capital. What is happen-
ing is, if the Ministry from here 
sends out directives through many 
people to remedy a sorry state of 
affairs there are no senior officer;; in 
the districts capable of undert'iking 
the burdens of development and in-
creasing production. For instance, if 
we wish to have an increase in pro,· 
duction of oilseeds, which is relativ('-
ly concentrated over a few areas, 
the developmental incentives thl\t 
have to be offcred, the manner in 
which the co-operation of millions of 
peasant; would have to be brought 
about-all these things mainly would 
have to be worked out by senior 
officers in the districts and else-
where. Up to the present, I regret 10 
say that we have devoted no atten-
tion at all to organisation. Unless we 
devote attention to organisation and 
also reshape the thinking on these 
matters the futUre for our exports is 
bleak ~d we would also not be able 
to achieve the industrial development 
Qf our country, on which many of us 
have set our hearts. 

In addition, I wish to point out that 
it would be better for the Ministry to 
rely more on the esifmates of a man 
like Sir Alexander Macdougal rather 
than on the Planning Commission. 
It stands to elementary reason that 
with the increase in collaboration 
agreements which we are having 
practically year after year, th.e 
dividends that we have to transmit 
aft£'r a few years will increase and it 
is bett£'r to accept those l ~, 

because at least Sir Alexander Mac-
dougal has taken into account these 
collaboration agreement!!, whereas thp. 
Planning Commission has not taken 
account of those agreements and the 
dividends that have to be 'lent abroad 
to different countries, 

Shri Barish Chandra Mathur 
(Pali): I would at the very outset 
like to refer to the observations made 
by my esteemed friend, Shri Bimal 
Ghose regarding the public sector eD-
terprises and the return given by them. 
This has also been referred to by 
Shri Guha. The House will remem-
ber that during the last session, I had 
raised a discussion on this very 
suject of how the public sector enter-
prise . .; are to be run, what should be 
the accountability, what shOUld be the 
structure and what we are supposed 
to expect from the public sectJr 
enteprises. 

I feel a very erroneous impression 
is running and a lot is made out of 
it that these public sector enterprises 
on which we have invested such colos-
sal amounts are just public was:e and 
are not giving the return expected of 
them. I should like the House to note 
that they can be divided into two 
categories. I am not including rail-
ways, post offices, pte. which form 
the second category. But in the first 
category In which most of the public 
sector enterprises are class£'d, Qnly 
Rs 605 crores are invested to thIs 
d ~, out of which Rs. 400 crores are 
on surh projects which are nearing 
completion or which are being com-
pleted. To expect any return on 
these Rs, 400 crores would be fan-
tastic. 

Shri Bimal Ghose: What the ex-
planatory memorandum points out Is 
with regard to the estimated con-
tribution in 1961-62. 

Shri lIarish Chandra Mathur: I 
will not only deal with 1961-62, but 
I will deal with a much larger sc'ope, 
as a matter of fact, what is expected 
in the Third Plan. 

We have very clearly indicated In 
the draft Plan itself that Rs. 440 
crores is the contribution which we 
expect from the public sector enter-
prises, That is a fairly good return. 
I would also like to point out that 
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there are few public sector enter. 
prises which have already gone into 
production. 

Let him take antibiotics. It is not 
only that they have given a return 
of 7 per cent Or a little more, but they 
have also reduced price of the com-
modity which 'has gone into the 
market. He also seems to forget the 
Hindustan Machines TOOls, which hal 
done exceedingly well. It has not 
only given a good return, but there 
is also the expansion programme of it. 
Let us also not forget the telephone 
industry which has given a return of 
8 per cent. They are doing a magni-
ficent work regarding expansion. I am 
prepared to challenge any hon. 
Member in this House. Let him 
name five public sector enterprises, 
only flve public sector enterprises. 
which have gone into production 
during the last two years and which 
are not. giving handsome returns. 

Shri BlmaJ Ghose: I accept it. 

Shri Harlsh Chandra Mathur: 
There are many hon. Members yet to 
speak on these Demands. Let any 
one name five public sector enterpri-
ses which have been completed and 
are in production for the last two or 
three years and which are not giving 
a good return. It is only giving a bad 
name to the public sector enterprises 
I do not impute any motive to my 
hon. friend. I konw he has got a 
soft comer for the public sector enter-
prises, he is a supporter of public 
sector enterprises. So I may tell my 
hon. friend Shri Guha that it is our 
common anxiety to see that the 
public sectOr enterprises are run 
fairly well and that they give an 
exceedingly good account of them-
selves SO that a confidence is ereated 
in the public mind about the nmning 
of public sector enterprises. I will 
not further deal with this particular 
point. 

But I wish a note to be 'taken ot 
this fact that in the last few months 
I have seen a marked tendency on the 
part of the daily newspapers to 
magnify the smallest item of failure 

108(Ai) LS-7. 

in the public sector and to create an 
impression in this country that the 
public sector enl'erprises are a mere 
waste. It is really most unfortunate. 
We do not know what L happening 
in the private sector enterprise. 
Hundreds ot things are done there 
which never come to light. The public 
sector enterprises are under the direct 
gaze of Parliament, the Estimates 
Committee and other bodies. Every-
thing is placed threadbare before us, 
as to what is happening here and 
what is happening there. We are very 
keen that the public sector enterprises 
are run on the best Jines possible and 
they give an exceedingly good ac-
count of themselves, because the 
public sector enterprises are to stay 
in this country and they have to play 
an increasingly important role in ~  

future. 

Having said this about the public 
sector enterprises, I would alllo reter 
briefly to what my hon. friend who 
initiated the debate said about mono-
polies In ini:lustry. It m'ay not be 
very correct to say that In the private 
sector we have certain monopoly 
industries in the rea) sense. But it 
is quite correct to say that durin, 
these last ten years there has been a 
concentration of wealth and con-
centration of economic power in tewer 
hands and they have developed. No-
body can refute it. If you will look 
into our administration reports and 
other articles which have been devot-
ed to this, it is abundantly clear that 
there is concentration of power in a 
certain few hands and they are in-
creasing their empire-by whatever 
name you may call it. The-re is con-
eentratton. 

I have been just trying to analyse 
as to Why it is 80. As a matter of 
tact, In our Constitution We have 
laid down very clearly on what 
direction we are going to proceed 
We have lot the Industria) Policy 
Reaolution passed tour yearll back and 
it has been reiterated. Our Indua-
trial PoHcy Resolution ill unexeep· 
tionable. Not a ftnger could be 
raised agaln.t anything that hal been 
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said in the policy resolution, and it has 
been the. anxiety of the Government 
to see that there is no concentration 
of wealth and there is some dispersal. 
In spite of that, the bold fact stands 
out that there has been a concentra-
tion of wealth. 

My analysis of the situation, Mr. 
Chairman, is that We are noW engaged 
on an industrial expansion and we 
have accepted the private sector as it 
is. We could not do anything but to 
accept the private sector and allow 
it to go ahead except in the demarca-
ted field where the public sector is to 
have a reserved field. Now, when 
we are expanding our i d i~, 

when We are going ahead with our 
industrial development, it is only 
natural that those people who have 
got wealth, those people who have 
,ot strength, those people who have 
,ot experience, those people who have 
,ot resources are likely to plough 
back what they have got in their 
hands It isa natural sequence of our 
historical growth in the country and 
economic structure which we have 
built during these ages because of 
our policy of industrial expansion that 
JI there. 

Therefore, we may have to devise 
certain ways and methods to see that 
there is not much concentration of 
wealth in a few hands. But so long 
~ this economic structure remains I 
do not see how we are going to help 
it. I really feel bamed, but we have 
definitely to accept this bold fact that 
there is concentration of economic 
power in a few hands. 

In passing, Sir, I would also like to 
make an observation regarding what 
my hon. friend said about the profit 
making by these concerns. Well, 
there is one itr.portant fact which we 
must not forget, ~ during these ten 
Yl'srs from 1951 to this day so far as 
the rise in prices of manufactured 
articles is concerned the index reveals 
that during these ten years it has 
gone up from 100 to 129.3. That is the 

index according to my lllformation and 
the figures that I have collected. What 
about raw material? The price index 
indicates that the price of raw mate-
rials has gone up from 100 to 159.7. So 
it is not SO much the manufacturer 
who is to be blamed. Remember, 
that the price of raw materials has 
gone up from 100 to 159.7 While that 
of the manufactured articles has gone 
up only to 129.3. Still, there is no 
doubt. with the imprOVed technology 
and improved methods we must try 
to bring down our cost of production 
and we must be competitive in the 
field. But let us not ignore ihe im-
portant fact about the raw materiaJs. 

I should also like to mention a few 
bright spots in the working of ihis 
Ministry. i~ Ministry has laid, and 
very rightly, a great emphasis on the 
development of small-scale industries. 
I cannot but congratulate ihe Minister 
of Industry for the crusading spirit in 
which he has tried to enthuse a new 
Ere into the Email-scale Industries 
Board and create an atmosphere all 
over the country for the growth of 
small-scale industries in spite of tough 
resistanCe from very important quar-
ters at so many different levels. We 
have been able to put up quite a num-
ber of industrial estates. We have 
crf'ated a great atmosphere in the 
country-I can easily vouchsafe for it 
In favour of small-scale indus ries. 
Well, this is also according to our 
policy resolution. 

But the unfortunate fact is that hav-
ing raised all these expectations, hav-
ing created all this enthusiasm, I must 
tell this House that the administra-
tion is not able to keep pace with the 
demend and it is no' able to satisfy 
the small industrialists who are com-
Ing forward now. If you are not able 
to do that, if you ere not able to satisfy 
the legitimate requiremenil that are 
expected of the Government, then cer-
tainly you will have done greater hann 
than the good that you have already 
done. What is the position regarding 
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the import of machinery for the small-
scale industry? For the lest six 
months not a pie has been made avail-
able to the small-scale industrial man. 
[ understand that the National Small-
scale Industries Corporation has hun-
dreds of applications pending with 
them. Not only that, they have taken 
from the small-scale industries man 
advance for imporL of machinery. I 
am told that the total of advances 
lying with them runs into more than 
a crore of rupees. This amount is 
locked up with the small-sCBle indus-
tries corporation. It is really fantas-
tice-this sort of thing. It ie neces-
sarily the duty of the Government to 
see that they make at least a few 
crores available to the small-scale in-
dustries. You are making crores and 
crores of rupees available to those 
people who are putting up big indus-
tries-Tatas and Birlas. Why can't 
you make at leas I Rs. 10 crores avail-
able to the small-soole industries 
man? The position is that for the last 
six months not a pie has been given 
to him. I hope this fact will be taken 
note of. 

There are many other matters where 
the small-scale industries suffer very 
considerably. We have failed in spite 
of our policy resolution, in spite of 
what has been stated in the First Plan 
and the Second Plan. We have com-
pletely failed to reserve any area for 
the small-scale industries. We have 
mentioned both in our First and Se-
cond Plans about the common produc-
(ion programme. We have gone to 
the extent of saying that, apart from 
giving certain incentives, we are pre-
pared to levy a cess on the large-scale 
industries to help the small-scale in-
dustries. Have we done anything 
about it? We have competely forgot-
ten it. And even the common produc_ 
tion programme which has been chalk-
ed out is absolutely unrealistic and, 
as it stands, the small-scale industries 
have got to run right in competition 
with the large-scale industries. No 
benefit is goiDg to come to the amall-
scale indU8trles because of the eoID-
man production programme. I asked 

Illis question quite a number of timl's 
in this House but nothing has come 
out of it. 

will now refer ,0 the working of 
lhe organifllltion of the Chief Control-
ler of Imports and Exports. I wish 
to pay a tribute to that organisation. 
It wilI be a surprise to many han. 
Members that the administrative effi-
ciency in the Controller's office has 
really shown marked improvement 
during the last year and a half. I 
haVe been going from place to place 
in the country, mos:ly in connection 
with the demands of ~m ll- l  

industries for various problems, 
licences and so on. There may he fir 
lays at the level of the Directorate. 
But, so far as the Chief Controller's 
office is concerned, 1herc has been 
:narked improvement and I wish to 
pay a tribute to that organisation. 
That has also created some confidence 
~  at least the officen at the higher 
level in that organisation are clean 
and honest. But this should not leave 
us or anybody in doubt; there is yet 
quite a considerable lot to be done ot 
the lower level. If they are to be 
effective, they have to clean up quite 
a lot at the lower levels. Because ot 
the higher officers being easily avail_ 
able and prepared to listen to personal 
representations, a fair amount of 
quick disposal is taking place. 

Shrt N. It. M1UlIswamy: The inter-
mediaries may be eliminated. 

8hrl Barish ChaDdra Mathur: I do 
not deny that there Is scope for im-
provement. I do not Say the Au,ean 
stables have been cleaned. But there 
is marked improvement. 

Shri V. P. Nayar: It is a Herculean 
task. 

Shri IIarisb Cbaadra Mathur: Tht· 
attitude of the officers h.u changed. 
Now they do not say that a particular 
thin, could not be done for this rea-
son or tha: reason. Instead ot uylng 
that, he is trying to help Lhe peoplc!. 
It you reprl'Sl"nt to 8n otftc;(·r. he will 
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find out why it was not done and he 
will try to clear up the case. 'Ilhat 
attitude has got to be appreciated. 
That is all I say. There is also 
quicker disposal. That must be ad-
mitted. 

Shri D. C. Sharma: Does the Chief 
Controller do everything from the 
highest level to the lowest level to get 
such high encomiums? All the officers 
deserve an equal amount of praise. 

Shri Barish Chandra Mathur: They 
do not deserve an equal amount of 
praise. So far as the Development 
Wing is concerned, it does not deserve 
any praise. There is such a terrible 
delay there in the licensing, examin-
ing, in the processing of the applica-
tion. 

Shri BlmaI Gh08e: Not in licens-
ing. 

Shri Barish Chandra Mathur: So 
far as the Development Wing of the 
Ministry of Commerce end Industry is 
concerned, it has not come up to our 
expectations at all. 

Mr. Chairman: The hon. Mcomber's 
time is up. 

Shri Barish Chandra Mathur: As 
the time at my disposal is short, I 
will only say a word about the STe. 
It has also done commendable ~  

and fairly good work, more particu-
larly So far a9 the export of iron ore 
is concerned. But I have a particular 
grievance and I i~  that the STC 
should not only be a commission agent 
in certain matters and do i ~ ex-
cept to add to the cost of expor's by 
charging a particular commission. We 
want to export manganese ore. In 
that matter, what does it do? It gives 
licences to a number of private partie!': 
and charge!! 2t per cent. commi!lSion, 
thus addinrol' to the cost of th£' manga-
n£'se ore and making export more 
difficult. I think the STC was design-
ed to promote exports, to devise way! 
and means to increase and encourage 
exports. to discover new fteld!: and 

grounds, m ~ i  which the private 
sector could not have done. The 
manganese ore was being exported and 
could be exported by the private sec-
tor. It is not something which the 
private sector could not have done. Let 
us see what the STC could do which 
the private sector could not do. So, 
the STC has to reorientate its policy 
and see that it does not dwell into 
cheap things. It is a good thing that 
it is getting profits, instead of the 
private entrepreneur getting that pro-
fit, becaUSe that profit is, after all 
ploughed into the resources of the 
Government. At the same time, we 
find that the administrative expendi-
'ure is rising in the various depart-
ments. We want the STC to serve the 
real purpose for which it was designer! 
and enter into newer fields. 

Mr. Chairman: There af'e 143 cut 
motions l i ~ to the m d~ under 
the Ministry of Commerce and Indus-
try which have been selected by hon. 
Members to be moved. They may be 
moved provided they are in order. 

A list indicating the numbers of the 
selectE'd cut motions will be put on 
the Notice Board for the informa-
tion of Members. 

Fall in the production of Sindri Fertili-
zers and Chemicals Ltd. 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RH. 100." 
(88) 

Need to expand the BCope of the State 
Trading Corporation 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RH. 100." 
(89) 
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Need to conduct all export and import 
trade through the State Trading 
Corporation 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs, 100," 
(90). 

Fan in the production in the Heavt/ 
Etectricats Ltd" Bhopal, due to 
shortage of skiHed and hightll skilled 
workers 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs, 100," 
(91) 

Need to give protection to indigenous 
smaU scate soap industTt/ 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs 100." 
(92) , 

Need for Prototype-cum_Training 
Centres in all industrial arellS 

Shrl Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Ministry ot CommerCe and 
Industry' be reduced by Rs 100" (93) , , 

Need for ZiberaLisation of hire-purchtue 
Scheme bll National Smell Industries 
Corporation 

Shrl Auroblndo G .... I: I beg to 
move, '"III ' . '.,j 

"That the Demand under the 
Head 'Minutry of Commerce and 
Industry' be reduced by Ra 100" (94) , , 

Failure to produce more fertilizers and 
chemicals in Sindri Fertilizers and 
Chemicats (P) Ltd, 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs, 100," 
(439) 

Nef!(! to construct one fertilizers and 
chemicats jactOTt/ at Chiplum near 
K01/ana project 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Ministry ot Commerce and 
Industry' be reduced by RB, 100," 
(440) 

Fat! in production of the HeavlI 
Etectricats Ltd, 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RB, 100," 
(441 ) 

Failure to check melpractices in the 
Heavy Electricals Limited, Bhopal 

Shri Assar: 1 beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RB, 100," 
(442) 

Need to give protection to small 
scale soap IndustTt/ 

Shrl A!IUJ': I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RB, 100," 
(Ki) 

De/4l1 in getting m4ChiReT1/ in hire 
purchlue scheme bll the National 
Smell lndustrie, Corporation 

Sbrl A81ar: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by a., 100," 
( ..... ) 
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Need to lib era lise hire purchase 
scheme by the National Small In-
dustries Corporation to develop 
small industries 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(445) 

Policy in regard to G.A.T.T. 

Shri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1488) 

Need to bring down the prices of 
rubber tyres 

Shri Kodlyan: I beg to move: 

"Th'at the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1489) 

Need to ensure maximum utilisation of 
installed capacity of industries 

Shri KodJyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1490) 

Need to ensure that new licences 
are nat given to monopolists 

Shri Kodlyan: I beg to move: 

·'That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(491) 

Management of the Hindustan 
Antibiotics 

Shrl Kodlyan: I beg to move: 

"Toot the Demand under the 
Head 'Ministry of Commerce anJ 
Industry' be ~d d by Rs. 100." 
(1492) 

Need for further diversification of 
foreign trade 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1493) 

Delay in finalising the scheme for 
production of a standard baby car 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1495) 

Need to exercise greatEr control over 
the profits of industries 

Shrl Kodiyan: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1496) 

Need to start units in the public sector 
jor the production of intermediates 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1497) 

Need to enlarge research programmes 
on the coir and rubber industries 

Shrl Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1497) 

failure to set up more industries in the 
public sector in Kerala 

SbrJ KodiYIID: I beg to move: 

"That the Demand under the 
Head 'Minislr;; of Commerce and 
Industry' be reduced by Rs. 100." 
(1499) 
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Need to locate the second Heavll 
Electrical Plant in KeTala 

Sbri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(500) 

Working of State Trading Corporation 
Sbri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
IndUstry' be reduced by Rs. 100." 
<lOO1) 

Need to effect economy in working 
of State Trading Corporation 

Shri Kodiyan: I beg to mOVQ: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1502) 

C:ving of contracts to private archi-
tects and private firms for construc-
tion of building for State Trading 
Corporation 

Shri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1503) 

Need to take over foreign trade in 
spices by State Trading Corporation 

Shrl Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RI. 100." 
(1504) 

Failure to publish up-to-d4te data 
regarding industrial profit, 

Sbri J[ocUyaD: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Ra. 100." 
(1505) 

Need to publish profits made btl 
;oint-stock companies 

Shri Kodiyan: 1 beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RI. 100." 
(1506) 

Policy regarding distribution of 
new industrial units 

Shri Kodiyan: I beg to move,' 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RI. 100." 
(1507) 

Need to modernise coir industT1/ 

Shri KocUyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100," 
(1511) 

Need for bilateral trade agreements 
with other countrie, 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100," 
(1512) 

Need to increase ,hare Of manufac-
tured goods in e:rport trade 

Sbrl KocUyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by RI. 100," 
(1513) 

Need to change the petie" purllued in 
i.suing new licence. to prevent fur-
ther growth of e.riI/ting monopolie. 

Sbri KocUYaD: I beg to m ~  

"That the Demand under the 
Head i ~  of Commerce and 
Industry' be reduced by RI. 100," 
(1514) 
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Need to ~d the managing agency 
systems 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1515) 

Need to restrict inter-company 
investment 

Shri Kodiyan: I beg to move: 

"Thai the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1516) 

Policy with regard to permitting 
foreign investments 

Shri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1517) 

Po/iCll l'ef}:uding the p€rmissioll 
for foreign collaboration 

Shrl Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Indu3try' be reduced by Rs. 100." 
(1518) 

Nerd to effect economy in prices 
of automobiles and components 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
ct 519) 

N eell 10 take oVl'r foreign trade in tea 

Shrl Kodlyan: I bC'/.! to move: 

"Thlll lhe Dt'Jlnnd under the 
Head 'Minb;.ry of Commerce and 
Innu.1try' b£' reducC'd by Rs. 100." 
(1520) 

Need for reduction of expenditure on 
account of the pay of officers of the 
Department of Company Law 

Administration 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1522) 

Need for reduction in the number of 
Joint Secretaries 

Shrl Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1523) 

Need to reduce the personal staff 
attached to top officers 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Mini'slry of Commerce and 
Industry' be reduced by Rs. 100." 
(1524) 

Need to reduce expeniiture on delega-
tions scnt to foreign countries 

Shri Kodiyan: I beg to move: 

"Thal the Demand under the 
Head 'Mini'3·.ry of Commerce and 
Industry' be reduced by Rs. 100." 
(1525) 

Need to expedite the fixing of stand-
ards by the Indian Standards 
Institution 

Shri Aurobindo Ghosal: 
move: 

beg to 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (95) 

Need to open branches Of Central 
Marketing Organisation in aU district. 

Shri AlIl'Oblndo Ghosal: I beg to 
movp: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (96) 
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Need for in tegratin" and consolidating 
the State Marketing Organisations 
under Central Marketing Board 

8hri Aurobindo Ghosal: I beg to 
:nov(': 

"That the ~ d under the 
Head 'Industries' be reduced by 
Rs. 100." (97) 

Need for a scheme to improve the 
quaHty of the products of cottage 
industries 

Shrl Aurobindo Ghosal: I beg to 
move: 

"Tha t the Demand under the 
Head 'Industries' be reducea by 
Rs. 100." (99) 

Need to diversify the small-scale 
industries 

Shrt ADroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (100) 

Need for control over quality of the 
products of sm a,n-scale industries 

8brl Auroblndo Gbosal: I beg to 
mow': 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (101) 

Need to fix minimum ceiling prices oj 
the products of small-scale industries 

8hrl Auroblndo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
R3. 100." (102) 

Need to guide the productivitll of 
IImall-scale industries through Gov-
ernment i ~ 

Sbrl AuroblDcIo G....u: I bee to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (l03) 

Need f01' marketing the products of 
sman-scale industries 

Shrl Aurobindo GhosaI: I beg to 
move: 

"Tha t the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (104) 

Need to protect the smaH-scale 
industries from the competition of 
large scale i d ~ i  

Shrl AuroblDdo GhosaJ: I beg to 
move: 

"That the Demand lmder the 
Hpad 'Industries' be reduced by 
Rs. 100." (105) 

Need to dl"'l,elop handicrafts according 
to the regional art 

Shrl Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (106) 

Need for easy avail.abilitv of help 
from the Design Centre 

Shri Auroblndo Gbosal: I beg to 
move: 

"'n1at the Demand under the 
Head 'Industries' be reducpd by 
Rs. 100." (107) 

Need for pilot centres area-wile 

Shrl AuroblDdo GhOllaI: I beg to 
movE': 

"'n1at the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (108) 

Need for pilot centreB industrll-tDile 

Shrl AaroblDdo Gb_l: I beg to 
move: 

"That the Demand under the 
Head 'Indultries' be reduced by 
RI. 100." (109) 



10041 Demands APRIL 7, 1961 fOT Grants 10042 

Need to amatgamate uneconomic tea 
gardens 

Sbri Au.robindo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (123) 

Need for nationaLisation of tea gardens 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs 100." (124) 

Need to run through cooperatives the 
small dosed tea gardens 

Shrl Auroblndo Ghosal: I ~ to 
mCNe: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (125) 

Need to fix the price of raw jute 

Shrl Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (126) 

Need to fix the price of jute products 
for retaining the foreign market 

Shri AlUoblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Hl':Id 'Industries' be reduced by 
Rs. 100." (127) 

Need to stop speculation in jute ane 
jute products 

Shrl Au.roblndo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (128) 

Need to improve the quality of tea for 
erport 

Sbrl Au.robindo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (129) 

Need to cancel the licences Of tea 
expOTters who have failed to supply 
tea abroad as per sample 

Shri Aurobindo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (130) 

Need to provide machinery to green 
tea producers for manufacturing 
black tea 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (131) 

Need for e:rploring the market 01 

green tea from Himachal Pradesh 
rLnd Punjab 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (132) 

N eCd to export jute and tea through 
the State Trading Corporation 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (133) 

Need for producing high quality 01 
coffee 

Shrl Auroblndo Ghosal: I beg to 
movc: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (134) 

Need to give 7JU>re powers to the 
Textile Commissioner in the matter 

of controlling prices of cotton and 
cloth. 

Sbrl Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (135) 
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Need to develop the coir industT1/ in 
West Bengal through a scheme of 
integrated pilot institute 

Sbri Au.robindo Gbosal: I beg to 
m'Jve: 

"That the Demand W1der the 
Head 'Industries' be reduced by 
Rs. 100." (36) 

Need to develop the silk-worm culti-
vation in Manipur 

Sbri Auroblndo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. ]00." (137) 

Need to organise more exhibitions in 
rural and i d i ~ areas 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the m~md under the 
Head 'Industries' be reduced by 
Rs. 100." (138) 

Need to intimate the results of 
research works to the ordinary small 
scale producers 

Shrl Aurobinclo Ghoul: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (139) 

Need to propagate research work in 
regional languages' 

Shri Au.roblndo GhOllaI: I beg to 
mov.'. 

"That the Demand under the 
Head 'Industries' be reduced by 
lb. 100." (140) 

Need to restrict the converrion of 
hand-looms into power-lootru 

Slut AlII'OltlDdo G ..... I: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100'" (141) 

Need to reduce the price of Khadi 

Shrl Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (142) 

Need jor m i ~ on the publicit1l 
of handicrafts in the industriall1l 
developed u,estern countries 

Shrl AW'oblndo Ghosal: I beg to 
in:)Y,': 

"That the Demand under the 
H£':Jd 'Industries' be rpduced by 
Rs. 100." (158) 

Need tf) set lqJ commercial museu"" 
in each district 

Shrl Aurobindo Ghosal: I beg to 
move': 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (159) 

Need to set up commercial museums 
in industrial areas 

Shrl AW'Obindo GhGaaI: I beg to 
move; 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (160) 

Need fOT propetr marketing 0/ the 
products of cotta"e industrie. 

Sbrl AlU'Oblndo Gh .... l: I be, to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
RI. 100." (181) 

Need to Bet up the net work of 61n411-
!lca'e industrie. aI feeder. to large-
s('ale tn4U1trie. 

Sbri Aaroblndo GbouJ: I bee to 
movI-: 

"That the Demand under the 
Head 'Industries' be reduced by 
RI. 100." (182) 
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Need for standardisation of prices of 
the products of smalL-scaLe industries 

Shrl Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (163) 

Need to impart training of different 
kinds in smalL-scaLe industries 01 
different kinds free of cost 

Shrl Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (64) . 

Need to rehabiLitate the trainees in 
the smaLL industries 

Shrl Aurobindo Ghosa): I beg to 
movp: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (l78) 

Need to extend the scope of Sma!! 
Industries Service Institute 

Shrl Auroblndo Ghosa): I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (179) 

Need to establish more Small Indus-
tries Service Institutes 

Shrl Auroblndo Gbosa): I beg to 
n.ove: 

"That the Demand under the 
Head d i ~  be reduced by 
Rs. 100." (180) 

Need for quality control in aU 
branches of d ~  

Sbrl Auroblndo Gbosal: I beg to 
If.OVl': 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (lSI) 

Need to integrate quality with 
economy in d ~  

Shrl AW'Oblndo Ghosal: I beg to 
move: 

"That the Demand under the 
Head 'Industries"be reduced by 
Us. 100." (182) 

Need for inspection for controUing 
quaUty in production Of aDt the 
industries 

Sbrl Auroblndo Ghosal: I beg to 
illove: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (183) 

Need to develop the quality of silk 
in West Bengal 

Shri Auroblndo Ghosal: I beg to 
movE': 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (184) 

Need to revive the 'Muslin' type of 
silk production in West Bengal 

Shrl Aurobindo Gbosa): I beg to 
move: 

"Taa t the Demand under the 
HI'3d 'Industries' be reduced by 
Rs. 100." (185) 

Need to giVe incentive to the pro-
ducers of 'Mas Landi' quality of mat 
in West Bengal 

Shri Aurobindo Ghosal: I beg to 
[f'uVE': 

';That the Demand under the 
He3d 'Industries' be reduced by 
Rs. 100." (186) 

Need to develop and help the polo-
ball manufacturing indurtTJI of 
West Bengal 

Shl'i AlUoblndo Gbosal: I beg to 
n.ove: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (187) 

Need to enquire into the paTti41 
faHure of indurtrial scheme fOT 
rehabilttation Of displaced person. 

Sbri A1II'Oblndo GbosaI: I beg to 
move: 

"Tha t the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (188) 
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Need to liberalise the terms of 
Industrial co-operatives 

Sui Awoblndo Ghosal: I beg to 
move: 

"Tha t the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (189) 

Need to set up small-scale industries 
in the State of Gujarat 

Shri M. B. Tbakore: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (191) 

Need to set u,p a glass factory in 
Gu;arat 

Shri M. B. Thakore: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (192). 

Failure to revive tile Patola cottage 
industry in Patan. Gujarat State 

Shri M. B. Thakore: 
move: 

beg to 

"That the Demand under the 
Head 'Indu,strics' be reduC1!d by 
R:;. 100." (193) 

Need to select trainee. for various 
research centre. area-wi.8e 

Shri AuroblDdo Gboeal: I be, to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
RI. 100." (194) 

Need for abolishing the monopolV in 
Kh4di production 

Shri AIU'ObIudo ~  I be, to 
move: 

--rhat the Demand under the 
Head 'Industries' be reduced by 
RlI. 100." (UI) 

Need to expedite the work of the Coir 
Research Institute of Ulberi4 

Sbrl Aurobindo Ghoaal: I beg to 
tr.ove: 

"That the Demand under the 
Head 'Industries' be reduced by 
R3. 100." (215) 

Need for raising the production btl 
Ambar Charkhas into earning level 
economically 

Shrl Aurobindo GIwJsal: I beg to 
move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (2]6) 

Need to set up small scale indUltrie. 
in Ratnagiri District 

Shri Assar: I beg to move: 

"That the Demand under the 
~ d 'Industries' be reduced by 
Rs. 100." (446) 

Need to set up Paper, Fertilizers and 
Aluminium industries at Chiplun 
near KOllana Pro;ect 

Shri A88ar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. ]00." (447) 

Need to give more inform4tion and 
guidance btl Sm4l1 Industries Srr-
1Jice In.titute 

Shri Aaar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 

~  ]00." (448) 

Need to avoid delall in providing raID 
materials for 1m411 scale industries 

8bri "-r: I be, to move: 

"That the Demand under the 
Head 'IndwtriQII' Ix> reduced by 
Rs 100." (448) 
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Need to lib era lise the terms and con-
ditions of industrial co_operative 
societies 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (450) 

Need to purchaSe goods manufactured 
by smalL scale industries by Govern-
ment Offices and Departments 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (451) 

Need to open publicity centres to 
popularise Indian ,products in 
foreign countries 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' bE' reduced by 
Rs. 100," (452) 

Failure to check the rise in the price.l 
of textile d ~ 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs, 100." (462) 

Need to set up an organisation as 
feeder for conversion of small scale 
industries to large scale industriu 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (463) 

Need to develop coir industry 'ft 
Maharashtm 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (464) 

Need to develop further handloom 
industT1/ by supplying 1/arn at con-
tract prices to it 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 101r" (465) 

Need to develop cottage indwtT1/ in 
backward area like Kolaba, Ratna-
giri District of Maharashtra 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (466) 

Need for proper guidance for the 
promotion of smaH scale industrie. 
through Government agencies 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs, 100," (467) 

Need to protect the small scale indus-
tries from competition of large scale 
industries 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be redolced by 
Rs, 100," (468) 

Need for better marketing facilities 
jor the products oj small scale 
industries 

Shri Assar: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (469) 

Need for distribution of pilot centres 
of different industries in equitable 
manner in different 'Lnits, areas and 
State. instead of concentrating the 
pilot centres in one place 

Shri Aurobinclo Ghosal: I beg to 
:n'lve: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (1111) 

Working of the National Producti11Utl 
CouncU 

Sbrl KocUyaa: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (1508) 
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Need to avoid procedural delalls in 
glvmg loans by the Central Gov-
ernment institutions 

Shri Kodiyan: I beg to move: 

"Tha t the Demand under the 
Head 'Industries' be reduced by 
R'S. 100." (1509) 

Functioning of the Development Wing 
and Development Councils 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100," (I5l0) 

Need for reduction of expenditure on 
account of pay and allowances of 
ofjicers 

Shri Kodlyan: I beg to move: 

"That the Demand under the 
Head 'Industries' be red\.tced by 
Rs. 100." (1526) 

Failure to check the monopolistic 
growth in industries 

Shri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100," (1527) 

Need to reorientate research pro-
gramme, 

Shri Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (528) 

Inadequacy of grants-tn-aid to undn-
developed St4tes 

Sbrl K0di7an: I beg to move: 

''That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (11529) 

InacieqU4C1l of CentraZ aid to the Coir 
indUltrv 

Sbrl Kodiyan: I beg to move: 

"That the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (1530) 

Present ~i l relating to handloOfR 
industT1l 

Shri Kodlyan: I Jx>g to move: 

"Thot the Demand under the 
Head 'Industries' be reduced by 
Rs. 100." (531) 

Need to open Trade Centre. in aU 
important cities of the world 

Shrl Auroblndo Ghosal: I beg to 
~ l  

"That the Demand under the 
Head 'Commercial Intelligence 
and Statistics' be reduced by 
R'S. 100." (98) 

N ecd to expedite the disposal of the 
cases pending before the Department 
Of Company Law Administration 

Shrl Auroblndo Ghosal: I beg to 
mo\'e: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Minis-
try ot Commerce and Industry' be 
reduced by Rs. 100." (17) 

N ccd to Bend the best ('xhibit, and 
trained personnel for International 
Exhibitions 

Shri Anroblndo Ghoul: I bei to 
move: 

"That the Demand under the 
Head i ll ~ Department. 
and Expenditure under the Minis-
try of Commerce and Induatry' be 
reduced by RI. 100." (118) 

Need to withdraw agricultural com-
modities from the purview of the 
Forward Market CommL"ion 

Shrl AaroblDdo Ghoul: I bel to 
'n',vr-: 

"That the Demand under the 
Head 'Miscellaneous Departmentl 
ond Expenditure under the Minis-
l!'y ot Commerce and Indualry' be 
reduced by RI, 100." (119) 



10053 Demands APRIL 7, 1961 for Grants 10054 

Need for propagation of the metric 
system in ruraL areaa 

Bbri Aurobindo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Minis-
try of Commerce and Industry' be 
reduced by Rs. 100." (120) 

Need to reduce the number of Dele-
gations going abroad 

Sbrl Auroblndo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Minis-
try of Commerce and Industry' be 
reduced by Rs. 100." (121) 

Loss in the import and sale of 
Japanese doth 

Sbrl Auroblndo Gbosal: I beg to 
move: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Minis-
try of Commerce and Industry' be 
reduced by Rs. 100." (122) 

Need to popularise metric S1/stem ot 
weights and measures in rural areall 

Sbrl M. B. Tbakore: I beg to move: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Minis-
try of Commerce and Industry' be 
reduced by Rs. 100." (228) 

Failure to re-open closed mills tft 
Gu;arat 

Sbrl M. B. Tbakore: I beg to move: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Mirus-
try of Commerce- and Industry' ~ 
reduced by Rs. 100." (229). 

Need to give Indian names to metne 
weights and measure. 

Sbri Assar: I beg to move: 

"That the Demand under the 
Head 'Miscellaneous Departments 
and Expenditure under the MiniS-
try of Commerce and Industry' be 
reduced by Rs. 100." (496) 

Need to reduce the number of delega-
tions going abroad 

Sbri Assar: I beg to move: 

"That the I>emand under the 
Head 'Miscellaneous Departments 
and Expenditure under the Minis .. 
try Of Commerce and Industry' be 
reduced by Rs 100." (497) 

Mr. Chairman: The cut motions Bre 
before 1.he House. 

Sbri AJlt Biol'h Sarhadi (Ludhiana): 
Mr. Chairman, I join the other hon. 
Members in welcoming Shri K. C. 
Reddy as the Minister of Commerce 
and Industry. In fact, I feel that the 
Ministry of Commerce and Industry is 
the most important Ministry in the 
country for the developing econOmy of 
the coun try depends upQn its func-
tions. I congratulate the Ministry on 
its achievements during the last few 
years. 

lUG! brs. 

[DR. SUSHILA NAVAR in the Chair] 

In fact, I feel, looking at the figures, 
that we are in the midst of an indus-
trial revoiution in the country, though 
we do not realise it and we do oot feel 
it. Particularly, in the large-scale in-
dustrial sector we have made a very 
big headway. From the figures, we 
find that whereas our investment in 
the large-scale industries sector was 
only Rs. 400 crores, Rs. 60 crores in 
the public sector and about RI. 340 
crores in the private sector, In the 
First Plan period, we are now target-
ing in the Third Plan for RI. 2,550 
crores, Rs. 1,300 crOres in the public 
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sector and Rs. 1,250 crores in the pri-
vate sector. This is a very significant 
feature in the developing economy of 
the country for it indicates that we are 
in the midst of an industrial revolu-
tion. 

Criticism has been levelled in the 
House about the insufficient return 
from public undertakings. I am 
sure we have already turned the cor-
ner and we arc in the midst of a gene-
rating economy and these very public 
undertakings are sure to pay and fin-
ance our planning in some time to 
come. While I congratulate the 
Ministry on such an achievement, I 
feel that not sufficient effort has been 
made about the removal of regional 
disparities in the matter of location of 
heavy industries. I am grateful to 
the Ministry for the expectation which 
I have got that they will be locating 
the machine tools factory in Punjab 
and they will be selecting Ludhiana 
for the purpose, which is the nerve-
centre of small-scale industries. I feel 
the emphasis has now to shift from the 
heavy industries to small-scale indus-
tries, and I believe the policy of the 
Government now is that the heavy in-
dustries should depend for their com-
ponents on the ancillary industries. 
From the point of view of that ob-
jective, I feel that Ludhiana will be a 
place where this machine tools fac-
tory which is expected to be given to 
Punjab should be located. 

Mr. ChaJrmaD: As the Hause will 
now take up Private Memben' busi-
ness, the hon. Member may continue 
his speech when the discussion on the 
Ministry of Cemmerce and Industry's 
Demands is resumed on Monday. 

PREVENTION OF HYDROGENATION 
OF OILS BILL---contd. 

bv Shri Jhut.m SiAh4 

Mr. CbaInDaa: 'ft1e Howe "m now 
take up further cII8eusBIon of the 
lOB (Ai) LSD.---3 

motion moved by Shri Jhulan Sinha 
on the 24th March, 1961, namely,-

"That the Bill to provide fur 
prevention of hydrogenation of 
oils in India and for matters con-
nected therewith, be taken into 
consideration." 

Out of 2 hours allotted for the dis-
cussion of the Bill, 54 minutes were 
taken up on the 24th March, 1961, and 
1 hour and 6 minutes are now avail-
able. Ch. Ranbir Singh was in pos-
session of the floor. He may please 
continue his speech. 
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JI'llfi ~  ~ ~ m ~  IfiB ~ ~ I 
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m ~ ~  if; f"f'lf ,_Fit ~-  m ~ 
~ ~ if; m ~  Ifilt ttm ~  ~~ If 

Iti{ ~ i, ~ ~ ~~ !fiT -ro ~ ~ 
m ~~ ~  tft ~ ~~ !fiT ~~ :JIT 
~, Itilf ~ Itilf ~ ~ if; ~ ~ !fiT 
\II1rI1fT ~ "'"1: ~  3fTIl, ~ ,~ ~ if, 
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~ tit ~~, ~ i  ~-  ~ 

Iti<: \lIfT ~ ~, 1fi m 00 !fiT 1fi 
f'r'l'II' ~ m 1fi cfu ~ ~ ~ 
~  III't ~ 'to'l: ~ I 

Slut II&rWa Cbaadra IIa&Iuu (Pall): 
I coneratulate the bon, Member who 
has sponsored thla Bill on hiJ ainoerity 
of puI'pOIIe and conviction and on the 
tenacity with which he hu been pur-
luJnc the matter all the year round. 
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Shri V. P. Nayar (Quilon): And 
for misplaced enthusiasm. 

Shri Barish Chandra Mathur: I 
wish to say that I was never ·so much 
in agreement with my ho·n. friend Ch. 
Ranbir Singh as today On all that he 
has said in support of this Bill. When 
I say all this, I do not forge.t the great 
contribution made by my han. friend 
Shri V. P. Nayar and the arguments 
advanced by him. It is after taking 
into account all those arguments that 
I am advocating my support for this 
Bill. 

I flung a small question at Shri 
V. P. Nayar when he gaid that in the 
absence of hydrogenated oil, the 
people in the south would be in diffi-
culty, bc-cause they had now taken to 
theSe hydrogenated oils. Previously, 
they were using fresh coconut and 
other oils; now, that is not available; 
it becomes rancid with the passage of 
time. This was what my hon. friend 
was saying. I just flung a small ques-
tion at him and asked him what they 
were doing before the hydrogenated 
oils came into the picture. I could not 
get any satisfactory answer. The 
answer was that fresh oil was avail-
able in the village all the time. 

Shrt v. P. Nayar: The answer is 
that more and more Of coconut oil 
is being consumed by a variety of in-
dustries, and the populatiOn is grow-
ing !IO much that coconut oil produc-
tion has not grown in keeping with 
it. 

Shri Barish Chandra Mathur: That 
is just a fiction and nothing mOl"e 
than a fiction, and that has been ex-
ploded in many ways already. 

I may just tell him how this very 
argument was advanced formerly, 
when I had something to do, in a little 
way with this affair in Jodhpur State 

i~  was just 36,000 square miles in 
extent. BeiD, fully convinced that 
the hydropnated oils should be stop-
ped, should be stamped out and rooted 
out from the State of Jodhpur, I \WIl-
ted to do something in this matter. 
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Then, I was an official, and I wanted 
to take a strong attitude. The Chief 
Minister of that State who happened 
to be an Englishman, and the Finance 
Minister of that State who also hap-
pened to be an Englishman could not 
appreciate, just as my han. friend has 
not been able to appreciate, my atti-
tude in keeping hydrogenated oils out 
of that State. They said that it was 
abSOlutely impossible and it could not 
be done, and if I did it, the position 
would be that no ghee would be avail-
able in the State and people would 
sutTer. But what happened was that 
hydrogenated oil was rooted out of 
that State for full ten years. The 
arrangements made b} that Govern-
ment at that time prevailed, and ghee 
was available all the time, and the rRte 
at whieh ghee was sold did not go up 
from between ~ chattaks a rupee to 
~ chattaks a rupee. At that time, that 
uspd to ~ the ratl' at which pure g:1l'e 
was sold. And the myth which was 
being flung in our facp by the (cJpmost 
people in the State was just pxploded. 
I have not. the least doubt that if we 
adopt this Bill, and if we just realise 
that pure ghee is better than hydro-
genated oil, 'and that fresh oils are 
better than hydrogenated oils, we shall 
be able to get sufficient quantities of 
ghee and fresh oils in this country, 
and we shall be able to meet the situa-
tion. Even at present, the total qucm-
tity of hydrogenated oil is just half of 
the total quantity of ghee consumed. 

The Deputy MInIster of Food and 
Arrical'hlJoe (Shrl A. M. Thoma,): 
When was it that the hon. Member 
took this step? 

8hri Barish Chandra Mathur: I 
took that step in 1945 or 1946. 

Mr. CbalrmaIl: I would like to 
have the guidance of the House with 
regard to the time-limit for the 
speeches on this Bill. We have 1 hour 
and 6 minutes left, which means that 
this discussion should come to an end 
at 4.36 p.m. today. The hon. Minister 
wants half an hour, and the Mover of 



Prevention CHAITRA 17, 1883 ~l  of Hydrogenation of 10064 
Oils Bm 

the Bill might need at least five minu-
tes, which comes to a total of 35 minu-
tes. That leaves us hardly half an 
hour. 

As for extension of the time, the 
maximum extension tnat is possible 
now, in view of the business before us, 
is 10 minutes or 15 minutes. It is not 
possible to extend it beyond that. I 
have got four more names here, or 
rather, four more chits here from hon. 
Members who wish to speak. 

Shri D. C. Sharma (Gurdaspur): I 
have not sent my chit. I also want to 
speak. So, you may count it as five 
chits. 

Mr. Chairman: I am afraid It 
would be very difficult. 1 hour has 
been allotted for the next Bill, and the 
third Bill also should get started today 
and have at least five minutes, and 
then it can be taken up on the next 
occasion. Therefore, I am afraid that 
either some of the hon. Members 
might withdraw their names, or the 
time-limit will have to be six or seven 
minutes for each Member. Hon. Mem-
bers can choose whichever way they 
like. 

Sbri AmJad AU (Dhubri): I have 
sent my chit already, and I want just 
five minutes. 

Sbri J[hedllkar (Ahmednagar): I 
would like to make a submillBion. This 
Bill which is under discussion really 
brings to the forefront the issue of 
nutrition, the issue of cattle protec-
tion and 80 on. So many points con-
nected with our food problem are in-
volVed, and it is not simply a Bill that 
we are debating or a particular clause 
on which we are speaking. Therefore, 
looking to the nature of the subject 
that is before us, which has come up 
after a lon, time, and considering the 
fact that, as you yourself, Madam, 
know, being a doctor yourself, nutrI-
tion is an important subject, I would 
appeal to the House to ,ive us a little 
more time tor the consideration ot thll 
Bill. 

Shri Hariah Challdra Mathur: We 
need not conclude our discussions on 
this Bili today. We can takl:' it up on 
the next occasion, if we want the 
other Bills to have their turn today. 

Mr. ChaJrman: I am afraid that is 
not possible, namely that we keep 
this Bijl pending and take up the 
next Bill. This Bill has to be disposE'<! 
of before we take up the next Bill 
which is on the list. Shri Harish 
Chandra Mathur may continue his 
speech. I shall consult the 
hon. Speaker if he wants this Bill 
to be postponed to the next occasion. 
But the hon. Members whose Bills are 
next on the agenda and will have their 
turn to move for their consideration 
may not feel very happy about it, if 
their Bills are not taken up. They 
miss the opportunity completely; they 
may never again get a chance of mov-
ing their Bills. That is my difficulty. 

Shri Harish Chandra Mathur will 
be as brief as possible. 

Shrt IIartIIb CbaDdra Mdhv: I 
teel very strongly in this matter. Aa 
my hon. friend ha. put it, thil raise8 
very fundamental point.. I never 
thought that vested interests are 80 

powerful in this country that they 
would be able to stop us, the Govern-
ment, the scientists and others trom 
going ahead in their way in this par-
ticular matter. Thi. matter has been 
raised in Parliament timet without 
number and keen awareness and in-
terest have been shown by bon. Mem-
bers on all sides. ,Yet thiJ hydro-
genated oil has become a part ot our 
life. 

8hri V. P. NaJar: Let us aee the 
voting. 

Sbri BarIsh Cbaadra ....... r: 
Some people think that this hu 
become a part ot our lite just lfke 
opium was for Bome time a part of the 
life of the Chinese. If it wall euenUal 
~ the Chinese to 10 on con.umin, 
OPIum, it may be necessary tor us to 
1(0 on conlumin, this hydro.renated 011 
because It has become a part of our 
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life. I consider it to be more danger-
ous than opium--this habit. 

Shrl V. P. NaJar: Is it a narcotic? 

Shrl BarIsh Chandra Mathur: I 
think it is more dangerous than that. 
I consider it to be a slow poison to the 
health of the nation. It is a most dan-
gerous and insidious enemy of animal 
husbandry. That has been very 
strongly pointed out by my hOD. 
friend. When I gave the example of 
animal husbandry, I had in mind what 
I found even in the Jodhpur State. 
There animal husbandry used to be one 
of the most important sectors of the 
economy. It was an important ex-
porting centre. Within three years, 
vegetable ghee had displaced this ex-
porting centre and what we found was 
vegetable ghee coming from outside 
and getting mixed with pure ghee and 
people having a roaring trade. So ani-
mal husbandry was suffering. Every 
hearth and home has been exploited. 
We know that the consumption of 
wine is restricted to 5 per cent of the 
population. But here is something 
which exploits every hearth and home. 
Either you are being cheated or some-
body else is being cheated. 

In Delhi, I was purchasing gree 
from rural areas, pure ghee paying for 
pure ghee. But all the time I found 
that it was never pure ghee. I sent a 
sample of it to my hon. friend, the 
Deputy Minister, to get it analysed and 
say whether it was pure ghee that I 
was paying for. He got it analysed and 
told me that 70 per cent of it was 
vanaspati. So 30 per cent only is pure. 

Sbrt v. P. NaJar: Did he analyse 
it or did he get it analysed? 

Shrl Barish Chandra Mathur: So 
every hearth and home is being cheat-
ed. This has completely demoralised 
the rural economy. We have com-
pletely displaced the village ghani 
which would have given employment 
to so many people, which would be 
everywhere, in every village, because 
nodoby would take rancid oil as my 
hon. friend apprehends. Everyone 
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wants fresh oil. When he wants it he 
will immediately go to the gOOni 
which is there in every village. 

So hydrogenated oil is the enemy of 
this. It is responsible for driving out 
the village ghanis. It is also doing 
considerable harm to animal husban-
dry. It has been there cheating and 
exploiting every hearth and home. It 
is taken to the villages and mixed 
with things in a hundred and one 
ways. Then it is churned and ghee is 
prepared, producing the flavour. 

Therefore, I very strongly support 
this Bill. We must not only discuss 
this Bill but pass it sO that we may get 
rid of this nuisance. 

As regards colourisation, it is diffi-
cult for a man of my understanding to 
believe that it is not possible to find a 
suitable colour. I wish to convey it 
to the hon. Minister of Food and Agri-
culture that very few in this country 
believe that such a thing cannot be 
found. People look at you with sus-
picion when you say it is not possible. 
Why is it that in this age of scientific 
and technological advance you say that 
you cannot devise a colour for this? 
Even when there is a little talk of 
some colour likely to be devised, you 
find a sort of vicious propaganda let 
loose against colourisation. All the 
time you see in cinemas documentaries 
being shown which are against the 
idea of colourisation. When Govern-
ment have accepted the policy of 
colourisation, it is unfortunate that not 
only in cinemas but even in some gov-
ernment publications we find adver-
tisements supporting these ideas 
against colourisation. 

The other day I went to Mysore and 
had been to the technological labora-
tory there. I was taken round there. 
I make this statement on the floor of 
the House and want an answer from 
the hon. Deputy Minister. I was told 
by the Director and his subordinates 
that they have been able to find a 
colour which could be adopted and it 
was also not an offending of colour. It 
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was a colour which would be accept-
able from the aesthetic point of view 
alBO. I do not know what has hap-
pened to that. We hear no talk of it. 
I do not know where it has been 
silenced. I wish the hon. Minister 
takes serious action. I make this 
statement on the floor of the House. 
When I went there, I was particularly 
interested in this matter. 

Shri A. -M. Thomas: Is it Mysore? 

Sbrl Barish Chandra Mathur: Yes. 
In my presence, they conducted the 
experiment and they said, 'Here is the 
colour. Here we are heating. The 
colour does not disappear on heating. 
Also it is not offensive'. But when I 
asked a question, they said nothing is 
being done at Mysore. Poona has done 
something in this connection. Now 
they are conducting certain tests which 
will take three years. 

Shri V. p. Nayar: What is the 
name of the colour found out there? 

8hr1 Barish CIwIdra Mathlil': I 
do not know the name. 

Sbrl V. P. Nayar: I say th.ia 
because there is a list of the schemes 
on that in answer to a question today. 
I do not ftnd it there. 

Shri Barish Chandra Mathur: I 
put a specific question here. In My-
sore, they told me about this. Still, I 
do not know what has happened. 
There are many who think that a 
-colour could be found. There are cer-
tain people who say that even if you 
put haldi, which we use every day in 
our dietary, the colour will not d~ 
appear. It will have an yellow colour. 
I do not know whether it has been 
tested or not. If we are able to ftnd 
(lUt a colour and apply it, it would be 
something, so that if there are people 
who are bent upon taking it, they will 
know what they are taking. Let them 
have it. 

I feel that even thia colourisatlon a 
alot the ri&ht solution to tb1I problem. 

The right solution is to stop it com-
pletely. What advantage are you 
deriving from this? If vitamins can 
be added in hydrogenated oil, can they 
not be added in some other way? What 
is the necessity for having vitamins 
only through in hydrogenated oil. 
After all, ~  are taking oil and noth-
ing else. If you get fresh oil, is it not 
better? Are you not paying much 
more for this than you pay for fresh 
oil? It is only the poorer section 
"which J(les in for hydrogenated oil 
because that section cannot afton! to 
go in for ghee. Why are you exploit-
ing that section? The poorer section 
which cannot aftord to buy pure ,hee 
goes in for .this and still you raise the 
price. Government are ,ettln, Rs, 5 
crores every year. Because of this, 
are they also not becoming a vested 
interest in this? I say that the poor 
man who is using it and who can much 
better USe the ordinary 011 Ihould be 
permitted to do that. 

It may be said, 'Please do not ban 
vana.spati. We have all the machi-
nery with us'. If that is so, what 
harm is there if it 11 used for lome 
other purpose? Let those people who 
have already made tons of money be 
satisfied with what they have got. 
There is no answer to that. They can-
not demand that we should pay them 
for the machinery. They have ex-
ploited the country and they have lOt 
e\'erything out of that machinery by 
manufacturing it and looting people In 
the real literal sense of the term. 

1. lin. 
Mr. CbairJnaIl: I hope he will stick 
to his promise to take only five 
minutes. 

Sbri Amjad AU: Madam Chairman, 
I was very glad to ftnd my friend ShrJ 
H. C. Mathur, a gentleman from 
Rajasthan supporting the Bill tor the 
prevention of hydrogenation. AA a 
matter of tact, there has alw8YJ been 
a prejudice against men of his State 
that they are the persons who lndul,e 
in thlJ sort of lPuriOUl trade ...•• 



Prevention APRIL 7, 1961 of Hydrogenation of 
Oils Bill 

IOO7e> 

Shri Barish Chandra Mathur: No, 
no. Do not identify Rajasthan with 
two or three persons: Rajasthan has 
got 150 lakhs of people. 

Shri Amjad Ali: Before I go on to 
the other points I have a question to 
ask the hon. Mover of this Bill. I have 
a slight doubt as to what a particular 
portion in this Bill is about. In his 
reply he may give an answer. I am 
quoting the second proviso in clause :.: 
of this Bill which reads as follows: 

"Provided further that the stock 
of vanaspati existing at the com-
mencement of this Act shall be 
permitted by the Government to 
be exported by the  manufacturers 
at their option on and from the 
commencement of this Act." 

I have considerable difficulty in under-
standing this part of the Bill. I hope 
my hon. friend would make it clear 
when he gives his reply. Unless he 
was thinking in terms of compensa-
tion for expropriation or some such 
thing, he will not have put this clause 
in to the Bill. 

I would also like to know from the 
Government, from my han. friend, the 
Deputy Minister, Mr. A. M. Thomas 
something about this, some clear idea 
about this, because this movement was 
possibly started as early as IndepenC1-
ence itself. In the year 1951, such a 
move was taken in the Provisional 
Parliament and our esteemed frien!! 
Shri Jairamdas Daulatram who ~ 
the Food Minister then, told the House 
that he had appointed a committee to 
go into the question of the colourisa-
tion in order to distinguish the Vanas-
P!lti from pure ghee and also for the 
purpose of checking adulteration of 
ghee but that report has not come to 
liS and we do not know what has 
been done with respect to that. 

The hon. Mover of this Bill bas 
also opined that our scientists and 
our laboratory assistants and also the 
doctors were there but till now we 
bave not been able to know anything 
about the col ourisation. Why should 
not vanaspati or for the matter of that 
Dalda have been given the colour in 

oroer to give a distinguishing mark 
from the ordinary ghee. Ordinary 
ghee, as a matter of fact, costs much 
more. To adulterate it with vanaspati 
would be cheaper but that would not 
give the property of ghee and the 
consumers and customers are cheated 
to that extent. Incidents have been 
cited by Shri Mathur where a person 
like him who possibly has got very 
good sense of business and trade 
could be cheated. . 

Shri V. p. Nayar: Do you suggest 
that he himself adulterated it? 

Shri Amjad All: It may be the 
other way round because Shri Thomas 
was given charge of it and he had 
found it out. You have expressed a 
doubt earlier whether he had examin-
ed it himself or he had it examined 
it by his labo:-atory men. Somehow, 
the fact remains that it was 
adulterated to the extent of 70 per 
cent. So, colourisation was much 
more needed just to see that vanaspaU 
or Dalda is not mixed, and we remain 
always suspicious of purchasing ghee 
unless it is from the custody of my 
hon. friend Shri Krishnappa or Shri 
Thomas, in the milk scheme. We are 
always suspicious of purchasing ghee 
from the bazar. This difficulty could 
be avoided by colourisation. That is 
the thing which is needed, and the 
services of doctors and our scientists 
may be utilised and that will obviate 
the di1ftculty of detecting the spuriOUB 
stuff as against the real ghee. 

The mover of this Bill has elucida-
ted the possible ill-effects of vanaspati. 
I find from the Statement of Objects 
and Reasons that there are four 
reasons for moving this Bill. One of 
them is the injury caused to public 
health. Regarding this aspect, I com-
pletely agree with my predecessor 
that It Is inju:-Ious. I have somehow 
a feeling that Dalda or vanaspati is 
really injurious to health and It is also 
slow poisoning. For a number of 
years, indeed for a century, ever since 
the Britisbers entered Assam-my 

~  Assamese were II\1bjectecl 
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to slow poisoning by opium. Vanaspati 
is another poison which we have now 
introduced into the public health of 
the nation. I wish it goes out sooner. 

Shri V. P. Nayar: Ban smoking 
also because it is nicotine. 

Mr. Chainnan: U the han. Member 
is a supporter of vanaspati, he could 
have given his name for speaking. Let 
him not inter:-upt every speaker. Let 
the hon. Member proceed. 

Shri V. P. Nayar: I have already 
spoken. 

Shri Amjad All: What I want to 
say is that the Government should 
make up its mind once and for all and 
declare clearly what its policy is. 
Today, such a Bill has come. But 15 
years ago also such a Bill had come 
he-e. The time-lag is there and 
attempts have been made to know 
the definite policy of the Government. 
I hope that the Government-the 
Deputy Minister of FOOd and Agricul-
ture-will today declare the policy of 
Government cut-and-dried, so that 
We can know the position and how the 
Government thinks in this matter, and 
we shall be grateful that such a thing 
is not kept pendin,. 

Sbri Kha4llkar: Mr. Chairman, I 
have no doubt that the mover 
of this Bill had a laudable 
object in view. But unfortunately he 
baa not given sufficient thought to 
achieve it. Those who have supported 
the measure are making it a grievance 
that the Indian cattle wealth today 
has deteriorated because of the manu-
facture of vanaspati and that the use 
of vanaspati has spread all over the 
country. I would like to I&y, U I 
said earlier while requesting you for 
an extension of time, that while dis-
euuing this measure, the aspect of 
nutrition should be kept before our 
eyes. Those who have eome forward 
with the plea, "Ban vanaspatl or 
Dalda"-whatever it is--a-e looking 
at the problem from a very particular 
angle, in the aeue that in Rajasthan 

and Gujarat, for example there ia 
good cattle wcuith. India' is unt!ven-
ly developed, or rather, the distribu-
tion of cattle wealth and milk is un-
even in India just as it in the case 
of wealth which is unevenly distri-
buted. Rajasthan, Gujacat, Punjsb, 
Uttar Pradesh, Madhya Pi·adesh and 
Bihar have got good cattle wealth 
and enough milk. It you go to Assam 
-recently I had been there-or to 
the South, there, there is very poor 
yield from cattle, almost negligible. 
So, looking to the modem conditions 
of life, it is extremely ditftcult to pro-
cure an ounce of milk for tea, apart 
from preparing ghee. Therefore, it is 
not a problem between ghee and 
vanaspati. Certainly, jf there is a 
problem of adulteration, it should be 
effectively deaIt with. 

Recently, the Health Minister admit_ 
ted, perhaps to the shame of the admi-
nistration, that unfortunately in this 
country nobody can vouchliafe that 
any food is not adulterated. I am 
quoting almost verbatim from his 
statement. Now, if adulteration haa 
become a paying proposition, I do not 
think the method which you aim at, 
by which you would like to ke('p pure 
ghee purer by banning vanaspati or 
hydrogenated oils, would be possibfe. 
This is a w:-ong approach. What fa 
the poor man's Cood today? With all 
the medical evidence at our disposal. 
there are views which are d(!finitely 
against him. One hon. Member quot-
ed the instance of Denmark. What fa 
the position today in Denmark, which 
is supposed to be a butter-rich coun-
try in the world? 92 Ibs. is the per 
capita consumption of butter per year 
and as against that 41 lb •. of marra-
rine is being ulled. Why? Bee8UM 

butter if! being exported. 'ntey have 
got 8 big export market. 

But there ill another allPecl 81110. 

Looking to the prevailing price of 
ghM', can a poor man at'l'ord to buy 
ghl'e? 'ntO!'le ot us who had expe-
rienee of jail tlfe -remf'mber that there 
ill a ~ l d  that 110 much ouncell of 
oil should hi' ~ ,  tn (>vf'ry t'mIvlct.· 
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'There of course we were robbed of 
our oil and the doctor used to com-
J)lain that our health was suffering. 
That means, a certain fat content in 
our food is essential. That must be 
accepted. Conditions of modern life 
. being what they are, with il'eater 
tUrbanisation and otlier th\niB, we will 
have to put up with all the defeds in 
It. 80 many other articles we consume 
;have some counter-effect. As an 
,expert medical woman in the profes-
sion, you would also bear me out th9t 
:there are so many thingS which we 
,consume which are harmful in some 
'Way or other. 

Mr. Chalrman: You seem to call for 
my expression of opiniOn. I do not 
consider vanaspati Is necessary. I 
.consider it to be harmful. 

Shrl K.hacUlkar: That is all right. 
'That is a medical opinion, but there 
.are medical opinions and medical 
.opinions. There is one opinion by the 
Indian Medical Council, which is sup-
posed to be a very authoritative one. 
This problem was considered long ago 
and some authoritative opinion was 
'expressed collectively. I will come to 
that later. 

But the main question today is, it at 
all we are going to make a rational 
approach to our fOod and nutrition 
problem from the point ot view of 
the poorer people, are we going to 
d ~i  them of this vanaspati and 
replace it by pure oil? Is it possible? 
Some of us are lamenting that ghanis 
are disappearing. They are bound to 
disappear. Another fact was men-
tioned last time by Shri Nayar that 
you cannot preserve oil without get-
ting rancidity. That aspect also must 
be considered. which is very harmful 
to oneself. 

I would plead that thE' cattle wealth 
of this country neE'ds protection. I 
know the prices of Dalda and other 
vanaspatis are going high. The shares 
of Dalda and other vanaspatl-manu-
facturiog concerns are quoted very 

high; they are making great profits. I 
am not giving support to any vested 
interest in the industry. But a proper 
approach must be undertaken by the 
Ministry concerned and they must 
come forward with necessary steps . 
If more ghee is produced and made 
available at cheaper rates, I am cer-
tain that people will prefer ghee to 
vanaspati. But as it is ghee is not 
within the purchasing power of the 
common man. Therefore, people have 
no other choice but to buy some vege-
table oil or some such thing for its 
nutritive value; they are forced to do 
it. 

Mr. Chairman: The hon. Member's 
time is up. 

Shrl Khadllkar: I want to say a 
word about adulteration. Science has 
developed and I am told that deco-
lourisation is equally. possible for 
those who have practised adulteration 
as a profitable business. They cannot 
be prevented by mere colourisation. 
Therefore there should be strict admi_ 
nistrative checks, so far as food 
articles are concerned whether it is 
vanaspati, ghee Or any other food 
article. There must be a strict admi-
nistrative check and those who prac-
tise adulteration must be severely 
punished. That is the only remedy. 
Also. cattle wealth must be protected 
by positive efforts and not by iust 
showing sympathy nor complaining 
that because of vanaspati. our cattle 
wealth is suffering. 

Dr. Samantsinhar (Bhubaneshwar): 
Madam Chairman. I have not been 
able to understand why there has 
been so much opposition to the use of 
vanaspati. Certainly. vanaspati is not 
only used in India but in different 
names it is also used throughout the 
world. In putting forward their 
arguments, I have found that hon. 
Members have only expressed senti-
ments. It has only been said that it 
is a bad thing. 

AD ROD. Member: No, no. 
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Dr. SamantslDhar: I will cite 
medical opinion. Nobody has so far 
.said in what way it produces bad 
effect. Which of the medical associa-
tions in the world have given definite 
()pinion that vanaspati is doing harm 
to the human system? .A3 regards 
medical opinion, I can say that no 
.clear opinion has 'been given. Only 
recently we were told that vanaspati 
produces certain heart diseases. On 
that also, we had some discussion in 
the Health Consultative Committee. 
This is the opinion which they have 
given: 

"Vegetable oils contain certain 
compounds called fatty acids, some 
of which may be saturated while 
others are unsUurated. This dis-
tinction is basedO!i-The" nature ot 
the chemical composition of the 
fatty acids. The propo:-tions of 
saturated and unsaturated fatty 
acids vary in different vegetable 
oils. The nutritive value of any 
given oil is found to depend to a 
great extent on its unsaturated 
fatty acid content. Oils rich in 
saturated fatty acids, like coconut 
oil, ghee, vanaspati, etc., have the 
property of elevating serum cho. 
leseslerol levels, which is one of 
the many factors associated with 
certain blOOd vessel lesions, called 
atherosclerosis. " 

50 it is not only vanaspati, even pure 
,ghee and coconut oil produce these 
heart diseases. Therefore, why do you 
accuse only vanaspati? Even pee 
should be banned it you take into COD-
sideration the heart diseases. 

Secondly, there was opposition to 
this on the ground that ghanies are 
wasted and that industry is going 
down. It was also said that people 
depending on animal husbandry are 
affected and their condition is becom-
ing worse. Mad'am Chairman, you 
know that charkha was in our coun-
try and many cottage industries 
ba3ed on that were there. After the 
establishment C1f the textile factories 
what has happened to those cottqe 
industries? 'U those cottage indus-
tries are to survive, why do you not 

ban these textile factories? May hon. 
friend Shri Mathur said that these 
people have exploited the consumer • 
aDd the Government. Same is the 
case with the textile mill owners. 
They have alSo exploited the con-
sumers. They have also made very 
good profits. So they should also be 
banned if you want the cottage indus-
tries to prosper. 

8hr1 IIarbIh Chandra Mathar: In 
the case of textiles I know what I am 
purchasing. 

Dr. 8am .... nb .. : That !s true. If 
you want to know what you are pur-
chasing in the case of vanaspati there 
must be some colourisation or some 
other method, and not by bannin, it 
completely. 

An Hon. Member: That will take 
ten years. 

ShrI. IIarish Chandra Mathar: That 
will never be found. 

Mr. Cba1nnan.: Please allow the hon. 
Member to proceed. 

Dr. 8amaDtalnbar: Now I come to 
the question of adulteration. What-
ever methOd you may adopt, what-
ever process you may introduce, this 
will continue. That has come into 
our society. Even parents now want 
their children to be ,iven cheap 
foods. So, this is a social evil and 
this actually requires seriouB consi-
deration, and adoption of lome stron. 
measures. So, I am in favour of 
having some colour to distinguish 
vanapasthi from othen. 

To meet the argument of Shri Nayar 
hame have argued that before van .... 
pati, oil was ~ d and its proportion 
being spoiled after long storage was 
there, we are also using some oils for 
preservation of food, But when better 
methods are available, why continue 
the old method? 

Thirdly, it is giving US some 
foreign exchan,e. It also elves the 
Government some revenue. BeJides, 
many people .re employed In the 
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industry. So, I do not think that this 
Bill would be beneficial to the coun-
try. So, I oppose it. 
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Mr. Chairman: There is too much of 
'subduel noise in ,the House. So, 
those hon. Members who wish to con-
verse may kindly go into the Lobby 
and thOSe who wish to listen to the 
speeches may kindly listen carefully. 
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[SHRr MULellA-ND DUDE In the Chair] 

PaDdlt It. C. Sharma (Hapur): Mr. 
Chainnan, Sir, I sympathise with the 
sentiments of the hon. Members, but 
I ftnd it difficult to see whether under 
the presen,t Constitution it Ia permtl-
IibJe to PhI a law to ban the produc-
tion of vegetable ,Me. The simple 
question t. that under the ConlUtution 
the manufacture of on.Jy that commo-
c:lity can be stopped which has proved 
bQariou. to h public health and as 
luch 11 bannfuJ to the public interest. 

Ghee as It is has two elements, 
namely, fat, the ,reasin, arency and 
vitamIns to sUPPOrt. help and maiD-
tain the health tIl. an individual. 80 
~ .. the veptabJe product Is con-
cerned, it has tot the ~ quaUty 
.. wetl as the vitamins ~ for 
buiWinl yP healOl. 
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'It has not got the quality of fats. It 
has not been medically proved inju-
rious to the health and this being 
the case it is not permissible under 
the Constitution to pass a law to pro-
hib't the manufacture of this com-
modity. 

As regards adulteration, you know, 
throughout the ages, woman in this 
country has been abused. It is no 
argument to say that because the 
woman is abused, and in certain 
cases it has adversely affected the 
morale and the life of the people, the 
girl child should be killed as soon as 
she is born. This is a useful com-
modity but because certain unscrupu-
lous merchants resolve to adulteration, 
it is equally no argument to prohibit 
its manufacture. Therefore, Sir, on 
this legal ground I oppose the Bill. 

Dr. M. S. Aney (Nagpur): Sir, I 
rise to support the Bill. I am really 
surprised at the very long speeches 
that have been made on such a almple 
Bill. 

Shri V. P. Nayar: Let us have a 
short speech from you. 

Dr. M. S. Aney: It -should not take 
much time for any inteU:gen: m:m to 
understand it. The Bill, if it taken 
in the spirit in wh:ch it has been 
presented to the House by the hon. 
mover, Shri Jhulan Sinha, is simply 
this. 'It is well known that there is 
a big industry of van1lspati and that 
industry has made practically the 
existence of pure ghee more and more 
scarce. It has become difficu!t to get 
it. Not only that. What it has done 
is that it has almost become inmpos-
aible for a lar,e number of PerIOIUI 
who want to use ghee to get it at all. 
That is a problem. My hon. fr!eD4 
Mr. Mathur has just given an exam-
ple of his own experience. He says 
that a sample was sent to thf' Minis-
ter-I do not lrnow whether it is 
the Minister or the Deputy MinisteJl-
but he sent It to somebody and it 
was foulld out that the sample con-
tained somethin, like 70 per eent f4 
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some other thing and not pure ghee-
at all. 

The question is this: ghee is one-
of those articles in our food which 
has been considered as the most 
nutritious and healthy from all 
point.> of view for all of us. 
Ghee being the most nutritious 
article in our food, particularly of the 
vegetarian's who do not take any 
other food at all-and a ~id l  

part of India lives on vegetable food 
only-is it not necessary for the Gov-
ernment to see that that particular 
article which has been considered as 
the most indispensable is supplied in 
a pure and unadulterated form? Is it 
not the duty of the Government to 
see that The food that is taken by 
man and for which he goes to the 
market is available there in the pure 
fonn? Does the Government reco,-
nise its duty or not? That is the 
question I want to ask. 'It is no use 
arguing the other points at all. If 
the Government do not think it their 
duty to do so and allow these 
things to pass on, then the people 
may die in large numbers or at least 
suffer in many ways. This is an 
elementary duty which the Govern-
ment must recognise. If it is ad-
mitted that whatever ghee is availa-
ble, most of it is adultered and the 
people are being cheated, deceived 
and defrauded, is it not the duty Cif 
the Government to put a stop to that 
kind of thing? 

Mr. Chairman: Hon. Member should 
conclude now. 

Dr. M. S. ABey: I may be given a 
few minutes more. 

Mr. Chairman: He might have two 
minutes more. 

Dr. M. S. Alley: My point is this 
I wou'd like to explain wbat is the 
sancity attached to this food, name-
ly, ,bee. This Is what Is described 
in the vedas. I would like to reael 
it here. It reads as folloW'!: 

~  ~ ~ ~ I«f 1!'(fI{ If! ,l-
.. m.N .. ~ ~ ~j .. ft:1r-{ ~i  ",fir 
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All the strength and stam'na of the 
beasts is in the ghee; and man wants 
that strength to keep up his body and 
mind all right, and he gets that 
strength from ghee. Therefore, the 
mantra says tha t by all means try 
to }lave at least some quantity of 
ghee in your food; this is also called 
annashuddhi. The orthodox men 
may not eat it. It is said that they 
cannot have their fOOd unless there 
is at least a sprinkling of ghee over 
it. This has been the religious con-
viction that has been going on. That 
is the reason why the pracf ce of the 
consumption of ghee has been kept uP. 
An attempt should be made to make 
it more easily available to the 
people, and not to try to encouraae 
those things by which the existence of 
ghee itself will become a matter of 
history in this country. 

My point is this, that whatever 
elSe Government may be doing. this 
elementary duty of Government to 
protect the food af man, and to make 
it available to him in alI its purity 
is not being done The reason is that 
they have not been able to find a 
proper colour. I think We have got 
eighteen national laboratories in our 
country, and so many scientists and 
chemists are engaged there. Shou!d 
It be beyond the capacity of our 
chemists to find out a suitable colour? 
I have reliably learnt that this ques-
tion has never been referred to the 
scientists in our laboratories. I had 
asked some friends whether it was not 
possible to find out a colour. They 
said that thiB question had never been 
referred to them. That wu what I 
was to'd. Nobody is keen about this 
matter. When there is a discussion, 
some kind of suave reply is given just 
to satisfy those who raise the disctu-
sion. and an attempt is made to hush 
up the whole thing. But the point Is 
this, namely that Government mUlt be 
serious about this matter. I do not 
mind whether this BiJI is passed or 
not, but the Government should 
seriously try to find out a suitable 
colour, ·110 that it would be pouible 
for the people to distinguish between 

pure ghee and vanaspati. I do not 
want to come in the way of those who 
want to use vanaspati, and they can 
have it. but those who want to have 
pure ghec should be saved from the 
adulteration and from the fraud that 
is going on. That is my reason for 
sUI. porting this Bill. 

Mr, Chairman: Is it the desire of 
the House that the time fOr this Bill 
be extended? 

Bon. Members: Yes. 

Shrl A M. Tariq (Jammu and" 
Kashmir): Shri D. C. Sharma also 
wants to speak. 

11ft ~~ ~  ~  m"fr 
m i~~~ ? 

"" "0 ~  mfutr ; ~ ~ ~ . 
1ft ~ ;;(1 « I 

_To ~,, ,  ,~ (wmf\') : ~ 
~,~ ~ ~~~ 

~  ~, tf' ~ (ft-",-~ ~ ~ .rt ~ 
~~~~jl 

Shri V. P. NaJar: The hon. Member 
Dr. Sushila Nayar may speak in 
English. 

Dr. 8uh1la NaJar: As my hon. 
trienda want me to speak in Englilh. 
I shall abide by their wishes, although 
having been here tor about tour yean 
now, they should be able to under-
atand Hindi by this time. 

Slut V. P. NaJar: But there is an-
other difficulty a18o. The bon. Mem-
ber would not be able to Jive the' 
Hindi equivalents or the lCientific 
words. 

Dr. S........ NaJar: I .hall speak 
regarding the medical aspecta of 'he 
question, about which one hon. Mem-
ber .. ked my opinioo. Another hon. 
Member said thM "en ,hee was had.. 
Fats led to V1lrioUl kinds ot cardiac 
c:ondiUons. of arierio-lCelonUc condi-
tiona and he read out cert.a.ln medical' 
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opinions to point out that all those 
·oils which got frozen, such as coconut 
oil, ~ i ghee etc. were all bad 
because they increased the amount of 
collestcrol in the blood, and increase 
in the amount of collestcrol in the 
blood leads to arterio9Celorosis or the 
hardening Of the arteries, with all 
the consequent changes, leading away 
to heart diseases, high blood pressure 
,and stroke which carried our revered 
Home Hinister Shri G. B. Pant, or the 
coronary hard disease which carried 
away our valued colleague Shri 
Feruze Gandhi and some others. 
He concl'des one point which is 
a very valuable point from my 
point of view. That is, that medical 
opinion h3.s agreed and has come to 
the neOn ill' conclusion that those oils 
which gel frozen are bad for the 
health of m~  they lead to early ar-
terio,cclcrosis and they lead to con-
sequent cardiac d;seases which are 
taking a heavy toll of life in our 
coun1ry. It was said that in western 
-countries also they are using hydro-
genated oils much as margarine. 
But do my han. friends realise that 
the problem number one in those 
-countries today is the cardiac disease 
and they are spending closossal sums 
cof money on research as to how to 
overcome these cardiac di!!eases, 
-coronary conditions and so on? 

Everyone knows how in OUr country 
the incidents of coronary diseases has 
been increasing of late. We did not 
hear of sa many people dying all of 
a sudden, as we do these dllYs. We 
haVe been hearing about it for some 
years now especially since the advent 
at these hydrogenated ools in this 
country. 

Now the point was made that even 
-,bee is bad. 'I concede the point 
1hat even ghee can !ead to an increase 
of chlesterol in the blood. But the 
very fact that ghee is not available 
in large quantity, it is not, so easn,. 
ltVailab'e and is 10 very cOltly, pre-
'Vents man from takin, too much of 
it, We are making tHmGapClti more 
~l  avanable so that it is possible 

for people to go and have pUTis and 
kachauris and aU kinds of fried. 
things made in vanaspati, which they 
cannot make in pure ghee because it 
is too costly. 

Therefore, it is most important that 
we find a way of putting an end to 
this excessive consumption of vanas--
patio If vanaspati is bannpd in this 
country, I think we will render the 
grea'e,t service to our countrymen. 

There is one more point I wish to 
make. One han. Member asked here 
a moment ago: 'Do you want to do 
away with fats in the diet? Certa:n-
ly not. We can use oils, and the very 
fact that pure oil cannot be kept for 
a very long time will necessitate the 
local production of oil. In that way, 
fresh oil will be u3ed. Nobody is 
going to USe rancid oil. The pity at 
it is that we 'are converting good oil 
into po:sonous vanaspati and making 
our people consume it. We are 
spending money on making it harm-
ful. Pure oil is cheaper than vana.-
patio We make our poor folks pay 
more for something which is worse 
than pure unadulterated oils, which 
they can haVe and they will have if 
vanaspati was not available. 

'I have just mentioned the effect 
that hydrogenation has on the heart. 
But do the han. Members reglise its 
effect on genet'cs that this vanaspati 
is likely to produce? 'Rat' eXperi-
ments and certain other experimentl 
have been carried out to show the 
changes that are produced in the 
,ene:>, as a result of the use of hydro-
,enated oils. None of the han. Mem-
bers will be there to see the day 
when our descendants, the generations 
to come, will be paying for what we 
are doing today. 

The central theme today in medical 
research is the effecb of genetics. 
Some hon. Members might have seen 
an artic'e two days a,o in the lay 
Press about the importance of gene-
ties. It is bein, said that cancer Is 
traced to pnetics and l ~ 
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have their origin in genetics and so 
on. Research is still going on in 
genetics. It is one of the most im-
portant fields of research, namely the 
effects upon genetics of the nuclear 
tests on the one hand and of vanaspati 
on the other. What havoc hydroge-
nated oils and vanaspati are playing 
with the generations to come. none of 
us is ~  to say today. Sir, the 
vested interests are very powerful and 
with theIr money are able. I am 
~  to say--even to purchase some 
01 the scientists today. So, it is 
necessary that the Government puts 
1m effective check on these vested in-
terests in the interest of the coul1try 
and saves the nation from the evil 
effects of vanaspati. 

Sbri V. P. Nayar: She happens to 
be a medical expert. What is her 
opinion about the animal fat? As a 
medical f'xpert, does she approve of 
the largp-.>cale consumption of animal 
fat? 

Dr. Sushila Nayar: I have told you 
the proportion of the saturated and 
unsaturated fatty acids so far as the 
medical science is aware of it. But 
what are we doing? We are incre83-
ing the amount of this harmful com-
ponents through the process of hydro-
genation. 

Shrl V. P. Nayar: That answers 
eV('rythings except my question. 

l\lr. Chairman: Very well. The 
hon. Minister. 

Sbrl A. M. Thomas: We have bad a 
goed debate On this Bill and I am clad 
that the discussion has cut across party 
lines and poli':ies too. The sUbject-
matter of the discussion is not one of 
the first impression. as far as this 
Parliament is concerned. It has come 
up, in some form or the other, in every 
session of Parliament, either in the 
form of questions or in the form of 
Bills or in the form of Resolutiona, 
(·ithN in this House or in the other 

~  

Sbri Amjad All: Since 1951. 

l081Ai) LSD-9: 

Shri A. M. Thomas: The arguments 

advanced either for prohibition :)f 

hydrogenated vegetable oil or for com. 

pulsory colorisation of vanaspati have 

been more Or less the same as on the 

previous occasions. So, there is natu-

rally bound to be much of repetition 

of the various aspects presented by the 

Government to justify its approach as 

also its stand which it wants to take 

on a measure of this kind. 

Before proceeding further, I am 
very anxious to dispel any impression 
that may be gaining ground that the 
Government is not quite responsible or 
appreciative of the' views ~ d or 
the feelings voiced on the floor of this 
House. I l'arnestly plead, with hon. 
Memb(·rs. Dr. Sushila Nayar and 
others who have expressed Vt'ry stron, 
fl'elings on a Bill of this kind and 
advocated the prohibition of hydro-
genated oil, to consider this matter 
without any prejudice or pre-conceiv-
l'd notion, such as that the ghee my 
han. fr:end, Shri Mathur, produced 
contained 70 per cent. vuna.tp(lti or 
only 30 pel' cent. of ghee .... (Interrup-
tions.) 

Shrl Harlsh Chandra Mathur: At 

least you verified the fact. 

Shrl A. M. Tboma: I want a di ~ 
passionate consideration of the whole 
question. I want the House to have an 
objective approach, the whole ques· 
lion of v4na&pati or hydro,enated oU 
must fall or stand on its merlt8 al I 

cook'nl medium and on that basis we 
shall examine this hydro,enated oil, 
vanaspati or dalda. or by whatever 
name it is called. ~ hon. Member 
wants by this Bill absolute prohibition 
of hydrogenated vecetable oil. What 
does that mean-bannin, of i~ 

Apart from the other asPl'Cts. to which 
1 will come later. apart from the pur-
pose which it ~  as a fat as i ~ 

OUt by Shri V. P. Nayar, what would 
it mean-that is the bannin, of manu-
facture of hydrolenated oll? Weare 
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now producing about 3: 4 lakh tons of 
hydrogenated oil valued at Rs. 92' 65 
crores. We ge-t an excise duty on this 
to the extent of Rs. 6' 8 crores. The 
foreign exchange earned on the export 
of vanaspati comes to about a crore of 
rupees. The capital invested on this 
i d ~  comes to about Rs. 12-15 
crores and the labour employed about 
10,000 persons. So, this is the position 
of the industry. Therefore the ban-
ning of this industry would' mean the 
banning of all these activities which 
we find in this industry. This industry 
has grown from very small begin-
nings, and it has reached the stagp of 
growth which we find today and in 
which we fmd ourselves in today. 
Whatever it be, whatever be the eo:;t. 
if it is established that it is not c ,,\1-
ducive to the national economy of thC' 
country or to the health of human 
beings, then the Government woul:l 
haVe absolutely no hesitation in adopt-
ing a measure of this kind, 

want to disabuse any impression 
that the Government is subject to any 
influence of the maRufacturing COIl-

cerns. 1 am sorry that the hon, Mem-
ber, Shri Harish Chandra Mathur--a 
Member with the standillg of Sh;-i 
Harish Chandra Mathur-has leveIJed 
a charge that we are subject to the 
influence of the manufacturing con-
cern,;, He has not even spared l ~ 

scientists and the technicians of th s 
country. I am very sorry for this line 
of approach by Shri Harish Chandra 
Mathur, a perSOn who really is quit<! 
well-informed and who i ~ 

very usefully to the discussions and 
debates in this House, 

My hon. friend must know that the 
tradit'on of this Government has 
never been to yield to the pressure of 
~ d interests if that is Injurious to 
the interests of this country. It has 
n('ver ~  the tradition of this coun-
try. Take, for example prohibitiun. 
Havt' we yielded to expediency rather 
than to principle? In any step that 
this Oovernmen' have taken after 
Indl'pendence, it had never yielded to 
the J)l'eSlure of vested interests or any-

thing like that. So, I want to disabuse 
from the minds of hon. Membt'rs any 
impression that we are yieldine to the 
pressure of vested interests. (Inter-
ruption) . 

The first question that has been dealt 
with by my hon. friend, Shri Jhulan 
Sinha is about the effect of the con-
sumption of vanaspati on the health of 
the people. That point has been re-
ferred to by almost all han. Membe!,E 
and lastly by my hon. friend Dr. 
Sushila Nayar. In spite of ~ fact 
that Dr. Sushila Nayar is an eminpnt 
personality in the medical field, I dm 
sorry that she has not been rather 
up-la-date in the knowledge that we 
have got On this subject. (Interrup-
tion). Th(' question that has been ~

ferred to by my han. friend, Dr. 
Sushila Nayar was in respect of gene-
tics, fertility and such other ~ ,  

She said that some doubts were ex-
pressed ab u: these aspects. I ':011-
cede that. There were certain doubb 
because of the prematurc publication ~ l 

1947 of the result, of certain research:,!' 
l'onduclPd at the Indi:lI1 Veterinar\' 
Research InstItute Izatnagar. ~  
subsequently. thl' findings of tht: 
Izatnagar Ill,;tilute were put to ~  

and detailed researches were arranged 
in the Indian Veterinary Research In-
stitute it,;elf, and then at the Nutri-
tional Research Laboratories, CoonoN, 
the Indian Dairy Research ;nstitute, 
Bangalore, the Indian Institute of 
Science, BangaIJre, and the University 
College or Science and Technology, 
Calcutta. Ali these researches which 
included feeding experiments w:th poor 
rice-diets carried oul on rats as well as 
On human subjects at different centres 
ot research, have shown that vIJnas-
pati ot melting point 37°C hal no dele-
terious effect as compared with raw 
and refined groundnut oil. That. is thEe 
finding. As regards the m ~  

nu!ritive value, the exper:menls indi-
cated that vaft4lP(tti ot S7°C was as 
good as raw groundnut oil or rt>ftned 
groundnut oil. 

t may also bring to the notice' of thl' 
House that we have now by legisla-
tion en,olned on the manufacturl'J'S te 
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add a minimum of 5 per cent. or 
sesame oil to be added to the product 
to serve a two-told purpose. Firstly, 
it helps to ensure the presence of 
essential fatty acids in the product at 
a level comparable to that in ghee. 
Secondly, it serves as a laten, c')lour-
ising agent for vanaspati, by nleans ()f 
which the presence of l)ana8pati h 
ghee even at a 10 pc!' cent. level could 
be readily detcct·"j by a simple chemi· 
(',:l le;;t known as the Baudouin test. 
If my hon. [nt'od wallts it, can have 
that mechallism installcJ even m hit; 
hous,,, so that he ca'l find OL't whe-
ther by the adoption (f :!l'.' Baudou ill 
test. then' has been adultpratioll o! 
ghee by ranaspa.li or not. 

In order to further enrich t'w nutrl' 
tive value--this aspect, : rim glad, has 
been ~ d to by Shri V. P Naj'ar-
l'anaspati is also bf'ing corr:pu!sorily 
fortilled with vitamin A 10 thl' leV( I 
of 700 International Units per ouncl' 
which is the vitamin A e nten! of l ~  

cow's ghef'. 

That vanaspati is a wholf'somc cook-
ing fat comparable to gltee in nutri-
tive value was confirmed l>y the Indian 
Council of Medical Resea!'c!] .n a 
statement which was placC'd on tbe 
Table of the Lok Sabha on 11 ~ Decem-
ber ]959 by the Minister of Health. 
As 'a result of di ~ and rc-
searches made by technical experts, 
we have been able to) find that so far 
as nutritiVe value is concemtd, there 
was practically no difference ~ .... ee:l 
vanaspati as currently m1nufacturerl 
and ghee. That is the position. 

Doubts haVe also bee,) r3ised with 
regard to the effect of consumption 01 
vanupati on heart disease. In that 
matter also, medical researches hav. 
been conducted. Since I h3ve not got 
time, I do not want to rp1c:! aU the 
medical opinions. As a rel'u't of ~  

researches, there is one flmlin, to tt-e 
effect that if there is any deff'Ct in Ihf' 
matter at cholesteral content by the 
consumption of vaMl'pClti, it i! eqllally 
shared by other catqor\es o! c:ooldng 
media li~ butter, gMt!, an-i CCCODU' 
oil The experiments are ·t;1l conti-

nuing and the Ministry of Health an' 
not yet in a position to arriVe at a 
final conclusion regarding ~ e1lect:.; 
of hydrogenated oils 0'1 1he consu-
mers. 

t will be clear from lone v;;rious 
medical opinisns that I have got Nill. 
m ~-  lack of fme, I am not I c::lriiLg 
thl'm to the HousC'-that .. ;1 ~ cem 
be said is that. excessivl' l ~ mlJli l  

of hydrogenated oils may lrnd :u in-
Crl'ase in blood chol('slcl'lJ. l ~  But 
this drawback is shared Ly hyu: og.;-
nated vegetable oil with oth('1' ('Jm-
monly uspd food fats lik(' buttcI', II/we 
and coconut oil. If fo:' 'llis ) t ~  

alone the produetioll dnd ll~ m ~ lUll 

of hydrogenakd vegelabl!· nilo j~ ,·on .. 
sidered undesirable and ~l Juld b(' 
banned, then w(· would I." inc,JIlsi. •. -
tent if at the samp lime w(' do not ban 
the production and consumption of 
butter ghee and coconut 0:1. One of 
the he'n. Members expressed that viev.-. 
Allhough hydrogenated Velctablc oils 
are being consumed in various coun-
tries includin, the U.S.'\.. where so 
much research on this sut-ject hall ~ 

and is beinl carried out, :10 country 
has banned the production cf tlll'se 
oils. 

In U.S.A. also, they have uutt.orita-
live opinion to the effect that it has not 
been yet established that it ~ d have 
any effect on heart dl l ~  'rne Ff,/)(f 
and Drul Administration or the U.S. 
Government has in a notiflcation, dat,!d 
7th December, 1959 indicated that the 
role of cholesterol in heart and arlery 
diseases has not been est .. blishcd. A 
causal relationship between blood 
cholesterol level. and these diJoAlIl'!1 
haa not been proved. The adviAblh')' 
of makilll extensive changes in the 
nature of the dietary fat intue of the 
people of the U.S.A. has not be'en 
demonstrated. There are lur:hf.'r 
opinlorut of that medical body. which 
I: shan not read. ! do not want to 
take the time of the j ~  0:1 this 
aspect of the matter. 

Shri Jhulan Sinha ll~ I('(jtlin/dely 
asked the question ",hy veICel.aule Clil. 
should be hydroeenated and why peo-
ple Ihould not consume the v .. i,;etllble 
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oils without hydrogenation. That 
has been partly ~ d by some 
Members. The answer to this is two-
f Id: firstly, ghee has all along !ormc:d 
the cooking medium of chO)ce particu-
larly in the north and even in the 
south, though to a relcltivdy lesser 
extent. People who have been used 
to the appearanCe and consiskrcy of 
ghee cannot be expected to take kindly 
to liquid oils. Secondly, although 
liquid oils are generally suitable for 
most cooking purposes, they have lit-
tic use in the preparation of clc,ughs for 
baking bread, biscuit." <Ekes, elc. 
where a highly developed dough ~
ture is involved, and which can be 
secuTl'cl by the incorp:l!'aticm of a plas-
til' or "hard" fat alone; even in the 
prf'paration of the clough for [JlLris, dc., 
"hard" fats are often prderrf-'d. Then 
agan, for the pn'paration of sW('ets, 
"hard" fats are almost in\'ariaLly 
lIsed in preference to liquid oils. 

Apart from ~  utilitarian m~i i

rations th{, hardening process imparts 
two important advantaw!s to "egetable 
oils, viz .. (i) increased stability, i.e .. 
freedom from rancidity for a longer 
period and (ii) improved transpor-
tability without risk of leakage and 
loss of costly oil. I may alid, that 
tht'l'e was a strong agitfltJon anainst 
the use of margar:ne in the Unitc.>d 
States of America sponsored by the 
dairy interests, but it died down in 
~  of time and both shorteninll ~ 

margarine are now belng ~ l  pro-
duced and sold in lha: country. 
Although in certain Em .:ean coun-
tries like Austria, Bt'lgium and Ger-
many latent colourisation of Mar-
garine with sesame oil has been made 
compulsory for enabling detection of 
adu1t('ration of butter-lis Il11S Deen 
dan!' in India in the case of t'nnaspati 
-in U.S.A., even that i ~ not bei,1g 

done. 

n hI"!!, 

S'me hon. friends ~ nrgue"i ~ l  

th£'v waited for ten years afll'[ tht-
~ m  in this ~ .. that as a 

matter of pol'cy it has ~ IHt':lpt(>ci 

Oils Bill 

by the Government of India that when 
a suitable colour is found it would be 
adopted for colourisation cf tJanaspati. 
I say it is not a reflection on our 
scientists. Even in advanced countrles 
it has not been found possible. EV'.n 
in countr:es like Austria and Bel.liPUm, 
in the continental countrlCs of Europe, 
they have adopted the very same ,Lings 
that we have adopted, namely, the 
compulsory addition of sesame 011. 
Therefore, if it was possible for them 
to find a suitable colour no :/. u not 
think it would have been adopted ill 
those countries? 

Sir. we an' making very sincere 
efforts in this matter. My hon. friend, 
Shri Mathur has referred to his ex-
perience at the Mysore Research ~

slitu:e. With regard to that, I want 
to just make a mention. In fact, it is 
not a pleasant duty for me to l~ 

uft('n and say before this House that 
although in principle it has bec-n ac-
cep:£'d it has not been possible to find 
a suitable colour. But I ~ l  urge 
that the bona fides of the;uvernmpnt 
should not be questioned ill this mat-
t£'r. As I do not questio!l the !lo)',a 
fides of the mover, the bona tiele:: of 
the Government should not be QU';,--
tioned. Very serious steps wer ~ taken, 
but We have not been satisfierl with ~ 

results achieved. We hav':? even f"rm-
ed a technical committee of th" leJd-
ing scientists in this <:oulltrv. 

The work so far carr'ed out Pldicat.."s 
that the choice is limite.! to 10.11' 

colours. My hon. friend Shl'i Mathur 
has referred to on£' of them.. The four 
colours are: rat:mjot r :ot dye, alcoh'JI 
extract of turmeric. coppe,' cn1o)'ol,I'lY1I 
and a syntht·:ic yellow colour J l ~d 

from 4, 4' dihydroxy 2, 6, 2' 6', terra 
tert-butyl diphenyl methane. I do not 
want to refer to all , ~ four c l ~  

Twill only reft'r to the colour wh ;;·h 
~  ~ to my han. frit·nt!. Shri 
Mathur. by Dr. Subrahm'lllya 1 n( ~  

Mysore Ins'itute-the alc,)lloli: ex-
tract of turmeric. 

The use of th's coleur had been pro-
proposed by Dr. ~ m  the 
Dirl'Ctor of the CFTRI. Mysorc ~ 
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Committee's attention \Va.;; lrawn to 
the fact that the use of tunneric as a 
colouring material for vallaspatl is 
beset with a serious draw-b .. ck in that 
vanaspati colourised with turmeric, 
especially in the dilution at which it 
might be used to adulterate ghee, 
would have a colour very similar to 
that of cow's ghec. In view of this, 
there is a risk that colourisation of 
vanaspati with turmeric may actual-
ly help to promote adulteration of 
ghee with vanaspati rather than pre-
vent it, and thus defeat the purpose 
for which the measure is to be in-
troduced. The Committee about 
which I mentioned a little time ago 
was conscious of these difficulties, and 
in this connection Dr. Subrahmanytln 
informed the Committee that some 
attempts were being made at his In-
stitute to modify the colour of tur-
meric with calcium. The Committee 
decided to await the results of these 
experiments. It was also decided 
that confirmatory tests in regard to 
the extent to which this colour satis-
fied the other specifications prescribed 
for the purpose should also be car-
ried out at the Central Drug Research 
Institute, Lucknow, Indian Veterinary 
Research Institute, Izatnagar and the 
Forest Research Institute and Col-
leges, Dehra Dun. I do not want to 
mention the other colours. I have re-
ferred to this because this was speci-
fically referred to by my hon. friend, 
Shri Mathur. 

I want to deal with one more point 
before I conclude, because some atten-
tion was given to that point In thiJ 
House. Shri Jhulan Sinha has asked 
in his speech: after all, why do you 
add to the cost when ve,etable oils 
are available in sufficient quantities? 
On one ton of vanaspati on, you have 
to pay about Rs. 600 more per ton. 
He was asking whether it is desirable. 
We may just go through the break-up 
of this RI. 600. You will find that 
the cost of tin containers will come to 
Rs. 140. 

SbJ1 V. P. Na,.ar: That 18 too mueb. 

8bJ1 A. M ......... : Central ucla 
duties will come to Ra. 200. 

Shri V. P. Nayar: That is good. 

Shri A. M. Thomas: Then you have 
to add handling charges, processing 
charges, sales tnx and all that. Then 
it will come to more than Rs. 600. 

I may also say that the average 
price of vanaspnti prevailing at 
Bombay during 1960 was Rs. 2,492 per 
metric ton and that of raw groundnut 
oil"Rs. 1,859 per metric ton. A di l ~  

of Rs. 633 per metric ton between the 
two, which is very close to the cal-
culated cost of production plus Rs. 627 
per metric ton. It is essentially a 
matter of consumer preference bet-
wt'en the raw olis and vanaspati and 
if the cOllSumer goes in for the finished 
product in an increasing measure, in 
spite of its high price, he evidently 
feels that the high cost involved is 
commensurate with the advantage 
that is obtained thereby. 

I want to deal with one more ques-
tion before I conclude, and that is the 
production of vanaspati vis·a-t,is d'liry 
industry. It is a very important 
point and I shall be failing in my duty 
it I do not refer to that aspect of the 
question. In a matter like this, we 
have to be sure of certain facts. The 
total quantity of edible il~ and fats 
available in the country is j ~  suffi-
cient to provide a per capita consump-
tion of I oz, per head per day of fat, 
as against the minimum normal re-
quirement of two ounces per h('ad 
according to experts. There, is there-
fore, plenty of scope for both vanas-
pati and ghee along with edible vege-
table oils to flourish side by side and 
to expand and develop without im-
pinging on one another's interests. 
Vanaspati tills the demand for a 
"hard" fat, particularly among the 
middle classes, who are unable to 
afford the high price of ghee; It usual-
ly costs between halt and one-third 
as much 8R ,hee, the current rat('s 
being about HR. 3.30 and Rs. 7.00 per 
kg. respectively. So, when the ghee 
costs Rs. 7 vanaspatl costs only 
Rs. 3'30. 

I may allo say that the supply of 
«hee I. comparatively inelasUc. a. wlIl 
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be observed from the figures of the 
production of milk and ghee during 
the past 16 years, based on the quin-
qUennial Livestock Census carried out 
in 1940, 1945, 1951 and 1956. I do not 
want to give the figures in detail, but 
you will find that during the past 16 
years the production of milk has in-
creased by about 15 per cent. whereas 
the production of ghee has been more 
or less stationery. 

As I have already stated, the average 
per capita consumption is only half an 
ounce whereas the minimum require-
ment is two ounces. So, there is need 
for a substitute hard fat like vanas-
pati to meet the constant and ever-
widening gap between demand and 
supply of ghee will, therefore, be 
readily appreciated. 

Another aspect which was referred 
to by Shri Khadilkar, which is very 
important, is that the consumption of 
vanaspati will release more milk for 
din'ct consumption. You will find from 
the 1956 figures-they are the only 
figures available; we will get the 1961 
figures later-that th!" total produc-
tion of milk comes to 197 lakhs tonn('s. 
The portion that is converted into ghee 
comes to 78.4 lakhs tonnO's. and the 
percentage converted to ghee comes 
to 39.8. So, 78 and odd lakh tonnes 
go for ghee for which the percentage 
comes to 39.8 and the rest goes for 
din'ct consumption. 

We know very well the ridiculously 
small intake that we have of milk. 
Is it advisable to reduCe that intake 
much further and then increaSe the 
production of ,hee? Consider it from 
the nutritive and from the availability 
01 fat aspects. Considel'inl all these 
aspects, we find that it will be cer-
tainly more beneficial to the country 
or to the people at large if more milk 
Lo; ~ d rather than convert milk into 
ghee. So, from that aspect also I 
want this question to be studied in a 
dispassionate manner. Then We mould 
('orne to a conclusion. The sCanty re-
!lOUl"Ces that We have got in this coun-

Oil.aBm 

try ru.le to be preserved. If there is 
a case, it is only for increased con-
sumption of milk. 

It is true that there is this evil of 
adulteration. I am happy that my 
han. friend has drawn my attention to 
the sample that he has taken. It is 
true. But I may just mention in two 
minutes my own personal experience 
when I was in the college hosteL By 
the side of it there was a house in 
which ghee was being produced on a 
large scale. I just wanted. to know 
how it was being produced.. Here 
at least there was 30 per cent. ghee, 
but I found that in the other case it 
was 99.5 per cent. animal fat. Only 
with a sprinkling of ghee some c0co-
nut oil was being added to it. So 
even in the absence of Vanaspati the 
adulteration process will continue. 
You will find that the banning of the 
manufacture of Vanaspati will never 
solve this problem. People will re-
sort to other methods. The adulter-
ation problems is a very, very serious 
problem and, as I told yOU, the remedy 
is nOt in banning Vanaspati but in 
tightening up the anti-adulteration 
measures both by the Central and 
Stah' Governments. That is the only 
way to deal with it. 

It was reported in the press that 
my hon. friend. the Minister of Health. 
mentioned in Hyderabad in that con-
ferenCe that a person purchased poison 
t,p commit suicide but because it was 
adulterated it had absolutely no effect 
On that man. There is absolutely no 
article which is not being adulterated. 

Shri Barish Chandra Mathur: It is a 
sad commentary on the Government. 

Shri A. M. Thomas: I only say that 
that the problem is really baming and 
so the remedy is not banning it but 
ti.c\tening up the anti-adulteration 
measures in the country. I know that 
Vanaspati is being used as a common 
adulterant for ghee. That is why we 
want its colourisation If and when 
a suitable colOur is found. 
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8bri Barisb Chandra Mathur: Does 
the hon. Minister think ,that animal 
fat will be available in every hearth 
and home in every village as Vanas-
pati is available. 

Shri A. M. Thomas: I do not want 
to mention the particular part of the 
country which I visited recently. I 
find that what is caBed kasturi is 
used for Ayurvedic preparations in 
Kerala. I was told that 60 per cent. 
of the Kasturi that is being purchased 
is found to be adulterated. How can 
the Ayurvedic medicine have the same 
potency which the old people have 
prescribed? The general standard of 
our morals has to increase. Also, for 
the better administration of these 
laws the State Governments have to 
take the necessary steps. 

I find the recommt'ndations mad(' 
by the Seminar to which I referred 
and which was addressed by Shri 
Karmarkar as wdl as the recommend-
ations made by the Central Couru:-il of 
Health are now reported to be under 
the examination ~ the Ministry of 
Health. Thp decisions taken thereon 
would, it is hoped, make a marked im-
provemen t with regard to the pro-
blem of prevention of adulteration of 
all foodstuffs including Vanaspati. 

I will conclude with just one quotat-
ion. This is from the report on the 
Marketing of GhPe and other Milk 
Products in India published by the 
Directorate of Marketing and In-
spection in ID57. It reads: 

"The main adulterants used are 
(i) vanaspati (ii) refined veget-
able oils and (iii) tallow. charbee 
and other animal fats. Before 
World War II, unrefined veget-
able oils and tallow were used in 
larger quantities than vanaspati. 
The use of tallow is at present 
negligible. White oil and other 
mineral oils are al!!O reported to 
be used as adulterants with «hee. 
butter and cream .... As adultera. 
tion of vanaspati is easJy detec-
able by Baudouin Test. the mer-
chants usually adulerate ghee with 
rt"fIned veretab4-oils other than 

sesame oil. In sOilne cases the 
adulteration is done both with 
vanaspati and refined vegetable 
oil, the vegetable oils being used 
to diluate the vanaspati to an 
extent that it is not detected 
through the performance ot 
Baudouin Test." 

So, the banning of vanaspati is no 
solution to the problem. 

I want the House to consider this 
question dispassionately. The Central 
Government is not against the spirit 
ot this Bill which hal been brought 
forward by my hon. friend Shrl 
Jhulan Sinha. and We are even now 
pursuing our at.tempt to ftnd out a 
suitable colour Jwt to minJml8e the 
evil of adul,teration. 

I oppose thL" Bill. and I believe the 
hon. Member will penuade h1mael1 
to withdraw this Bill. 

Shri Jhulan Sinha (Siwan): I can 
hardly improve upon the arguments 
advanced by those who have supported 
this Bill. The arguments advanced on 
this side Of the House in support of 
this Bill have practically answered all 
the objections raised by the opponents 
as weI!. So, I need not deal with that 
matter. 

I had a hope that Government would 
have bPen' influenced by the weight of 
opinion expressed in this House as 
well as all the quotations from 
Gandhiji, Vinobaji and eminent 
doctors, Which I had glvPll the other 
day. But the arguments advanced by 
my hon. friend the Deputy Minilrter 
have left me cold and unconvin('f'(\. 
When he was reading from the long 
brief that he was holding in hili hand. 
I had an impression in my mlnd-J 
do not know whether that would be 
correct Or not--tbat he WBI! reading 
from a book that I have with m(' ~ lll  
entitled 'The case for Vanatlpatl', n 
book produced by the vanupeU manu-
facturers' .IIIOdaUon. I WIll all along 
under thill lmprelBlon. 

Shrt A. M . .,......: I read al80 :rour 
book which t. with me. 
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Shri Jhulan Sinha: But he never 
referred to that book. He never re-
ferred to the quotations from the 
eminent leaders of public opinion in 
this country and the resolutions of the 
organisation to which We on this side 
of the HoUSe belong. I had a hope 
that those things would be referred 
to and answered in proper detail. 

However, you know the difficulties 
that a Member on this side of the 
House has in dealing with matters, 
especially when they are opposed by 
Cklvemment. But the way in which 
the question has been tackled by Gov-
ernment leaves me no option. They 
are as unconvinced by my arguments 
as J am by theirs. So, in the demo-
cratic set-up in which we are living ... 

Shri Narasimhan (Krishnagiri): We 
agree to differ. 

Shri Jhulan Sinha: Yes, we agree to 
differ. So, the decision has only to 
be reached by the people and by the 
hon. Members constituting this House. 
I would, therefore, very humbly sub-
mit that the matter may be decided 
by the vote -of the House. 

Mr. Chairman: The question is: 

"That the Bill to provide for 
prevention of hydrogenation of 
oils in India and for matters con-
nected therewith be taken into 
consideration." 

Those in favour may kindly say 
'Aye'. ':-..;l 

Some Bon. Members: 'Aye'. 

Mr. Ohairman: Those against may 
say 'No'. 

Some Bon. Members: 'No'. 

Mr. Chairman: The 'Noes' have it ... 

Sb.ri Amjad AU: The 'Ayes' have it. 

Mr. Chairman: It hon. Members 
ehR llpllge the result and they want a 

division, they may do it in the proper 
way. 

Shri Amjad Ali: Yes, we want a 
division. 

Mr. Chairman: In that case, the 
votes will be taken on Monday. 

Shri M. B. Thakore (Patan): Why 
not today? 

Mr. Chairman: It is now past 5 
P.M. It is about 5.17 P.M. now: So, 
votes cannot be taken today. They 
will be taken on Monday 

Shri A. M. Thomas: I do not know 
whether the hon. Mover is pressing for 
a division. 

Shri V. P. Nayar: The Mover him-
self has pressed for it. 

Shri A. M. Thomas: I do not know 
whether he is pressing for a division. 

Shri V. P. Nayar: He does not obey 
the party whip; he is pressing for a 
division. 

Shri A. M. Thomas: He only wanted 
it to be put to vote. I do not think he 
pressed for a division 

Shri Kbushwaqt Rai: He wants a 
division. 

Shri Jhulan Sinha: Yes, I want a 
division. 

Shri V. P. Nayar: It is very legiti-
mate. 

Shri Bane (Buldana): Division can 
only take place on the next Private 
Members' Bills day. 

Mr. Chairman: I am sorry. The 
division will take plaCe on the next 
Private Members' Bills day. 
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HINDU SUCCESSION (AMEND-
MENT) BILL 

(Amendment of section 14) by 
Shri Subbiah Ambal.am 

Shri Subbiah Ambalam (Ramana-
thapuram): I beg to move: 

'"That the Bill further to amend 
the Hindu SuccessiOn Act, 1956, 
be taken llIto consideration:' 

This Bill was introduced on 2nd 
May, 1958 and it has taken nearly 
three years to reach the stage Of dis-
cussion as a Private Members' Bill. 
The object of the Hindu Succession 
Act of 1956 was to confer a right on 
female heirs. Under the general 
Hindu law, female heirs have only a 
limited right. When a man dies in-
testate, leaving no male issue but 
leaving a daughtpr and a widow, the 
widow succl'eds to the estate of the 
deceased inheriting the property as a 
limited owner. She has the right as a 
limited owner to enjoy the usufruct of 
that property during her lifetime. 
That has been thl' general Hindu 
law. After the death 01 that limited 
owner, the reversioners, if any, inherit 
that property as limited owners. But 
the Hindu Succession Act of 1956 con-
ferred a special right on these female 
heirs, namely, widow, daughters, 
mother and other female heirs, an 
absolute right in the property of the 
deceased if he died intestate. That 
has been the object of the Hindu Suc-
cession Act, and such rights were 
conferred under the Act. 

Shrl Narulmhan (Krlshnagiri): On 
a point Of order. The Law Minister is 
not here. 

The Depaty Mbdst.er 01 FOOd and 
A«riealture <BhrI A. M. 'l'IIoInu): He 
is coming in a minute. Meanwhile, I 
am representin" him. 

Shrl Sabblah Am_lam: Under 
St'Ction 8 of the Hindu Succession Act: 

~  PI opet ty of a male Hindu 
dying intestate shall devolve ac-

cording to the provisions of this 
Chapter:-

"(a) ·firstly. upon the heirs, being 
the relatives specified in class 
I of the Schedule; 

(b) secondly, if there is no hell' 
of class I, then upo.n the heirs, 
being the relatives specified In 
class II of the Schedule." 

Class 1 of the Schedule specifies son. 
daughter, widow, mothel', SOil of ..I 

predeceased son, daughter of a pre-
deceased ~  and other heirs. So tilt' 
object CYf this Act is to con!pl' equal 
rights on son. daughter, widow and 
mother. This has been greatly wel-
comed in Hindu soci("v whl're the 
daughter or wid:m iI((l· no sueh right 
prior to the passing of this Act. 

Section 14 of the Act, to which 
have moved an amendment by my Bill, 
as it stands to day reads as follows: 

"Any property possessed by II 

female Hindu, whether acquired 
before Or after the commencement 
of this Act, shall be held by her 
as full owner thereof and not as II 
limited owner". 

This section confers absolute right o.n 
the widow, who was hitherto till 1956, 
enjoying the property as a limited 
owner. This has created an uniten-
tional, I should say, hardship and 
reel hardship on other heirs, namely. 
a daughter living at the time of the 
commencement of this Act. I lha II 
illustrate that. It a man prior to thc 
commencement of this Act, died in-
testate leevill4r a widow and a 
daughter, the widow got life intercllt 
in the property and the daughter 
would succeed to "his estate upon the 
death of the widow. But after the 
Act, both the widow and the daughter 
would, upon the death of the man 
intestate, simult.ane0u5ly succeed and 
each would have haIr a IIhare. That 
is the Intention of the Parliament-
to beneftt the daulhter BJI much a. the 
widow. Section]4 d"nies this right 
to the daughter living At the com_ 
mencement of thiB Act, when th,. 
widow who wu in enjoyment as a 
limited owner reb ablolute right. For 
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instance, in the case ad' a man who 
dk-d before the commencement of the 
Act, leaving a widow and a daughter 
or a daughter by another wife, the 
widow would have acquired a limited 
mterest in the entire estate of hel' 
husband, Now, by virtUe of section 
14, this limited interest would become 
transformed into an absolute interest 
and the widow gets power to give OJ' 
transfer the property to whomsoever 
she likes, The natural tendency Of a 
widow would be to ddeat the interest 
of the step-daughter by gifting the 
"ntire estate of the deceased m favour 
of her brother or sister, This, I sub-
mit, would be prejudicial to the in-
terests of the step-daughter and the 
interests of the daughter who umler 
st'Ction 8 of the Act had been so 
favoun'C! thnt they get an absolute 
right. In fact the scheme of the Act 
shows that Parliament assigns to ~  

daughter a status even superior to 
that of the widow. This is evident 
from the fact that according to se<:tion 
10 of the Act, if a man is survived by 
two widows nnd two daughters, the 
two widows togeth£'r get only one 
third share in t.he estates whereas 
each of the two daughters will get 
one-third, both of them thus taking 
two-thirds share, So, it is abundantly 
("]par that the daughters enjoys a 
status even superior -to that of the 
Widow. It would therefore follow that 
there is an unintended contradiction 
between section 14 Of the Act and the 
flt.her provisions of it. What section 
14 has inadvertently done is to enlarge 
retrospectively the widow's life estate 
to the detriment of the daughter's 
expectancy, If section 14 is not 
amended at once great mischief N'Ill 
en:me. There were a number of cases 
pending in ('ourts where the daughters 
had filed suit..q challenging the aliena-
tions by the widows or mismanage-
ment by the widows but by virtue of 
this ~ i  all those cases have been 
rii!'missed and plaintiffs were unsuited. 
Therefore. 1 submit that my amend-
mE-nt to this section 14 should be IlC-
cl"ptable to the Government. I there-
fOTE' want to introduce' aft amendment 
115 follows: 

But 

"After clause (1) of Section 14, the 
fonowing provisoes shall be added: .,. 
Proviso I: 'Provided that where 
a man has, before the commence-
ment of this Act, died intestate, 
leaving a widow or widows and 
other female heirs mentioned in 
Class I of the Schedule, the widow 
and the other female heirs shall 
take the property absolutely in 
accordance with the provisions of 
Section 10: 

Proviso II: 'Provided that any 
alienation made by the widow 
without considocation after the 
commencement of this Act, shall 
be void to the extent of any share 
in excess of that prescribed in the 
proviso above:" 

The first proviso is intended to put 
daughters and those who in respect 
of the deceased intestate's widow are 
step-daughters on an equal footing 
with the widow. This proviso does 
not inflict any hardship upon the 
widow. But it might be argued that 
whereas the widow previously had 
the entire estate to enjoy, the first 
proviso, as it is, gives only a portion 
of it to her. But this argument 
ignores the fact that she is getting 
now an absolute estate even though it 
may be a portiOn of the estate of the 
deceased to enjoy for life. 

The second proviso is intended to 
rectify any mischief that might have 
been done after the commencement 
of this Act by advantage being taken 
of the unintended-effect of the word-
ing of SectiOn 14 of the Act. Though 
retrospective in action, this second 
proviso only tries to redress the 
unintended injustice resulting from 8 
change in law which itself has been 
retrospective in action. 

The second proviso. I submit. does 
not work any hardship upon any trans.. 
feree from the widow, becaUSe it hits 
only such transfers as are without 
consideration. Therefore, this pro-
viso, must be acceptable to the Gov-
ernment. On the other hand. It Is 
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absolutely necessary if the mischief 
and injustice that have already been-
done are to the rectified and not * be 
perpetuated and the benefit and the 
relief under the amendment now pro. 
posed by me are to be shared by ail 
daughters, whether favourites of the 
widow or not, and her step·daughters 
who have been hard hit. 

Therefore, I appeal to the Minis!.er 
and to the Government through you 
to accept my amendment and thus re-
move the unintended effect Of section 
14 of the Hindu Su('(:ession Act of 

1955. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Hindu Succession Act. 1956 
be taken into consideration." 

Shri Tbanu Pillai (Tirunelveli): 
beg to move: 

"That the Bill be circulated for 
the purpose of eliciting opinioTJ. 
thereon." (1) . 

Shrimati Renuka Ray (Maida): M:·. 
Chairman, I rise to OPPOse this Bill. 
I think that it does not need much 
argument, because on the face of it, 
it is a measure which, I should say, 
is trying to take away the very rights 
of women which they have won after 
long years. First of all, the absolute 
rigltt Of inheritance to women, whe. 
ther they are widows or daughters, is 
one of the main planks of the Hindu 
Succession Act. By hypothetical and 
rather fantutic argumenta, this meas-
ure seeks to take away the very 
rights of women which were confer-
red on women when the Succession 
Ac: ·was passed. 

I am sure that the Members of thh 
House will agree with me when J 
sa v that a hypothetical case of a 
cIa'lIghter or a step-daughter being 
brought into the picture to take away 
from the widow her right. of ab90Jute 
inheritance can hardly be IOmethina 
to which We in these times can poal.. 
J~  agree. I am a woman and as a 

woman I naturally OPPOSe it, but I 
feel sure that the majority Of men 
in this House and in the country out-
side, today, in 1961. will be of t.he 
same OpInIon. I do not know how 
this Bill was even aUowed to be in-
troduced. It is our fault that we 
allowed it to be brought before the 
House. We have been caught raap-
ping. I appeal to the mover of the 
Bill to withdraw the Bill. It is a 
measure which is retrograde; which 
goes back on the Constitution IlS it 
stands. Where men and women have 
equal rights. iot naturally must include 
equal rights of inheritance also, ju.c;t 
as the man. today, inherits his wite's 
('statC' if she has any. So, there is no 
reason, to tak(' away from the wife or 
the widow hE'\" right tar similar inheri. 
tance. 

I am sure that the Deputy Law 

Minister will agree with me. I only 

appeal to the mover to withdraw 

this Bill at this stage, because it can-

not he a Bill that ('an find any res-

porlSe not merely among'St women lIS 

sUl'h, but amongst the citizens ot a 

country which is independent. which 

is going forward and whose people be-

lieve inherently that there must be 

justice to all citizen. ... men and women 

equally. 

With these W'Orda, I again oppoBl' 

this Bill. 

~ ~ lip ~  mfr-

m ~, tm""3I"\' f1p;y lm mn t ~ 
II'IIT ~ ~ itfr ffI1If ihft f.ml'T rr(I' t" I 
~ ~ ~ ftnR Ifol1fff ~ 
qrn ~, mmr ;;n:J, ~ ~ 

~ i ~, Pi ~ ,  ~ ~ 

~  ~~~ l  
f:.-<:r ~ 1I¥f if ~ mzrr ~ ~ til 
f.\'tpf qm t itft 'I'1fJf if ;r(r m1fT t. I 
~ itft ~ Q"if m-rit ~ ~  ---
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[P.furn"T ~ ~  

~ l ~  , ~  ~ I ~ - sTCT 'l;fh: sP-1: 'lil 
'q'p;f ~ ~  if ~  'ifT ~ ~, ~~ ~ 

~ 'Ef!:TTcT 'ifT ~  ~ I ~  ~i  ~ fcr. 
l ~ '3fT fsrn 'l;fTlfT t ~ 'l;fflfT ~ I 111 
m~ ~  ~~ '1f"1 fcr.n; ~, m..=ft lffr 
;;rnT ~i  ~ ~  'if1 cr.TTf ~~ '1T'1 
f'-fin; ~, mT ~~  'if1 ~~ ~, m 
~l  l ~ ~ 'ifTi'fT ~ I ~ , ~ii 

~~  ~ fcr. l ~ ~ f'f.l1 lpf,·T'; it ;;rTln 
"'I:I'T t ~ 'if1 ~  ~ lffr ;;rTil ~, ;r;:r'foT 
UtI' 'lft '3f.,.,T ~ I 0 "3'., lR1 <tfr Ulf .n 
~  ~ 'iff fcr. ~  Tf.Fr ~ lQ'h: ~  

~ fcr. ~ 'fl:l'r ~  ~ I m- ~ 'foT <ITif 
cr.Q:T ~ ~ , fcr.'1T if ~  ~ ir ~ 

l m~ 0~ ~~ ~ 0 

1"7 ~ l i  cr.t, ~ ~  ~ ~ fcr. ~ 
~ t:t<:: ,~ m:l:I ;(.r i ~ ("4 lift Cf,'{ I 

~ ~ ~ ~ '3'Q<tt ~ 11M ~~ ~ I 

~~~ ;f' ~  ~ f.., ~  ~  

~ 'lft ~~, ~m ~ fCRlT ~ 
~~ ~l ~~~~~ il 

l ~ ~ ~ Ailfr "freT ~ m ~~ ~ 
lff! ~ Ai (m ~~~ ~ ~ \ifT'Q;, 
~  <tT Ulf ~ ~ \ifT'Q; I ~~ ~ 

~  f.., ~m ~~  ~ ron \ifT'Q; I 
~ ~ it; tm' ~ If'iRTT «r • 
~ Ai \il1' ~ m  ~ ~ mf ~ ~, ~ 

~  ~ ~ It''i 1fN ~  ~ ~ ~ 
, - ~ , , l ~ I 

>.;l.." "11"1 ~ ~ l ~ ~ ~ lii 

Sbri N. B. MunI8wamy (Vellore): 
Sir, at the outset, I congratulate the 
sponsor of the Bill on focusing our 
attentiOn On certain legal laws, of 
Jacurue in the Hindu Succession Act, 
There are two classes of heirs men-
tioned. Class I gives the names of 
the persons who will inherit the pro-
perty when the last male owner dies 
intestate. U there is no heir mention-
ed in Class I, heirs in Class n will in-
herit the property. 

Bill 

When the last male owner die:> leav-
ing behind a daughter by a predeceas-
ed wife and a widow, according to the 
present scheme, both of them take it 
absolutely, because the right has been 
conferred by the present Act that <!ley 
take it absolutely half and half. But 
when the man has died intestate be-
fore the commencement of the Act, 
leaving behind a widow and a 
daughter, We are not able 1.0 make 
out whether the wife takes it 'lbso-
lutely or along with the daughtel'-
she may be her own daughter or the 
daughter of a predpceas('"<i wife. 
What one can imagiJlP h. what 
i'''; applicablp undpl" the present 
Act will be bodily shifted and 
given effect to retrospectively, so th!lt 
both the daughter as well as the wife 
take it absolutely. The present vis!.l-
alises the conferring of absoltlte right 
to wife as well as daughter, As re-
gards .retrospective ~ , bodily it 
must be shifted and given effect to 
retrospectively, so that both the 
daughter and the wife get absolute 
right. It need not necessarily mean 
that only the widow gets the abso-
lute right. I take it for granted ~l i  

it must be given retrospective effect, 
giving absolute right. in the place of 
what was originally a limited right, 
for the previous period also, the 
period previous to 1956. to 
the daughter as well as to the wife, 
to the widow as well as the step-
daughter. The courts will not give 
consideration to the interpretation flnd 
all those things. They are guided 
merely by the provisions of the Act. 
If they do not find the name ot the 
step-daughter or daughter included 
in class I or class IT specifically men-
tioned they will not apply the pro-
vision with retrospective effect. 
Therefore. it must be made clear ~  

that there may be no misgiving. so 
that there may be no lacuna or legal 
flaw. The present amendment if in-
corporated will serve the purpose. 

I am unable to understand how the 
hon. lady Member who spoke first got 
very much frlcbtened. It 18 DOt .. If 
we are taldng away tb* rI&ML We 
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know that when a lady gets absolute 
right she begins to forget her own 
status. 

An Hon. Member: No, no. 

Sbri N. R. Muniswamy: After all, 
this is a gratuitous windfall for them. 
I also took part in the debate when 
the original Bill was discussed in this 
Houst'. I mentioned this point when 
Shri Pataskar was the Law Minister. 
He also replied that there was noth-
ing to get frightened, because he said 
thl.-spirit of the present Ae-t will be 
made applicable to the old position 
also. When you read the debates you 
will find it. Therefore, I do not know 
why the hon. lady Member should b(' 
frightened. The right conferred on 
tlwm is not taken away. It is only be-
inl-! ,han·d with ~ daughters. We 
l~  fight for the rights Of the ladies. 
It is only a matter of sharing bf'tween 
the mother and the daughter. Why 
~ lild thl' moth"J' alonp. have it? In 
fac·t. they should bp happy. Why 
should the step-daughter be treated in 
a different way? 

Therefore, they should not get 
frigh1enecL Now both of them wiII 
have this gratuitous windtall. I only 
want that this Bill must be circulated 
so that we may be able to get the 
opiniOn of persons well-versed in 
law. I would not have suggesk>d 
this move for circulation, but .>Orne 
doubt has been created and it is 
worthwhile sending it for circulation. 
But I say that this should be accept-
ed. 

Shrimati Benuka Ray: May t say, 
Sir, that the daughter has absolute 
right Of inheritance along with the 
wife according to the Act as it stands? 

Shri Thanu Pillal: Sir. the hon. 
lady Member would please care to 
read the Act and where the lacuna is 
in the application of clause 14 which 
We are now trying to amend. It has 
bf.'en bTought to our notice by people 
af'fp.cted. that daughters who are un-
married and also married have not JOt 
the inheritance becaUSe the Itep-
mother or the widow ha!l taken away 
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the whole or pawned it to somebody 
whom the father if he had lived would 
not have touched with a pair of ton,s. 
Why should our lady Member be 
frightened that We are taking away a 
right that has already been conferred. 

In this connection, Sir, I am re-
minded of the strong voices that were 
raised and the amendments moved by 
han. Members at the time Util Act wu 
considered. It was said that We were 
conferring an extraordinary ri,ht on 
thop women which we were not con-
ferring on the men, beeause a man 
when he inherited something he in-
herited it subject to other rights ot his 
sons getting a share according to the 
Mitakshara law whereas the women 
were given an absolute right. What 
indue-ed some of us who were here 
th('!l to agl''l'e to it is thl' fact that a 
man is capable of looking after him-
self in su many ways whereas a woman 
is not placed in such a position. ThCTe-
fOr(' wp wantl'd to ('onfer complete 
right on th(' m ~  and we wanted 
to confer on them a better right than 
men. We thought that unless they are 
given the absolute ownenhlp there 
would be somebody who would think 
that after the lady he would get lome-
thin«. In that case there will be no-
body to look after her. Thereton, 
unless she is capable ot exerciain, 
absolult· right, this ('onfermrnt of 
property rights will not have the effect 
of havin, conterred any rilht. 

It is, therefore, the considered opi-
nion of somt" ot us that the dau,hter 
should not be left with limited rights. 
It is out ot love for the dau,hter that 
this is bein, ~  U fa not the 
cas£' with thl' son, because he is a hardy 
fellow and he can lead h1a 1J1e III 
any way. But a daughter's life should 
be SN'UTt". Her honour arid prestige Is 
greater in our families than the prel-
ti,e or honour ot SODI. We have been 
generous and ,oad-hearted In conter-
ring tholle ri(hts. We wm not take 
them back. Thi. Bill should bt" con.i-
dered carefully. I would not have 
objected it the han. lady Member had 
stated that It ~ d  further conalclera-
tion and. ~ , It could be '@ltt for 
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circuli'tlon. But to say that the mover 
and the supporters have got some 
ulterior motive, as if we are not con-
cerned with our daughters, is not at 
all correct. I am more conoerned W:t!l 
the daughters than with the wife 
Thet is the whole point. The mOVl'r 
of this Bill has comp across these diffi-
culties and, therdol'e, he is moving it. 

I have moved an amendment that 
it be circulated for public opinion for 
two reasons. Firstly, unneccssary op-
pOSition without undeI'Standing the 
implications should be avoided. Sec-
ondly, in a democracy it would be 
rather not proper to legislate someth-
ing which purports to take away a 
right, even though it was conferred 
wrongly or by wrong peop!e, without 
giving an opportunity for those affect-
ed people to make their representa-
tions. Parliament can consider it after 
circulation. So, I would request hon. 
Members to agree to the circulation of 
the Bill. We did something in this 
Parliament in ]956 as n result of which 
some difficulties have arisen. At least 
in 1961, let us remove th<' lacuna and 
rna k(' it perfect. 

Shri Subiman Ghose (Burdwan): I 
congratulate the sponsor of the Bill 
and I welcome the spirit behind it. 
Because, undoer this Bill, the men are 
not reaping any benefit. It seeks to 
remove some injustice that has been 
done between a female and another 
female. Therefore, there should not be 
any excitement on the part of females. 

Here the date is very important. If 
a man had died in 1956, after the pas-
sing of the Hindu Succession Act, his 
widow and daughter will let equal 
ahares. But if the man had died be-
fore 19Mi, before the passin, of the 
Hindu Succession Act, in that case the 
widow will reap the benefit and not 
UK> daughter. Why shnuld there be 
this discrimination? This BUI aiml at 
removing that discrimination.' I do 
not think it will infrinJe any of the 
provisions of the Constitution. Rather. 
the Constitution has favoured the 
females much. 

Shri V. p. Nayar (Quilon): Do you 
irudge it? 

Sbri Sublman Ghose: No, I do not 
grudge it. 

Because, one female inherits proper-
ty as wife and inherits property as 
daughter, but a male inherits property 
from his father and not in any other 
capacity. Therefore. a female inherits 
property in double capacities. 

Shri V. P. Nayar: They follow the 
Marumakkattayam law. . 

Shri Subiman Ghose: That is un-
constitutional. In our spirit of chi\'alry 
and bravado we have given the females 
pnough ri2hts, more rights than the 
male possesses under the Constitution 
Therefore, I think that this BiII should 
I]ot wait a day longer. The spirit be-
hind it so noble, namely, the removal 
of th" discrimination between mother 
and daughter. Therefore. it should be 
accl'pted here and now. 

Shri Achar (Man galore): Mr. Chair-
man, I fully support thl! Bill and, if 
necessary, it may go for circulation. 
The position is dearly understandable 
and I do not think anybody should 
oppose it. 

Shri Braj Raj Singh (Feroza bad): 
Not even the ladies? 

Shri At'har: Probably, they have not 
understood the scope of the Bill. Sn 
far as the Hindu law is concerned, as 
soon as a person died, the property 
vested only for life in the widow, 1f 
there are no sons. She had the tiff' 
estate. After her death, the life estate 
passed to the daUlhters. They had 
only a life-estate. After thl' dau-
ghters, it went to the d ~  male 
issues. That was Ule position. The 
Hindu Succession Act amended it. TIW' 
present position is that, after the Act 
came into force, there is no difficulty. 

So far as that Act is concerned,. ~ 
wife, that is, thf' widow, also gets a 
share. The dau,hter also ,ets a share. 
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Everybody gets a share. There is no 
difficulty at all. But there is this in-
tervening period. That is the point 
that we have to consider. That defect 
tbis Bill seeks to remove. Under the 
ne-.y Act what happens is, that during 
the intervening period the widow gets 
an absolute estate, that is to say, the 
daughters do not get anythilli. If the 
last OWllH had died before the Hindu 
SU('cession Act came into force, the 
widow who had only a life estate be-
came an absolute own('T under the Act. 
She can give it to anybody. She can 
sell it. It may happen that the dau-
ghters ""'il! not get anything. Former-
ly that situation never arose because 
she had only a lifl'-estate and after 
her, her daughters would get a life 
estate. That situation. this Bill at-
tempts to remove. 

At least so far as it is only to dau-
ghters, probably this problem may not 
be so difficult. The mother naturally 
may leave it to her daughter. But 
then there is an instance of the step-
daughters. There may not be much 
10ve lost between the step-daughters 
aud the widow. So by this new Act 
when she gets this absolute estate she 
may simply ignore the step-daughters 
and give it to anybody she likes. She 
can alienate it or do anything with it, 
with the reSUlt that the step-daughters 
would be deprived of it. I am really 
sUl-prised how the hon. lady Members 
of this Housl' have taken it into their 
head to oppose this Bill. With all res-
pect to them I say that evidently they 
have not undeT!ltood it. 

Sbrimati Villa Nehru: We are not 
opposinJ{ it. We say, let us examine 
it. Let us circulate it. 

Sbrt "char: I agree. I would even 
accept the Bill. But apart trom that, 
&.'1 Sbri "lbanu Pillai has moved an 
amendment to that it may be circulat-
ed, I fully support that proposltfoa tor 
circulation. 

Sbri SulNaaa .. Gboee: It should be 
oass@d here and now. 

Shri V. P. Nayar: Sir. I did not 
really want to participate in t,bis dp-
bate but J am doing so because I could 
1101 share the ~ l m , nor the con-
demnation, which my han. friend., Shri 
Sublman Ghose, chose to make about 
women inheriting the property. We 
know that it ll~ due to them lonr, 
long ago and we men had prevented 
women [rom inheriting. Of course, it 
do(':; not apply to the community tram. 
which I come because there women 
inht'rit us much as nwn do and p<'rhaps 
mOfr. We· gladly giv(' it. But WP. 

must remember that if by Hindu Law 
we: made ml~ concessions which werl'! 
dll(' 10 womC'n long, long ago, It wu 
not by the charity of men or, as he 
"1](",· to S<JY, uy tht' chivalry or ora. 
vado of m£'l1. It was by the fight 
which th(' ",om('n put forward. 

Shri Subiman GhClsr: On a point of 
clarification. I have neVl7 meant to 
say that wom('n should not get pro-
perty. I said that they get prop(!rty 
under th,' Hindu Succession Act in 
a doubl" capacity, that is, KS 

wife and as daughtc/', but a male can-
!lot get property in a double capacity 
That is my gri£vancc. 

Shrl V. P. Nayar: III" fOTlwts that 
Il !though the ~ i i Jl has given 
equality to wom('n they are still far, 
far away from g(·tting ('quality alonl 
Wllh ml'n. 1pl U.' nOI forget that 
although in law they are eQual. the 
opportunities which Wr giv(. to our 
women nowhere' m~ equal to that 
of m('II. 

But that is not the point. The point 
here is that here is a cast! where an 
hon. Member want!> to move a certain 
amendment. It is sprung as a lurprile 
ta the hon. lady Members of the HouM 
as Shrlmati Renuka Ray expresl!ed it. 
Shrimati Uma Nehru also says that 
possibly this is a matter for conlllde-
raUon by the entire country. 1 for 
one cannot commit myself to any opi-
nion on this becauJe I ftnd that even 
the oricinaJ provisions Were diJcuuecf 
in detail. The entire ("ountry had aft 
opportunity to express an opinion on 
the VaTioUi mea.ure. and provi.iona. ( 
feel that in ~ ot the controversy 
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I Shri V. P. Nayar] 

which this seems to have created in 
i~ House the hon. Mover could very 
well have discussed these issues with 
women Members at this House which 
he does not seem to have done. Even 
granting that this Bill has to be consi-
dered by us I feel that as a compro-
mise there would be no harm in send-
ing it for eliciting public opinion. I 
would request the hon. Minister in 
charge of Law to agree to this proposi-
tion. because by that we lose nothing. 
On the other hand we gain experi-
enef', we know the views of the vari-
{lUS sections in the country. I, there-
fore, support in principle the amend-
ment of Mr. Thanu PilIaL 

17.56 hrs. 

[MR. SPEAKER in the Chair] 

Shrj Balasaheb Patil (Miraj): Mr. 
Splaker, Sir, I rise to oppose the am-
('nnment ~ d to the Hindu Suc-
c('ssion Act, beeause it is opposed to 
th(' very principle for which the Hindu 
Sucl'cssion Art ~ passed. At the 
timl' of passing of the Hindu Succes-
,iOIl Act there were two types of es-
tates: one was limited estate and the 
othpr was fulJ or absolute estate. The 
widow was the only person who could 
gd a limited estate. At that time it 
was thought fit that this limited estate 
should be abolished once and for all. 
TIwrefort', after the passing and com-
ing into force of this Act everybody 
got absolute estate. Let it be a widow; 
If't it be a daughter; let it be a son. 
They got different shares. But there 

~ no law existing at that time limit-
ing the ('state for those who were 
widows, whose husbands had died 
prior to the coming into force of the 
SUl'('cssion Arl. Th('I'!.' was some dis-
~ i  and it was thought fit at that 
lim(' that ~  should be two types 
of f.'stales, ab!lolute and limited. 

Sir, the Mover of this amendment 
forgot to consider one claUse here, that 
is property possessed by a Hindu 
family. He thought that if the hus-
hand had died prior to the coming into 
forc!' of the Hindu Succession Act, the 

property first of all devolved on the 
widow. If the daughter were there 
she would be entitled to property; if 
daughter were married and had gone 
to another family, naturally it will 
come to the widow and her name will 
be entered and that will be possessed 
by the widow. If the widow is in pos-
session of the property then she be-
comes absolute owner. Supposing 
thel"c are other heirs also, successors, 
they are in possession. Then the widow 
will not get the absolute property. 

Therefore, in making this amend-
ment, first of all, w(' are bringing back 
the outdated idea Of limited estate. 
Here as soon as the property is pos-
sessed it becomes clear property, juat 
as stridhan. It becomes the absolute 
property of the widow. Sir, on princi-
ple I oppose this measure and request 
th-(' mover to withdraw it. 

Shrj BasapPa (Tiptur): I have lis-
tened carefully to the speeches of hon. 
Members who havc opposed this Bill. 
I do not see any argument in them. 
The last speaker was trying to make 
out a case that the Bill should not 
have been brought forward. But he 
has wrongly understood the whole con_ 
tents of the Bill. The mover has suffi-
ciently explained the position prior to 
1956 and has explained the purpose ot 
his amendment. 

18 hrs. 

The hon. lady Members who have 
spoken do not also seem to have ,one 
through the Bill carefully. They seem 
to have looked into it only after it 
was introduced here. Perhaps, they 
are not aware of the il'eat injustice 
that is being done. In 1956 itself 
this lacuna could have been 
removed. Unfortunately, probably 
nobody noticed it then. The in-
tention of the Act of 1956 also is clear 
that they wanted to give the daughter 
also an interest. That can be Sf!en 
from the other c1aus('s of the Act. 
Prior to 1956 the widow or the femllie 
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heir inherited a limited interest. But 
by the 1956 Act they wanted to see 
that both the daughter and <the wid<>w 
got a proper statUs in life. But lID-
fortunately the position at the 
daugter, particularly of ,the 9tep-
daughter, was not taken into consi-
deration. Usually a widow, if she has 
a step-daughter, would make over 
the property by gift to others. To 
avoid that and to protect their rights 
this amendment has been brought in. 

The rights of women are not at all 
taken away. What has been i ~  

is given properly, without discrimina-
tion, to all the m l~ heirs. It includes 
widows as well as daughters. If that 
is understood clearly, then this ob-
jectiOn will not come in at all. And 
even in the new Bill no widow is 
harmed at all. But the daughters' 
rights are established and they :Ire 
given whatever is given by the 1956 
Act. If the intention is clearly to 
give effect to it, then this amendment 
is quite necessary and I hope the 
House will agree to it. 

Shri Hecla (Nizamabad) ,"ose-

Mr. Speaker: We will continue this 
On the next day. We have to take up 
a half-an-hour discussion now. 

18.0Z hn. 

·CIVILIAN PILOTS 

.n W'm'I ~ i l~ii  

~ ~, ~ ~ wR lto't ~ 
~ ~ ~ nc;c; 1ti't m tt 

~~ 'fiT qrfo ((0 1:%0 if ~ ~ m 
i ~ rn ~ ~ ~ n:m 
~~~d ~ ~~  Itt 
~ l  ~ ~ ~ {T 'f'iT t ~ q: ri. 
~ \fiT fcmr t fir; ~ ~ 
i mmi ~~ ~  

~ ~~ ~ ~ ~ 'n: mT< ~ ~ tr 
"'liT ~~ it ~ ~ if q: lft ~ t 
~ ;;ft ~l  ~ ~ ~ ~ ~ 

~ ~ 'fiT'f" 'n: ~ I ~ ~~ ~ 

~~l -~~~~ 

~~~~ i ~~~ 

JfTlffl 'fiT ~~ IfiittT it; ~ fir;In 
'IT qh: m ~ tt i dl l ~ i 

~~ ijlfflfT 'fiT ~ ~ it; 1fR, ~  

~,~ llli ~~~ 

inr q-( ~ ~ r 11· ~ ~ fir; if"lf\' 
~ ;r ~ ~ fuiti 'fiT '" ft;rqy 
~  ~  If. .... ~ qq;ft ~ 

lfft ~  'fiT m iJI't ~ fqt 
~ Cl:T itm ~ t f1r; ~  • 

~ ~ ~ fuiti ~  III ~ 'W{T t 
~ q1T( ~ ~~ '1l fl=r4T ~ 

~ itm ~ "fila-~ ~ .1fiW 
1ft ~ Jj  ~ ~ if Ifill '" I q: m ~ 
t flf; ~i  t ~ ~~ ~ m if qT 'IT 
fir. " ~ ~ ~ i  ~ <lit ItilT q 
~ ~ i i~  'IT fir; ~~ ~ it 
i~ fmt it ~ t :-

"The number of pilots recruited 

since 1958-59 was only 26 as ",aill8t 

the number of 'B' Licences of 118 
Issued over the lame period. The 

Committee regret that. complete 

record of the unemployed trained 

pilots is not apparently maintaiD· 

~ t ;;ft f1t; ~ ~ ~  ~ 

i i ~~i~  i ~ 

ii~ ~~i ~~ 

it; qf(u" .. ~  ~  ~ t ~ f1t; ~  
~~i ~  I ~~i l  

~ it Ifi{T 'IT f1t; ~ ~ ~ (t 
~ pr i ~ ~ 1ti't 't'lr l ~ '"J 
Ai 71:1 {;r 7T ~ q'fl{""" 141 
~ ~-- , -----~---------------

ed." 

-Half-an-hour Discussion. 
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Mr. Speaker: The hon. Member 
may not take more than ten minutes. 
But he has already taken fifteen 
minutes. Now, Shri Nath Pai. Han. 
Members are not allowed to speak; 
they can put questions-one or two 
questions. 

Shrl Nath Pal (Rajapur): Mr. 
Speaker. I am really very grateful to 
YOII for directing that this debate take 
plal'e because though the matter 100b 
very simple and very small, indeed 
it is very symbolic and symptomatic 
of how in the midst of the beating ot 
the drums of planning, there Ia grow-
ing chaos in the Government. Since 
you have directed me to frame ques-
tions, I will do so but let me sum up 
the situation. Here is a large num-
ber of pilots. 

Shrt S. M. BaaerJee (Kanpur): Sir, 
we request that there may be ten 
mort:" minutes so that we can expre .. 
our views. 

Mr. Speaker: I will give ten minutes 
to the Minister, ten minutes to the 
persons who spomor the di8CWJlion. 
There are now Rve minutes left; they 
can put one or two questlona. 

8brt Nath Pal: I will be very brief 
becaUle my hon. friend Shri BraJ Raj 
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Singh has stated the main points. I 
only wish he had spoken in English 
so that Dr. Subbarayan-I am a Hindi-
wela normally-could have made a 
reply because the replies that have 
come from the Ministry so far have 
proved to be very unconvincing. 

On the one hand we are making a 
heavy investment in training these 
pilots; that is about the investment of 
money. But, we are also investing 
some of the very best talent in the 
country. Sir, it is not just an average 
young man who takes up this hazar-
dous course; it requires special ability, 
special talent and a special kind of 
mental aptitude; these are the vital 
resources in the country; the money 
aspect is the secondary aspect. It is 
some of very best young men who 
come for this course. And year after 
year, batches after batches, are being 
trained. Today they are going abeg-
ging-for what? Will there be some 
use for us or are we to go on hunting 
from door to door? What has been 
the Ministry's attitude-'It is up to us 
to train but not to provide for jobs'. 
I am afraid that this shows a total 
and colossal indifference in certain 
very vital aspects. Firstly, as my pre-
decessor tried to point out, we have 
not so much of resources so that we 
can take this easy attitude: "Come 
what may, we will go on without 
caring wh.qt follows"; the human 
resources .n this country are also 
limited. 

There is another thing, Sir-the 
element of suffering caused to these 
young men, for no fault of their own. 
It is no use saying that the whole 
matter is recelvmg consideration. 
Everything has got its time-limit. 
May I ask this Question? Is it not a 
fact that looking into the problem of 
the requirements of the Defence of 
this country, it is not that we require 
200 or 300 persons but we require 
much more .... 

Mr. Speak ... :  I am not going to 
allow this. He can ask only one 
question. 

8lui HaUl Pal: Is it not a fact that 

there will never be a surfeit of ciVI-
lian trained pilots when our neigh-
bours with whom we have some 
quarrels have as many as 3,000 tl) 
5,000 yet, first-line pilots? Can we 
afford to ignore this? That is my 
question. If you cannot provide 
recruitment to them immediately 
either in the IAF or the lAC, is it not 
possible for the Ministry to take it 
upon themselves, in view of the fact 
that this is our second line of defence, 
and to see that an agency is created 
through which employment is pro-
vided for every pilot who finishes his 
course of training at Allahabad, every 
year there is a renewal of the course 
for which the Government pays, the 
licences of these young men are 
renewed by the Government and when 
the hour comes we have a few 
thousand readymade pilots? That is 
precisely what is being neglected? 
That is what I suggest to him, so that 
we do not appear to be unfair to 
them. We do not recruit all of them 
in the lAC or IAF but to neglect 
them and keep them unemployed is 
a grave waste. I ask him, therefore, 
whether it is not possible for him to 
create an agency in consultation with 
the Defence Ministry, perhaps the 
Finance Ministry, and perhaps the 
Labour Ministry, so that every year 
we train these people in batches and 
they are given suitable jobs and their 
course is renewed every year at Gov-
ernment cost and when the hour 
comes we have the services of these 
young men. 

~ 'I'Rm ~ (A$): ~ 
\il1Ofo'IT ~ ~ fit; H srfufmr ~ 
lIT ~ !tiT 1ft i ~ ~ ~ ~ 

lin: ~~ ~ lIT ~  

~ ~ 1ft i!I'r-AT ~ , f'I; 111fT 
~ W ~ 'n: fiAR ~ f'I; 
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r.rr ~ ~, 1ft' ~ ~ " q: 
If "' '" ~ ~ IR' If( 'R ~,  ? 
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Mr. Speaker: Hon. Members who 
want to put questions should write 
to me earlier of their intention to do 
so. Anyhow, I am allowing them 
now. 

Shrl S. M. Banerjee: I should like 
to put two questions. The Minister 
stated in the House this morning that 
with the introduction of heavier and 
faster aircraft, the demand for pilots 
in the lAC will be reduced. I want 
to know whether he is aware of the 
fact that the representatives of the 
Directorate-General of Civil Aviation, 
when they gave evidence before the 
Estimates Committee, said that the 
introduction of faster and heavier air-
craft need not lead to a reduction in 
the number of pilots. I want to know 
how the Minister reconciles his state-
ment with this evidence. 

My second question is this: it is 
about the Assistant Aerodrome 
Officers also. They have to give a 
«uarantee and they will not be allow-
ed to be pilots for another five years, 
and they will lose their efficiency. 
The question is, whether it is a fact 
that still, after this unemployment of 
these pilots, after spending Rs. 52,000, 
the training is going on; 15 trainees 
besides six trainees under the Colombo 
Plan are getting trained in Bamrauli. 
It that is 80, what is the use ot train-
ing them when they are not able to 
get employment? 

Sbri Baappa (Tiptur): May I 
know how, after the Master Com-
mittee report, the Civil Aviation 
authorities failed to appreciate the 
impact of the faster aircraft at an 
earlier stage and tailed to prevent 
this unemployment of pilots? Second-
ly, may I know whether, with some 
additional training, they can be 
absorbed in the Defence Ministry and, 
if 80, what is the nature ot that train-
Ing and how much more wiD It cost? 

Mr ....... : The Deputy Minister 
of Civil Aviation. The Jllnister also 

may speak. There are very many 
aspects. The pilots have to flO on 
having some flights. Otherwise, they 
will become rusty. Even after get-
ting trained, the pilots must tty for 
some hours. Otherwise, they will 
become useless and unfit tor work. 
That question also is involved. 

Shri Nath Pai: The Government 
must provide for it. 

The Deputy Minister of CIvil Avla-
Uon (Shrl Mohiuddln): I am obliged 
to the Estimates Committee for giving 
n very lucid account of the pOSition 
arising out of the unemployed pilots. 
It is a very useful report, and we are 
giving our full attention to the lug-
gestions made by the Estimates Com-
mittee. The question as to how this 
unemployment arose has been dealt 
with in the report. But I may remind 
the House that unemployment of 
pilots-as other unemployed technical 
men. is a periodical one; it is a periodi-
cal phenomenon. In 1952-53, there 
were, according to the Master Com-
mittee report, about 100 unemployed 
pilots. 

Shrl Nath Pal: There are 90 now. 

Shri Mohluddln: In 1956-57, there 
was an acute shortage. I shall make 
an attempt to give some explanation 
as to how unemployment actuaUy 
happened. The Estimates Committee 
in their report have stated that in 
1956-57, ~ B licences were given and 
the lAC employed 101 pilots. I have 
not got the time to go into all the 
details, because the questions were 
posed only this morn in&, and the 
report of the bUmates Committee 
had come in only tour days ago. 

Shrl BraJ Raj Slacb: It was on the 
24th ot last month. It is now 13 clays. 

Shrl Mohlad4lD: It came in tour 
or five claYI ago. 101 pilot.. wer.e 
employed in 1956-57. The question II 
how this could come about. Obviously 
pilots could come only from the extg-
ing pool of pilots. The existing 
pool ot B licence pilots conslsta at 
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pilots employed by private operators, 
flying clubs, tea estates and other 
private owners of aircraft. Due to 
the fact that a large number was 
employed by lAC in 1956-57, much 
larger than the number of licences 
issued, a gap was created in the 
employment situation. That is how 
in 1956-57, as I stated before, there 
was an acute shortage and on account 
of the existing acute shortage in 
1956-57, there was demand from every 
quarter for greater number of trainees 
to be admitted to the CATC at Allaha-
bad. That is one explanation I eouid 
give at this moment. 

As regards the numbers that were 
taken in 1957 and 1958 for train-
ing purposes, the number of lict:nces 
issued went up to 72 in 1959. Other-
wise, in 1958 it was 19 and in 1960, it 
was 27. This increased number of 72. 
as I have just stated, was due to the 
fact that on account of the very heavy 
employment of 101 pilots by the lAC, 
a larger number of trainees went in 
for the B licence at either CATC or 
in the flying clubs. That was one 
explanation, which I think should 
satisfy Shri Braj Raj Singh, why 118 
licences were issued in 1958, 1959 and 
1960 while only 26 pilots were employ-
ed by the lAC. I must admit I have 
not got the information as to where 
the rest of the pilots were employed. 

In 1960, the Director-General of 
Civil Aviation wrote a letter to an 
organisation called the Unemployed 
Pilots' Association-it is not a well-
organised or recognised body-because 
he wanted to get the information. 

8hrl S. M. Banerjee: Our informa-
tion was that a letter was written to 
them, but no understanding was given 
to them whether they want to remain 
in lAC or not. I have talked to some 
pilots in Lucknow and Kanpur. 

8hri MohiuddiD: In 1960, the 
Director-General of Civil Aviation 
again wrote to 73 pilots. This num-
ber 73 comes from the CA TC 

employees of 1957, 1958 and 1959. not 
all B licence pilots. Letters were sent 
to 73 pilots, out of which replies were 
received from 51 only. This is about 
the middle of 1960. The flgures that 
emerge from their replies are out of 
51, 38 replied that they were 
unemployed. Of course they are not 
very complete figures. 

Shri Braj Raj Singh: They are not 
at all complete. 

Shri MOhiuddin: I am admitting 
that they are not complete. They are 
not very reliable either. The 
Director-General has again written. 
as I stated in my reply yesterday, but 
we have not received replies from 
them unemployed pilots so far. I hope 
we will receive the replies and we 
will be able to analyse those figures 
ffiore completely. But what. I am 
afraid is that all the piloto may not 
reply as was the experience in 1960. 

Shri Braj Raj Singh: Are you sure 
that all have received the letter? 

Shri Mohluddin: We can send 
letters only to the addresses that we 
have got. 

Shrl Nath Pal: Do you not have a 
record of the people? 

Shrl Mohluddin: We have got a 
record of the people either from the 
Flying Club or from the CATC. It is 
only to those addresses that we can 
send the letters. 

Shri S. M. Banerjee: Sir, the Esti-
mates Committee has said: 

"The Committee regret that a 
complete record of unemployed 
and trained pilots is not appa-
rently maintained." 

Mr. Speaker: He says that with the 
best of their knowledge they have 
only two sources from which they 
can get the addresses. Unless those 
unemployed pilots from time to time 
write to the office giving their 
addresses how are these people to 
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know? To the best of their ability 
they have prepared a list; beyond 
that what can they do? 

Sbri BraJ Raj SiDrh: I can help 
them. 

Sbri Mohludd1n: I shall be obliged 
if the hon. Member gives the exact 
addresses of the unemployed pilots. 
Then I can write to them. 

Shri BraJ Raj Stnrh: The exact 
number I can give him presently. 

Mr. Speaker: Order, order. There 
is no purpose in interrupting like 
this. The hon. Minister has placed 
all his cards on the Table. He says 
this ill all the information that he hal 
got. If hon. Members have got the 
addresses tbey can pass them on to 
the Minister. It is not good if you 
merely give the numbers. 

Shrl MohiudcJl.n: AJS I mentioned 
yesterday also in my reply to the 
debate, I shall be obliged if hon. 
Members help us in getting the 
correct addresses about the unemploy-
ed pilots. (InteTTUption). 

Mr. Speaker: Order, order. I am 
really surprised. If the unemployed 
pilots are absolutely indifferent what 
is the use of buttressing them like 
this? They are also educated men. 
They are watching the proceedings of 
the House, the Estimates Committee 
and so on. Let them write to the 
office giving their addresses. Then 
we can ask the Government why they 
have not employed those persons. 

Sbri Mohiadd1n: Then, Sir, some 
hon. Members asked for some infor-
mation. The licences have to be 
renewed every six months, and that 
rule has to be observed. The pilots 
are allowed to fty for renewal of 
licences at a concessional rate of 
RI. 10 per hour. Normally ten hours 
flying is sWBcient for renewal of 
licences. 

Slut NatIl Pal: Will an unemployed 
have sO much money? 
108(Al) LSD-1l 

Mr. Speaker: Rs. 10 X 10 lalflUl 
Rs. 100. After having spent Rs. 40,000 
or Rs. 50,000, can't they spend another 
Rs. 100? 

Shrl Nath Pal: And remain un-
employed for years? 

Mr. Speaker: It only amounts to 
throwing away money on people who 
are indifferent. 

Sbri Natb Pal: No, no; they have 
made many requests. 

Shri S. M. Banerjee: We shall ask 
them to write to you. 

Mr. Speaker: I have no objectiofJ. 
will pass them on to the Mini.ter. 

Shri Mohluddln: I shall deal with 
one more minor point. The hon. 
Member asked why the nGCA or the 
lAC did not appreciate the fact that 
bigger and faster aircraft were 
coming and the pOSition of the pilots 
will perhaps be affected. That is true. 
The po"i tion of the pilots has been 
affected in many countries. Even in 
America it has happened-I have teen 
the reports-and it has resulted in a 
large number of unemployed pilots. 
Here, in this case, I may mention. 
originally when orders were placed 
for Viscounts we had also some Sky-
masters which also carry 44 pa.s\!n-
gers--of course, they are not .0 tast 
as the Viscounts. So, on account of 
the fleet position at that moment it 
was not very clear as to how the 
purchase of Viscounts, which are 
faster and bigger, will affect the .[lua-
tion with regard to the number at 
pilots. I admit, we should have tore-
.een. But, unfortunately, this situa-
tion has arisen in many countries, and 
we could not foresee at that moment. 
The facts available with us at that 
moment could not lead UI to foresee 
unemployment. 

Sbrt Hath Pal: The tact that heavier 
alrcrafts have been introduced by the 
lAC doe. not make a material or .ub-
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sHintial difference to the reQuire-
ments of pilots. This is quite a diffe-
rent reply. There is the finding of 
the Estimates Committee on page 9. 

Shrl S. M. Banerjee: Did they dis-
cuss anything with the Defence 
Ministry on this subject? 

Shrl Mohluddln: We will try our 
best to get some pilots taken by them. 
The hon. Member asks: why not 

compel them? How ~  we compel 
them? 

Shrl Braj Raj ~  After all, it 
IS the satne Government. 

Mr. Speaker: This discussion Ia 
over. 

lllol6 hn. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Monda1l, April 
'10, 1961lCaitra 20, 1883 (Sakd). 
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COLUMNS WRIITEN ANSWERS TO 

ORAL ANSWERS TO 
QUBSTIONS 

S. Q. Subject 
No. 
1381 Second Railway bridge 

over Vamuna . 9831-34 
1382 School for nUrses at 

Hindu Rao Hospital, 
Delhi 

1383 Manufacture of Ayur-
vedic and Unani drugs 9835-38 

1384 Bhakra dam .  9838-41 

'138S Train acciden t at Nag-
pur . 9841-43 

1390 

Training schools 
Railways 

Civilian pUots 

Shortage of doctors 
OriS88 

on 
·  9843-44 

·  9844-48 
in 
·  9848-52. 

Roads in Himachal 
Pradesh 9852-54 

training 1391 

1394 

1395 

Institute for 
in fisheries . 

Power supply in Delhi 

Pancbayats and Pancha-
yat Sarnities 

9854--57 

9857-511 

1397 

1399 

Land slide on Imphal 
Tamenglong road. 

Nanga! FertiliserFactory 

Smuggling by Airliner 

9863-65 
~ --- j l 

9868-69 

WRIITEN ANSWERS TO 
QUESTIONS 

S.Q. 
No. 
1387 Inaugural flights by Air 

India International 

1392 

1393 

1400 

1401 

All India Institute of 
Medical Sciences 

ImpMl-Gwhati Tele-
grapb Communications . 

MobUe Libraries on 
N. F. Railway and S. 
Railway 

All India Institute of 
Medical Sciencea • 

Malaria 

1402 EIcalator at Delhi Rail-
way ltation . 

1403 Power Generation in 
Punjab 

U.S.Q. 
No. 
l!!9l Tdephooe colUle'Ctiona 

in Rajasthan 

l!!93 Income t'rom , ~  
aDd ROOds In c· . 

l!!94 Tdephooe connection in 
0tItIa .  .  . 

9873-74 

9874-75 

9875 

987S-76 

QUESTIONS--contd. 
S.Q. 
No. 

Sinking of S.S. 'Indian 
Navigator' . 

Waiting list of candidates 

Sugar and wheat sup-
plied to Orissa 

Medical training for 
women in Orissa 

Catering contractors on 
Railways 

2.901 Edible mushrooms 

2902 Vana-Mahotsava . 

1903 Commercially used tim-
ber 

l904 Research stations under 
I.C.A.R. 9882.-83 

2.905 

2.907 

Coconut and arecanut 
palms diseases 

Central Coconut resear-
ch station, Krishnapuram 

Quick growing varieties 
of chicken . 

2908 Arecanut research sta-
tion, Palode. 988 S 

2909 Per acre yield of arecaJlut 9885-86 

2.910 Milk Yield . 9886-87 

2911 

2912 

2913 

2914 

2915 

2916 

2918 

Per Capita conRumption 
of milk in Kerala 

Frog meat . 

Frog farming 

Price of frog meat. 

Export of crab meal 

LnIOIlJ in agriculture etc. 

Research programme I 

9887-88 

9888-69 
9889 

9889-90 
9!90 
~ 

of fiaheries .  . 9890-92 
1919 

19lO 

Deep lea fl._hing 9892-93 

2921 

2922 

Commercia1 exploitation 
ofWadge Bank.nd Pedro 
Bank . 

Filheries potential of 
Wadge Bank 

Oil Sardines and Mack-
rels 

ABliRtance from Indian 
Navy for fi,heriet De-
partment 

Rightll for exploitatioD of 
Wadge Bank 

19l5 T.B. in cattle 
1926 Ute of concentrates in 

in cattle feed. 

2927 Pood adulteration 

19l5 Imported foodpinl 
2929 Food Advitory PIDd 

9B9S 
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lOI42 
WRITTEN ANSWERs TO 
QUEST!ONS-contd. 

S.Q. Subject COLUMNS 
No. 

2930 Expon of Vanaspati . 9899-9900 
293 I Contents of cotton seed 

oil in Vanaspatis . 9900 

2932 Colourisation of Vanaspati 9900-01 
2933 All India Insti: utc of 

Medical Sciences . 990 1-02 
2934 All India Institute of 

Medical Sciences t902 
2935 All India Institute of 

Medical Sciences 

2936 All India Institute of 
Medical Sciences 

2937 All India Institute of 
Medical Sciencs 

2938 Small pox in India 

2939 W.H.O. Conference in 
New Delhi. 

2940 

2941 

2942 

2943 

2944 

945 

2947 
2948 

2949 

2950 

2951 

Inland Water Transport 
Committee 

Model Town Planning 
Legislation 

Committee on waste land 

Paradip port 

Forest Department of 
Himachal Pradesh 

Baby Zoo in Himachal 
Pradesh 

Certificate of competcncy 
for Masters 

Lepros}, in West Bengal 

Thefts at Ports . 

Conference of Municipal 
Corporations at Bombay 

Direct telephone link 
between Narnaul and 
Charkhi Dadri 

Oil seed research stalinn 
at Ludhiana 

2952 Agricultural College, 
Ludhiana . 

2953 Heart-lung machine 
2954 Imphal Municipality 
2955 Fish food . 
2956 Flood control in Puri 

(Orissa) 

29S7 Remodelling of stations 
on E. Railway 

2958 Theft of copper wire . 

2959 
2960 
2961 

Production of crops 

Tiruvannamalai station 

POI tal Inspector of 
Tiruvannamalai (Madras 
State) 

990:"-03 

9909 

9909-1 

9910 
9910-1 

99
11
-
1
' 

9912 

9914-15 

9915 
9915 

991S-16 

9911 
9917-18 

9919 
9919 

9919-20 

WRI'ITEN ANSWERs TO 
QUESTIONS-contd. 

S.Q. 
No. 

2962 

2963 

2966 

Subject 

Postal stamp 

Derailments on Villu-
puram-Katpadi line (S. 
Railway) 

Over-bridge at Thana . 

Temporary engineel8 
on Railways 

Rates of Masonary and 
earth work 

COLUMNS 

992<>-21 
9921-22 

9922-23 

9923 
2967 Motor accidents in Union 

territories 9923-24 
2968 Roads in Himachal 

2969 

2970 
2971 

2972 

Pradesh 

Jagiri land in i~  

Import of horses 

High Selection Grade 
Post in P. & T. . 

Water supply in Mani-
pur 

MOTION FOR ADJOURN-
MBNT 

The Speaker withhekl his con-
sent to the moving of an 
adjournment m~ i  It,i.ven 
notice of by Shn PremJI R. 
Assar regarding entry of 
Pakistani troops into Indian 
territory and firing on Indian 
troops on the Kathua border 
of Jammu and Kashmir on 
the Sth April, 1961. 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 

Shri Vi9Wanatha Reddy ~ll d 
the attention of the Mlruster 
of Health to the ~ in-
cidence of polio in an epIde-
mic form in the districts of 
Krishna, Guntur and NeUon: 
of Andhra Pradesh and the 
steps taken to prevent the 
infection. 

The Minister of Health (Shri 
Karmarkar) made a statement 
in regard thereto. 

9927 

• 
9934-39 

~~ J  ON ~ - , 9940-41 

(I) The follOWing statements 
thowing the action ~ by 
the Government on vanOUI 
... urances, promises and 
undertakings given by tbe 
MinisterS during the various 
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sessions of Second Lot 
Sabha :-

(I) First Statement -
Thirteenth Session, 1961. 

(ii) Supplementary State-
ment No. III -
Twelfth Session, 1960 

(iii) Supplementary State-
mcnt No. VII-
Eleventh Session 1960· 

(iv) Suppelmentary State-
ment No. XII-
Tenth Session, 1960. 

(v) Supplementary State-
ment No. XVII-
Eighth Session, 1959· 

,vi) Supplementary State-
ment No. XXIII-
Sev'!nrh Session, 1959. 

(vii) Supplementary State-
ment No. XXI-
Sixth Session, 19SH. 

(t,jil) Supplementary State-
ment No. XX.V-
Fifth Session, 1951 .. 

(2) A copy oj Nutification 
No. H(T)14-92Sls8 pub-
lished in Himachal Pradesh 
Gazette dated the 3rd De-
cember, 1960 lDlIking certain 
amendments to the Punjab 
Motor Vehicles Rules, 1940 
as applicd to Himachal 
Pradesh, under ~ i  

(3) of Section 133 of the 
Moror i l ~ Act, 1939· 

(3) A copy of Notification No. 
G.S.R.3SS d ~d the 18th 
March, 1§I61 under sub-
aeerion (6) of Section 3 of the 
Elisential C"lIN11odities Act, 
1955· 

REPORT OF PUBLIC AC-
COUNTS COMMITTEE 
PRESENTED 

Thirty-sixth ~  WIll pre-
IeTlted 

REPORTS OF ESTIMATES 
COMMITTEE PRESENTED 

Hundred and Seventeenth and 
Hundl't'd and Twenty-lixth 
Reports wen presented. 

[DAIloT ~  

COLUMNS 

994' 

9941 

C"tUMNS 

LEAVE OF ABSENCE 9941-43 

The following members were 
granted leave of absence from 
the sittings of the House: 

(I) Shri A.K. Gopalan 

(2) Shri Chandikesbwar 
Sharan Singh Ju Iko 

(3) Shri V.N. Swami 

(4) Shri J. Rameshwllr allo 
(s) Shri U. Muthuramlilinlta 

Thevar 

(6) Dr. M. V. Gang8dhull 
Srva 

(7) Shri B. Pocl.er 

(!\) Seth Acha) Singh 

(9) Shri Nara.qingh8ma11a Deh 

(10) Shri R. KanakuRbai 

(II) Shri K.K. Warior 

(12) Thaltore Shri Flltehsinghji 
GhodaSilI 

(13) Shri Atulya GhOlih 

(14) Shri A. DorlillWamv 
Gounder . 

(IS) Shri K. AtlhanllM 

(16) Shri KanRari ~ d  

(17) Shri J~i d  Sen 
Mandl 

(IS) Sardar Baldcv Singh 

ELBCTIONS TO COM-
MITTEES 

(i) Shri Duappa moved for 
election of thirty mem-
bers from 8IIH'1ljC t h" 
Members of L"k S.hha 
to be memberR of the 
Committee on Hstimatel. 
The motion ~ adoptrd. 

(ij) Shri Barmlill moved 101 
election of fifteen ml"m-
ben from among t ht· 
Members of L"k Sablla 
to be memh'·I.of rh(· 
Public Accoullt ~ Cum-
mlttee. Th,' mOIl"n WII', 
d ~d  

MOTION RE: ASSOCIATION 
OF MEMBERS OJ· RAJYA 
SABRA WITH Pt'HLlC 
ACCOUNTS COMMrTTH 

Shri Barman moved the mo-
tion recommending 10 RajY8 
S.bha to nomllllte I/!'Ven 
Memben of that Houae to 
allOCilte with the 
Omunittec- on Public 
AQ:ounu. The lIIOI ion _. 
adoP'ed. 
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~l  

DEMANDS FOR GRANTS 9949-10055 

(fJ Further discussion on 
Demands for Grants in 
respects of the Ministry of 
Transport and Communica-
tions concluded. The 
Demands were voted in full. 

(ii) Discussion on Demands 
for Grants in respect of the 
Ministry of Commerce 
and Industry Commenc-
ed. The dicussion was 
not concluded. 

PRIVATE MEMBERS BILL-
UNDER CONSIDERA-
TION ro05S-IOII9 

e,) Discussion on the motion 
to consider the Preven-
tion of Hydrogenation 
of Oils Bills moved by 
Shri Jhulan Sinha on 
l4-3-61 resumed. Shri 
Jhulan Sinha replied to 
the debate. The voting 
on the motion was 
postponed till II -4-61 . 

(ia) Shri Subbiah Ambalam 
moved that the Hindu 
Succession (Amendment) 
Bill (Ame"m"mt of 
Section 14) be taken 
into consi,\eration. 
An Amendment for 

GMGIPND-LSlI-JoB(AJ)LS-17-4-61---900 

PRIVATE MEMBERS BILL 
UNDER C,)NSIDERA-
TION-Contd. 

circulation of the BiIl 
for purpose of eliciting 
opinion thereon was 
moved by Shri Thanu 
PiUai. The discussion 
was not concluded. 

HALF-AN-HOUR DISCUS-

COLUMNS 

SION 10119-38 

Shri Bra; Ra; Singh raised a half 
an-hour discussion on points 
arising out ofthe answer 
given to Starred ques-
tion No. 1388 regarding 
civilian pilots. 

The Deputy Minister of Civil 
Aviation (Shri Ahmed Mo-
hi uddin) replied to the 
debate. 

AGENDA FOR MODAY, 
APRIL 10, 196r/CHAITRA 
lO, 1883 (SAKA)-

(i) Further discussion and 
voting on Demands 
for Grants in respect 
of the Ministry of Com-
merce and Industry. 

(il) Discussion and voting on 
Demands for Grants in 
respect of the Ministry of 
Defence. 
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